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LOK SABHA

Tuesday, May 12, 1970/Vaisakha 22,
1892 (Saka)

The Lok Sabha met at Eleven of the
Clock

|MK. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
PrROFITS IN INDUSTRIES

+
SHRI KANWAR LAL GUPTA :

SHRI SURAJ BHAN :

SHR1 SHARDA NAND :
SHR1 ABDUL GHANI DAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
1o state :

(a) whether Government have made
any survey to find out industries, Indian
and foreign. which are making huge
profits;

{h) if so. the detuils thereof;

(c) the steps taken by Government
to check the rise in prices of commodi-
ties of daily use; and

(d) the steps taken by Government in
the last six months to check the prices of
such commodities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS {SHRI1
BHANU PRAKASH SINGH) : (a) to
(d). A statement is laid on the Table of
the House.

Statement
The Reserve Bank of India conducted
a study on the finances and working of
1333 non-Government Public Limited
Companies relating to the year 1565-66
and 1501 such companies relating to the

——

year 1966-67. They also undertook an-
other study of 501 private limited com-
panies relating to the year 1965-66 and
701 such companies relating to the year
1966-67. The result of these studies has
been published in the Reserve Bank of
India Bulletin for August, 1969 and
November, 1969 respectively,

2. The above studies included working
out of the gross and net profit (profits
after tax as percentage of net worth) in
respect of various industries. In the
case of Public Limited Companies dur-
ing 1966-67 the average profits after tax
as percentage of net worth was 8.8%;
the highest percentage was in the case
of silk and rayon textiles (18.6%),
followed by cement (14.9% ), chemicals
(13.99%). In the case of Private Limit-
ed Companies for the same year the
average profitability ratio was about
1%, the highest being in metals, chemi-.
cals and products thereof (14.3%),
followed by food stuffs, textiles,
tobacco, leather and products thereof
(12.59%).

3. In order to arrest any undue rise
in the prices of commodities of daily
use, various measures are taken, such
as.

(1) sustained cfforts to accelerate
production of agricultural as
well as industrial commodities
to meet the demand; imports
are resorted to, where neces-
sary.

Building up of buffer siocks.

Organisation of public distri-
bution system for commedities
of mass consumption like
foodgrains, sugar and milk.
Imposition of price controls,
cither statutorily as in the casc
of vanaspati or informally as
in the case of tyfes and tubes,
matches, soaps. etc.

2)
(3)

(4)
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(5) Making available  essential
commodities through coopera-
tive channels like super bazars,
consumer cooperative stores.

(6) Curbing excess demand through
fiscal and monetary policies,
such as tightening of bank
advances in order to  arrest
speculative increases in prices.

oY wae T qow : WY AT Her
gy A Foear f& dfern afee
foew o' W fEEY & 18,6 TWHE
T &, SHY aX® #eew ¥fAAem W
I6 & ATHRH T 14, 3 T MfRe
FAT &) ATEIT § IT TR A O
TG HT TR F W fefeafarn
% 9 W JE T AT AFTILH T
wAT a7 § AFs wvr ffw wfme
%7 femrs Z7 2 1% T9 aTm 7 wifee
F1 &7 FAa £, AfFA 99 g FT @S
WaTaniz, Fraaen A7 fAs @9 gAR
[T T F | g AT 78 & 5w
TERA FTE A1 AAG g Al
e FAwE & 1 § Aelt ARrEE & quAT
a1gat g i 731 78 71 37 a3 77 S
gaman fow & af@ & wifee o7
Hife gt s, a oy fa w1 feeE
e dfrrm wifee A @aell, -
feafaes ot &1 7T 2 Z8Y a7 f&
ifermm werdy Tadr g1 meAT 2, 7W
& SATET ALY g, 19 T 1€ FEHI
T § SqrET T A7 AR FEgeE v
g I F1 F9E AEr fEm st
qg TH AT FT ANAT qATAA OT AR,
AT, T AR, A1 ag? agifE T AT
s faar wr & 9w " AT SR AR
T Erm

sreifrw fasmw, sitafor T qan
TRurT-wT WA (Y wEwdE o
aEwR) ¢ UE A WA AR A W
woATaT fif ¥ aww wwafAar A e
faaeret § wg w< fwrer W femmTt
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§, oY £8 Tgiwd @i w1 AW A
qaorsfoor d frm Y d @ 2 @
atfeafaen & feamm & 7 &@r )
T ¥ yafeas gw 7 §@ R
e @ forer & wfed 7 29 & oo Y
F #T6 w4 £t ¥ 7w TelE wH &
f& 7@ %7 a9 ¥ B 7 TS FF T,
#R gofre} & srHEr § TS
A AfEw W= A% gEl gaAT &
areE # & afem &7 & ofgd
IH ¥ warar Gifee FofAat & @
AT |qfgd, a¢ a9 AT G F7 2
LA Gl A LA I
Fife S| & ¥ FEemAT st &1
ogtar Wiz AT o990 34 ¥ A
FUG FIF | 7@ F T 21 I=
Ferfaaf oY & AT 14 AT 12 TS
T IR~ F7 TEIE | 27 0T AAT w7
¥ oW ITRN FT IACTHC SqTET ALY
ZMT | T T 2| AT IR 07 AT w7
ZTT |

ot §=/T A T : HAT AGIEA A
aft gremar fF g5 AW § o @q
FIAT £ 97 I9 T THAT FTHI R A AT
™ F fag 574 7 FB IETEE
fer 1 Af¥a &1 =TrYEww wm A
fag & w7 F1E A I wAEIT w7,
I F A AW AT T fAst mw &y,
=rgvaEd & A9 &5 F1 FI & a9
¥ T AL 991 A9 59 & A ffree
sifesqua w1 ®1€ FA gaman? fwd
Fd a7 f& 37 AT 29 FITT oAl &
€T TYEEHE WIEZ dWeY § Ogmr
g T 58 ATE TOUT HINMT AE §
7 A ATE F FET AT WS
q AMT 3 W SmEewE & afw
# FHifedts & F7e a7 AAT 20 &
AT WY wEIET § 98AT wga g
v ag wvt dar wifeww w9 ) fE
F1E A FWAWT T 1| ag WA
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Fgr A0 1T I & v fF F@AE
WA § $HET a9 T I9 AGT | AR
d gRTC 39 &7 o 0 st Sfemw
frefaezs 1 s T A7 {
AT Wrgan g 6w A T g0
AT 97 A= w7

ot GUTE AW WEW : TET AT
qaTH & 95 f2FH F1 ATAF 2, AT F)
Arew ¢ fFogw 7 g T=eww fed &
¥eTT FIOAT AT Ao | TE IH AL
FFIAT AT FA AT 39 F f@g=ws v
foar 9@ w®T gz fF 9As faars
Sfeeue AT 9@, a7 q9wE 2
17 T/ 97 417 fear A7 AT 3
SHR1 RANGA : Criminal prosecu-

tions 7 You do nor have sufficient num-
ber of them ?

SHRI F. A, AHMED : 1 say that it
is o matter which can he considered.

SHRI RANGA : Is it worthwhile to
be considered ?
SHRI F. A, AHMED : When we

consider il we mav accept it or  not
accept it: that is a different matter al-
together. It is a suggestion made by
the hon. Member und I am prepared to
consider that suggestion.

g AT AT FAT FT ATAF 3,
WAE AT H¥A7 F1 aaw &
fm awa ew WA EETRE 4T
ferdy arfefatom =1 zomom 3% £
T T @R § fF 99 7 et
ufrafeen wwfagt & &% g1 77 1 #w
FIfow &7 7 & o oA & afrd o
™ W qifefaiv ww T 73
e @ ot A F 2 Atk
A ES W IEA E, T N afaedw
£ IFW 21 IA K1 gW AAGH ¥
§—ed TTeh ¥ frd A B
fe gw 37 £1 Tvww wTi-——mfw ot
agi ¥AewEe § T eeTAE T 9%
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st ware frarQ o We wEE T 9@
AT o 9 @ § 99 7 7% faear
mar 2

“The Reserve Bank of India con-
ducted a study on the finances and
working of 1333 non-Government
public limited companies relating
1o the year 1965-66 and 1501 such
companies relating to the vear
1966-67. They also undertook an-
other study of 501 private limited
companies relating to the year
1965-66 and 701 such companies
relating to the year 1966-67.

# oA =mEAr g fF g 9 A
fett @ ¢ wrgde wfadi & 41 AA-
oferrs farfuee Fvafway &, a7 7 dwt
1T ZrarT FATA areAt Fwafaat ot ofae
gFoar 7 ? afg & & 39 &7 Wfem
AT WIFZ #T &, 99 &1 FFE ATH
SreFve #@T & A7 GiEesfoeE &
IA AT AT FIHA TS T AT 2P

St FUEM WE! WgET: TH OH
ddwaiar weAafaar 4 g€ & gaE
qATAT 7Y OTR #Y7 TRETEVE A 8,
afea § a7 37 AT AFATE

SHRI HEM BARUA : May | know
il the CGovernment have succeeded in
identifying the areas of idle capacity in
industries, both in the private and the
public sectors and, if so, may | know
whether the Government have tried to
plug the loopholes? Secondly, may |
know whether these companies in the
private and the public sectors who have
idle capacity submit false reports to the
Government and it is on the basis of
these reports that the Government are
formulating their policies ?

SHRI F. A. AHMED : Recently we
have undertaken an examination to
identify the gap in production and also
the idle capacity in various industries.
For that purpose. from my Ministry
letters have gone to all the other Minis-
tries. We are waiting for replics from
them 1o know what ix the actual posi-
tion, ’
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SHRI HEM BARUA : What about
the other part of the question, relating
to false reports ?

SHRI F. A, AHMED : It is only on
the basis of those replies that we shall
be able 1o say whether the information
given by the private sector is correct or
not.

SHRI N. K. SOMANI : Both in
terms of prices that are allowed to be
charged by the retailers and manufac-
turers and in terms of the poor quality
that is made available to the consumers.
it becomes abundantly clcar that there
seems to be no Government in this
country. There is a limb of your Minis-
try which is known as the Civil Sup-
plies Organisation, which is supposed to
keep a close check on prices and quality
of goods of everyday use in the country.
That was amply negatived when we
heard of the pathetic tale by the Prime
Minister’s son. (Interruption), 1 am
giving only one instance to prove the
ineffectiveness of your policy—who was
charged wrong prices on the day of the
budget when buying petrol. In view
of all this, may T know what steps you
would like to take to have the enforce-
ment agencies really working in the in-
terests of the consumers of the country ?

SHRI F. A. AHMED: We arc doing
our best to impress upon all the manu-
facturers to improve their quality. 1 can
say that as compared to earlier years,
the quality of goods manufactured in
our country is improving, and some of
the goods are of such a good quality
that they have an export market also
outside our country. Then, we are in-
sisting on many of these manufacturers
to take the ISI mark so that they may be
able to certify to the people that they are
of good quality.

SHRI N. K. SOMANI: About the
prices and quality: what are you doing
to enforce reasonable prices?

SHRI F. A, AHMED: So far as pri-
ces are concerned, we have taken var-
ious steps. When we find that manu-
facturers are beyond control, then,
under the Essential Commodities Act, we
fix the prices and try to control it.
Secondly, we have also set up a Bureau
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of Costs and Prices where we shall un-
dertake the examination which will con-
sider not only the quality but also the
prices. und on that basis we shall take
action,

SHRI AMRIT NAHATA: Is the
Government aware that a foreign com-
pany which supplies Coca Cola, with a
total investment of hardly Rs, 3 crores,
makes a profit of Rs, 5 crores anaually
which are repatriated, which are sent
abroad ? Their head office is in Rome,
and they have five managers each having
cars and bungalows. 1s this article a
necessity 7 Will the Government ex-
plain how this huge profit is allowed to
be repatriated, with such a small invest-
meni !

SHR1 F. A, AHMED : That was «
collaboration agreement entered into
long ago, and us a result of that agree-
ment, whatever is repatriated has to be
repatriated.

SHRI AMRIT NAHATA : Can’t that
agreement be changed ?

st WICEE T ST ArfeEr TR
2w 9% Wt § I9F AAEE H A
=TeaT g fF #1 # ga & fow 7 sma
# WA A9 & SUTET AT # W A
& U # W AATH qA ¥ FW -

weaw wgRa gy ar faar g 2

St ATCEE T g 9 oav #
el

SN WENT AT B F |

ot WreE® Tw T oA AT e
7q fr &t #r dmmrcstc o W
dera § Faree a@dt @ @
TH A ' 1§ A i
G & fog g § #19 w9 g v
ot &7 I FW T AT G
& g st § o Awer

afers ¥wex & T wEAd d=v A
T | TGt AAE T G @ ST
¥ ® qEEY § w7 oag @9 A
tfe it oo g & o o afererdy
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T A qAE o §, A afew
YwT §F @ W o favarw T gar

37

ofY el et wgwe : few SEE
FY foraer wraar gam @ fraeT g,
7g AT wEEq w@He A W
g1

TE AR gEET AT AT FEAH R
Tga ¥ guy o fod & form Y Ao
¥ sTEfam #1 Fg F T gH AT
wez fast &)

ot RTees T afes JFET R Al
WA FALCH A AR IEET
oY @t T F)

seaw wEYEW ;. dg {vdT A &)

i

Living ConDiTioNs OF HaRLTANS IN
DELHL

*1564. SHRI BAL RAJ MADHOK :
Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
state :

(a) whether it is a fact that about 7
lakhs people, mostly Harijans live in
Katras and slums in Delhi in the most
unhygienic conditions; and

(b) if so, the steps which have been
taken to improve their living condi-
tions as a social welfare measure during
the last three years ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARF (DR. SHRIMATI PHUL-
RENU GUHA) : (a) The exact num-
ber of persons living in Katras and
slums in Dethi is not known.

(b) The following amounts were sanc-
tioned under the Slum Clearance/Im-
provement Scheme in Delhi during the

last three years :—

Rs, 44.85 Lakhs
39.00 Ilakhs

1967-68
1968-69 Rs.

VAISAKHA 22, 1892 (SAKA)
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1969-70 Rs. 40.00 lakhs plus 25,00 lakhs

provided for improvement of

Katras under the Scheme of

“Improvement of congesied
localities**,

Y TOCT WU Tg FET T
& §A daRar fearddz &) amm
qUTOATE &Y A F § | AT srowy
qaT Y & f feelt § fary wew @
a1 fes & I F @ § ) o feafr
¥ TEY gu faeelt v 3w AT s
= & #rE T FL, TE AT AT

2

HeqW AERAY AT AT ]9 |
*f wETw EW ;T g w5 O

gra A A i wad &
I AAFT A T T AR q 7

# wreT WTgEr § fe oW ag @l
& faeelt F w0 7@ & w0
Y wed F @A g AT AT T g
HITEr FreAy & @Y &7 w1 q§ ot
7 A & 6 o7 wa & amwownl oY
at ®Y gfawar, 2@ £ gfar, arfegt
anfz &Y gfqur =Y ¥ v a@i wH
ay @ faegw e & faenlt
st & 7 |le duea & Am
qr, gfom d9daT & AW T @
w2E FY AR W ' ¥ feafa W
YT & & fan aw @ fred fiw
|ret § w7 wH fear &7 baw fard
T X ¥ T AT W AX ¥ e Y
A |

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : This is not a subject dealt
with in the Department of Social Wel-
fare. This is a subject with which the
Ministry of Works and Housing is con-
cerned. Since this information was
with us, we supplied this information. T
would request you to ask the Works
Minister to answer this,
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st ofy T T rEEET &1 N
¥ | wfarew #Y Fafeed faaifafafeady
4| o TR TH GATT FT FHC HY
feran & AY T AT BN FT ATAT ATEA
a7 | 7g grefan fearddz @1 fawg €,
frar FgAT AATTAL AE 7
MR. SPEAKER : This is a mulier
concerning the Ministry of Social Wel-
fare.

st a=row wuvw  faesl wwEA J
faeelt % arvor &t § At gfeewt F
et & wiferrn 7%F ¢ fod &1
T THTT AT AT F1 g ard
FTE R AT F X FTAWE X GAE AT
w ot w4 gy &, IAE ArfewET
7w i A fwd T #1E we Tw@
¢ g% fag smam 1 gl swm
F40, TTFT FFE LA FL A avfEw
3I7% T TN ¥ fAu o 2 A% ¢

SHRI GOVINDA MENON : 1 am
not in @ position to answer that ques-

tion.

SHRI BAL RAJ] MADHOK : |
seek your protection, Sir.

MR, SPEAKER : This question was
directed to the Ministry of Social Wel-
fare and the question is “steps taken to
improve their living conditions”™. In
the matter of construction 1 think the
question should be directed to the
Ministry of Housing.

SHRI BAL RAJ MADHOK : “liv-
ing conditions” mean other amenities
like electricity, latrines and other things
also, Therefore, Sir, please ask him to
reply to it.

MR. SPEAKER : 1 have no objec-
tion if the Minister wants to reply.

oy TrA¥EE aEE A AEeT
oo & 9w welt wWEEw 4 T W
o S A e AR I W
forg dare &, & v a1 T aEfaa
FATeE ¥ 41X AHT §FIS FW WY
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% ¥R g9 SEEG ST aifeg ot
IZ o §7 § AT faederd £

SHRI HEM BARUA : There is a
bad tendency growing in this House of
cvading the question,

ot Tfa T ;9= wA ww oW 2,
7t 78 £ fF 39 o7 fagr 78%

{1 AT AUl : g7 9% F1
FW Al wErRw & e dedae
feurddiz & swania omar 2 feoet &
FTE AT & A AT gfe aw #)
T FI AW ¥ gEA glagmw 3
& fau #dt wgem 7 ¥ fEm g
afe ¥% 7% faar 2, &1 71 a9 98 3%
w441 A7 afs §w &, q1 v’

SHRI GOVINDA MENON : 1 have
stated my difficulty. ... (interruptions)

SHRI RANIEET SINGH : Why
does he reply like that? 1 think he
should get out.

st owEw it wweny o e
AEIET, M &EE FO fF o
FEYT F nra gfeo AEAT ATAT
2 faeelt 4% Y oF gfmw e
¥t a8 Fwg #1 faederd &1 3w foo
AT | FAHAT HeAT d g7 AT
faeett F gfeomT & smar & fag ag «r
TAA T @ &, a7 | I8 T4 I
F fou gown = &7

SHRI HEM BARUA : The Minister
says that he has stated his difficulty.
What is his difficulty ? In that case. why
did he accept this question ?

SHRI ATAL BIHARI VAJPAYEE :
Let the Minister say that there is no
scheme for Harijan welfare in the Union
Territory of Delhi. Let him say so.

SHRI BAL RAJ MADHOK : Let
him say that there is no scheme for
Harijan welfare. 1 will be satisfied. Let
him say so.
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SHR1 GOVINDA MENON : Aparl
from the general provisions for Harijan
welfare, there is no programme in the
Department of Social Welfare to cons-
truct houses for Harijans. This is all
attended to by the Ministry of Works
& Housing. As 1 have stated, when the
question came the information for the
main answer was with the department.
That was supplied. This morning when
I wanted to get details about this matter
I came to know that this is attended to
by another Ministry.

Sl WA AT AT : HeTA AT,
RO 96T ATE ATET 21 F4AT AT AET
7EY & fF 9=t aF afom dadae o
faeett & oeq & TrawARz FT GEEw
?, g ATy #7 Pefaae e
1 UZAEgT 77 TH ATAET &1
U A g vz grsfan fafat diw
FIAT 2 17 I F oo AN FAEGT
feaewe, zm fafaee) i o
fafeegl, 7@ fAamsx & = fawm
AR AT FEE N TT T F ag Fouy
fem @1 2, 7z wregw 7@ 201 7w fom
T W FW T g@T 20 0 a7 quen
AT E fFL

Fq WERW : ® X AT F FAH
98 F1 FAT9T TEI 41 ¢ 1 A9 9EE
qTE ATET @ FE & fAm &@E gu
G| A9 FT FEAT H TE AT AFAE |

it WaT TR T AT qET AT

HTET g7 ¢ fF w1 g W oA
fafrtr &1 #renfeqwm 46
1 At AT TAT AT FI I TATHT

Lol a s off

MR. SPEAKER : I want to make it
very clear that when questions are
directed towards a particular Ministry
and that Ministry thinks that part of it
is outside its jurisdiction, the Speaker
should be informed of it.

it wwT A T ;AT g AR
W A faffw & qreefe #1-
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aiferea & fAg #1¢ FdaEt w6
v @7 A1 FT IT AR FY FER
TG

MR. SPEAKER : On a point of
order you cannot ask a question.

ot T A=E arew T et &
W@ AT T § Ay 7, A1 g9
Feamor faam & i o &, I &
wA-HEA ® gue & fau weft wged
qafaFaT & amarT T Fr sgEedy
o #7 Fr§ g qW T 7

SHRI GOVINDA MENON : We are
siving cducational grants, etc, with res-
pect to Harijuns, The Deptt. of Social
Welfare have no  programme for con-
struction,

oY T Fa® aTew : F T qE Al
F2T 2 % 39 & 70 1% FEAW
A4t wgrey & fawm &1 & &gl
dggy, oAl & AEA-ET W
TaTeAT | 29 A0 aqr ag smafawar &

ITUTT 9T, AT AFAfeud HATIGT & AT
fom %, *1¢ FOT TAET 7

wegs WEWRY : TH FT A9 & qG
FE ArEeg TE &)

SHRI MORARIJ1 DESAI : This con-
fusion arises many a time because the
Members cannot know always which
item is dealt with in which Ministry.
When a1 Member asks for information
from a particular Minister if that Minis-
ter is not able to deal with it is it not his
business to ask the relevant Minister and
get the information ? 1 think it is for
the Speaker to direct the Member to
the relevant Ministry so that time in this
kind of discussion is not wasted.

SHRI J. H. PATEL : I am on a
point of order, Sir. Under rule 32 it is
stated :

“Unless the Speaker otherwise directs,
the first hour of every sitting shall
be available for the asking .and
answering of questions.” '
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The hon. Minister is refusing to answer.
You give a ruling whether he is fit to be
a Minister or not.

MR. SPEAKER : If these kinds of
powers are given to me I will be the
luckiest man. The Minister has given
an answer and he says he has no other
answer except the answer given that the
Ministry gives grants only. What clse
do you want ? He is very categorical in
his answer.

SHRI A. S. SAIGAL : I want to
know what steps have been taken to im-
prove their living conditions at present.

SHRI GOVINDA MENON : The
other day when the demands for the
Deptt. of Social Welfare came up for
discussion I explained the measures taken
by the Deptt. of Social Welfare for the
improvement of the conditions of Hari-
jans and others, The main work is in
the matter of educational facilities.
facilities to get reservation in the various
Government jobs and  post-matric
scholarships.

What I said earlier today was (hat the
matter of slum clearance, house cons-
truction, etc., is not dealt with by the
Department of Social Welfare; it is
attended to by the Works Ministry. What
Shri Morarjibhai said is correct; I can
get this information later from that
ministry or request that Minister to give
the answers,

SHRI RANGA : Let it be held over
then.

SHRI MANUBHAI PATEL : [ am
not asking any question regarding hous-
ing facilities or construction of housing;
I will limit my question only to the sub-
ject which is within his jurisdiction, What
are the educational facilities given to
people of these particular areas; what are
the health facilities given for their child-
ren and what are the other facilities
which the Social Welfare Ministry is
giving to this particular area ?

SHRI GOVINDA MENON : I said
earlier that the chief activity is in the
matter of scholarships, free tuition,
coaching facilities to get jobs etc. As
to what is the work going on particularly
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in the Delhi
notice

*ft TreTEATT WEE’ ;AT e AR
F Faer fE gfrew oEl #1 faar Y
afqer 3w feodde &1 T § &
it A1 # A7 FWAr A §
frew & auf & sgw g s ghem
oEl #1  fEadr @ wewafa & &
TE &7 I8 W 31 frad gfee ol
¥ faafw fear mr?

SHRI GOVINDA MENON : 1
would like to get notice of that question.

SHRI BASUMATARI The ans-
wers given o questions are such that
Members are not at all satisfied that the
condition of Harijans and Tribals is be-
ing improved: therefore, the mind of
Members is very much agitated about
the development of the Scheduled Castes
and Scheduled Tribes. If that is so. it
should be accepted by Government that
their condition, though reservation has
been extended. is not at all such that

territory, I will require

they should be satisfied. Ts it not a
fact ?

MR. SPEAKER : What is the ques-
tion ?

SHRI BASUMATARI : The ques-
tion is whether it is a fact that the deve-
lopment that has been done for the
Scheduled Castes and Scheduled Tribes
through various activities is not at all
satisfactory, Therefore, these questions
arise in the minds of Members in the

house. Is it a fact or not ?
MR. SPEAKER : That is a sug-
gestion.

SHRI GOVINDA MENON : A good
deal has been done and a good deal re-
mains to be done.

st T : A qEIEE, # o
¥ gra WA AEEE ¥ qeAT ST §,
A gfeow T Aed €, w0 W
£ 37 N g g & wOw
woft fivdy ae et &
FT FEI TWTAT AT W ¥ A
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W d WMHagag g
Fet TY afear I %1 qgT AY F€¥ &
T A T A WErRT W Aw W
FE sgarar w4 fom & fr v feww
W @ed § I F fAu 7w gwm
% fau sow fawmr & s sEw &
fedfrss fag smar s ?

Hewet REEY : A7 A1 R T FoFo
T AT 79T 37T 4T |

ot TWETW  AeAe AEEd, w4
a8 & % @7 & fAu w8 /< aqar
F1ogfarg AR ® @ &9
F o 39 %1 fawm Fan R 9w 7
yaw Fm fom 7 39 F fAm s
FATT AT AqF ?

FqN WEITA : W A AL AGT AT
g1ET faar it A ATE" F g AT

SHRI R. D. BHANDARE : Mr.
Speaker, I would like to know from you
whether you have any cell in your Secre-
tariat which can direct Members and
questions to the Ministry concerned.
This question pertains to Harijans living
in Katras and slums in Delhi and the
hon. Minister of Social Welfare is with-
in his right in saying that he has no
knowledge ...... (Inrerruption)

I am raising this question because the
minds of the Members of this House are
agitated on it. Therefore, our secretariat
must classify the question properly and
send it to the respective Minister. This
question is to be dealt by the Housing
Minister because it is a question of slum
clearance and removing the unhygienic
conditions prevailing in slums. What
has happened is that Scheduled Castes
people and Harijans have been sent out
of the city and they are not properly
looked after and, under the slum clear-
ance, even the Ministry of Health and
Housing is not prepared to care for
them. The Social Welfare Minister says
that it is not within his province at all.
It is the province of the Housing Com-
missioner or the Housing Minister or
the Health Minister. Therefore, I would
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like 1o suggest that there ought to he a
proper cell in our secretariat to guide
the Members properly so that the Questions
could be directed to proper Ministers.

SHR1 RANIJEET SINGH Sir, 1
would ask something which he can ans-
wer, | would like to know how many
of these dirty Harijan bustees the Minis-
ter has visited in Delhi. How many of
them exist here 7 1 would like to know
whether these are within the purview of
social welfare—such essential items like
proprietary rights to Harijans who have
been living on a particular piece of land
since generations, their housing condi-
tions and their sanitary conditions,

SHRI GOVINDA MENON : I am
not in & position to give an answer to-
dav. (Interruptions),

SHRI RANIJEET SINGH : Has he
ever visited their  bustees ?  (Interrup-
Hony),

MR. SPEAKER : Order, order. 1

would request you to please sit down.
Part (a) of the Question is :

“whether it is a fact that about 7 lakhs
people. mostly Harijans live in
Katras and slums in Delhi in the
most unhygienic conditions;"

On the face of it, it looks to be directed,
and as the Member has chosen it, to be
directed to the Minister of Social Wel-
fare. The second part is purcly directed
to the Minister of Social Welfare, If
you like T can direct this Question to
the Housing Minister. But it should
have been for the Member also......
(Interruption) Next Question.

SOME HON. MEMBER :
better.

SHRI D. N. PATODIA : Before you
go to the next Question, let the Minister
reply to a specific question that was put
to him as to whether he has visited any
of these Bustees. Let him say, yes or
no.

MR, SPEAKER : The form of this
Question will have to be changed be-
cause it will have to relate to housing or
a substitute for slums. Shri R. K, Birla.

SHRI RANJEET SINGH : My
question has not been replied to. It

That is
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comes within the purview of this Ques-
tion. Has he visited any of those slums ?
It is a simple question.

SHRI CHENGALRAYA NAIDU :
We would like to know one thing,
whether this Ministry is incharge of
Harijan welfare also. They call it the
Ministry of Law and Social Welfare.
We want to know whether the Ministry
of Social Welfare looks after Harijan
Welfare or not. Otherwise, how can
we pul questions ? Let that be made
clear.

MR, SPEAKER : Let me altend to
his supplementary. Why are you com-
ing in between. His question was whe-
ther the Minister has visited any of these
areas.

SHR] GOVINDA MENON : 1 have
seen some of them: I do not know how
many and when,

MR. SPEAKER :
Shri R, K. Birla.

Nemt Juestion;

BaN oN ExPORT OF SCRAP

*1565. SHRI R. K. BIRLA : Wwill
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that his
Ministry is in favour of a ban on export
of scrap—a raw material vitally needed
by the steel furnace industry within the
country;

(b) whether it is also a fact that the
Ministry of Foreign Trade is against the
ban on export of scrap for fear of los-
ing foreign exchange earnings;

(c) whether any representation has
been received from the Steel Furnace
Association of India in the matter and, if
so, the details thereof; and

(d) the final decision taken in
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD
SHAFI QURESHI) : (a), (b) and (d).
In determining the Export Policy for
scrap Government will take into account

the
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the legitimate domestic demand. The
Scrap Export Policy is being jointly re-
viewed by the Ministry of Foreign Trade
and this Ministry. Pending the review.
it has been decided that no further com.
mitments should be entered into after
31-3-1970 for the export of certain
varieties of scrap.

(c) The Siec! Furnuce Association of
India had represented 1o the Government
their difficultics in  obtaining sufficient
quantities of scrap and had suggested
a ban on further exports of the wvarie-
ties of scrap uscd by them.

SHRI R. K. BIRLA : The hon.
Minister just now stated that the Govern=®
ment will not be exporting this scrap
which is to be used in our country. May
I know during the last onc year how
much ol this scrap was exported and
after this policy. whether the Govern-
ment is in a position to find out how
much of the finished goods made out of
this scrap have been exported ?

SHRI MOHD. SHAF] QURESHI
The export of scrup during 1968  was
about 5.79.652 tonnes and in 1969 it
came down 1o 4.51,620 tones. That
shows that cxports are going down be-
cause internal demand has gone up. So
far as the domestic off-take is concerned.
it has gone up from 16264 tonnes in
1967 to 31.841 tonnes in 1969 in so far
as Mild Steel turning and boring is con-
cerned. We produce the finished goods
from whatever scrap that is being used
within the country,

SHRI R. K. BIRLA : My question
is very clear. It is : how much of the
finished goods made out of this scrap in
the country has been exported ?

MR. SPEAKER : Your question is
purely about scrap. Ask your second
question.

SHRI R. K. BIRLA : My second
question is : How many steel furnaces
are there in this country ? That is rele-
vant, Sir.

MR. SPEAKER : Anything dealing
with steel is relevant here,

SHRI R. K. BIRLA : Kindly go
through (c) of my question. How
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many steel furnaces are there in the
country ? What is their rated capacity ?
What is their consumption of scrap?
Are they working at 50 or 30 or 75 per
cent of their rated capacity ?

SHRI MOHD. SHAF! QURESHI :
I do not have the details about the pum-
ber of furnaces, 1 can give the demand
as given by Furnace owners, For the
current year demand is stated to have
increased from 12.000 metric tonnes to
77.360 metric tonnes,

MR, SPEAKER : Your question
was ; whether any representation  has
been received from the Steel Furnace
Association.  You ask the number of
steel furnaces. Though he is bound to
answer, your guestion  was  about the
representation.

SHRI THIRUMALA RAO : With
regarck to part (¢) of the yuestion, 1
want to draw  vour attention, About
the furnaces the Minister says thal he
has not ot details,  He has got suffi-
cient notice,

MR. SPEAKER : You :lid not ask
anything.  He usked about ir.

SHRI THIRUMALA RAO: | thought
You were permitting me,

SHRI BUTA SINGH : A large num-
her of steel turnaces are going to be
closed for want of raw material, ie. this
scrap. May 1 know whether it is in the
knowledge of the Ministry that the big
business dealing  with scrap is  holding
the entire stock released from the fac-
tories and is not supplying them 10 the
small units ? May 1 know from the hon.
Minister whether he is poing to demo-
cratise the distribution of scrap and se-
cond grade steel to these small units ?

SHRI MOHD. SHAFI QURESHI :
The entire policy with regard to scrap
15 being reviewed. T know the difficul-
ties laced by the small units and we are
doing our best to help them.

o AP TETH @wit o FETy dW oy
60 Fr FE FIIA-TEEAA  TAATOT
TYH & UHTE i fawaT & o sfa-
fr azw T AT @ =
w fermve w1 s qur A v T <%
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2, &frer #t dvarfadY weet & ) Ot feafr
# o7 fF oo ®re & FTow aga-
 m-afgat g @ W g aur
Titfrafar Tew &1 ag A= fow &
ZW ST qFET g g §, a9 A
a7 T &, I9 F qEA9E WY ¥ @1 w0
g fom #t a9g & smow AT & ool
# goraT &7
FR—HT AW A g7 w1 -
AT FT & §9 § T F CFGIE 9T
guiar Sfaawg s o w3 &7

st wEeE wR g TEEEe ¥
#5 @ AL g%, mEMARe & sy
LRI

At W wEm @ o g f7 A
gE? weme WEEw, 7 AR wEA § fF
g

ot ygewT T gt 0 SfE v R
™y FI goq 73 @ &, T fqd gw
¥ 39 £ vHer &1 g w7 faar &
g e € fF g W sraa oby
FT IEAHTE T qHF £, ITH) T€@A
1 9U fFar 9mF Al 9t S o
FH ¥ wrfaet &, I67 w1 O fear
T |

SHRI INDRAJIT GUPTA: The
requirements of the indigenous furnaces
should certainly be given priority. To
that extent the exports have to be res-
tricted or prohibited. Buil, may I know
from the hon. Minister whether it is not
a fact that the scrap dealers who supply
1o furnaces have been complaining that
the prices at which they had been com-
pelled to supply are uneconomic for
them ? And, Sir, | want to know whether
there is any proposal to review this posi-
tion so that they may not be nade to
suffer a loss.

SHR1 MOHD. SHAFI QURESHI :
Yes, Sir. There is some problem re-
garding the price. Government is now
considering the matter and trying 1o
solve this problem,
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PrOPOSAL BY CEMENT CORPORATION OF
INDIA POR SETTING UP CEMENT
FACTORIES

+
*1566. SHRI YAMUNA PRASAD
MANDAL :
SHRI S. M. KRISHNA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be plcased
to state :

(a) whether it is a fact that the Ce-
ment Corporation of India has submitted
any proposal recently for setting up
some cement faclories in  various
States;

(b) if so. whether the proposal has
been approved by Government;

(c) the details of the proposal and
the places and the names of those States
in which such cement factories are likely
lo be set up during the year 1970-71;
and

(d) the production capacily oi cach
factory and the financial implications
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHR1 BHANU
PRAKASH SINGH) : (a) Yes, Sir.

(b) Government has so far approved
the setting up of cement plants at Mun-
dhar (Madhya Pradesh), and at Kur-
kunta (Mysore State). The setting of
another plant at Bokajan (Assam) has
also been agreed to in principle. Pro-
posal to set up another similar unit in
Paonta. in Himachai Pradesh is  also
under consideration.

(¢) The cement factory at Mandhar
'(M.P.) will begin commercial produc-
tion in June 1970 while the factory at
Kurkunta (Mysore) will begin trial runs
carly in 1971.

(d) Factory Production  Praject cost
Capacity-year
tonnes Rs. lakhs
1. Mandhar 200,000 451,51
(M.P.)
2. Kurkunta 200 KW 442,79
(Mysnre)
3. Bokajan 2000, 0t 127

(Assam)
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Sl THAT TR KA : AT HA qgA
7 qamar i AT, e wAW a9T SATE™
F oy o @ € femew & ane d
frar &1 @ §—w@ aw@ ¥ Ix
ST AT @I | AT ;T T A
YT § Iw FY fewrer gt g s
qaT AW | T FT g F 3@ g
T g IO fage § o #
= AR @ & a7 fa=e
F9, FifH 9 Faq oF & @
FFdy Ifqwr § § qur sOv fagre &
ATATEY T A F7E FI0g 2 17 AR AL
ot @€t geam, dhe TeEl T8 g7

ytafas fawm, aiafte s aan
TRNA-FT Hat (0 FEeEE A
wgAe) : 48 UE nuT izE g, fam A
qTEET dET 1T Ofedw G S F
T FT UATRE 24 AT A% afeAw
AFTT AT qWAF §, A9 W A A7
BAEIT § ATET @ FT AITH TR,
T\ ¥ e & fod fome A fad
FT AT AAAT AT A1 gH IH &I
FET FeTET  FT |

*l QRAT AT A © FAT AA TG =A
TAdi—a1 fred gu o § vum,
7Y, TAW F AAA A, S§ I AW,
S W W gAY 99 USA g, AfeA
T 97§ TR AL §, T 9
agt Y UF SR FTEET G F a1
# fa=m< w47 ?

st wm wew fag : qar f ol
Wt wgred ¥ v fan fr wqd deadiy
Frar & =T fasrondie & I SR
¥ fag Y smT mAs aged e &0
STEdT ¥R K AT FF wEA a1 gW
w&T faae G
SHRI K. LAKKAPPA : Mr.

Speaker, Sir, the Cement Corporation of
India has proposed setting up of cement
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factory in Mysore State. It is a very
long time since this was proposed. And
Mysore State Government has urged
this Government for the financial assis-
tance tp start this. Raw materials are
available in abundance here. But, the
delay has not been explained by this
Government in spite of the constistent
demand made by the Mysore State
Government. I want to know from the
Government whether they will start the
factory in the private sector or in the
public sector if it is decided by this
Government 1o sct up these factories in
Mysore State,

SHRI F. A. AHMED : As has been
pointed out, the trial is t0 be undertaken
in the Cement Factory in Mysore State
carly in 1971 and the factory will go in
for production later,

SHRI 5, KANDAPPAN : 1 is but
legitimatc that this demand should be
fulfilled, namely, basic raw materials
availability etc. in various places, by
starting a cement factory.  But. the
planning of the Government of India
is such that already in some areas of the
country, there is surplus capacity created.
For example, in my State, we are hav-
ing a substantial surplus of cement pro-
duction.

1 would like to know from the Gov-
crnment whether it will  consider the
question of setting up of factories only
after taking into consideration that the
already established factories are not go-
ing to wastc.

SHRI F. A, AHMED : The demand
for cement is likely to rise. At present.
it is about 13 million tonnes and by the
end of the Fourth Five Year Plan, it
will be about 21 million tonnes. And
there is plenty of scope for the cement
factories and also the new factories to
come up in order to produce or manu-
facture more cement which will be re-
quired by us. Qur policy is now to
set up factories in any areas which are
deficit so that there may not he a burden
on transport to carry the cement from
onc place 10 another. Therefore, we
are sclecting those ureas which are in
deficit and where there are natural re-
sources available for the purpose of
development of cement industry.
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it farwer s sygrowe : fgr ewTe
T uTqy &t SR fgarew F s &
faw w71 91 a1 T ATAA IAEY T
dda FaT w1 AT & afrerT fa
g ar 7t 7 afe A, ot =0 7

ot FueA et sgwe e T
# 7 gy f& T o & Afe s
fade a1 gu a1 ok ot fawme
F A%y &, .. (sAwaW) ...
SHRI HEM BARUA :
happened to Assam ?

SHRI F. A, AHMED : Assam is
already there. 1 have said that of the
four projects, three have already been
approved.

What has

SHR1 HEM BARUA : You have to
accept any one arca.
SHRI F. A, AHMED : Financial

sunction has already been given and
steps have been taken in this regard.

SHR1 SRADHAKAR SUPAKAR :
In view of the demand for cement out-
stripping the supply and in view of the
rise in prices of cement, for the non-
project plan, are the Government think-
ing of fulfilling the demand ? If so, may
| know whether the setting up of these
four plants will be able to achieve the
target of 21 million tonnes by the end
of the Fourth Five Year Plan,

SHRI F. A. AHMED : As | have
already pointed out, in order to meet
the demand. we require about 21 million
tonnes of cement by the end of the
Fourth Five Year Plan. Al present, the
licensed capacity is just under 16
million tonnes. The existing plants are
being expanded. And some more in
the private sector are expected to come.

So far as Government is concerned.
we are taking up four plants which will
give nearly 800 thousand tonnes of
cement by the end of the Fourth Five
Year Plan. Because of resources, it is
not possible for us to bring in more
plants under the public sector.

SHRI SRADHAKAR SUPAKAR :
Still there will be shortage.
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SHR) F. A. AHMED : Yes, therc
will be shortage unless the private sec-
tor also comes in.

St ET TTRY : LA A, OF HAAT
TEeg § IO S2W & X A S fwar
Ffew ol wRREE A TEET AE-HEH
e ¥ faur fF o FYE ArRdAT AEH
T FI A F@T AT | A A
M & gg s =T § R IR aRw
F dtiz F7 FTT@EAT G F A e
¥ qoaré feum & an A€ 7 Afz & At
et Tated wTE g, A FA qF IT 1T
faotar Y s ?

ﬁtrgmrmuggfa: I AW
¥ frgsTd 1 @I gU FAT ALEL
AT g F agT O HAT T FEH
@ &1 faare wEdr Far At
(wsmmet)

MR. SPEAKER : 1 am not ullow-
ing this question. | do not think that
this arises out of the main question. The
hon. Member may lable a specific ques-
tion regarding that.

SHRI R. BARUA : From the ans-
wer given by the hon. Deputy Minister
1 could understand that the establish-
ment of a cement factory in Bokajan has
been accepted in principle. But from
the answer given by the hon. Minister,
1 find that something is being done t0
put it in the Fourth Five Year Plan. So,
we are still in a confusion. 1 would
like to have a categorical assurance
whether the Bokajan factory is going to
be taken up in the Fourth Plan,

SHRI F. A, AHMED : 1 may inform
the hon. Member that the corporation
has already been instructed 10 take the
necessary  preliminary steps to set up
the proposed factory. and the detailed
project report submitted by them is be-
ing examined. The formal sanction for
preliminary expenses  has also  heen
issued, and the setting up of this factory
will be taken up immediately.
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APPOINTMENT OF M/s. DASTUR AND
Co. As CONSULTANTS FOR PROPOSED
STEEL PLANTS IN THE SOUTH

#1567. SHRI YASHPAL SINGH

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether Government have decid-
ed to appoint M/s. Dastur and Co, as
Consultants for the setting up of three
steel plants in the South; and

(b) if so, the reasons for entrusting
the work to a single firm ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K. C.
PANT): (a) No, Sir,

(b) Does not arise.

Wt gt fAE : FT §IEIC adeT
axdr 2, wE fr ZarT uhaoiza waE
FY frord 0 oY oot & fF aeg e Fvoedt
F1 7T FERwT T 5wt T3 FE
2, T I 9@ qEN FIF Z AT A
o FreETTA 27 Fe7 Zar & fE
T F T & vade fear amer 2
It IF F wga 7 fiwmaz fray smar
g—-ag 4@ Fg a% qEr F 7

=t OO WX G ¢ A A1 AT A A4
F@H AT AN § IR A R
. TET g 1T g 97 I e
F FE 99 AN 2

it aware fag : Fr ZW W AR
& % F17 7O B Feare e g o
THE ¥ FW FTH HT AAET AT?

»Y Fo0 WX o ¢ TR fgeger
FACEEH g AT TEqL Ory FIOAT &
W gTE TrET wo & ¥ ot @
FI9 & fow a@ ¥ foeam & qa §)
SHRI RANGA @ We were informed

a long time ago that the Hindustan Steel

corporation themselves were trying to
develop a consultancy service so that it
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would be possible for them to ‘under-
take the consultancy as well as cons-
truction work in regard to the future
steel mills, This assurance was given to
us about five years ago. Since then, I
am sure they must have been strengthen-
ing this aspect of their organisation.
May I know the latest position, namely
whether Government would be in a
position to undertake one, two or all the
three ol these new industrial concerns
which are going to come up for stecl
production and whether the consul-
tancy and construction in regard to
these could be undertaken with the
know-how that we ourselves have deve-
loped ?

SHRI K. C, PANT : There has
been development of know-how in the
Central Engineering and Design Burcau
of the HSL. There are at present two
organisations, namely the CEDB and
Dastur & Co. who have done similar
works, and who are capable, in our
view, of doing this kind of work, and
as things stand, we do not intend to have
any foreign collaborators, and we would
discuss with both these orgunisations how
they can assist us in the programme of
setting up these different steel plants.

st 7f T § Y wgey & wrAr
sgar g fF 71 g aw wEr & dew

#1 grafafrdy ol fraer w9y @

#fer gt ol faamameaw &

WIfefrdt Feard it a a8 Foraelt

g @ geie o faerameeTw ¥ fad

wrafafad fod & ary & amw e

HiofodTodlo &1 qumd & @ &7

ot §5 WX 9 : T FAGeEHT ¥
T # G 9T W F A1T FrarfarAEr
fod dare gnit)

SHORT NOTICE QUESTION

MR. SPEAKER : Short Notice
Question.

SHR1 PREM CHAND VERMA :
No, 32,

ot sftwer oW ;. semw WEET,
e Afew Avw e v@ 1
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e AE ATH gt , Wi e
F waE A qrr 9w g, faw W
wv HWt #1 owet g ores w4
# 7 9wl o Aifew A aw
YT AN & qR T AW AfeT A
F1 TiHTT 78 fFAT @ oK W A
1 ww F¢ faar o, forw A1 o
Aifew Rv=w F &7 7 K ArEw@war
gt o | T fReew & o oWt ame A
gt =fgd | Gmr srar e e
fawm Al @@ wiE Aifew AT
T #T F #1 ATy g0

Wt ofa @ : ww AR, g
HgAYW ATHE 9T W Alfed #ve
IS gl feg o &

it gw & wBA ;W1 Hal wg
g faa &, Fiasta #T A I9 AT IW
THIETT g AT &, I AR FTOAYT
g gar|
SHRI1 SHRI CHAND GOYAL : I
had given notice of very important ques-
tions at short notice. None of them has
been admitted. On the other hand, I

find unimportant questions are accepted.

ST ZER W WOATT  qATE 9 AT
F1 & ff o Ageagel wv g1 & & e
a8 fed ard | AfoaY ¥ Atz v
AT R w0 fam oA §) (-

fraw &% @ & fr i & s WY
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Aifew Aww fafae §1 9= T
qEAT &, oW Y9 § AL 410 & | WA
g & 6 w50 FHE T oW qTI-TE
A @19 T §, ST 4g "IHer | AT
Afd f5 Wi Arfew A= & ac &
wET F W TG FgA F AHT AT
anfgw

HUR WG : T HIT )

SHRI NATH PAI : May 1 endorse
the plea made by Shri Vajpaycc? It is
precisely because this Kind of thing
continuously keeps happening that 1
had submitted to you at the beginning of
the session, and the Rules Commiitce
had upheld my contention that whether
a particular question was fit to be ad-
mitted at short notice should be decided
by the Speaker. This was passed with
the approval of the Minister of Parlia-
mentary Affairs, But in its infullible
wisdom, the Cabinet then told us that
it cannot accept this position. In effect,
what was passed by the Rules Committee
was vetoed by the Government. The
House must know what exactly trans-
pired. As 1 said, 1 had raised the matter,
the Rules Committee upheld my conten-
tion, the Minister of Parliamentary
Affairs was a party to this decision. But
later he comes to us and tells us that
Government cannot accept that position.

As Shri Vajpayee has said, we have
nothing against Dr, Karan Singh or
Shri P. C. Verma. But what is urgent
about this question ? It is fit to be rele-
gated as an unstarred question. But it
has been accepted as a short notice ques-
tion whereas questions tabled at short
notice on most important matters are
rejected. 'This happens because your
discretion is kept in cold storage. If
these matters are left to your discretion,
we will not be confronted perennially
with this kind of situation.

Once again, I submit to you that you
should have a second look at the whole
procedure of how short notice questions
should be admitted,

SHRI PILOO MODY : If what Mr.
Nath Pai said is true and the Rules Com-
mittee has approved of the suggestion

MAY 12, 1970

Oral Answers 32

made by Mr. Nath Pai, the Cabinet has
no right whatsoever, nor has the Gov-
crnment any right whatsoever, to over-
rule that decision. This Parliament is
not subject, the Rules Committee is not
subject, to the decision and the whims
and fancies of ecither the Cabinet or the
Government,

=it Tfa @ ;5@ 9T wwmer wER,
Iy & ifad |
AT WO © AT AT AT HIE ATA
g 99 9T awmEar frae qE 1 Q@
gl
SHRI §. M. BANERIJEE :
kindly hear me for a minute,

MR. SPEAKER : The rule should
be reveised, that when a Member is
standing, the Speaker should sit down.

SHRI S. M. BANERIJEE : Why we
wiant Short Notice Questions o be ad-
mitted is because there is a lot of pres-
sure on the calling attention notices, and
under the rules you cannot admit more
thun one calling attention in one day.
There are certain very important matters,
and we want to raise them through
Short Notice Questions. I am happy
that there arec two Doctors. Dr. K. L.
Rao and Dr. Kuaran Singh, who admit
Short Notice Questions, but the other
Ministers do not admit. Kindly instruct
all the Ministers to admit Short Notice
Questions. 1 am not against this parti-
cular Short Notice Question, It may be
answered,

MR. SPEAKER : As far as I remem-
ber, the question arose that the Minis-
ters do not accept Short Notice Ques-
tions, and we discussed it, and it was
decided like this. 1 cannot withhold
any question going as a Short Notice
Question to the Minister, but in case a
Member approaches me and he thinks
that it is a very important question, but
the Minister is not agreeable to its be-
ing admitted, in that case—TI think I am
explaining the position correctly—I
have been given the discretion, in con-
sultation with the Member, to place it,
after ten days notice, as Question No. 1.
In the present case, the Question went
to the Minister, and the Ministers are

You may
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very happy, when they are easy ques-
tions, to answer them. Dr. K. I, Reo
has always a liking for Short Notice
Questions and so Dr. Karan Sinoh. 1
wish all the other Ministers would also
follow them,

sit ofa T : semw wEIEE, A 9@
g uF faadt X W@ g | o9 T O
T fear ag sl g &
i FaT ag w87 & fF wfawe 7 o Ay
el FHET & Gl 1 Fifag 2 faar ?
TH AT A AT FATIA | WTAAE @I
& formam T § A W g w
wifgd f& &fae @ @ «1 #faa
FT T Z

SHRI NATH PAIl : May we try to
keep the record straight, so that the
House knows 7 This whole question
began with the first day of this seswion.
You asked us to raise the matter in the
Rules Committee I came, we discussed
it. we had o long meeting, that was the
first mecting, and we rcached (ke con-
clusion empiasizing that the discretion
with regard to the admissibility of a
Short Notice Question should be ex-
clusively vested in  you. This way
agreed to, by the Minister of Parliu-
mentary Aflairs. Some modifications
were suggested, you suggested some-
thing. ‘Then he informed you that the
Government was nol in a position (o
accept it.  Then another meeting was
held at which unfortunately 1 'was not
prescnt, and this was thrust down the
throut of the unwary Rules Committee,
and they accepted it. What exactly hap-
pened was that the Government's posi-
tion was acoepted by the Rules Com-
mittee, totally going back on an agree-
ment to which the Minister of Parlia-
mentary Affairs was a party. The
other Members did not take sufficient
interest, and that is why the Government
could get away with it,

ot wew fagrdt wowdt :  wew
wgreg, ¥ fadeT & fr ag wwe fR
¥ w0 FHE ®) Hor feqr W A T
R W O TRt sy Y gafr
FmEm i adig. .. (swwwm) |
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ot Tfw T : ZATT X F w wwEr

# w9 faar o)

DR. RAM SABHAG SINGH : I
want to submit that everything should
be dealt with on merit and if the sug-
gestion of the Rules Committee had
been turned down, the entire matter
should be referred to the Rules Com-
mittee.

IR WE FAI : TOH HRET A X
qr AT § a1 oY 52 S 7 g
AT | TN T G qE A AT
zafan grew v fafaees it argfen
WY 2. .. (vmEwr) |

SHRI DATTATRAYA KUNTE:
What should come before the House
and in what priority is obsolutely the
prerogative of the Spcaker and no one
clse. If any one who cannot get into
the ballot by other things wants to come
through short notice question and the
Minister is prepared to oblige, there are
two options. It is for you to decide
whether the question is a short notice
yuestion or not. If you decide in
favour .f it and take up the short notice
¢uestion, then only it should go to the
Minister concerned to know whether he
is prepared to answer it or not, To
turn any question into a short notice
question will be a wrong procedure. ..
(Interruptions.)

MR. SPEAKER : Short notice ques-
tions are of such nature that the reply
is immediately needed and they should
also be very important, Sometimes
convenient short notice questions wure
sent and they are taken up very con-
veniently. I requested the Members of
the Rules Committce that it would be
very difficult on the part of the Speaker
to turn down one and accept the other;
let them all be sent to the Ministers
and let them say if they are accepted.
I am going to discuss it in the meeting
again. I shall be calling a meeting
again and we shall discuss all the details
as to what should be a short notice
question. We must specifically define
it.

THE MINISTER OF TOURISM
AND CIVIL  AVIATION (DR.
KARAN SINGH): Mr. Speaker,
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with your permission I should say that
I am somewhat distressed at the major
inarticulate permise that seems to be
behind the mind of some hon, Members
is that tourism is not a matter of im-
portance. ..(An Hon. Member: im-
portant but not urgent). It so happens
that 1 have been Minister here for four
years and on three occasions [ have
been guillotined, and if some Member
asks me somec questions and I accept
them I think this should not be grudged
by my friends here.., (/nterruptions.)

I ¥ qhew ¥ & w9 F foefa feg
™ ®|H

S.N.Q. 32. st gwa= Twi : FT
TEA FqT FA(E FyaR HalT g T
#Y w7 744 fF

(%) 9 qwadis dwAT & gW
fagwy wiewi #1 sio #9499
It & gz F351 & &9 § fFa-fF
ot &7 fawre fegr mam

(&) mgrér &ai o) AIEr Gal
¥ fagrg g fEd v deEr F
A ww: fra ofe sq@ &
ot 3\ 5w woe & ol < awadia
g § feae oft sw w1 #
faare & qar fem-fem wal & fawm
¥ fq ag = g s

(w) =d 1970-71 31T 1971-72
F faat @t ofdemmei o so
HTOW T &7 fa=Te @ W

(w) afas dear et #1 sTwiva
@ % fag wrg &, fadiew: ggrEy
A #, s ¥ F1 faww FA R
foq war wrdamEr &Y o WY g7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) to (d). The
Central Government draws up and im-
plements tourism schemes not on geo-
graphical or regional basis but having
regard to the actual or potential attrac-
tion of a place for tourists. Statements

containing the required information are
laid on the Table of the House, [Placed
in Library. Se¢ No. LT—3476/70]

st W w wWi: FE| AEreg,
AT gg FEEHZ HWT 92 9T TG 14T
2 99 # TARIGANA agF TH! § Afea
WA Im A g FF A A
@t qur @ fe fawfoa e m™
T & ATH qq9E I 61 gEL 39
oETet &al § fea dar @+ gam g
I9 A A aemar T g ud gred
WL AR A AT TW A fRaT
2m€r'li3=1|a<1néw &ga FT ®IE ATH
1 A & AT @R F I F AW g
Zafey agy # AT =TEar g e
qi gTeT T/ fgaTa 2w § fawy
AT 9T H1T 97 qgrSr TMTEi 9% fEEEr
W @H gE Wi 3@ F Arg g Ay
q9EN T TAT & aTC § W TErEY Sal
# g 7 ¥ favie qR 9 fgATeE-
S F Ak W A1 59§ faae ag
¢ & = & e dar @ frgr S
wafs zfreew & fae &1 ogrdt g
¢ 9 fada wg w@ar @7 3 Wl
Tai § d gara fawmwgz &, dfex
AT §, AT §, ewwnen @, e
AT & A1 fower @, ag W fA §
afFq =8 ®T a<E AWT T ST A
&Y fear T & A § ag WA Agar
g ¥ T o8 aw foan T @@ TR
q @9 faar smm @ § oy ak )
nifaex g 7 ?

Towvifag : @ d aE s g
& f& ogrét fw gk 2w &, T
wd & grear ey gfee § o ogre
&1 g gEEer T8 ¥ F ad qgd
TR FT E | g ¥ faww F ot wfer-
| & ot o &

femrerat amw iy
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fermmos qda #t swEr g
wegfa & wifgeq # agd gL §T A
Fr w2

#F AT I FY ATV faerr
g g 5 orel &t s gorw favw
o g 934 g ® femraesEw
# WY F9z § efaw #7 ag 25 @
¥ @gr #¢ 75 or@ w1 faar mam #
TH & FATET 2T H 30-32 AT F9GT
BT &S ®T g § | WA qT d
faviasz Mfag are & art s qard
At F I F7 Fweran argar g fF nfas
qre & fau 10 am@ T #1 g
&l T § | OF agd T Hfwerar
agt Mifaws Anre 7 e & s dare
& ¥ 1 39 A 7o faerw gt war av
Afem w@ s & e s 3y Ffwfon
gt 31, i "9 F a=T o @Y
S #7 F s ™ R A
¥ am #Y ariE w0 v e g
gaa gt 9 e mam &

™ F yrar gAY g Ter ¢ R
¥ faameqe % AT & A7 a4 | oaw
I AT F AT FA F §9 FeATAT
qar g1 WY & | vRW § A€y W AR
Ty R AR W § A F 5w
ford &1 @ & AfeT e g faar
g R W IWF A g
T g g grm fr faeer e @
7 g AT AF | Iq ¥ wwETET
20 ST TAT &, AT & fog v
A oF 30 frew Wt fgmaw R
oy o @ &) 3 T o R
T oY THIL KY 75 A7 ¥¥ qfr
FEHF AR |

sft dw wx i : gad T W
agl fear mar § Afew & 9w 9T A

7 %Y gu a8 AT e § 6 ww A
art 2w 7 zfeew & fog ofes o
grEAz Awey, A dJwd § fwaw
qATEd & d¥q 7 AWTH § | I AT
TAET W F a7 fraw 3w W AR
IETT g W 9% ¥ faw goeTe X
T FTHATEY F & 7 FAT w7 AR fpaw
feaw dgm o1 g7 wIWg ALAAE FT
WE T g TR TE § afeww §¥eT
F1 ¢ glawt G F7 7 & av T
2 3T gt % 97 TFATE I FT AW
? 39 A qgrdY gATH ®Y qv T fEar
T & 7 ggrel da § frad dww s
g 7 a7 afeets AaT A w4 w7 faw
g7

o &9 fag : 3T gL OH T K
AHT AT HW AgA 7 Faaw awanar
wfen & afew guror ag fawre @AW
2 & o =T, wiw a9t F g aif
20,000 §TF T ArFvEFHAT AT AT
77 ofers &% AT AT dwT
A1 & Y a0 | 5 ¥ fog amede 4w
®T g A 0 3 @ § | g T WY
srafagar faseit | et & oF @E
TeT fazy wdw Wrwe T O @ g
IRTgFgra N arwd. ..
(wmaarar) |

Tamt w1 aoAr & friw gfoe
e &1 ot e agr # fadtear
& S& &1 speraen ware A wff &)
o fam #7 ga faet wiw wgy &
ag gt | fow v w1 f awar §
&ur et gud wq & € § awa)
FE TF ARHIBEOA wT ATCAS § ¥W
famas wqw & o @ w7 fody s
Loi o]

SHRI D. N. PATODIA : In Rajus-
than, Abu is the only worth-while hill
station and it is one of the most impor-

tant places of tourist interest. During
the last 7 or 8 years, conditions there
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have deteriorated rather than improved.
May 1, therefore, know whether it is
a fact that sufficient interest is not being
taken either by the Rajasthan Govern-
ment or the Central Government over
the development of Abu: What is the
planned expenditure for developing of
Abu in the course of the fourth plan ?
How much of it will come from Rajas-
than and how much from the centre ?

DR. KARAN SINGH : Abu is no
doubt an important place, but we must
remember that essentially the responsi-
bility for the development of the in-
frastructure lies with the State Govern-
ment. As far as T know, I am afraid
Abu does not find a place in the central
plan, although 1 will look into it, be-
cause there are so many places of archi-
tectural and natural scenery and beauty
n this country, but it is not always
possible to include everything. But
the State Government is concerned with
the development of Abu 1 will take it
up with them specifically. T will go
there myself. 1 have defaulted and I
have not been able to go there. T will
certainly go there and sec that interest
is created.

SHR1 SHRI CHAND GOYAL : The
hon. minister must be aware that
Chandigarh is attracting tourists not
only from all parts of the country but
even from foreign countries. I am
sorry to say that nothing has been done
for providing facilitties to the tourists.
There are no good hotels and the air
port is not developed. Tt still continues
to be under the Defence Department.
It cannot be freely used by civilians. I
want to know how much money you
are going to spend on Chandigarh for
the development of facilities for the
tourists and what are the measures you
are contemplating to take in this regard?

DR. KARAN SINGH : No doubt
Chandigarh has some architectural pe-
culiarities and it is the only city built
by La Corbusier in India. As far as
the air port is concerned, there are
many air ports in the country which
are under the Defence Department,
whether it is the Air Force or the Navy
and we cannot remedy that. But in
Chandigarh, so far our impression is,
the occupency ratio in the hotels al-
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ready existting there is very low for
various reasons. In fact, there was one
party who had taken a hotel on rent
but that whole thing has fallen through
because nobody goes there. I am
sure the hon, member will try to attract
more tourists 10 Chandigarh and when
he does that, T will not be found lack-
ing in providing the amenities,

MR. SPEAKER : Mr. Samar Guha :

I know you have arrived. Kindly do
not distract my attention.
SHRI SAMAR GUHA : Even being

absent from the House, 1T have got a
report to be corrected. 1 was not here
in the House but I have got a report
thut T have made some comment here
and that has o be corrected and sent
back. 1 was not present here.

SHRIMAT! SUSHILLA ROHATGI :
So far all the tourist centres have been
gravitaling round places  which  have
historical, cultural and religious interest,
In view of the fact that as a result of
the three five year plans India has made
a tremendous stride in the direction of
progress and it has revolutionised agri-
culture and modernised  industry, |
wouid like to know whether the Gov-
crnmeny would  also  include  these
muodern temples of advancement among
the tourist centres, so that the tourists
who come to India can get a view of the
new and modern India ?

DR. KARAN SINGH : We would be
very happy if the tourists who come to
India also get a view of the modern ezo-
nomic, technological and agricultural
developments. But 1 think 1 should
clarify one point. We cannot force the
tourist 10 po to a place where he does
not want to go. We cannot say that he
must go and see them. The preference
is that of the tourists and that has got
to be kept in mind. For example,
Bhakra is one of the symbols of Indian
progress and is a very important place
for tourists. Therefore, as far as we are
concerned, we would be very happy if
the tourists go increasingly to such places.

et JaTaA Wy : WY well HERT
¥ e fF et gae W F oF
g T ) F qeAr aigh § T
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M & qE= #7 o7 a9 W W
I ¥ froaww F 99 @t ageg
FCU SR § ! @A aw ug fE
T8t o ¥ fAw oY Fwre guOE
T OF TR E T 97 & I9 & A7
g T FAT qBA & 7 AWd 7 a8
f 1 w13 W1 &; @ F A wfae
£, agi 9T Hzw wEAET AT S ¥ S
grea Fivg faga =9 F &0 & @A
& 3 &= 1 g9y fFar 9 @ 2
ar 78t ? St A g7 fR S SeEmg
7=z §, o & W& wgEw 97 W T
§ 99 Tq9 Fr Agmar ¥ @ doA
TR A ATE ¥ AT T8 T AT IE
gar A ?

o wvf fag : T & o fag & 99
¥7 gurt o favig weem 3, @ & &1
#t faarT 787 21 g% aeme WEIed,
fomsmA v am A3 gu § I A Q@
T fag @ gu &) gwma e Ay
¢ e fag, ™ o w7 & faeme &Y
¥ g faow e 3 @ &1 gfem
AT UTE ATEeT ATLE AT X AATHEA
Wig wifedgmam s fea
¥t Wi firg gefore <8, afew 3o e
T[AMFT AN Mo aT g
IAF I T HIW FIAT 404 | 4g fag
#ifar 9 @, 39 1 fam @ Iw
# g1, 9% AT FY TeRT &

wgT % qg 9 § 5 gw o o
T FCILE, T 50 776 =0 F1 ot
AT ATEE F foEve ¥ R
RBETP AT TR IWMAA 57 6
TR To gH A FTHI & fod T ¥
T AT WY 39 9< g9 6,7 4T 8 W™
To WY FUT | A FO @A FT wAW
w4 9T @ & fag a7 o s
fe gv 3o fuft aw ol &1 gaw
L g

e oot O ¥ foew F A
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aEET A TS W AT X AW W
frarg i msfdgmam s @ €1
qgT qF HWHATG TE T TN §,
aE OF W54 g€ § 1 F ey A agt
T4, afew § ¥ gar § f ow
agd e Txwy fFar § 1 a7 g yaw
STy £, 39 § § Trgiwedr ar ot
HIT AL FT HHA |
st wEl WTEA WY /A IR
T H=WT TR FT T &, A oW
waRe F1 fT A IH § 9 w0 A1fed |
ATy gERT 0w Zfew §2 g0
¥ro %97 Fag : o7¥T a a1 F1§ qrowaT
78 | afew afg ggrdesht & W v
F ovarq wré faeT AT AY W oaw
FGT |
SHRI NAMBIAR : It is a pity that
no efforts have been made by the Govern-
ment to see that the tourists are attracted
to the historic places and temples in the
south, particularly, Srirangam in Tri-

chinopoly, which is in my constituency,
and Meenakshi temple in Madurai.

SHRI S. K. TAPURIAH : When has
Shri Nambiar started believing in tem-
ples 7

DR, KARAN SINGH : It is a matter
of very great satisfaction that the hon.
Member has high-lighted the importance
of temples in South India as places of
tourist importance. [ may inform him
that already in Tiruchirapalli, Maduari
Kancheepuram and Chidambaram we
have got our tourist bungalows,

There is special UNESCO project for
the Srirangam temple which involves
certain renovations and in all my new
publicity literature I am trying to high-
light the magnificient architecture of this
temple. :

SHRI VIRBHADRA SINGH : There
was a proposal to start a helicopter ser-
vice between Chandigarh and Simly in
order to facilitate tourist traffic. The
Minister gave an assurance to this effect
when he came to Simla two years back.
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May I know is there any proposal to
start this service ?

DR. KARAN SINGH : Ever since I
took over this Ministry 1 have been
interested in Thelicopters. There are
many places in India which cannot
be reached by traditional planes. We
find, however, helicopter operation costs
are highly uneconomic. They are ex-
pensive aircrafts and their operating
costs are so high that we have to put off
all those proposals.

&t Wo Mo wAN : WA 7 Zfeow
w1 w11 fawra gom &1 wmE fad &
#f wgRm #1 geaR |

# o, 39 | % wET FAYT o §
agt gt aifaar 20, &1 T, am A
gtz & frama o o § 1 ag 9% of
2 forg #1 dofas &= w1 50 4
ag foel smeeft &Y qad At fear smar
ar | fagz & a1 &t & aX F ¥ a@
wag v T § | § S arear g
T FTAYL F1 A 7GRA 2w q7 %
w1 7 wgr 9X AgA AT TERAT
IR, T I R, A
oA ¢, difeaw sefiw &, = -
&y §) 99 | UF 9% a1 3 IR
€ 9 @l qw fase dfe ad
Afe 1857 N i srardy & framw
wgh 9 WE &1 F wEAAT avgar g
f w1 T w7 F) WY gU A v
AT wY WY o Zfeew & A9 9T wE
ar A& e ?

o wet fag : wTAI & wEww A A
SRTT WA E | & 9T AN I IAHE
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T®T 7@ 3T | fveew agt 9 ar A
S 78 IAHT T 2|

SHRI  EBRAHIM  SULAIMAN
SAITH : Kerala is much more beautiful
aan Kashmir, There are places which
can be developed as tourist centres like
Thakadi game sanctuary and Kovalom
beach. 1 would like to know from the
hon. Minister what measures have been
taken by the Tourist Depit. to develop
these centres in Kerala to make them
more and more attractive to the tourist ?

DR. KARAN SINGH : The hon.
Member prefaced his Question with the
remark that Kerala is much more beauti-
ful than Kashmir is. 1 would not like
to comment on that but 1 am prepared
to say it is as beautiful as Kashmir is.
Apart from that T may say we have given
Kerala a very high priority, First of
all the beach resort in Kovalom is going
to be developed which, I hope, in the
next three or four years will become one
of the finest beach resorts in the world.
We have acquired Maharaja's palace and
the beach around is going to he a most
beautiful centre. As you know, beaches
are very important in modern tourism.
In addition to that, the Periyar game
sanctuary is one of the five or six places
that we have selected for development
of wild life tourism. 1T can assurc the
hon. Member that the beauty of Kerala
will not be neglected and that we are
already giving it a very high priority
in our programme,

o GWIT AT : Fell AERT AAY
iframAgadaaszd Ml
F°T & | wiE F T w7 v, T
1 wfex snfe agf & 1 wRY o At
& AT T F A 1 7@ ¥ &Y FY
i & | ou feafa § & wdE wr
Ifem 1 @@ W ¥ faq sefer
O & forg #1€ STFw FAET ? oo
SH&wT 787 T 7, fedt fafaee w
¥ MY 4 W gy arx § AT w
ATt T TG g 1 AT W A F g
¥S JrorT & w7
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Mo wot fag : wit & T 1 A
@ aga wfag ¢ smoEw wiE A
®1¢ qdeT &7 § a1 A 2, A qA
AEAFTY A 1 UF AT A TR FI
AT ATEAT § | A J& w49 AW R
TEARE, T I W F T o
Gfagtfas wara &1 30 TF F w0Av
#Y 3 fadq g 2, T srafagar
M, TS FTETA T FH g1 ZAMR
e FF 7. ...

Mo AT AWML : HEAY FT T
% g &1
¥o woi fag : g &1 AT &1 T
& smra ot gaE fzd & wAE & ey
AT & 9 ge7 faFar ...
Tro AT AT : FF TST HIFTT
T FTF A & | W1 FTHRIT AT 2
w0 wui A : 317 39 g FE
f& az @s 36 |
SHRI J. B. KRIPALANI : I have no
province of my own. 1 am living in
Tyagaraja Marg. Tyagaraja was a great
poet and musician. Moreover, near me
is living the Foreign Minister,  Every
tourist would be interested to meet
the Foreign Minister. What are you
going to do about that road ?

TS HIAAIG ALY ALY T .

weqW AR TN qATH B AT
frazt g1 st s Fg R 9 fF
¥ gt grarEw Adl § o} ggwy
uefae ffmT mar 1 =E aw g
& AW T 3 )

OF AT F AT ATEAT E | O FqATH
w1 ar faar srar § 99 aww A g
gzer wE g1y § a1 &4 ofY py-gyT ad
@Y &, I A Affem wd dav g)
vz Tar wifge fr sw gEl
dR w® g aft ¥ ot w¥ gam w7
T & ¥ g § A IWG qQ g
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7 ¥ wF amar & A< fafaeee # dvm
g oft o T §1
=il gt AEgAT : ¥To FHraT AT
F1 a7 gafoy gomar & fr adh @
ff | ImeE! Faw @ oF FAT AGH
AT ATl |
st Todie fag @ wfiwT wEET, §
UF dgd WHATL q9 qeq AT §
T T HFTH, TgT AT g 6K
far F71 I9IW AT, OF TREAWAA
g TEdr g1 99 ¥ | WA 9%
iz foerar &, wgr dgvet # et g
ot | agt ARr 9T 9TEn &, Afe W
F fau #rf avees 78 & | agt ¥ OxE
@a qv aar g1 e el g
Tt gAAT &, 47 agt ag o 3w g el
g\ 98 a7 gArt dfyEe, s frld, m@
g 1T I w21 91 fF 79 g w1 0w
Zfrez &z & 1T 9T TAST faFar aman
Trfegd | 3@ ¥ a9 TTHA A% AR
iw &1 fFar oft §1 T 9T oTEl WY
fad 7a0 o7 7 v T Tq=T fawar o
arfegn, arfe @@t o foe wumEr &
AT ARRTE § A | AT TA W B
s fad | w7 5l wEew W 9
faame w3 7
To wvi fag : g UF WA X
g1 % g gt fauTe wE
SHRI AHMED AGA : The hon.
Minister has referred to havmg a hotel
in Gulmarg. A few years ago, there was
a proposal that there should be a hotel
in Gulmarg and, along with it, there shall
also be a hotel in Srinagar because no
visitor who will go to Kashmir in winter
can fly over to Gulmarg. There must
be a hotel in Srinagar. The reply that
he has given has created some amount
of anxiety and a doubt that out of the
proposal, the complex, which was al-
ready approved, that is, a hotel in Gul-
marg, a hotel in Srinagar, a rope-way,

an air-conditioned van to carry visitors
to Gulmarg, he has now left out the
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Srinagar hotel and other things, It
means that the proposal that he had ini-
tially approved has been cut down, There-
fore, 1 want to know whether the pro-
posal of having a hotel in Srinagar also
is still there. Secondly, T want to know
whether there is any proposal to facilitate
yatra to Amarnath and to Katra Vaishno
Devi for the visitors going there. This
is the second thing that T want to know,
The first thing that I want to know is
about the proposal to have a holel in
Srinagar,

DR. KARAN SINGH : The complex
that I mentioned, the winter complex, is
in Gulmarg and that includes a  hotel,
the rope-way, the cafeteria, the parking
lodge, etc. This integrated complex is
in Gulmarg which envisages that the
people who fly into Kashmir will immc-
diately drive upto Gulmarg. That is a
differcnt matter. In addition to that.
there is also a proposal to build a hotel
in Srinagar. That proposal is under con-
sideration. Various feasibility  studies
have been made; various factors have
been taken into consideration. T am
hopeful that we will be able to consoli-
date our thinking with regard to a hotel
in Srinagar in the course of the next two
or three months,

=t T et Wi T A ARy A
arw & 5 fegeam & 9 @ 2
o1 73 € ot are7 & =frez faa ey
arradt #1 forare &= F foro am |
¥ fom omd @, =g faegw aow @7
w®E? = N awg g & fF fafeed
yifees st madz F gae anfaed
T R gEL ATt #v Fe frwe
o973 & | § ag AT qmEar g 5 ow
Hel wEey fawe ov #1§ O% e
T @ g, 9 @ AT gEl AraT
BATL TF A FOH A &1 dF |

o w9 fag : wTETT wEET § A
wTATaT & fiF gATR ST A § EEr
@ & &1 ¥ § FH ST R AEA FH
D@ (wwam) @ e wT oA
qromeT fere &, S v A gv ¥
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T frreet <&t g, W ¥ farwe
TS e #% W4 S e
F2 | Afs 77 gfraey T=at # T
&, s oz vz wESae &) W fow
AT wd Ul ¥ wer Wil @ oo
f@ & st 97 & o™ sy e
# f& ¥ 9z gfferg wwG, arfe e
99 A9 T HIT ANTE A g1 | gAien
Tg wEwE § T ey g 3w A
¥ 77 FTATE 77

WO WEET ;. T §9E 97 0%
"z A 99 2, Aafea § Taw §
T @E AT I OgT| A AT
ATEAT AT THA £ AT I AT @E
VA &1 AR G far & oS A
H9 T¥ET AT AL 9@ T4 5, AT a6
gn &9 & fam a8t 35m

SHRI CHENGAILRAYA NAIDU :
May I know from the hon. Minister why
they have not included Tirupati on the
tourist map though the Minister is inte-
rested in Tirupati 7 He comes and prays
in Tirupati, but hg is not interested in
putting this place in the tourist map. The
Tirupati people have offered them Rs.
25 lakhs to put up an airport therc. May
1 know from the hon. Minister whether
he is going to put Tirupati in the tourist
map and whether he is going to build
that airport ? Even after taking Rs. 25
Jakhs, he is keeping quiet. The State
Government also has given them land to
build the airport, Is the Government
going to build at least a small tourist
hotel there ?

DR. KARAN SINGH : The airport
at Tirupati has been included in the
Fourth Plan, The Devasthanam has given
us not Rs. 25 lakhs but Rs. 15 lakhs.

. The State Government also is giving 200

acres of land. [ am progressing in this
matter. [ have recently received clear-
ance from the Finance,

As far as the accommodation is con-
cerned, Tirupati is one of the few places
in India where accommodation is beau-
tifully arranged. I don’t think, therefore.
that it is necessary to put up a small
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hotel there. The Devasthanam has got
excellent arrangements,

SHRI1 INDER J. MALHOTRA : May
I know apart from the schemes and pro-
grammes which have bcen undertaken to
develop the traditionally tourist centres,
what new areas will be taken up in the
coming Plan, especially in the hilly areas?

DR. KARAN SINGH : Our approach
is : Even in the areas where the tourists
go the facilities arc grossly inadequate.
Therefore, what we want to do is : firsi
of all to develop facilities in areas where
the tourists already go. Take the case
of Vaishno Devi. The WVaishno Devi
Yatra already attracts 3 to 4 lakhs of
people every year, We want to develop
areas where people already go. It s
only after that we consier taking up
new areas. Otherwise, people will be
put to inconvenience,

SHRI PILOO MODY : Why is he
prejudiced against Pawagarh ?

SHRI G. VISWANATHAN : I want
to know from the Minister as to what is
happening to the Sound and Light Pro-
gramme at Maduari Meenakshi Temple.
It has been pending for a long time. T
want to know the progress made in this
regard.

DR, KARAN SINGH : In the Fourth
Plan, according to our original Plan,
only at two places Son et Lumiere has
been included : one is in Shalimar Gar-
dens in Srinagar and the other in Sabar-
mathi Ashram in Ahmedabad. In addi-
tion to these two, T am having priority
for the Maduari Meenakshi Temple, |
mean discussing it with the temple autho-
rities also and I will try my best towards
the end of the Fourth Plan,

SHRT G. VISWANATHAN : At pre-
sent, it is not there in the Fourth Plan.

DR. KARAN SINGH : In the Fourth
Plan, we have got provision for only two
as we could get funds for only two such
places. I am making special attempt to
try to include Maduari Meenakshi Tem-
ple towards the end of the Fourth Plan
period if I get the cooperation of the
temple authorities.
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it HfeTT ww AT : e AR,
# wt wEa ¥ qeAT wE, AR fee
=W ® TeedT OF Q9T St § Wt
qaa  wfuw Qfefes, qoarfas,
qtafors 7 mifes waw §, & 9T
=g fF Faw fadelt avelt @ avem-
wogw dwrfadi & forg & sowy qdEw
it sgFear AF Y § afew ag @A
[tz W F AT HX gew At
F £ oz 7 faAle, edney, TR
qqT T F o gEe qrafrE ¥
it =T #1 @ F fAg o @,
I & fau agi fa=t s 7 sgEeur
I F g AT @A T Y g &)
AT T WeqT # A AWM IA 4w
# Ofrerfas cari &) @y oy §)
a1 |7 39 F v S yavgy A9 FW
ar 7% § 7 T g & qr o
F7¢ gfaur 7Y 2, @ 9vd faefra g%
F FTIV TSFITT & 994 G AT,
qYoifors 3T dfaerfas eqmat &1 srodt
v Faww A # awdr| gfaw &
FATAAT ATEAT FAT FAT A GW g
# faate, geatendY, Ararad, et
¥ o7 Ay o § Ay e s
TR

o w9 fag : TeegTA &7 AfgET
awAT § 991 geAfaq g, T faaw &)
39 #1 foAr s £ g ag w7 ¢
a8 W1 IR fasiy g% #Y I w9,
a7 faefra w5z ot O W @ A
8, fafta waz 7 & o o gorr f o i
WA 85 FAT XY gT & ff, Ay
FT FT 25 ®FOT KT g1 76| oY qg WY
muid fr fasig &% & qm aft &)
¥ TG § a9 I ¥ AR oA
S &, fadel o @ &1 SEmgR AR
YT 2 oqra fadg & wEr W oA &)
T W T KT § | EATT ATAT GeW
JEIT A | Ay W e R
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g 9 ¥ fawq & gurdy dvem & §
qARAT § T FAT yEwa §1 afE
T 4 F4 qAIT gHAT o famae
afs g & F9 a1 F4 )
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fagre #1 7T Tw F9 W ) ¥R
U YT FY I & fF faE § 1w
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FFT F go fro 3 fag 7 aga
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To Wt fag : ot &, sreaw wErEy,
feR f W7 & @ fasg w g
favig s 2 @ &)1 & aviend wEr
T 97 | AGT NETAT, THAOTL AT AT
RN AR ITT o 3w S
& 7, e i e A
wifs wgtow @z w IR
flcmeam maga e 41 @
#17 wrEt & fag s dwre & fag
20 TW TH FY gAThw gW A T )
® anft fawelt ar< ot mar @1 A3 @

T 9 T, AT AT AT
HgH 9T 2T I AN & I9 F
ufafem =1 & g7 =@ 9@ w9 7
% zfor fomm fav g T @ E
ZATAT AT AEE T a9 F7 faEw
o fr fagTe ¥ fagw & s faitae
g1g TeT & it ¥ #v favw o 2
AN

MR, SPEAKER : I am not going 1o
allow any further questions. You get
chances every day on all subjects. This
is not a special subject for you,

SHRI HEM BARUA : There was an
article written by Shri R, K. Narayan in
the latest MNlustrated Weekly of India
under the caption ‘Fleecing the Tourists’,
He has given the details as to how the
forcign tourists are fleeced in  Indian
items, How do | know that we are
allowing 9/10th of the human body being
exposed, 1 have seen a picture of that
type in the Mustrated Weeklv of India
and Shri R, K. Narayan has written an
article saying that the foreign tourists
are interested in Indian items and not
in the Western items which they can see
elsewhere.

Therefore. may 1 know whether the
Government have taken steps to see that
the foreign tourists are attracted in Indian
items ? For example, some foreign
tourists are interested in the wild life
of India, And Assam is very famous be-
cause of this wild life. There are many
sanctuaries there, May 1, therefore,
know from the Government whether
facilities will be given for developing wild
life sanctuary in Assam ?

DR. KARAN SINGH : I am not
really competent to comment on the
article written by the author. I can
only say this that so far as we are con-
cerned, we are trying to develop the
Indian classical dances and folk dances
as a media of entertainment of the foreign
tourists. Take for example Ashoka
Hotel. In the last two or three months,
they have organised some of the best
classical Bharat Natyam. In order to do
that still better, our general approach is
—I agree with the hon, Member that



53 Oral Answers

wherever possible, we should give enter-
tainment which is indigenous—to deve-
lop classical dance, music and folk
dances,

As far as Assam is concerned, we are
developing Kaziranga Wild Life Sanctu-
ary. This is one of the five or six places
which we have selected for development
of wild life.

st w=m fag : W A2ET qooR
frawgfa s 7 AR EH L, A
T ¥ 9T UFTIE TAAYHE FIA FT
OF S A, o) aF IT § HE wqnar
AT TH ATvE T@T T g, § AT
STE WA wEET & g A s
Fq aF QU grn ?

o ®u fag : deger "R, Ao
% faum & &1 gw favi o 29 € 7@
g smwArtaa feede & A faw
FT @l A1 glawme @ aw3 & 97
A T F ot guTr frer fofaee
gTe @vifortr afedt agr v 4, I
agr UF AE-FHE aATE o7 AE
f& fom frm T &t smavEar g i
& uF T weAAd 7 04T § i A
& €7 g% § qhew A § A Ag 2
T f & WX gw Igd g | ar
Y R fadiw eqr &

SHRI PILOO MODY : In view of the
fact that ...

SHRI S. M. BANERIJEE : The hon.
Member will be one of the biggest attrac-
tions in India for tourists., I can assure
you of that,

SHRI PILOO MODY : In view of the
fact that there are practically no hill
stations in Gujarat except perhaps for
Pavagadah and one other, may I know
whether the hon. Minister will make a
special cffort to see that something is
done to develop Pavagadah which is
really quite a beautiful spot worthy of
quite a bit of tourist traffic ?
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DR. KARAN SINGH : We shall pass
on the suggestion of the hon., Member
to the Gujarat Government for necessary
action,

SHRI SAMAR GUHA : 1 want to
know how many times I should stand up
before 1 can catch your eye, Even in
my school days, 1 never used to have so
much exercise in standing and sitting. 1
do not know what hus happened here.
If you do not permit me, then 1 shall
sit down ...

MR. SPEAKER : It is very good that
the hon, Member himself has said it.
Somebody who will come at the end,
will have to say il

SHRI SAMAR GUHA : Even in
my school days, I did not undertake such
exercises in standing and sitting. 1 do
not know what has happened here,

SHRI J. H. PATEL: It is very natural
that every Member should think that his
State alone is more beautiful and more
important. But I am not one of those
who think like that. For me, the whole
of India is very important and beautiful.
Let not the hon., Minister think that
Kashmir is more beautiful, nor am I go-
ing to think that Mysore is more beauti-
ful. But from the observers' point of
view, there is only one beautiful, and
one of the decpest, waterfalls in India,
namely the Jog Falls. 1t happens to be
around Shimoga. But the main difficulty
for tourists is that it is about 280 miles
from the nearest airport namely Banga-
lore. That is why even though it is one
of the most beautiful places in the coun-
try, tourists have not been able to go
there. 1 would like to know why the
hon. Minister does not make some ar-
rangements at least in the Fourth Plan
to see that an aerodrome is constructed
at Shimoga which is equidistant from
Halebid and Belur which are famous for
their architectural and sculptural beauty,
and which is equidistant from the jun-
gles and forest areas of the Western
Ghats and which is also equidistant from
the coastal area. It is going to be one of
the most attractive tourist centres in the
country. So, 1 would like to know why
an aerodrome cannot be constructed at
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DR. KARAN SINGH : The hon.
Member is quite right in saying that
the whole country belongs to ecach and
every Member, and there is no question
of any one State getting priority in that

way. We have the saying :
“a Sethu Himalayaparyuntan®
From the Himalayas down to the

Sethu, the whole of India is ours, and,
therefore, there could be no question vl
anybody trying to glorify his State at
the expense of some other.

As far as the Jog Falls is concerned,
I admit that it is a very beautiful spot.

We have built two duk bungalows or
tourist bungalows near the Jog Falls.
The hon. Member has  raised the

question of an airport at Shimoga. 1
happen to be also Minister in charge of
Aviation, apart from tourism, and so,
on that score, 1 can say that we arc
hard-pressed with our limited funds for
airports. There are arcas, such as. for
example, North Bihar and North UP
where crores of people have not been
served by cven onc single airport vel.
1 have got to give my priorities very
carefully as far as airports are con-
cerned, ‘Therefore, much as 1 appre-
ciate his suggestion, it will not bhe possi-
ble at least in the Fourth Plun to im-
plement his suggestion; however, il
would be kept in mind,

SHRI NATH PAI : 1 am prepared
to forgo my right to ask any question
in regard to the development of tourist
centres in Maharashtra, so that Shri
Samar Guha may be given a chance.

SHRIMATI 1LA PALCHOU-
DHURI There should be a tourist
bungalow at Sundakphoo which is one
of the most beautiful tourist centres,
from where one can have the most
beautiful view of Mt. Everest. The road
from Darjecling to Sundakphoo should
be improved. Darjeeling suffers every
year from lack of adequate water, and
hence it becomes difficult for tourists to
visit that place, even though they want
to go to Darjecling and then gg to
Sundakphoo.

Then T would like to ask about the
tourist arrangements in Kamarpukur,
the birthplace of Shri Ramakrishna, and
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Nabadwip, the birthplace of Shri Chait-
anya, Thousands of tourists come and
usk us, ‘We want to go and see those
places; where can we get the particulars
and details’.  There is no  adequate
tourist arrangement made for tourists
to visit these places. 1 would suggest
that there should be some son et lumiere
programmes about these places where
these two sons of India had their in-
tense realisation, which has  pervaded
the world, so that foreign tourists could
be benclited,

DR. KARAN SINGH : In fact.
Darjeeling district has been sclected as
one of the places where we are going to
build a vouth hostel. The exact loca-
tion is yet to be decided,

As regards the other places mentioned,
certainly the birthplaces of Shri Rama-
krishna und Shri Chaitanya have  tre-
mendous importance in our  country.
But 1 would submit this is a sort of
project which should really be taken up
by the State Government. It is very
diflicult for me from the Centre to
take up all these various places of in-
terest.  However, the West  Bengal
Government has got its own plan, Per-
haps these might be included therein—
I do not know at this moment. [ will
certainly look into this matter and dis-
cuss it with the State Government,

SHRI SAMAR GUHA : | am very
sorry that 1 was remembered in this
House in absentia only. 1 had a report
1o be corrected and had to be out and
was not in the House. When 1 was
trying to catch your eve, I could not
succeed and it was left to a barrister
member to draw your attention for me.
1 am really sorry this has happened; it
is really not very fair to me, To record
my protest against this treatment, 1 am
not asking a question,

MR. SPEAKER : I have not follow-
ed what he said.

SHRI K. LAKKAPPA : This Minis-
ter is very beautiful, very handsome.
Mysore has got its beauty spots. There
is a regional tour'st office in Madras.
We confronted th:t officer. He has
no elementary knowledge even of
tourism in South Indian States, It is
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a disgrace that this Ministry has not
taken any interest in developing tourist
centres in South Indian States.

We have the experience of Mysore
City. It is a beautiful city of tourist
importance which has attracted tourists
from all over the world. But no steps
have been taken to improve the tourist
centres. There was a discussion  bet-
ween the Minister of Tourism of the
Mysore Government and  the Minister
here. What is the outcome of that
meeling to develop tourist centres  in
Mysore State ? In the light of the dis-
cussion, what specific steps are going 10
be taken ?

DR. KARAN SINGH 1 think it
is entirely incorrect to say that we have
been neglecting  South Indian  tourist
centre development. In fact, as I sub-
mitted to the Housc on an carlier
occasion, we have given special atten-
tion to the development of tourist at-
tractions in the south, My first new
public sector hotel, apart from the oncs
1 inherited from the Ministry of Works,
Housing and Supply, is coming up in
Bangalore. The hon. member knows
about it. It should be ready later this
year,

In Mysore, we have a tourist bunga-
low at Hasan, Belur and Halebid, We
are doing whatever we can as far as
Mysore City is concerned. When 1 was
in Mysore recently, 1  discussed
with the Chief Minister the possibility
of utilising that most beautiful building,
Lalit Mahal, which is there. 1 made
some suggestions. The matter has still
not been finalised. It is a very very
beautiful marble building. My sug-
gestion was that the building should
really be used, if possible, with great
taste and with great finesse, for tourism
purposes.

I can assure the hon. member there

is no question of our neglecting the
south,
MR. SPEAKER : I do not think

this will end today.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
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RAMAIAH) : You have been so gener-
ous. May I also put a question ?

SHRI ATAL BIHARI VAJPAYEE:
You ullow him to put a question, I
am prepared to reply,

MR. SPEAKER : I think that should
be from this side.

off W™ IgeT AT wedl AT FY
qat ¢ f& aoearer ufwan & st o
ge foeesAn & gOw agA § 91 qgt
¥ fou 9qd quadiy deET F st
AT FT @ FIA AT @ | AR
Fgt & A9 & A1 agl F g oAy @
g 21

¥to & fag: 5T g, arsrear sy g
FT AgT WET F1 gRA AT AT
™ & fag fane gaafe @t ¢ 99
Ot T AT AEY g AfEd weE 15 &1
20 ATE TET & | THE HATAT AT
g9 UF grd e 9ed &1 Wy
A & a9 gurd araeia g1 @
2, ofg 7 agt 9T ged & & a1 60-70
AT FAT AL OF Gra< §Ie™ Famdr
T 9 7 gfawr g
PR. KARN] SINGH The hon.
Minister has already toured Rajasthan,
and visited the tourist resorts. 1 would
like to know from him whether he
has suggested to the Stale Government
any plans for including some other
cities on the tourist circuit lixe Ajmere,
Jodhpur, Jaisalmer and Bikaner, and
whether there are any proposals for
improving the hotel facilities and bring-

ing them on a par with what they used
to be during the State times.

DR. KARAN SINGH : One of the
measurcs that we are taking to develop
tourism in Rajasthan is to extend the
air services west-ward. At present they
go only to Jaipur and Udaipur. I am
trying to extend ‘them to Jodhpur.
Bikaner is also another place, I went
there recently, it is a very beautiful
place, ‘As far as the hotel facilities
are concerned, the hon. Member has a
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most beautiful building in Bikaner. 1f
he could follow my example, and make
it a hotel, 1 am sure it will help tourism.,

DR. KARNI SINGH :
of order.

MR. SPEAKER : | do not want to
come. between two Maharajas,

DR, KARNI SINGH : It is not a
question of my home or anybody else's
home. If the entirc progress of the
country depends on individual pcople
putting up their houses for hotels, then
why don’t you hund the State back to
us ? If you cannot run it yourself, give
it back to us.

MR. SPEAKER : It is too lalc now.

sit ofw @ : sy wERw, e
oY 7 SY ST frar & 9E O 99 W
o T, T YW A W E 1 §w
g ¥ fau 1 a8 a9 o # I
foq &g w1 ®@F GaT T
H o W g fR dF smam s
T & Fgr ¥ fAw o av wwiew &
i fAe fomr man a1 39 a@ &7 uw
ot T g ?

O I 9 § fF e § g &
]S % TE & fHAT 5O gheA
¥ §24 9% OF TET A4 FE9 & fAw
T AR FF JroAT S F97 AT
HOER A TF ¥ TW A@ o gwA
gt & fif ST A 2foew & st
O & fou faeell § waEova< aF @4
T Wgrw 9T A1fEy i o

On a point
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ZATE WET AT WM AT AR
§ wowT ¢ fF ag 9g g g iR
AT | ST AT F FIOTE T TG
& fao wwam €1 o gl & S S
HHE ¥ HTG UF T 99 @ § IHh
fog Y o= FeT & SfE 9w WX
Tgd gAqw T A ZH IERT AT
gHl T 7EY, 9% §H FWAT 9IATN

SHRI BISWANATH ROY : Leaving
aside matters  concerning  particular
States and places of historical and re-
ligious importance, may 1 know whether
the Government of India have under-
taken any survey of the whole country
for selecting new centres, especially
with natural attractions, which might
attract foreigners to this country ?

DR. KARAN SINGH : 1 clarified in
reply 1o an earlicr question our ap-
proach to this problem. The facilities
that are available at places where
tourists go compare unfavourably with
facilities available by  international
standards, Therefore, first of all our
tusk should be to improve the facilities
at places where the tourists are going at
present before we start  tackling new
areas, with y few exceptions like
Kovalam and winter sports projects.
So, we are not trying to develop new
arcas; we should begin with to develop
the facilities in existing areas.

SHRI BRI} RAJ SINGH—KOTAH:
The hon. Minister is very keen to im-
prove such facilities, What is he doing
to provide tourists alternative accommo.
dation so that they spend more nights
in India ? 1f we get 100 tourists and
they can spend two nights instead of
one, it is as good as having 200 tourists.
In that respect, 1 should like to know
why he is not including the Eastern
part of Rajasthan, particularly Kotah,
where the beautiful river Chambal flows
and which is the only place in the world
where you can see wild life by boats ?
What is he doing to develop that part ?

DR. KARAN SINGH : It is true
that we want to have foreign tourists
stay here as long as possible in India.
The first step I have taken in respect of
Kotah is to put it on the air map of
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India. That is the first prerequisite;
for further development of the infras-
tructure in Kotah, I shall seek the hon.
Members personal co-operation,

SHRI BRIJ RAJ SINGH KOTAH :
1 shall be happy to do so but the air ser-
vice is only a non-scheduled service,

SHRI KAMALANATHAN : The peo-
ple of Tamil Nadu had been pressing for
an airport at Salem. The new steel plant
is also coming up and there is a hill-
station Yercaud nearby. Will the Minis-
ter consider the suggestion to have an
airport at Salem ?

DR. KARAN SINGH : The sugges-
tion had been made many times. Now
that a steel plant is also coming up, per-
haps it is a matter which must have a
fresh survey; I shall get a survey under-
taken.

SHRI S. M. SOLANKI : Is the Minis-
ter aware of the fact that Nalsarovar
near Ahmedabad is a place where birds
from Pakistan, Russia and China, lran
and other parts of the world come and it
is a very interesting place ?

MR. SPEAKER :
hirds.

They arc tourist

SHRI S. M. SOLANKI : 1 request the
Minister to have a hotel for the tourists
and | also request him to visit that place
and see things for himself.

DR, KARAN SINGH : Docs he want
a hotel for those birds ? | shall consider
his suggestion.

SHRI C. K. BHATTACHARYYA :
In Midnaporc district of Bengal we have
got a beautiful beach at Digha and t1ill
now that heach had been used by indi-
viduals for taking their aeroplanes com-
ing and going from Calcutta. May 1
ask the hon. Minister whether he has any
proposal for giving an air connection to
that place from Calcutta because it is
so near Calcutta and people might come
and go back in a day. This is the ques-
tion which Mr. Samar Guha was trving
1o ask.

DR. KARAN SINGH : Digha has
been included by the West Bengal Gov-
ernment in its fourth plan for tourism
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development for accommodation and

beach facilities.

As far as the air services are concein-
ed, as I said earlier, we arc extremely
tight at present with our air services. We
may not be able to provide it in the
near future. But I will certainly keep
the hon. Member's suggestion in mind.
(Interruption)
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WRITTEN ANSWERS TO

QUESTIONS
RECOMMENDATION OF WORKING
Grour  oON  Fiscal.  AND  FINANCIAL

INCENTIVES RE : IS8UE OF LICENCES FOR
STARTING  INDUSTRIES IN  BACKWARD
AREAS.

“1561. SHRI 5. KUNDU : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE ANKD
COMPANY AFFAIRS be pleased to
state @

(a) whether the Working Group on
Fiscal and Financial incentives for start-
ing industries in buckward areas had re-
commended that no licences should he
issued for establishment of certain new
industrial units in certain  demarcated
arcas and, if so, whether Government
have accepted the reccommendations; and

(b) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) (a) and (b). The
Working Group on Fiscal and Financial
Incentives for starting industries in back-
ward areas (Wanchoo Committee) has,
among other things, reccommended cer-
tain disincentives for over<crowding of
industries in already devecloped zones. A
further recommendation in this regard
was that no licences should be issued
for the establishment of new units in cer-
tain demarcated areas of Bombay, Cal-
cutta, Delhi and Madras and also for
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expansion of existing units in these con-
gested areas particularly of Bombay and
Calcutta. No final decision has, how-
cver, yet been taken on the subject.

CONCESSION FOR SETTING UPF INDUSTRIES
IN BACKWARD AREAS

*1563. SHRI BEDABRATA
BARUA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whetlior Government had deecided
in 1967 to give 10 per cent subsidy on
the capital and income-tax relief tor 5
years in case an industry is located in a
backward area;

(b) whether it is a fact that the above
decision was later reversed at the instance
of the National Development Council;
and

(c) whether Government have accept-
ed the decision of the National Develop-
ment Council to the exclusion of the
earlier Cabinet decision ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A, AHMED) (a) to (c). Attention of
the Hon'ble Membcr is invited to the
provisions of clause (xx) of Rule 41(2)
of the Rules of Procedure and Conduct
of Business in the Lok Sabha,

ExPENSES ON ELECTIONS

#1568, SHRI SHRI CHAND
GOYAL : Will the Minister of LAW
AND SOCIAL WELWARE be pleased
to state :

(a) the total expenses incurred by
Government in conducting the General
Elections of 1967 for Parliament as well
as for State Asscmblies, separately;

(b) whether there is a demand that
Government should bear the expenses of
all candidates who manage to save their
security deposits;

(c) the total expenses likely to be in-
curred on all such candidates provided
Government allow this expense to the
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maximum permissible limit allowed by
law; and

(d) whether Government have consi-
dered the above proposal and, if so, the
result thereof ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) The total expenses
incurred by the Government in conduct-
ing the general elections to the House
of the People and the State Legislative
Assemblies in 1967 was Rs. 10,95,33,772.
As the elections were held simul-
tancously to both the House of the
People and State Legislatures, scparate
figures are not available. This expendi-
ture was shared between the Centre and
State on 50 : 50 basis,

(b) The Government has no informa-
tion on this matter,

(c) and (d). Do not arise,

GOVERNMENT'S WARNING TOo REe-RoL-
LING MiLLs To KEEP PRICES OF Pro-
pucTs AT REASONABLE LEVEL

#1570, SHRI MAYAVAN :
SHRI N. R, LASKAR :
SHRI DHHANDAPANI

SHRI CHENGALRAYA
NAIDU :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(u) whether it is a fact that Govern-
ment have warned the steel re-rolling
mills to keep the prices of their pro-
ducts at reasonable level and that other-
wise Government will be forced to take
other measures;

(b) whether in spite of the warning,
the re-orlling mills have not taken any
action; and

(c) if so, what other measures are
heing considered to keep the prices at
reasonable level ?

THE MINISTER OF STATE IN
THE MINISTRY - OF STEEL &
HEAVY ENGINBERING (SHRI K. C.
PANT) : (a) No, Sir, In an informal
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exchange of views with representatives
of the Re-rollers, however, Government’s
concern over the rising prices of their
products was conveyed to them.

(b) and (c). Do not arise,
Loss NcUurRreDp By H.M.T. L1p.

*1571. SHRI JAl SINGH :
SHRI HARDAYAL

DEVGUN :
SHRI YAINA DATT
SHARMA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL

TRADE AND COMPANY AFFAIRS
be pleased to state ;

{4) whether it is a fact that the
Hindustan Machine Tools Limited has
been sustaining colossal loss ever since
its inception;

(b) whether it is also a fact that the
loss is primarily attributable to the lack
of requisite managerial skill in the said
undertaking:

(¢} if so. whether Government pro-
posc to associate private management
with the said undertaking with a view
to making the undertaking viable; and

(d) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHR1 F. A. AHMED) : (a) No, Sir.
Hindustan Machine Tools have madc
profits in 11 out of 13 years of their
working.

(b) No, Sir. Duc to an unprece-
dented fall in demand for machine
tools arising out of the general problem
of under utilisation of capacity in the
Engineering Industry for the last two to
three years, the off take of the products
of Hindustan Machine Tools has not
been satisfactory.  Consequently, the
Company had to carry a large stock of
machine tools. In order to avoid fur-
ther accumulation of stocks, the Com-
pany had also to restrict production.
This situation resulted in a loss to the
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Company in its machine tool manufac-
turing operations.

(c) On the Board of Directors of
Hindustan Machine Tools, the Company
has four non-official Directors two of
whom are senior executives from the
private sector,

(d) Does not arise.

IssUE oF LICENCES To BIRLA AND TATA
GROUPS FOR STARTING INDUSTRIES

*1572, SHRI SHIVA CHANDRA
JHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the
Birla and Tata groups have applied for
licences, within the last two months, for
starting industries;

(b) if so, for how many and for
which industries, separately; and

(c) the response of Government to
those applications ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI A. F. AHMED) : (2) to (c).
Three applications for setting up of New
Industrial Undertakings have been re-
ceived during the last two months
(March and April, 1970) from com-
panics belonging to the Birla Group;
none has been received from the Tata
Group of companies. The three appli-
cations received from the Birla Group
rclate to manufacture of certain chemi-
cals, gear cutting tools and cotton seed
and other edible oils and cakes, These
appli_cations are under examination in
the light of the changes in licensing
policy announced recently,

DisrLay OF RESERVATION CHARTS ON
RANMLWAY PLATFORMS

*1573. SHRI N. SHIVAPPA :
SHRI G. Y, KRISHNAN :
Will the Minister of RAILWAYS
be pleased to state :

(2) whether it is a fact that the
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lists showing reservations of 2-lier and
3-tier Sleeping berths and Third Class
sitting accommodation are not displayed
on the platforms before the trains enter
the platforms and are also not legibly
written or typed when displayed:

(b) if so, the steps proposed to be
taken in the matter; and

{¢) whether Government are consi-
dering any proposal to establish Com-
plaint Cells in this regard on important
Railway Stations ?

THE MINISTER OF RAILWAYS
(SHRI NANDAY: (a) and (b). Ins-
tructions cxist that lists showing reser-
vations in all classes of accommodation
should be legiblty written or typed and
should displayed prominently on the
platform well in advance of the sche-
duled departure of the train. These
instructions are gencrally being followed
by Ruilways. The position will be re-
viewed further with a view tp ensuring
strict compliance.

(¢) No, Sir. There are, however,
arrangements for receiving and dealing
with such complaints.

TraveL BY RaiL OQFFICERS' FAMILIES
ON METAL PasSEs IN SALOONS

1574. SHRI LOBO PRABHU:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Starred Question No. 864 on the 7th
April, 1970 rcgarding grant of full Tra-
velling and Daily Allowances to Officers
using Railway Saloons and state :

(a) the considerations which weighed
with the Railway Board in permitting
Railway Officers to take with them their
families including decpendept children
while travelling on Metal Passes and
also using the Saloons called as Inspec-
tion-Carriages;

(b) whether in addition to the family,
the Railway Officers can carry a num-
ber of servants free besides the Atten-

dunt detailed on duty and, if so, the
reasons therefor;

(c) whether these Railway Officers
also get a number of Privilege Passes
and P.T.Os. and, if so. the number
thereof;

MAY 12, 1970

Writien Answers 08

(d) whether in view of the present
shortage of accommodation in frains in
almost all the Classes and the mounting
rise in the number of such Officers, the
Railway Board would consider the desir-
ability of reducing the number of Pri-
vilege Passes and P.T.Os. and also with-
drawing the facility of free travel by
the families and domestic servants on
Metal Passes and in Suloons; and

(e) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) tw (e). The
travel concessions to various classes of
Railway servants as they stand today are
the product of a century old evolutio-
nary process since the inception of the
Railways themselves. This privilege of
railway servants is in consonance with
international practice on railways and
indeed in other transport undertakings
like the airlines, shipping companics,
roadways, etc,

2. In the background ol this tradition,
travel concessions to railway  servants
have formed almost u part of their sefr-
vice conditions and as such, orgunisa-
tions of railway servants look upon this
as a matter of right and are very sensi-
tive about any question of modification
of this concession to their disadvantage.

3. The character of the dutics of a
gazetted Railway officer is such that he
has to travel on railways frequently on
duty. For this purpose, a metal pass
is issued to cach gazetted railway officer,
which he can use only for duty journeys.
It entitles its holder to travel on duty
in the ordinary train service or in an
Inspection Carriage and covers the
officer’s family and two attendants in
Ul class.

4. The Railway officers have to be
out on line on field inspection duty
frequently and have to tour cxtensively
in ureas under their jurisdiction. These
tours are undertaken by them on duty
solely in the interest of railway work-
ing, particularly for cnsuring mainte-
nance of safety standards of all installa-
tions, permanent way etc. It, therefore,
becomes necessary to permit officers to
take their families and servants with
them on duty journeys, it they so desire,
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as they have to spend sometimes many
days at a stretch at out-stations during
enquiries ard line inspections and at
places where there is no facility for
boarding and lodging. Thus, the use
of inspection carriages by Railway Offi-
cers is a necessity particularly at places
where no Rest Room and Catering faci-
lities have been provided. Also this
privilege has been in vogue from the

time Railways started running in the
country.
5. For non-duty journeys, Railway

Officers arc entitled to privilege passes
and Privilege Ticket Orders at prescrib-
cd scales viz. 6 sets of passes and 6 scts
of privilege ticket orders per annum.

6. Government look upon the grant
of travel concessions to Railway ser-
vants not as a loss, but as something to
which they are legitimately entitled to.
If they arc deprived of any of their
existing privileges. there is no doubt that
this would result in considerable amount
of frustration at a time when their con-
tinued enthusiasm and loyalty are so
necessary lo cnable the nation to fulfil
its task in the transportation field.

7. As this House have already been
informed, the whole guestion of the use
of Inspzction Carriages is being re-cxa-
mined with a view to restricting it to

minimum compatible with cssential
needs.
Caske REGISTERED BY C.B.l.  AGAINST

SHRI RAMNATH GOENKA

“1575. SHRI RABI RAY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is o fact that the
C.B.I. registered a case against Shri
Ramnath Goenka on the 14th February,
1970;

(b) if so, the details thereof: and

(¢) what steps Government have
taken in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED) : (a) to (¢).
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The C.B.I. have registered a case on the
14th February, 1970 against Shri Ram-
nath Goenka under Section 120B (Cri-
minal conspiracy), read with Section
409 (criminal breach of trust) and
477A (falsification of accounts) of the
Indian Penal Coile,
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LICENSING OF NEW FACTORIES FOR
ProbuciNnG CONCRETE FROM FLY-AsH

*1578. SHRI HIMATSINGKA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL

TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether a Madras factory is
producing cellular concrete from fly-ash
(waste material) produced at the Power
Stations in the country;

(b) the total annual production of
this waste material at different Power
Stations and how far it will be utilised
by the said Madras factory for produc-
tion; and

(c) whether some more factories to
produce such concrete are proposed to
be licenced and if so, the details of the
proposal and the steps taken in  this
regard so far ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) The fac-
tory is expected to go into production by
the end of 1970.

(b) The present annual production of
fly ash at different power stations is of
the order of 3.5 million tonnes which
may increase to the level of 8 million
tonnes per annum in near future. The
estimsted consumption of fly ash by
this factory will be about 1 lakh tonnes
per annum.
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(c) As this is not one of the sche-
duled industries, it is not subject to
licensing.

LoaN To ENGINEERS FOR SETTING UP
INDUSTRIES

*1579. SHRI DEVINDER SINGH
GARCHA : Will the Minister of IN-
DUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that there is
4 scheme under which an unemployed
Engineer can get, without any security,
Rs. 2 lakhs from Government for set-
ting up a plant on the basis of hire-
purchase system;

(b) if so, the salient features of the
scheme;

(c) the number of unemployed Engi-
neers who have availed of this facility,
State-wise; and

(d) the number of unemployed
Engineers, State-wise, those requests
are still pending with Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) and (b).
A scheme for financing craftsmen and
qualified entrepreneurs was initiated by
the State Bank of India in July, 1967.
The amount of accommodation available
under this scheme to any one entrepre-
neur is restricted to Rs. two lakhs;
where more than one qualified entrepre-
neur is associated with the project, the
limit can be raised to Rs. three lakhs.
An entrepreneur who has a worthwhile
project and possesses experience and/
or technical know-how, integrity and
ability to make the enterprise work suc-
cessfully is eligible for assistance under
this scheme. No security is insisted
upon but the entrepreneur has to hypo-
thecate the assets proposed to be acquir-
ed from the loan,

(c) and (d). The information is be-
ing collected and will be laid on the
Table of the House,
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CLASH BETWEEN GANGMEN AND PER-
soNNEL oF R.P.F. aT BURDWAN

SHRI RAM
GUPTA :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of RAILWAYS
be pleased to state :

*1580. KISHAN

(a) whether it is a fact that several
Railway Gangmen were killed and in-
jured in a clash between Gangmen and
the Railway Protection Force personnel
at Burdwan Railway Station on the 15th
April, 1970;

(b) if so, the number

of persons
killed and injured; and

(c) whether the matter has been in-
vestigated into ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir.

(b) 2 Gangmen were killed. 29 Gang-
men and 4 members of the Railway
Protection Force sustained injuries.

(c) On the complaints filed by an
Assistant Diesel Driver, Burdwan, and
a Sub-Inspector of the R.P.F., Burdwan,
two cases have been rcgistered by the
Police and the C.I.D., West Bengal are
conducting the investigations.

ASBESTOs PLANT 1N MaADHYA PRADESH

*1581. SHRI G, C. DIXIT: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether there is any proposal to
set up a plant for the production of
asbestos in Madhya Pradesh;

(b) if so, the main features of the
proposal and the location of the pro-
posed Plant; and

(c) the estimated cost thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) No, Sir.
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(b) and (c). Do not arise,

PURCHAsEs FROM INDUSTRIAL UNITS BY
STATES

*1582. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTER-
NAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether he is aware that some
State Governments given preferences
to industrial units in their respective
States while making purchases on State
account;

(b) if so, the names of the State
Governments which give such prefe-
renccs and the extent of such prefe-
rences;

(c) whether Government will obtain
all the necessary details from the vari-
ous State Governments and furnish
them to the House; and

(d) the stand of the Central Govern-
ment with regard to giving such prefe-
rences 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED) : (a) to (d).
Government is aware that some State
Governments give preference to Indus-
trial units in their respective States
while making purchases on State
account. Government is considering
the position arising from such system
practised by the State Governments.
Details of preferences accorded by the
State Governments are being collected
and will be placed on the Table of the
House.

REOISTRATION WITH ELECTION CoM-
MISSION OF POLITICAL PARTIES TO CON-
TEST ELECTIONS

*1583. SHRI JUGAL MONDAL:
Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
state :

(a) whether Government have since
considered the proposal to make a law
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under which all political parties will
have to pet themselves registered with
the Election Commission 1o  contest
clections in the country; and

(h) if so, the decision taken in this
regard ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHR1 GOVINDA
MENON) : (a) The Government has
no such proposal under consideration.

(b) Does not arise.

SHORTAGE OF TYREs AND TUBES

*1584, SHRI ARJUN SINGH

BHADORIA :
SHRI K. N. PANDEY :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
he pleased to state ;

(a) whether it is a fact that the
production of all kinds of tyres and

tubes in the country is far below the
normal requirements resulling in acute
shortage of the commodity:

(b) whether it is duc to the fact that
the production of rubber in the country
has becn extremely slow; and

(c) if so, whether Government have
investigated the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) No, Sir.

(b) and (c). Do not arise,

Ratsing oF RESOURCEs TO MEET RAIL-
way TaARGLTS ror 1973.74

*1585, SHRI R. K. AMIN: Wil
the Minister of RAILWAYS be pleased
to state ;

(a) whether it is a  fact that the
targets sot for 1973.74 for 265 million
tonnes of freight traffic and 2700
million originating passengers have been
finally accepted by him;
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(b) if so, the financial investment
required to achieve these targets; and

{c) the manner of these
resources in each year ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The total origi-
nating freight traffic anticipated in
1973-74 is about 265 million tonnes.
The estimated increase in non-suburban
passenger traffic during the Fourth Plan
period is 23%. However the funds
alloted to the Railways are sufficient to
cater for only 265 million tonnes of
originating traffic in 1973-74 and 20%
increase in non-suburban passenger tra-
flic over the Plan period. These targets
have been accepted subject, however, to
their being reviewed periodically in con-
sultation with the Planning Commission
and the Economic Ministries concerned,
s0 as to make timely adjustments.

raising

(b) The total outlay provided in the

Plan for the Railways is Rs. 1525
crores,
(¢) The Fourth Plan for the Rail-

ways has been approved on the under-
standing that, out of the total expendi-
ture of Rs, 1525 crores, Rs, 585 crores
will be made available from the General
Resources and the balance Rs. 940
crores will be found by the Railways
themselves. This is inclusive of Rs. 525
crores from the Railways' contribution
towards the Depreciation Reserve Fund
during the Plan period. Within this
broad framework, allocations are pro-
posed from year to year depending upon
the availability of resources and the
requirements.

However in view of the present strin-
gent position of Railway finances, the
extent to which funds can be found
from Railways' resources is being re-
appraised,

ExPORT OF STEEL TO DEVELOPING
COUNTRIES
*1586. SHRI VALMIKI CHOU-
DHARY : Will the Minister of STEEL
AND HEAVY ENGINEERING be
pleased to state :

(a) whether it is a fact that Govern-
ment are considering to maintain export
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of primary steel—semis, billets, and pig
iron—to developing countries even at
the cost of internal demands;

(b) if so. the details thereof; and

(¢) the names of countries from
which pressing demands for these items
have been recieved ?

THE MINISTER OF STATE |IN
THE MINISTRY OF STEEL &
HEAVY ENGINEERING (SHRI K. C.
PANT) : (a) and (b). Government's
policy is to regulate the expprts of pig
iron, semi finished steel or finished steel
so as to strike a rational balance bet-
ween the domestic demand. the earnings
of foreign exchange through exports,
and the maintenance of cordial econo-
mic relations particularly with neigh
bouring friendly developing countries.

(c) The largest demand at present
for Indian pig iron and ingots is from
Japan. There are demands for billets
from several countries including Nepal,
Ceylon, Thailund, Mouritius and Iran.

ASHRAM SCHOOLS IN STATES

“1587. SHRI BENI SHANKER
SHARMA : Will the Minister of LAW
AND SOCIAL WELFARE be pleased
1o state :

(a) whether it is a fact that the
cost of construction of Ashram Schools.
run by certain States under Centrally
aided programmes, is very high as com-
pared to other traditional schools and as
a result of this many of the States are
unable to have more schools of this
iype:

(b) if so, the rcasons thereof; and

(¢) the details of these schools in
different States ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE [DR. (SHRIMATI) PHUL-
RENU GUHA]: (a) and (b). Th
Ashram type of schools specially set up
for the Scheduled Tribe children are
residential schools with vocational bias.
The inmates are provided free board
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and lodging, education and medical faci-
lities. Therefore, the cost of establish-
ment and running of /.shram schools
is more than that of other ordinary
schools. Ashram schools are set up
under the State scctor programme by the
State Governments/ Union Territory Ad-
ministrations depending upon the avail-
ability of funds.

(¢) The information has been called
from the State Governments/Union
Territory Administrations and will be
laid on the Table of the House as soon
as it is received.
IMPROVEMENT IN SETTING UP NEW
INDUSTRIAL CONCERNS

S. R. DAMANI:
Will the Minister of INDUSTRIAL
DEVELOPMENT. INTERNAL
IRADE AND COMPANY AFFAIRS
» pleased to stale :

1588, SHRI

{a) whether therc has been any
visible improvement in the coming up
of new industrial ¢ ncerns since the
announcement of the new policy; and

(b) if so, in what industries this is
noticed and how many parties have
approached Government for issuing
licences and the action taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHR1 F. A. AHMED) : (a) and (b).
The new Licensing Policy was announc-
ed only on 1R-2-1970. It is too early
to make an assessment of the impact of
the new policy on the establishment of
new industrial concerns. However,
during the last two months after the
announcement of the new Licensing
Policy (viz. March & April 1970), 123
applications were received for setling
up of New Industrial Undertakings.
These applications were for industries
such as Automobile Tyres & Tubes.
Paper, and Pulp, Sugar, Tractors and
Agricultural Equipments, Marin- Diesel
Engines, Ammonium Sulphate, Caustic
Soda, Vanaspati etc. During the corves.
ponding period in 1969, the number of
such applications was 98,
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SHORT SUPPLY OF SWEET OIL TANK
WaGONs AT RAICHUR (SouTH CENTRAL
RAILWAY)

*1589. SHRI S. A. AGADI: Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that sweet
oil tank wagons are in short supply at
Raichur on the South-Central Railway;

(b) if so, what action has been taken
in the matter;

(c) what is the average monthly de-
mand and supply of these wagons since
last one year; and

(d) the action taken for meeting the
demand of the exporters of sweet oil ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) During the peak
season, some delay occurs in meeting
the indents for despatch of sweet oil
tanks but the demand is met in full over
a period.

(b) Assistance is given from the pet-
roleum tanks wagon fleet to meet the
peak demand.

(c) The average monthly demand at
Raichur during the year 1969-70 was
53, the minimum demand being 19 and
the maximum 81. The demands were
met almost fully.

(d) The following action is taken
for meeting the demand of exporters of
sweet oil :—

(i) Continued efforts are made to
maximise utilisation of the
available tank wagon fleet.

Co-operation of the trade s
requested in reducing heavy
detention to loaded tank
wagons at the destination
awaiting release.

Tank wagons from other areas
are supplied to the extent
feasible.

The sweet oil tank wagon
fleet is supplemented by pet-
roleum tank wagon which
after cleaning are wused for
despatch of vegetable oil.
Export traffic in vegetable oil
is also given higher priority.

(ii)

(iii)

(iv)

(v

~
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LiviNe ConprTioNs oF HrmLLy TRIBES
AND ScHEDULED TRiBES OF HiLLy
AREAs OF TAMIL NADU

*1590. SHRI K. RAMANI: Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the worst
living conditions of the Hilly tribes and
Scheduled Tribes belonging to Valayar
Forest and Thalavadi hills of Coimba-
tore District in Tamil Nadu;

(b) if so, the action taken by Gov-
crnment to improve their living condi-
tions by giving land, drinking water faci-
lities and work to the unemployed; and

(c) if no action has been taken in
the matter, the rcasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI)
PHULRENU GUHA) : (a) to (c).
The information has been called for
from the State Government and will be
laid on the Table of the Sabha when
received.

RECRUITMENT OF ENGINEERS THROUGH
U.PS.C.

9291. SHRI S. D. SOMASUNDA-
RAM : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that the
U.P.S.C. is recruiting Engineers for the
Central Services Class II who have ob-
tained less than 40 per cent and 30 per
cent marks;

(b) if so, whether Government consi-
der that those Engineers who have ob-
tained less than 50 per cent marks in
the U.P.S.C. examination are not meri-
torious and well-qualified; and

(c) whether Government propose to
reduce the percentage of direct recruit-
ment of the Central Engineering Ser-
vices Class I and abolish altogether the
Central Engineering Services Class 1I
since low calibre candidates come in,
due to mass recruitment ?
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Pre-
sumably the Hon'ble Member is refer-
ring to recruitment of Engineers to cer-
tain Central Services/posts, Class 1I, by
the method of Competitive examinations
conducted by the Union Public Service
Commission. The Rules for these exa-
minations lay down that the Commission
have discretion to fix qualifying marks
in any or all the subjects of the Exa-
mination. Such qualifying marks pres-
cribed by the U.P.S.C. for these services
from time to time are treated as confi-
dential by the Commission. This being
so, Government are not in a position to
express any opinion in this regard,

(c) There is no proposal to reduce
the percentage of recruitment to Central
Engineering Service Class 1. There is,
however, a proposal under consideratioa
to stop direct recruitment to Central
Engineering Service Class 1I and Central
Electrical Engineering Service Class 11
on considerations other than on account
of alleged low calibre of candidates.

HaArASSMENT OF HaARLTANS IN
PunJiaB

9292, SHRI BABURAO PATEL:
Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
State :

(a) whether a study team of the
Punjab Pradesh Congress Committee
visited Shahidgarh village near Patiala
some time ago to study the conditions
of Harijans living there:

(b) if so, the salient details of their
findings;

(c¢) whether it is a fact that the
police there act as “Silent spectators”,
when Harijans are subjected to all sorts
of harassment; and

(d) if so, the steps taken by the
Union Government to ameliorate the
sufferings of the Harijans in these areas
and if no steps have been taken, the
reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI)
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PHULREGU GUHA) : (a) to (d).
The State Government have been
iddressed in the matter. Their reply 1s
awaited,

DEMAND AND PRODUCTION OF SCOOTERS

9293, SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL

TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) the total annual demand for
scooters during the last threc years;

(b) the total number of Scooters
manufactured annually during the last
three years, market-wise with names of
manufacturers;

(c) the total of advance orders
booked with dealers, make-wise and the
amount of advance money taken against
them;

(d) the names of manufacturers who
have sought permission to increase pro-
duction and to what extent and the
reasons why the sanction has been delay-
ed in cach case;

(e) whether it is a fact that licences
to import some essential parts like the
carburettor etc. are not given to the
manufacturers thus crippling production;
and

(f) the justification for a factory in
public sector when the expansion possi-
ble in present private sector is not per-
mitted ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) No infor.
mation is available about the precise
demand for scooters during each of the
last three years,

Howecver, the extent of demand for
scooters during the last 3 years can be
gauged from the following figures of
orders pending with the various dealers
of scooters in the country :—

Date Pendin:;; Orders
31st March, 1967 about 1,86,000
31st March, 1968 about 2,05,000
31st March, 1969 about 2,19,000
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(b) The total number of scooters years, make-wise with names of manu-
Eaﬂufactured during the last three facturers is as under :—

S. Name of the firm Production
No. 1967-68 1968-69 1969-70
1. Mﬁﬁ?ﬁﬁld India Ltd., Madras (Fan- .50 - ssz __2—3:
> hfﬁ-f;;;rg:s?iﬁf;ﬁgﬁ:) of India. 14,842 17,909 22,466
2 i‘a’f?':g%rﬁ“%,“"bﬂ?&’éid‘vfiﬂf’ R I 1
ToTAL : 33,416 39,609 52,246
(¢) The number of orders for scoo- DEVELOPMENT, INTERNAL

ters pending with the various deulers in
the country as on the 31st March, 1970
is as under—

Lambretta 84,483
Vespa PLTA033
Fantabulus Wegligible,
Raidoot Sale of those seoo-

o, 0n commer-
cial badis has not
ver s arned,

Under the provisions of the Scooters
(Distribution and Sale) Contrcl Order.
1960, cach order for a scooter is re-
quired to be supporied by a Post Office
Security Deposit Amount of Rs. 250+'-,

(d) In response to thc Public Notice
issued on 24th October, 1969 inviting
applications for the grant of industrial
licences for the manufacture of scooters
based on indigenous designs and mate-
rials, Messrs. Bajaj Auto TLtd. and
Messrs. Automobile Products of India
Ltd. have applied for cxpansion of their
capacity for the manufacture of scooters
(including three wheelers) to 1,00,000
and 60,000 nos. per annum respectively.
Applications of these firms arc being
considered along with similar applica-
tions received from other parties in
response to the Public Notice.

(¢) No, Sir.

(f) In order to bring about a better
balance between demand and supply and
to create healthy competition, Govern-
ment heve decided to set up a project
in the public sector for the manufacture
of scooters.

C.B.I. Case AcGaINST M/s. Asian

CABLES

9294. SHRI BABURAO PATEL:

Will the Minister of INDUSTRIAL

TRADE AND COMPANY AFFAIRS
be plcased to state :

(a) whether it is a fact that accord-
ing to the C.B.I, therc is a prima facie
case for obtaining licences in excess of
their requirements against M/s. Asian
Cuables and 13 other firms;

(h) if so, the names of thesc firms
and the amount of excess involved in
cach case with naturc of article, quality
and value;

(c) whether it is a fact that allega-
tions have been made against the Direc-
tor General of Technical Development
and other Officers of his Ministry that
they conspired with the fourteen firms
to give them excessive supplies which
were sold in the black market and huge
illegitimate profits were made:

(d} if so. the names of those who
accused these persons and the steps
tuken to investigate the charges. and

(e) if no investigation has been made
in the matter the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) to (e).
The allegations of misuse of imported
raw materials by M/s. Asian Cables and
some other firms in the Cable Industry
are still under investigation by C.B.I..
whose report is awaited,

INDUSTRIES IN MADHYA PRADESH

9295. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL

TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) the particulars of new industries
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started in Madhya Pradesh during the
last threc years and the amount of capi-
1al invested in them;

() the number and value of labour
cmployed in the above industries year
wise: and

(¢) the number and nature of new
big and small industries proposed for
that State in public and private sectors
in the Fourth Five Year Plan with the
total capital investment ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED) : (a) to (¢).
The required information is being col-
lécted and will be laid on the Table of
the House.

DEVELOPMENT OF SMALL SCALE
INDUSTRIES

9296, SHR1 BABURAO PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT. INTERNAL

TRADL AND COMPANY AFFAIRS
be pleased to state

{u) the cxact increase in the number
ol small scale industries during the three
years ending 1969 and their gross output
in rupees in 1966 and 1969;

(b} the number of small scale indus-
tries which have gone out of business or
are  surviving  with great difficulties
because of some shortage or  other
during the last three years: and

(c) the practical steps taken by Gov-
crnment to help the small scale indus-
trics and increase their production ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (2) The num-
ber of registered units during 3 years
ending 1969 increased by 53,000, the
number being 1.71,240 at the end of
1969, The gross output of small scale
indusiries is estimated to have increascd
from Rs. 3017 crores in 1966 to Rs.
3670 crores in 1969.

(b) and (c). Since the small scale
sector is a “free” sector, the exact num-
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ber of units which have gone out of
business or are surviving with difficul-
ty is not known, The Government are
lwowever taking every practicable steps
to help small scale units in respect
of supply of scarce raw materials:
credit facilities, procurement of machin-
ery elc, (o enable them to increase their
production,

PARTICIPATION IN  EQUITY SHARE
CAPITAL OF SALEM STEEL PLANT

9297. SHRI DEVINDER SINGH
GARCHA ;. Will the Minister of
STEEL AND HEAVY ENGINEERING
be pleased to state :

(a) whether the Tamil Nadu Chief
Minister has represented to the Prime
Minister that the Tamil Nadu Govern-
ment should be allowed to participate
in the equity sharc capital of the Salem
Steel Plant;

(b) if so. whether Government have
since considered this matter and, if so,
the result thereotf;

{c) whether similar request has been
made by any other State Government;
and

(d) it so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI) : (a) Yes, Sir.

(b) Thc matter is still under Govern-
ment's consideration.

(¢) No, Sir. Prime Minister has not
reecived such a request from any other
State,

(d) Does not arisc,

ALLOTMENT OF SCOOTERS To GOVERN-
MENT EMPLOYEES

9298. SHRI 5. D. SOMASUNDA-
EAM : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
he pleased to refer to the reply given
to Unstarred Question No. 6239 on the
14th April, 1970 and state :

(a) whether it is a fact that Officers
engaged predominantly on field duties
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are treated at par with the Medical
Officers and personal staff attached to
the Officers of the status of Joint Secre-
tary and above, in the matter of allot-
ment of Scooters; and

(b) whether it is alsp a fact that
different seniority lists are maintained
in the case of Medical Officers and
personal staff attached to Officers of the
status of Joint Secretary and above,
while no separate list is maintained in
respect of Officers engaged predomi-
nantly on field duties and, if so, the
reasons therefor and the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) and (b).
Applications received from Government
Officers for allotment of scooters from
out of the Central Government quota
are sorted out and arranged in chrono-
logical order in seven different categories
according to the nature of their duties
and pay drawn by them, These cate-
gories include inter alia (i) Field Duty
Officers drawing basic pay between
Rs. 500/- and Rs. 899/. (ii) Field
Duty Officers drawing basic pay between
Rs. 300/- and Rs. 499/- (iii) Medical
Officers and (iv)Personal Staff attached
to officers of the status of Joint Secre-
tary and above. A separate quota has
been fixed for each category and every
quarter allotment is made to officers in
cach category upto the quota earmarked
for that category.

ProbucTiON CAPACITY OF NEW STEEL
PLANTS AT SALEM, VISAKHAPATNAM
AND HOSPET

9299. SHRI ESWARA REDDY:
Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
slate : i

(a) whether any tentative estimates
have been made with regard to the
proposed steel plants at salem, Visakha-
patnam and Hospet:

(b) if so, the details thereof; and

(¢) what are the types of products
to be made at these steel plants and what
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is the estimated production capacity of
each of these plants ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI) : (a) to (c). De-
tails of the cost, the product-mix and
the capacity of each of the proposed
new steel plants will be known only
after the feasibility Report for each of
them is prepared.

EXPANSION OF BARODA STATION
(WESTERN RAILWAY)

9300. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether his Ministry is aware
that the need for having an additional
Platform and opening up of the western
side of Baroda station on the Western
Railway, has been acutely felt since
long, while at present only eastern side
is open;

(b) whether there is  considerable
development of Baroda city on the wes-
tern side of thc Railway station and a
number of housing societies have built
up houses and new ones are coming up;

(¢) whether there is heavy rush of

passenger traffic on one side of the
station, which creates congestion for
vehicular  traffic:

both passenger and
and

(d) whether plans and estimates for
the expansion of Baroda - Station have
been prepared and, if so, whether the
station would be expanded before the
electrification is done ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) :(a) Yes. In respect
of providing additional platform only.

(b) There is alround development in
Baroda city.

(c) No.

(d) Plans are under finalisation for
provision of additional facilities at the
station. The actual implementation of
the proposals would depend on the tra-
ffic justification and availability of funds.
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CLOSURES OF COMPANIES 'IN GUJARAT

9301. SHRI NARENDA SINGH
MAHIDA : Will the Minister of
INDUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) the number of Companies func-
tioning in Gujarat till date;

(b) the number of new
set up during 1969-70;

(c) the number of Companies liqui-
dated during the last three years; and

(d) the total investments made by all
the aforesaid companies ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) One
thousand two hundred and twenty-four
companies limited by shares and regis-
tered under the Companies Act, were
at work as on 31-3-1970 in Gujarat
State.

(b) During the year 1969-70, one
hundred and forty-four companies
limited by shares were regjstered under
the Companies Act, in this State.

(c) Eighty-one companies were re¢-
ported during the last 3 years viz.,, 1967-
68, 1968-69 and 1969-70 to have ceased
functioning in the state.

companies

(d) The total assets of companies at
work as on 31st March, 1969 in Gujarat
State are estimated at Rs. 998.8 crores.

The authorised capital of companies
registered in 1969-70  amounted to
Rs. 21.0 crores.

The paid up capital of companies
which ceased to function during the
years 1967-68 to 1969-70 amounted to
Rs. 1.32 crores.

SETTING UP OF A TRACTOR FACTORY IN

GUJARAT
9302. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of

INDUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether a final decision has since
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been taken to set up a Tractor factory
in Gujarat;

(b) if so, the location thereof; and

(c) whether this will be in public
sector ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) No pro-
posal for setting up a tractor factory in
Gujarat has been under the considera-
tion of Government. The question of
a final decision in this regard does not,
therefore, arise.

(b) and (¢). Do not arise.

ALLOTMENT OF IRON AND STEEL TO
GUJARAT

9303. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
STEEL AND HEAVY ENGINEERING
be pleased to state the total quantity of
iron and steel allotted for Gujarat
during 1968-69 and 1969-70, separa-
tely ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI  MOHD.
SHAF! QURESHI) : The allocation of
steel to Gujarat State for the year 1968-
69 and 1969-70 is as follows :—

BP Skeets G. P G. C
(thinner than Shects Shedts
20 G.) 09 771
439 901 2373

822
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STIT § oCAT TR 9T qEieT F
arer &Y enfaay w1 gt & ger & fodr
Joa swa feg o i Ew g
# HT IEYA, AT AT A T
& F1at 1 Qww & fag gfea Fraamy
FY AF | T AT F A FY 977 47
¥ f& faeer & sifumfat & ofew
HEEAT ¥ 24-25 AT, 1970 F ALY
e &1 FrraTe ger fod & | sfasfam
3 fr gerd oy FY FTHAEY F e A
faesm it oF w9 & g Vs s
farel § zem@d 9 &1 FEAET &
frdveror w47 aver gfere smEFAFT 1000
wWE A €W 3 F7 e far faw 0w
ATFT 7 FH aewe freware A7 femm
Nt faodr & fasg sfedr @ &2
forar war & o7 = &1 £ 9T Y
& 1 ot faodt w1 312 & AT o fr
T fagr ot

FTET 7 fagan IGE F1 FEEAT
feam Fw Fraf=gt ¥ =% f&7 @ qur
IV FYIET § FHE T SGATALE
w01 & faug § afradr s A #
faege fogie s &)

INHUMAN TREATMENT OF INMATES OF
KasTursa HoOME, LAJPAT NAGAR,
NEw DELHI

9306. SHRI B. K. DAS CHOW-
DHURY : Will the Minister of LAW
AND SOCIAL WELFARE bhe pleased
to state :

(a) whether it is a fact that the
inmates of the Kasturba Home, Lajpat
Nagar, New Delhi, are often treated in-
humanly by the Munagement of the
Home;

{b) whether it is also a fact that the
Chowkidar of the said Home very
recently even manhandled some of the
inmates in collusion with the staff of the
Management; and

(c) if so. the action taken by Govern-
ment to stop such maltreatment to these
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ill-fated displaced persons in distressed
position ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA) : (a) No, Sir.

(b) and (c). No, Sir. There has
been no case of manhandling or mal-
treatment of the inmates of the Home
by the management in the recent past.
Howcver, for the cnforcement of the
rules a chowkidar on duty had to bring
back an inmate to the Home who tried
to sneak out of the premises without
permission.

MEASUREs FOR PRISON REFORMS

9307. SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :

Will the Minister of
SOCIAL WELFARE he
slate :

LAW AND
plcased to

(a) whether Government are con-
templating any measures for prison re-
forms and amending laws relating to
correctional services;

(b) if so, the broad outlines of the
same; and

(¢c) when some legislation is likely
to be introduced in Parliament in this
respect ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA) : (a) to (c). The sub-
ject of prison reforms belongs to sphere
of responsibility of the State Govern-
ments.  The  Central  Government
through the Central Advisory Board on
Correctional Services guides State Gov-
ernment on changes required in the con-
cerncd prison legislations from time to
time. At present there is no proposal
to amend the existing legislation on the
subject.
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PRINTING OF HEALTH WARNING ON
CIGARETTE PACKETS

9308. SHRI YASHPAL SINGH:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether cigarette manufacturers
have been requested to print a health
warning on cigarette packets;

(b) if so, what is their reaction; and

(c) whether any legislation on the

subject is contemplated ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) No, Sir.

(b) Does not arise.
(c) No, Sir.

INDIA'S STEEL INDUSTRY

9304, SHRI RAJ] DEO SINGH :
Will the Minister of STEEL AND
HEAVY ENGINEERING be pleaser.l
to state :

(a) whether it is a fact that India's
Steel Industry is more than 50 years old
and by now sufficient expertise must
have been achieved;

(b) if so, the reasons why foreign
collaboration is being sought now and
then; and

(c) whether the dictum “Country's
problems must be solved by its own
people” is not worth adopting in view
of a large number of unemployed
Engineers in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING  (SHRI  MOHD.
SHAFI QURESHI): (a) to (c). Yes,
Sir. A good deal of experlise has been
achieved, but that does not mean that
there are no gaps in the know--how, or
that there is no nced to keep in touch
with the latest developments in steel
technology by suitable agrecments with
foreign parties who have attained profl-
ciency in certain lines. The new steel
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plants are proposed to be manned en-
tirely by Indian personnel and planned
and engineered by Indian experts. There
is no proposal for any foreign collabora-
tion in regard to any of the new plants,
but the Indian consultancy organisations
have been allowed to fill in the gaps in
their know-how and to keep abreast of
the latest developments by agreements
with competent parties.

MEMORANDUM SUBMITTED To PRIME
MINISTER BY MEMBERs OF LEGIs-
LATIVE ASSEMBLY OF MAHARASHTRA

9310. SHRI DEORAO PATIL : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Prime Minister has
received any memorandum from the
Adivasi Members of the Legislative
Astembly from Maharashtra State re-
garding the Scheduled Castes and Sche-
duled Tribes Orders (Amendment) Bill.
1967 and containing objection to the in-
clusion of new commiltee in the Second
Schedule; and

(b) if so, the aclion taken thereof ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMAT| PHUL-
RENU GUHA) : (a) A memorandum
regarding the Scheduled Castes and
Scheduled Tribes Orders (Amendment)
Bill, 1967, containing objection to inclu-
sion of new communities in the second
schedule was received.

(b) The whole question of revision of
lists of Scheduled Castes and Scheduled
Tribes was considered by the Joint Com-
mittee of both the Houses of Parliament
and the report of the Committee is be-
fore the House.

awe AT & fag ot W
T

9311. &Y 3w ST awl : F
wrfie fewrs, an=ifon sarare aar
|AWTG-HTd WAl g T9 F1 FAT FG7
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(%) fazwi & wra as=r 9=-
F & 97 TUeEr & WA w7 F
= § TR Y a9w A g
A @ o fFw wwe faan
ST 8

(@) 71 a3 &= § f& s
dify adwm swadidT Afs & faw
E.

LY

(w) afz &, &1 =a% Far Frow
g,

(7) a9 1969 7 AR AFHTA
AT FTF F qAY § AL FT IIGET
ifr &1 Fan afvorrm fsem ar ?

fife faww siafee =
Far FRATA-ETE A (s sEEdE
st gER): (F) smafE frew &
IATTAT F Ha F IAT fAEUT TFATATAY
FT WA I AGT F A e F
ST & ST 9T fFRar S 2
OF 9eF WA T7 AT S A A=
SITAFT FT AT 71 gfe & @
T IEE T & smyTe o7 famme
frar s g 1 S ad smm 7 T ATy
#33¢ fr 2w 7 foaar Aowa gt
dTaTT 7T THT B, W W § faiwa
Fegel 1 faafa g @ur 2o & a-
qu @ qEw dadt  gaer qar
TEaEt & fawm &7 feaer sSTavEEar
2

(@) 9= (7) : 72 T A @
U HTHTT FT AE A & o seEor
= vt 7 forar SmaT &1

(a) 1969 § @R gq AW
F fafww eat & fazot @@g@im & 135
AEA-aE W ffd 1@ wEfs 1968
# 132 d1deA-va W fFa g
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o et v fiwmafe & faa foe-
i Cic

9312. st FAva< faw : w7 fafy
9T WHTH FFATN a1 T FaTT H1 Fq
w4 :

(%) 35 #wa 3w & faafari
HeaT faaet & ;

(') =1 a@r & o frdgl
&1 AT & ot framafa & fad o
=41 &t fawerir avd £ W%

() =fz g, &1 @& frdel &1 qaTa
F & o7 a@e F1 =1 a7 5714-
A FAFTE?

fafu darem sk aE W™
faam & wem dat [wo (»ivwd)
R Ag) ¢ (%) g A T qA
T AR AT T £ ) AeE T, 1961
F FworEr fogtE & s faarfa
AT HTETRG & T § aeiEa fR qg
=AfFal S AT 961793 97 |

(@) & () : F==1 F1 MM F
1T I faanfet & &7 § I &
FeY 9z T faa 79 & o aee,
1968 ¥ uF favgs afafy cafe 7
TE oY | IF AT FTIT T FT AT
FOH & ATOMT & T H 1964-67
& aqt & faq  owfas & 7 MU
arrlt & srpare faemafa & saem &
fae srmET fFg o st &1 fawe
6 & fodl wrAd &7 gaar A fas
9 |
ACQUISITION OF LAND FOR PRECISION
INSTRUMENTS FACTORY IN KERALA

9313. SHRI VISWANATHA
MENON :
SHRI A. K. GOPALAN :
SHRI K. RAMANI :
SHRI P. P, ESTHOSE :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL

VAISAKHA 22, 1892 (SAKA)

98

Written Answers

TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether any land was acquired by
the Kerala Government in 1962 by
using emergency provision, from seve-
ral tenants and the land was handed
over to the Government of India for
setting up a precision instruments fac-
tory;

(b) if so, the total acres of land ac-
quired;

(e) whether it is also a fact that this
land has now been handed over by the
Instruments factory authorities to others;

(d) if so, to whom the land has been
handed over and the reasons therefor;
and

(e) whether Government would con-
sider to return the land to the original
owners, if the land is not required for
setling up the factory ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F, A, AHMED) : (a) and (b)
In 1962, the Government of Kerala
acquired 588.22 acres of land at Pal-
ghat. Of this, 586.10 acres were hand-
ed over in 1966 to Instrumentation
Limited, a public sector undertaking, for
establishment of the Mechanical Instru-
ments Plants,

(¢) and (d) It hus been decided to
postpone the implementation of the Pal-
ghat unit of Instrumentation Limited
during the Fourth Five Year Plan
period. Accordingly, at the request, of
the Government of Kerala, the land
allotted for the Mechanical Instruments
Plant at Palghat has been leased by the
Company to the Co-operative Sugar
Mills, Chittur, for the cultivation of
sugarcane subject 1o the condition that
the land would be returned 1o the Com-
pany when required. The land would
thus be utilised for some useful purpose
and the temporary lease would enable
the sociely to work economically by in-
creasing its sugarcane supply,

(e) The whole position with regard
1o the setting up of the Mechanical In-
struments Plant at Palghat will be re-
viewed further towards the end of the
Fourth Plan peried.
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faelt vty STTeT ST STaw

9314. WY &YW SwTH @Ol ;w7
svofe fawra, srafcs saae aan
WHATA-HTG Hfl I qEH KT FA FGA
fs:

(%) M @ a5t & wa® af F
IFAE AR & s § fag
wrea & fafas 2w #1 (3w-ame) faest
Fordeft st vt sgererTr v &

(o) FTag a= ¢ fe s v &
rarfam @ E S A= AW
FY grafa &1 o7 ALY Tt arfie faeft
W gEr FEOAT faow & gefe aw
T & forgd afcomaeaET SE AefeT
T TEY ISTAT AT qFAT ;

(1) 7 g W ww g fF fafaw
weofaai fey faoe s &1 aF-rEr
e & faw e ¥ @ O§;
e

(%) afy g, @ 7 g # faamr
oF T Aify = #7 g o s
faami & smmfaa awAraT AHET
et & fadiy &Y fast qeafg 7 @
o afer ag Twed g 1 oFwafa
aw ?

sirafrs fawra, stiafor savqre aan
- Wl (s FEEEW ot
wge): (F) @97 92 9T @1 FrEr
t v wumn W o fom o dfed
wear LT 3477(70]

(&) &tz (%), @mrEm: quAy
wul g ared faR o aEAY SrAsT
I & Y gt & foed @ adar
g, ¥ W AW T gfawwy w1
wreet & fF T § ot e R
faft wgateat wfgr ot dEfan
qifedl gra ST § AEwd el R
IrErEl F FET N fF aE A
el sndty gt & ag s g
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Tifey 5 o7 Wl orfel & a&
aFAH! aEET & AU IT ATEEY
fag wr &% |

() off, & 1 @S Q¥ TB AR
gu & fomd fafww Wi oWt
I ar I e v fafmm & s
arel avg & AU aFAE IEETd F
s #Y sepafa & o€ o1 o g, @R
Tt AT I FHA 9T A AL fRE
T § | fEe i FreaT O EfATersir
(srtfirt) & smama &t T & faeme
¥, g a8 gfafvaa s ARy §
fr fazant oifeat & arg aufraa smam
9T Ja S KT AT AIEY A fE IWA
et aeg & fwtor & ford oY g &
ST § AU UFE F o0 F w7
farT &

RECOVERY OF RENT FROM STAFF UN-
AUTHORISEDLY OCCUPYING FLATS IN
Raieway CoLoNy, KHURDA Roap
(SOUTH-EASTERN RAILWAY)

9315, SHRI S. KUNDU : Will the
Minister of RAILWAYS be pleased to
refer to the reply given 1o Unstarred
Question No, 1816 on the 30th July,
1968 regarding multistoreyed buildings
at Khurda Road Railway colony and
state :

() how much rent Government have
recovered from the staff who had un-
authorised occupied the flats in the
Khurda Road Railway Colony of the
South Eastern Railway;

(b) whether while realising such penal
rent, a discrimination had been made
among the employces and whether any
such specific allegation has come to the
notice of the Railway authorilies parti-
cularly of the Divisional Superintendent,
Khurda Road and, if so, the main points
of such allegations and what steps have
been taken to undo the wrong;

(c) whether any responsibility has
been fixed against the officers for non-
allotment of multistoreyed building at
the Khurda Road Colony and. if so, the
progress of such proceedings; and
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(d) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The allotment
of 27 unils was regularised in March
1968, and the balance 27 units in Octo-
ber 1968; and normal rent recovered
from all the occupants upto date.

In respect of unauthorised occupa-

son, prior to March/October, 1968,
Rs. 8458 has so far been recovered,
(b) No.
(c) No.

(d)The quarters could not be allotted
due to unauthorised occupation. Hence.
the question of fixing responsibility for
non-allotment does not arise.

OPENING OF STOCK YARDS FOR IRON
AND STEEL BY HINDUSTAN STEEL LTD.
IN ORISSA AND RAJASTHAN

9316. SHRI S. KUNDU : Will the
Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) whether there is a proposal to
open any stock yards for iron and steel
by the Hindustan Steel Ltd. in Orissa
and Rajasthan;

(b) if so, the location thereof and
the time when they are likely to be
opened;

(c¢) when the decision in this regard
was taken by Government and the Hin-
dustan Steel Ltd.;

(d) whether any Officer of the Hin-
dustan Steel Ltd, visited Bhubaneswar
and Kota in this connection and, if so
what is the outcome of his visit and
whether any report has been submitted
to Government or/and the Hindustan
Steel Ltd.;

(e) whether the said Officer met the
representatives of Government and
small industries associations or cham-
bers, as the case may be, at these two
places and, if so, what were the topics
discussed; and

(f) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI): (a) to (c). Hin-
dustan Steel Limited have already opened
a stockyard at Bhubaneshwar in Orissa
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which commenced deliveries with effect
from March, 1970, The decision. to
open this stockyard was taken in July,
1969. A proposal to open a stockyard
at Kota in Rajasthan is now under con-
sideration and a decision in this regard
will be taken shortly by HSL. Govern-
ment approval is not necessary for
this.

(d) to (f). Before deciding upon the
location of the stockyard Hindustan
Steel Officers always visit different
places considered suitable for opening
the stockyard. Officers, while visiting
the possible locations, always undertake
discussions with various Government
Agencies and local industries to find out
the market potential and other relevant
information required for taking a deci-
sion about opening a stockyard at a
particular site. After these visits, re-
ports are submitted and decisions taken
on the basis of the recommendations.
With regard to Bhubaneswar and Kota
also, this procedure was followed.

INCREASE TN BEGGARY

9317. SHRI S. KUNDU : Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether the number of beggars
in India, particularly in Metropolitan
cities, has increased during the last three
years and, if so, the number thereof;

(b) whether any study has been made
to find out the reason of such rise in
the number of beggars and, if so, when
this study was made and what are its
main ohservations;

(¢) if no study has been made in
this regard whether Government propose
to make such a study; and

(d) the facilities which are provided
to rehabilitate and resettle such beggars
and the amount spent for it during the
last three years ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATT)
PHULRENU GUHA) : (a) to (d).
The requisite information is being col-
lected from the concerned State Gov-
ernments and will be laid on the Tabl:
of the House as soon as received from
them.
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it duEntn  gtwn § smgles
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fovw & g A A AT THAF
foa feaet ofr s a1 & ; &

(a) za ofw & swm & fad
A A A AT G FTOIAA-
FRaEtT Ty ?

fafu dawm it aw= A
faam & T w1 (®Te  (sitwRl)
Y Mg) ¢ (F) AR (@) AT
TR F =g THAGT AT F T
afa (1969——74) # fres awf &
FeaTor & fou gds oo # fAeafafad

nfeng sqrt & § fafeag frg § —

T Ea e S
O C N O
(vv# @ # wfrgi 7)

600. 00 302. 80 902.80
500.00 440.00 940.00

590. 00 580.25 1170.25
400.00 507.00 907. 00
200.00 19.50 219.50

60.00 32.00 92.00
150.00 65.75 215.75
1200.00 954,50 2154.50
598.00 547.25 1145.25

500.00, 105.25 605. 25

- 117.00 117.00
385.00 588.50 973.50
200.00 45.00 245.00
365. 00 186.75 551.75
850.00 263.25 1113.25
720.00 377.75 1097.75
425.00 239.00 664.00

T &9 J97 #+F g gafqq s-
SR F AAA AT ATHT FIAATHT H
sra frafafas &—

(%) Tva i Qv

YA FT ATHIT T9T I TG
# faw-faw & 1 o, @R al ¥

FadwT F A TeGl gTa aArE T
a1 Frgifag 1 7€ gremme fafefafes
§—
1. i :
(1) #fewgd omgfoar aar
FH% ;
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(2) zgwmfedvar e & o ;
(3) ferr SwFwEl it srEEET;
(4) wemTg WA EET,
(5) sm=w =l A wgTE
(6) =&l o1 oETEE F AT
# famior & fag amam
2. s fawm
(1) wufr o faard #v gl
FY TaE4qT
(2) 4=, zfa & sy, € qar
GTa qaT F AT
(3) F= w1 fawm
(4) wegwrfaar
(5) =< gmyai a7 fawm
(6) e ofEds a@digd @t
T
(7) mfmai, w¥, gare, swfor
Taarfa gam &7
(3) wuveem, stram aay s ¢
(1) fafeer gfaum ;
(2) 99 w=Tg oM
(3) mam=it  awr AEWT & few
THAT T SEET
(4) #HAT @A FY e
qar
(5) 57 &@T 9T FH §IA AT
AT-AeET O FY 3ET |
(w) ¥z gror safma e :
(1) dfF-gTTT eyt
(2) =sfeai & greew
(3) shaw-afa aremr, fam &
qrerr-qut swyfa=r mifaer §
(4) sfen streta fawre &vs
(5) mgwifwr famd  fago-us-
IINIFAT AERITLATC a9qT a
FEwTd "eqrq wifas §
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(6) sreem, sfwew qar wwi-

z9il qfegiaamg

(7) Fgadl, aametwi, gearfa & @

FH W A9 @A-HEH w
afcfeafaat & qure |

(8) faorm, @wmEEw qur Fd-

g @ arfew sfaal st
FET |
AATHT AT AT AG (IWT 7Ew)
& gfiomit & weamr & fag fromew
wfir aar &t ghaag

9319. *it &w FroAw fay

5t ATCAwr erEq i
st Tl g e -
s{Y aft9 ST Tt

T fafy aar aww wewTor He
U T FT FIT F4 6

(%) =t dwadfa g & T
7 A75 q47 AATHRL I, IO 3@ §
gfert & Fear & fad go foaedy
Tt &&tga # &

(@) =@ F7a-a § Tt w1 S
Y

(n) 71 7g A= & f& ITde
Fierdt & 90 sfama gfew s
=i =1 oo aw wgi (frew) W,
FEAFAFRE T AT E AT
SETC A 3rqd F=91 &7 firert Y & g
&

(w) afz g, @t w7 aw T faE
sfrard grafas frer Aomr & senta
ymgfaa rfaal & a==i 7 firar &
fad sTaeT FA F & ; A

(3) = 7w *1 faa =gt
F9 TEIT IAW Fq1fTa FF w1 ¢ qifw
T sl afs § afes § afas
gear A gfeaAl &1 Qo fear o
a%; rcafe g, @ g0 avaey § genfaa
Fyorr T s oW 7
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9320. st gw Frew fag ¢
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¢ forerd s avavy § q@ o DT
F wH T g 9 ;s

(n) afzg, @ smerata AT
&Y, & T8 AT FTOE ?

fafirdaram ittt aw= weamwr fawm
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W qeaity QWA § AE (I
73w & gheaat & weamo & fod Fraem
9321. =it aw Freraw Fag:
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ag FATT FT FT FA F

(F) @I 4 Ia W Ft AG
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E e
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# Tow wat  (wo (sfwet) gEOw
) (%) s (7). @ g

TS A uafag 1 o7 @ & s
I& T g &Y AAT F o o ™
faar st
C.B.I. INQUIRY AGAINST FIRMS
9322, SHRI SURAJ BHAN
SHRI SHARDA NAND :
SHRI KANWAR LAL
GUPTA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) the names and addresses of the
firms against whom C.B.L inquiries are
going on; and

(b) the dates when the Industrial
Development and Company Affairs De-
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partment referred these inquiries to
C.B.I, in each case and on what
grounds ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) and (b)
The required information in respect of
companies under investigation by the
C.B.I, at the instance of the Ministry of
Industrial Development, Internal Trade
& Company Affairs is being collected and
will be laid on the Table of the House.

MAINTENANCE OF ROADS NEAR HAZRAT
NizaAMUDDIN AND DELHI CANTT. RAIL-
WAY STATIONS

9323. SHRI BAL RAJ MADHOK :
Will the Minister of RAILWAYS be
pleased to state :

(a)whether it is a fact that certain
roads pass through the Railway land
near Hazrat Nizamuddin and Delhi
Cantt, Railway Stations;

(b) whether it is also a fact that the
responsibility for their maintenance does
not lie with the Delhi Municipal Cor-
poration; and

(¢) if so, what steps have been taken
by the Railway authorities to keep them
in shape through proper repairs ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes, one at
Nizamuddin station and three at Delhi
Cantt, station.

(b) Yes, but only for the portion of
the road falling within railway limits.

(c) Regular repairs are being carried
out to maintain the portion of the roads
falling within Railway limits in good
condition.

ECONOMIC ANARCHY IN STATES HAM.
PERING INTERNAL TRADE

9324. SHR1 BAL RAJ MADHOK :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether it is a fact that different
State Governments are tending to move
towards economic anarchy in their in-
dustrial and trade policies;
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(b) whether it is also a fact that this
trend is creating unnatural and unneces-
sary hurdles in the free flow of internal
trade in the country; and

(c) if so, the steps taken by Govern-
ment to check this unhealthy trend?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) No, Sir.
But some State Governments are giving
preferences to the products manufac-
tured in their territories,

(b) and (c) This matter is under cor-

respondence with the State Governments
concerned.

DIESELISATION OF INDIAN RAILWAYS

9326. SHRI R. K. BIRLA : Will the
Minister of RAILWAYS bc pleased to
state :

(a) whether any proposal has been
formulated under the Fourth Plan to put
the use of diesel on Railways in place
of coal;

(b) if so, the details thereof;

(c) what is the annual production of
diesel engines at present; and

(d) what is the target of production
of diesel engines under the Fourth Plan ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) and (b) The
Railway Development programme pro-
vides for the progressive use of diesel
traction over high density routes, Diesel
traction was in operation over 20,000
route kms on the Indian Railways at
the beginning of the Plan. This prog-
ramme is proposed to be extended to
cover an additional 3,000 route kms
during the Plan period, the details of
which are being worked out.

(c) During the year 1969-70. the
Diesel Locomotive Works, Varanasi
produced 58 broad gauge and 24 meire
guage main line diesel locomotives and
the Chittaranjan Locomotive Works 31
broad gauge diesel shunters.

(d) During the Fourth Five Year
Plan both the factories together are ex-
pected to produce 430 broad gauge,
218 metre gauge, 10 narrow gauge main
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line diesel locomotives and 160 broad
gauge diesel shunters,

ADDITIONAL TRAIN BETWEEN DELHI AND
AMBALA

9327. SHRI YAMUNA PRASAD
MANDAL :

SHRI S. M. KRISHNA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that there is
no mail or passenger train between Delhi
and Ambala via Panipat between 08.30
hours and 13,00 hours;

(b) whether it is also a fact that
passenger have to face a great hardship
in getting accommodation in the Flying
Mail at 13.00 hours after such a long
gap;

(¢) whether it is further a fact that
passenger have made suggestions several
times to run another train between Delhi
and Ambala during these hours to mini-
mise the rush of passengers; and

(d) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) No. Air Con-
ditioned/Paschim Express leaving New
Delhi at 11.40 hours is available 5 days
a week before the departure of Flying
Mail ex New Delhi at 12.50 hours.

(b) No.

(c) Yes,

(d) Introduction of any additional
train on Delhi-Ambala section is at pre-
sent not possible for want of capacity

on this section which has a single line
and is fully saturated with trains.
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H.E.C. MACHINERY FOR PROPOSED
STEEL PLANTS IN THE SOUTH

9331. SHRI YASHPAL SINGH :
Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the Heavy
Enginecring Corporation, Ranchi will
not be able to supply machinery for the
proposed three steel plants in South
India;

(b) if so, whether it is proposed to
diversify the production programme of
the Corporation to fulfil the needs of the
three plants; and

(c) by what time the machinery would
be required and the time when it would
be made available by the Heavy Engi-
neering Corporation, Ranchi?

THE DEPUTY MINISTER IN THE
MINISTER OF STEEL AND HEAVY
ENGINEERING (SHR1 MOHD.
SHAFI QURESHI) : (a) No. Sir.

(b) Does not arise,

(c) These details are yet to be worked
out. Heavy Engineering Corporation
will draw up a list of equipment which
could be manufactured by them for the
new plants and prepare a programme
of production taking into consideration
their capacity and commitments, This
will be taken into account in finalising
the programme of construction of the
Steel Plants.

DEPARTMENTAL SELECTION oF CoM-
PUTER IN BARODA HoUsSe (Nor-
THERN RAILWAY)

9332, SHRI SHRI CHAND GOYAL:

SHRI VIDYA DHAR BAJ-
PAI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that depart-
mental selection for the post of Com-
puter was held in Baroda House in Nov-
ember, 1969 during office time;

(b} whether it is also a fact that the
room in which the selection was con-
ducted was not a large onc and was
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packed fully with the regular em-

ployees;

(c) whether it is further a fact that
regular employees amd examinees were
put on the same table to work and solve
their papers respectively and regular em-
ployees were helping their colleagues
with the instructions of invigilators;

(d) whether those declared qualified
in written test belong to the drawing
office except one; and

(e) if so, what action is contemplated
to rectify the irregularities ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (e). Informa-
tion is being collected and will be laid
on the Table of the Sabha.

DuURATION OF TEMPORARY PoOSTs OF
OFFICERS ON RAILWAYS

9333. SHRI VIDYA DHAR BAJ-
PAI : Will the Minister of RAILWAYS
be pleased to refer to the reply given to
Unstarred Question No. 3965 on the
24th March, 1970 regarding fixation of
seniority of Railway officers and state :

{a) the duration of ‘purely temporary
posts’ against which the socalled tempo-
rary officers have been recruited;

(b) whether it is likely that the so-
called ‘temporary posts’ can continue
even for a period of 30 years which is
the normal span of service career of a
government official; and

(¢) if so, what would be the fate of
temporary officers.

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) appointments of
temporary officers were not made against
any particular posts. Actually, their
services have been utilised to fill tempo-
rary posts sanctioned from time to time
for varying periods for new construction
projects and other requirements,

(b) Such temporary posts, sanctioned
for execution of specified projects or
other requirements, exist only till the
completion of the projects etc, for which
the posts are created. These temporary
posts are essentially of short durations.

(c¢) Temporary officers are entitled to
be considered for permanent appoint-
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ment to the respective Class I Services
against a specific yearly quota of vacan-
cies set aside for that purpose. They
are also cligible to be considered for
officiating promotion to the Senior
Scale viz. Rs. 700—1250.

RESERVATION MADE FOR SHRI JyoTl

Basu FOR TRAVELLING FROM CAL-
CUTTA TO PATNA
9334, SHRI SITARAM  KESRI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether reservation was for Shri
Jyoti Basu alone or also for his family
and/or [riends when he was travelling
from Calcutta to Patna on the 31st
March, 1970; and

(b) the number of persons travelling
with him ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) and (b). One
first class lower berth in a four berthed
compartment was reserved for Shri
Jyoti Basu ex-Howrah to Patna Jn. by

11 Up Howrah-Delhi Express leaving
Howrah on  30-3-1970 and not on
31-3-1970. Besides Shri Basu, three

other passengers had reservations in the
sume compartment from Howrah. The
requisition for reservation for Shri Jyoti
Basu was for himself only.

INTERODUCTION OF PASSENGER TRAIN
BETWEEN THANA BIHPUR AND KATI-
HAR (NORTH EASTERN RAILWAY)

9335. SHRI SITARAM KESRI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether any representation has
been received for introducing a passen-
ger train from Thana Bihpur to Katihar
(North Eastern Railway) in the morn-
ing and Katihar to Thana Bihpur in the
evening to facilitate the large number of
passengers who go to Katihar daily;
and

(b) if so, the action taken thereon ?
THE MINISTER OF RAILWAYS
{SHRI NANDA): (a) Yes.

(b) Introduction of an additional train
between Thana Bihpur and Katihar has
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not been possible for want of capacity
over the section, especially Karhagola
Road-Kataresh single line section, be-
cause the section is very intensively uti-
lised with traffic for and from Northeast
Frintier Railway which serves strategic
areas of Assam, NEFA etc,

ANNUAL GRANTS TO D.S. COLLEGE AT
KATIHAR

9336. SHRI SITARAM KESRI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Rail-
ways have been giving annual grants to
a College at Gauhati on the ground that
a large number of children of the Rail-
way employees study in the college;

(b) whether the Railways would con-
sider giving similar aid to the D.S. Col-
lege, Katihar where a large number of
Railway-men’s children are studying;
and

(¢) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) No.

(b and (c). Do not arise.

SECURITY ARRANGEMENTs MADE FOR
SHRI JyoTi Basu AT PATNA S1ATION

9337. SHRI SITARAM KESR] :
Will the Minister of RAILWAYS be
pleased to state :

(a) the class in which Shri Jyoti Basu
had been travelling when he arrived at
Patna on the 31st March, 1970;

(b) whether the train arrived in time
or was it late;

(c) whether the incident took place in
the Railway premises or outside; and

(d) whether the Railway Police had
intimation about Shri Basu's arrival
and, if so, the nature of security arrange-
ments made in this connection ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) First Class.

(b) The train was late by 13 minutes.
(¢) In Railway premises.

(d) No.
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Lock-out IN H.E.C. RANCHI

9339. SHRI D. N. PATODIA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether lock-out has been re-
sorted to in the various units of the
Heavy Engineering Corporation  at
Ranchi;

(b) the number of units which have
been affected by the lock-out;

(c) the causes for the same;

(d) the total loss in production in
cach unit as a result thereof; and

(e) Government's atlitude in
gard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI): (a) No, Sir, A
lock >ut has been resorted to by Ancil-
lary Tndustries Units which are not part
of H.E C., but concern the State Govern-
ment;

(b) to (e). Do not arisc.

this re-

TECHNICAL PERSONNEL FOR Nrw
STEEL PLANTS

9340. SHRI D, N. PATODIA : will
the Minister of STEEL AND HEAVY
ENGINEERING be please to state :

(a) whether Government have made
anv assessment about the extra employ-
ment potentiality that will be created as
a result of the setting up of the three
steel plants in the South; and

(h) if so, the break-up of the diffe-
rent categories of technical personel and
the agency through which they  will
be recruited ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI1 MOHD.
SHAFI QURESHI) : (a) and (b).
Assessments regarding the extra employ-
ment potential to be generated by the
setting up of the proposed new stecl
plants will be made in the Detailed Pro-
ject Reports for each of the plants, the
preparation of which will be taken in
hand shortly.
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SLOW GROWTH OF INDUSTRY DUE TO
THREAT OF NATIONALIZATION

9341, SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the growth
of industry in the country is being ham-
pered because of the repeated threat of
nationalisation of some industry or the
other;

(b) whether the representatives of the
industry have suggested that the issue of
nationalisation of industry should be
considered only at a national level and
frequent references to it should not be
allowed to impede the growth of indus-
try and prevent fresh investments into
the industrial sector; and

(c) if so, Government's reaction in
this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) No, Sir.

(b) and (c). Various views have been
expressed by representative interests on
the issue of nationalisation of industries.
Government's industrial policy is govern-
ed by the Industrial Policy Resolution
1956, with such reorientation as it has
received by recent changes such as the
modifications  in  industrial licensing
policy and Government's desire to ex-
pand the role of the public sector. The
question of nationalisation of any indus-
try has to be examined in the context
of the facts and circumstances relating
to it.
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PERCENTAGE OF PosTs ofF SUB-HEAD IN
ACCOUNTS DEPARTMENT AT AJMER

AND DELHI (WESTERN RAILWAY)
9343, SHRI RAM SWARUP
VIDYARTHI : Will the Minister of

RAILWAYS be pleased tp state :

(a) what is the percentage of the
posts of Sub-Head in various offices of
the Accounts Departments of the West-
ern Railway at Ajmer and Delhi;

(b) whether the present percentage
operated in all the aforesaid offices in
uniform and in keeping with the Award
of the Sankur Saran Commitlee as ac-
cepted by Government; and

(c) if not, the reasons for the same
and when Government propose to cor-
rect the deficiency ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (c). Sankar
Saran Ad Hoc Tribunal did not recom-
mend any percentage for creation of the
posts of Sub-Hcads in scale Rs, 210—
380(AS) for the Accounts Department.

IMPLEMENTATION OF RAILWAY BOARD's
OrpERS FOR ProMoTioN To CLERKS
GRADE [, TRAFFIC ACCOUNTS OFFICE,

AJMER
Y344, SHRI RAM SWARUP
VIDYARTHI : Will the Minister of

RAILWAYS be pleascd to state :

(a) whether the benefit of promotion
cnvisaged in the Railway Board’s letter
No. E(NG) 69/PM1/20, dated the
25th July, 1969 has been fully and com-
pletely extended to all the staff who had
once officiated in the higher grades le.
Clerks Grade I continuously for more
than three years especially in respect of
the Traffic Accounts Office, Ajmer;

(b) what types of promotions if any,
enjoyed by the staff continuously for
three years, have been permitted to be
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excluded from the effect of the afore-
said letter;

(c) whether the staff, who have been
denied by the Deputy Chief Accounts
Officer (TA), Ajmer the -benefit of the
aforesaid letter on account of part (b)
above, are now proposed to be pro-
moted; and

(d) if not, the reasons therefor and,
if so, when ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) (i) In the Tra-
ffic Accounts Office, Ajmer, the benefit
of promotion has been extended to all
staff who officiated as Clerk Grade I in
their regular line for more than 3 years
continuously.

(ii) Information regarding implemen-
tation of the orders in Accounts Depart-
ment of the Railways is being collected
and will be laid on the Table of the
Sabha,

(b) In the Traffic Accounts Office,
Ajmer staff erroncously promoted as
Clerk Grade 1 due to wrong fixation of
seniority and reverted subsequently on
correct fixation of senjority.

(i)(b) Staff who officiated as Clerk
Grade 1 on Construction /Projects or out
of their regular line,

(ii) Information in respect of other
Railways is being collected and will be
laid on the Table of the Sabha.

(c) and (d). No. These staff arc not
entitled to the bencfit for promotion as
Clerk Grade I under the extant rules.

DevarLvaTioNn FrRoM TiME LiMiT RE-
GULATIONS RE. SENIORITY oF Curass 11l
STAFF (WESTERN RAILWAY)

9345, SHRI RAM SWARUP
VIDYARTHI ;: Will the Minister of
RAILWAYS be pleased to state :

(a) what is the time limit upto which
the allotted seniority in the initial grade/
cadre can be changed in respect of Class
111 non-Gazetted staff;

(b) whether this time limit has been
adhered to mufatis mutandis by the Tra-
flic Accounts Office in the Western
Railway; and
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(c¢) whether deviation from the time
limit regulations laid down in the West-
ern Railway Establishment Manual is
duly authorised and if so, what is the
nature of such deviation ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) There is no such
time limit.

(b) and (c). Do not arise.

DECLINE IN PRODUCTION OF STEEL IN
PRIVATE SECTOR

9346. SHRI JAI SINGH :

SHRI HARDAYAL
GUN :

SHRI YAINA DATT
SHARMA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased
to state :

(a) whether it is a fact that the pro-
duction of steel in the privale sector has
registered a sharp fall during the year
1969-70 over the previous year's pro-
duction:

DEV-

(b) if so. the rcasons therefor;

(c) whether any difficulties which ac-
count for the shortfall have been brought
to the notice of the Government und,
il so, the nature thereof; and

(d) the steps taken to bloster up the
private sector in regard to steel produc-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI): (a) Production of
saleable steel in Tata Iron & Steel Com-
pany Limited declined from 1.465 mil-
lion tonnes in 1968-69 to 1.440 million
lonnes in 1969-70. In the case of
Indian Iron & Steel Company Limited,
production of saleable steel declined from
0.656 million tonnes in 1968-69 1o
0.568 tonnes in 196970,

(b) In the case of TISCO, the dec-
line was due mainly to the Coke Ovens
being down for repairs. and in the case
of 1ISCO to poor industrial relations.

(c) Government are aware of the
problems of the Steel Plants.
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(d) While Government would be
pleased to render all reasonable assist-
ance that can be expected of them, it
is for the Steel Plants themselves to
overcome the difficulties referred to in
part (b) above.

REPAIR OF MOSQUES IN AHMEDABAD
DAMAGED DURING COMMUNAL DISTUR-

BANCES
SHR1 B. K. DASCHOW-
DHURY :
SHRI S. K. TAPURIAH :
SHRI MUHAMMAD
SHERIFF :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether the Central Wakf Council
requested the Central Government and
the Gujurat Government to arrange for
repairs to the mosques damaged during
the communal disturbances in Ahmeda-
bad last year;

(b) if so, the details thereof and the
reaction of Government thereto; and

(¢) the policy of Government in the
matters 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) and (b).
The Central Council in its meeting on
11-4-700 decided to make a request but
no such request has actually been made
so far.

(e¢) Law and order is a State subject.
Decisions on matters relating to breach
of law and order are taken and imple-
mented by State Governments concern-
cd, Repair of such damaged mosques is
done by the State Government or diffe-
rent State Wakf Boards. The Central
Government is normally concerned with
those which have archeological or his-
torical importance,

9347,

PronUCTION OF STEEL

9348, SHRI S. K. TAPURIAH :

SHRI GADILINGANA
GOWD :
SHRI S. R. DAMANI :

Will the Minister of STEEL AND

VAISAKHA 22, 1892 (54KA)

"demands of certain

126

Written Answers

HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the supply
position of steel is apprehended to be
difficult due to growing demand at home
and pressing needs of the neighbouring
countries;

(b) whether Government have realis-
ed that the under-utilisation of the
capacity of the manufacturing units is
the root cause or what are the other
reasons for it; and

(c) how much steel is required to be
imported during this year to meet the
steel consuming
industries at home ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING  (SHRI  MOHD.
SHAFI QURESHI) : Yes, Sir.

(b) One of the recasons for the
shortage is that some of the steel plants
are producing well below their rated
capacity. The spurt in demand, conse-
quent on the end of the recession and
the resurgence of the country’s econo-
mic activity has also contributed to the
shortage.

(¢) Even pending precise estimation
of requirements to be imported, action
is being taken. The first order for im-
port of over 34,000 tonnes of scarce
catcgories has already been placed by
Hindustan Steel Limited to meet the
requirements of Engineering Export
Sector and shipments have also started
arriving. They have also been autho-
rised to import steel worth Rs. 11.5
crores for meeting the requirements ot
the Small Scale Scctor as we!l as the
Engincering  Export  Industries. The
import licences held by various actual
users for scarce - categories of steel
have also been enhanced in value to
enable them to import larger quantities.

LEAVE RESERVE AND REST GIVER STAFF
IN SIGNAL AND TELECOMMUNICATION
DEPARTMENT

9349, SHR1 CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased 10 state :

(a) whether the Railway Administra-
tion failed 10 maintain the proper
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strength of 'Leave Reserve Stafl’ and
‘Rest Giver Staff in the Signal and Tele-

communications Department of the
Indian Railways e.g. for 101 Khalasis
under the signal Inspector (East),

Northern Railway, Delhi only 6 Leave
Reserve and one Rest Giver Khalasi arc
posted which is far below the strength
prescribed by the Railway Board, with
the result that stafl does not get timely
leave and weekly rests;

(b) whether similar position regarding
shortage of Leave Reserve und Rest
Giver Staff is existing for the Signal and
Telecommunications stafl all over the
Indian Railways; and

(e) if so, what action the Adminis-
tration proposes to take in this matter
and when ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (c). The in-
formation is being collected and will be
laid on the Table of the Sabhu,

ACCEPTANCE OF RECOMMENDATION OF
RAILWAY ACCIDENTS INQUIRY CoM-
MITTEE RE. OFFiCt: BEARERS OF

UNIoNS

93150, SHR1 CHANDRIKA PRA-
SAD : Will the Minister of RAILWAYS
be pleased to state :

{a) whether the Railway authorities
have accepled in principle the recom-
mendation made by the Railway Acci-
dents Inquiry Committee, 1968 vide
para 25 of Part 11 of the report regard-
ing the office bearers of the unions;

(b) if so, whether there is any such
stuff association or Union ecxisting over
the Indian Railwoys which has the
leudership of the Railwaymen and no
office bearers from outside; and

(c) whether any action has been taken
by the Railway administration to en-
courage their own policy ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (). This
pura of the report referred to, contains
only an observation by the Committee
that the actual leadership including all
office bearers of railway trade unions
should come from the railwaymen them-
selves and the Committee desisted from
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making any concrete recommendations
on this point, in view of the problem
having been under consideration in a
wider context by the National Commis-
sion on Labour in para 132(a) of their
‘main conclusions and recommendations’
stated that there should be no ban on
non-cmployees holding positions in the
executives of the unions. In view of
this no change in the statuy guo with
regard to policy in the matter of recog-
nition of unions is necessary although it
has always been Gowvernmenl's desire
that the affuirs of the Railway Trade
Unions should be managed by Railway
cmployees themselves,

IMPLEMENTATION OF HOURs oF EM-

PLOYMENT  RULEs Fokr ELECTRICAL

SiGNaL MAINTAINER/ MECHANICAL  SiG-
NAL  MAINTAINERS

9351. SHRI CHANDRIKA PRA-
SAD : Will the Mini-ter of RAILWAYS
be pleased to state :

(u) how many posts of the Electrical
Signal  Maintainers/Mechanical ~ Signal
Maintainers Grade Rs. 175—240 over
the Northern Railway and how  many
over all the Indian Railways have been
re-classified under the Hours of Employ-
ment Rules of Railways on the instruc-
tions issucd by the Railway Board vide
letter No. E(LWA) 66 'HOER/28.
dated 26/27 September. 1969:

(h) how much time it will take for
the implementation of the above men-
tioned instructions of the Railway Board
for all the exists posts over the Indian
Railways for the above categories; and

(c) what action the Railway authori-
tics are poing to tuke to gramt relief to
the catepories of Electrical Signal Main-
tainers ‘Mechanical Signal Maintainers
Grade Rs. 175—=240 due to present
wrong classification ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (c). On some
of the Railways, the classification already
allotted under the Hours of Employ-
ment Regulations to the Electrical Sig-
nal  Maintainers ‘Mechanical ~ Signal
Muintainers Gr. Rs. 175—=240 is in ac-
cordance with instructions issued  vide
Board's letter No. E{LWA)66 'HER /
28, dated 26,27-9-69, while on others
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every effort is being made to comple*
the job analysis of the workload of th
above categories of staff so that reclass.
fication may be effected wherever justi-
fied. Since it is a voluminous job, it is
bound to takc sometime.

INCREASE IN PERCENTAGE OF UPGRADING
OF POsTs OF TRAIN CLERKS

9352, SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be
plcased to state :

(a) whether Government have come
across demands of the Trains Clerks,
c¢.g. increasing the percentage of upgrad-.
ing from 4 to 14 per cent, absorption
as Guards Grade 'C’, eligibility for selec-
tion and promotion to all transportational
posts, revision of grades, put up by the

All India Trains Clerks’ Association;
and

(b) if so, Governments’ reaction
thereto i

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes.

(b) A statement showing the main
demands of the Trains Clerks and Gov-
ernment’s reaction thereto is laid on the
Table of the House. [Place in Library.
See No. LT-3479/70]

CASE AGAINST CHARGEMAN, MANsI
STATION FOR THEFT OF RAILWAY
PROPERTY

9353. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that at the
Mansi station of the Samastipur Division
(North Eastern Raijlway), a case of
theft of Railway property against a
Chargeman is under enquiry by the
R.P.F. Inspector;

(b) whether the Chargeman has not
yet been suspended or transferred and
on the contrary a Kbhalasi has been
ordered to be transferred, which ham-
pers enquiry because the said Khalasi is
a prosecution witness in the theft case:
and

(¢) if so. whether it is proposed to
suspend the accused Chargeman and res
cind the uansfer order of the Khalasi
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t least till the case is fully disposed

.?

THE MINISTER OF RAILWAYS
* SHRI NANDA): (a) Yes.

' ‘ (b) The enquiry is still under prog-
ress. The question of suspension/
transfer of the Chargeman does not arise
at this stage. The Khalasi, was, how-
cver, transferred for other reasons.

(c) Does not arise.

TRANSFER OF ASSISTANT STATION MaAs-
TER, SIGNAL DEPARTMENT, SAMASTIPUR
(NORTH EASTERN RAILWAY)

9354. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that several
complaints of corruption were made
against the Assistant Station Master
(Signal Department), Samastipur in-
cluding assaults on employees, litigation
ete;

(b) whether the officer was ordered to
be transferred last year by the Divisional
Superintendent, Samastipur but up to
now he has somehow evaded the trans-
fer; and

(c) if so, the rcasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) No complaint of
corruption has been received against any
Signalling staff of Samastipur. How-
cver, a representation was received on
30-3-1970 by the Divisional Superinten-
dent, Samastipur alleging that two Elec-
tric Signal Maintainers (and not Assis-
tant Station Masters) had assaulted a
Trolleyman and a Khalasi, The same
is becing looked into.

There is, however, no information re-
garding any litigation started by any
party.

(b) and (c). One of the Electric Sig-
nal Maintainers at Samastipur Junction
was ordered to be transferred in May
1969, by the Divisional Signal & Telc-
communication Enginecr, but on the em-
ployee's representation, the orders were
cancelled in July 1969, on compas-
sionate grounds,
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REHABILITATION OF ASHOK PAPER MiLLs
LTD., DARBHANGA

9355. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to refer to the reply given to
the Unstarred Question No. 6317 on the
14th April, 1970 regarding rehabilitation
of the Ashok Puaper Mills Ltd, Dar-
bhanga and state :

(a) whether information with regard
to parts (b) and (c) of the aforesaid
question has since been ascertained, and
if so, the details thereof and Govern-
ment’s recaction thereto,

(b) whether in view of the delay of
about 1§ to 2 years in shifting and ins-
talling the Paper Plant in Assam, it is
proposed to start production of paper
from the imported pulp at the present
installed site and shift only pulp machine
lo Assam; and

{c) if not. the reasons for not resum-
ing production within 4 months from the
imported pulp ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) Yes, Sir.
The Government of Bihar has intimated
that some M.L.As. and M.Ps, have ex-
pressed resentment at a meeting held re-
cently in Darbhanga and that they are
opposed to the shifting of these machines.
The State Government have further re-
ported that steps arc being taken to im-
plement the schemc approved by the
Calcutts High Court and that the new
Board of Directors has been constituted.

(b} and (c¢). The rehabilitation of  the
Ashok Paper Mills is the concern of the
Government of Bihar who are dJoing it
in collaboration with the Government of
Assam.  No such proposal has been
received from either of the two Siate
Governments,
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PROFIT EARNED BY BHADRAVATI STEEL
PROJECT
9358. SHRI GADILINGANA

GOWD : Will the Minister of STEEL
AND HEAVY ENGINEERING be
pleased to state :

(a) whether the Bhadravati Steel Pro-
ject is likely to earn profits in the future:
and

(b) if so, the details thereof and to
what extent ?

THE DEPUTY MINISTER IN THE
MINISTER OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFT QURESHI) : (a) and (b). The
information is being collected and will
be laid on the Table of the House.

FIRE IN GOODS WAGONS ON LUDHIANA-
AMBALA LINE

9359. SHRI GADILINGANA
GOWD :

SHRI CHENGAL.RAYA
NAIDU :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether any enquiry was held in
the matter of fire in goods wagons on
the Ludhiana-Ambala linc on the 14th

April, 1970; and

(b) if so. the details thereof and the
approximatc loss suffered by the Rail-
ways in this respect ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) and (b). No such
accident took place on 14-4-70. How-
ever, on 134-70 two open wagons of
goods train No. D24 Down which were
loaded with Bhabar grass caught fire
between Ludhiana and Dhandari Kalan
stations on Ludhiana-Ambala Cantt.
section of Northern Railway. Prima
Jacie the fire was caused by a cigarettc
end thrown carelessly by some one while
the train was passing under the over
bridge. There was no damage to rail-
way property.
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REPRESENTATION BY THE BIRLAS AGAINST
INVESTIGATION BY INQUIRY CoOMMIs-
SION INTO THEIR AFFAIRS

9360. SHRI SHIVA CHANDRA
JHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the Birla
firms have made any representation to
Government not to proceed with the in-
vestigation against them by the Inquiry
Commission; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) No, Sir.

(b) Does not arise.

NATIONALIZATION OF Coca CoLa Mra.
COMPANY

9361. SHRI SHIVA CHANDRA
JHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleascd to state :

(a) whether Government are plan-
ning to nationalize the Coca Cola
Manufacturing Company in India;

(b) if so, when: and
(c) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED) : (a) and (b).
No, Sir.

(c) At present Government do not
find sufficient justification for nationalis-
ing the Coca Cola Manufacturing Com-
pany in India.

USE OF INSPECTION CARRIAGES BY RAIL-

WAY OFFICERS AND ILA, & A'S, OFFICERS

WORKING As DEPUTY CHIEF AUDITORS/
CHIEF AUDITORS ON RAILWAYS

9362. SHRI LOBO PRABHU : Will
the Minister of RAILWAYS be pleased
to refer to the reply given to Starred
Question No, 864 on the 7th April, 1970
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regarding grant of full Travelling aqd
Daily Allowances to Officers using Rail-
way Saloons and state :

(a) the result of the re-examination of
the use of inspection carriages by the
Railway Officers and those of the I.A.
and A.S. working as Deputy Chief
Auditors/Chief Auditors on the Rail-
ways, compatible with the present need
to ensure economy in expenditure and
to provide more accommodation to the
travelling public;

(b) the categories of Railway Officers
who are entitled to travel in A.C.C.
either while travelling on duty or on
payment of 1/3rd of the difference bet-
ween the 1st Class and A.C.C. fare and
the consideration for which this facility
is provided; and

(c) whether he would lay on the
Table of the House a copy of the rele-
vant rules or orders issued by the Rail-
way Board in this behalf in the pre-
Independence days and thereafter which
are in force at present ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) A statement is
laid on the Table of the House. [Placed
in Library. See No. LT-3480/70]

(b) Only Officers of the administra-
tive rank are entitled to travel on duty
journeys free in ACC. Other officers
also on duty journeys. if they so desire.
can travel in ACC by paying 1/3rd the
difference between I class and ACC. All
officers for non-duty journeys have to
pay this prescribed difference. if they
desire to travel in ACC.

Consequent to the abolition of the old
I class accommodation on Indian Rail-
ways w.e.f. 1-4-1955 the old II class was
re-classified as the present I class and
the difference in fares between the pre-
sent T class and.the ACC had increased
considerably more than that between the
old T class and the ACC.

(¢) Copy of the orders issued in the
pre-Imdependence days is not available
at this stajje. Copies of the orders now
in force ire laid on the Table of the
House, [Placed in Librarv. See No, LT-
3480. 70],
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DERAILMENT OF ENGINE AND A COACH
or DELH1 BoUND UPPER INDIA  Ex-
PRESS BETWEEN DILDAR  NAGAR  AND
MoGHUL Saral (EASTERN RaiLWAY)

9365. SHR1 V., NARASIMHA
RAO :  Will the Minister of RAIL-
WAYS be pleased to stale :

{a) whether the engine and a coach
of the Delhi bound Upper India Express
from Calcutta derailed on the 15th
March, 1970 between Dildar Nagar and
Mughal Sarai Stations of the Eastern
Railway;

(b) if so, the number of persons in-
jured as a result thereof;

(c) whether inquires into the cause
of the accident have been completed;
and
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(d) it so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) One 3rd class
coach marshalled 6th from the train
engine of train No. 13 Up Upper India
Express derailed between the Up Main
Starter and Advanced Starter Signals of
Dildar Nagar-station on 15-3-70. The
train engine did not derail.

(b) No onc was killed or injured.

(c) and (d). According to the finding
of the inquiry committee the accident
wis due to mechanical defect in the
affected coach. for which the train
examiner who had carried out the sche-
dule maintenance repair of this coach
carlier has been held responsible,

BroOAD-GUAGE LINE FOR NABADWIP-
KRISHNANAGAR RAILWAY LINE

9366. SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleased to
state whether Government are contem-
plating conversion of the Nabadwip-
Krishnanagar Railway line from Metre-
guage to Broad-guage in order to facili-
tate marketing of handloom products of
Nabadwip and neighbouring areas and
to provide for transport facilities to in-
tending pilgrims of vai-hnab religion in
the neighbourhood ?

THE MINISTER OF RAILWAYS
{SHRI NANDA): There is no proposal
at present under consideration for the
conversion of the WNabadwip-Krishna-
nagar N. G. line into B.G.
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SecURrITY DEPOSITS FOR SCOOTERS HELD
uy PosT OFFICES AND BANKS

9168. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) the total amount of deposits held
by the Post Offices and Banks in con-
nection with the advance booking of
scooters and cars as on the 31st March,
1970:

(b) whether the amount of these depo-
sits from prospective scooter purchasers
is sufficient to set up another scooter
manuficturing unit; and

(¢) the amount of interest earned by
Government on account of these depo-
sits during 1968-69 and 196970 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a} The num-
ber of orders for scooters and cars pend-
ing with the various dealers in the coun-
try as on the 31st March, 1970 and the
31st December 1969 respectively is as

ypder :—
Scooters about 2,62,"07 Nos.
Curs ub ut 66,400 Nos.

Under the provisions of the Scooters
(Distribution and Sale) Control order,
1960, each order for scooter is required
to be supported by a Post Office Deposil
Amount of Rs, 250, Likewise, unde:
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the provisions of the Motor Cars (Dis-
tribution & Sale) Control Order, 1959,
each order for car is required to be sup-
ported by a Post Office Deposit Amount
of Rupees 2,000.

The total amount of deposits held in
the Post Offices on the above date would
come to about Rs, 20 crores

(b) Yes, Sir.

(¢) An interest of 3% per annum is
payable on the Post Office Saving Bank
Deposit Accounts to the depositors, In-
formation about the amount of interest.
if any, earned by Government on such
deposits by investing the deposit amounts
elsewhere during the years 1968-69 and
1969-70 is not available.

APPOINTMENT OF COMMISSION UNDER
MoONOPOLIES AND RESTRICTIVE TRADE
PRACTICES AcCT, 1969

9369. SHRI DEVINDER SINGH
GARCHA :

SHRI VALMIKI
CHOUDHARY :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL AND
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) the time hy which the Commis-
sion envisaged wunder the Monopolies
and Restrictive Trade Practices Act,
1969 will start functioning; and

(b) the various points of criticism
mentioned by some Members of Parlia-
ment recently in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT., INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) and (b).
Some Members of Parliament wanted
to know the reasons for the delay in get-
ting up the Monopolies and Restrictive
Trade Practices Commission under the
Monopolies and Restrictive Trade Prac-
tices Act, 1969, The Government ex-
pect that the Act may be brought into
force in June, 1970 and the Commis-
sion constiluted under the Act about
the same time.
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CONTRIBUTION OF NATIONAL INDUS-
TRIAL DEVELOPMENT (CORPORATION IN
SETTING UP OF INDUSTRIES

9370. SHRI DEVINDER SINGH
GARCHA :
SHRI VALMIKI
CHOUDHARY :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL

TRADE AND COMPANY AFFAIRS
be pleased to state :

{a) whether Government are aware
that the National Industrial Develop-
ment Corporalion Ltd. has failed to
make any appreciable contributions dur-
ing the last sixteen years either in set-
ing up or in the execution of major in-
dustries in the public and private sec-
tors;

(b) whether Government are con-
sidering to wind up the said Corpora-
tion; and

(¢) if so. the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) to (c).
The National TIndustrial Development
Corporation Limited was established in
QOctober, 1954, and its functions, as ap-
proved by Government, mainly required
the Corporation to be an instrument for
securing a balanced and integrated deve-
lopment of industries in both the private
and public sectors. Its object was pri-
marily to be the development of indus-
tries, particularly those which are neces-
sary to fill up gaps in the industrial
structure so as to achieve better coordi-
nation of progress in different fields. In
order to carry out its functions, the
Corporation would try to build up a
cor;s of competent technical managerial
staff,

During the period of its functioning
so far, the Corporation, in keeping with
the above mentioned requirements, had
initiated studies and development efforts
in respect of the following major pro-
jects, which came into existence :—

(i) Foundry and Forge Plant (now

under the Heavy Engincering
Corporation),
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(ii) Heavy Machine Building PIar}t
(now under the Heavy Engi-
neering Corpn.).

(iii) Heavy Machine Tools Plant
(now under the Heavy Engi-
neering Corporation).

(iv) Coal Mining Machinery Plant
(Mining and Allied Machinery
Corporation).

(v) Intermediates  Plunt (now
Hindustan Organic Chemicals
Ltd.).

(vi) Photo Films Project (Hindus-
tan Photo Films Manufactur-
ing Company Ltd.).

(vii) Carbon Black Project:

In respect of this Project nego-
tiations were arranged bet-
ween a US firm and an Indian
firm in the private sector,

(viii) Pyrites Project :

(Pyrites, Phosphates and
Chemicals Ltd.),

(ix) Synthetic Rubber Project (now
in the Private Sector).

(x) Anti-biotics Project,

Synthetics and Drugs and Sur-
gical Instruments Plant (now
under the Indian Drugs and
Pharmaceuticals Lid.).

(xi)

The Corporation had also undertaken
design and engineering activities in res-
pect of the following major projects :—

(i) Bharat Heavy Plates and
Vessels Ltd., Vizagapatnam.

(ii) Grinding Machine Tools Plant
(now Machine Tool Corpora-
tion of India, Ajmer).

(iii) Machine Diesel Engine Plant,
Ranchi.

(iv) Resin and Turpentine Factory,
Bilaspur,

(v) Instrumentation Ltd., Kota,

(vi) Korba Alumina Project,

To be able to design and engineer
complex projects, the Corporation has
bad to develop the necessary capabilities
by building a competent technical staff
covering inter alia the area of consul-

VAISAKHA 22, 1892 (SAKA)

142

Written Answers

tancy, which has grown greatly in im-
portance in the context of the develop-
ments in the Indian economy over the
years. In fact, the consultancy work it
has done has helped in the utilisation of
indigenous talent and also otherwise
contributed greatly in the drive for lir-
port Substitution, which has become an
important development in India’s indus-
trialisation.

Recently, however, Givernment has
received the 63rd (48 Lok Sabba) Re-
port of the Committee on Public Under-
takings. which has among other things
observed that the Corporation’s role is
not such as to justify an independent
cxistence, and that the desirability of
allowing the Corporation to continue
should be reviewed. This Report is now
under Government's consideration.

RFSTRICTIONS ON BOOKING OF GOODS TO
Nrw DELHI DUE To WAGON GLUT IN
GOONS SHED AT NEw DELHI

9371. SHRI DEVINDER SINGH
GARCHA :

SHRI VALMIKI
CHOUDHARY :

Will the Minister of RAILWAYS he
pleased to state :

(a) whether Government have im-
posed restrictions on goods booking to
New Delhi because of a wagon glut in
the New Delhi Goods Shed;

(b) if so, whether Government have
ascertained the reasons therefor; and if
s0, the details thereof ?

(c) the number of wagons locked up
in the New Delbi Goods Shed; and

(d) by what time the situation will
ease ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes, Sir. Book-
ing of general goods traffic to New Delhi

was  restricted  from 6-4-1970 10
9-4-1970  and from 21-4-1970 10
30-4-1970.

(b) and (c). Yes, Sir. Due to sudden

spurt in the receipt of loaded traffic at
New Delhi and the inability of the trad-
ing public te release wagons and remove
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the consignments expeditiously, there (@) Far g & faeare ¥ fom ot

was heavy accumulation of loaded goods
wagons for New Delhi. As against the
average release of 130 wagons daily,
the average left over of loaded wagons
was over 300 daily. The trade was not
able even to remove the goods unloaded
expeditiously. The removal of goods
from the goods shed was only 144
wagons daily apainst an average daily
left over of 288 wagons on ground. The
position was notified to the trade through
a press note appearing in the Statesman
and Times of India on 14-4-1970, but
there was no improvement. Hence
booking had to be restricted temporarily.

(d) The restriction was over on
1-5-1970 and booking of goods traffic to
New Delhi is free since then.

OVERHEAD BRIDGE AT BANAPURA
(CENTRAL RAILWAY)

9372. SHRI G. C. DIXIT : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that extension
of the overhead bridge at the Banapura
Station (Madhya Pradesh) has been ab-
normally delayed; and

(b) if so, the steps Government pro-
pose to take for an early completion of
the above mentioned bridge ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) No such work is
in progress nor is there any proposal for
extending the foot over-bridge.

(b) Does not arise.
TEEIT R (7w TR T
wr faware

9373. it o wo e : a7 TWE
dft T (ReT YR @7 qw F
famat & aX A 7 994, 1970 & ari-
foa www §&AT 5438 F ST F HIY
# gg qam €7 Fu1 TG 7 ¢

(%) #3a1 78 59 ¢ & @A
WA A & F g &1 faware wwve
g & waife faeme 1 feaf F i
St &1 fsretrer T @TAwtAE 0w
qF IG;

it Ao #1 Pranfram Fwar faet
A7g & @vwg g A1fF & #1999 9F
7 ageE & fad {97 o & e
¥ ¥ q s g ;

(m) afz =, &1 ¥ @O O
arar wET Fon fomd A oaw
¥ faarrerg 1 qrawfas oq 7€ F7087
AT EY; #T

(w) afx =&Y, &t za% @7 Frw
g7

& wat (o wwT) o (F) St

(@) & (7). fHz off, F37 =7
% 3vam ¥ fa fasq #1d & w0 F
TF FaAd 97 FOO T39-99 F) GEeqr
Fr oA wFar § forer qo wrifew
AT yraAT @ grErEE fawm, sgia
TI59 FTETT AT AAIFET 7 297 20,
Eistrentciibie il ica cal i 1]
foarsr anfamt %1 sgfaay grawi g

FEITH! IAY WA I AFIH T

9374 it fio wo Jifere : a1 WY
qAT gg aF1F F¥ 397 1.9 f¥ -

(%) 7 7% 7= & fr gzreft vea
A 9T 97 SERE § W7 SeEH
Fo 4#IT 5 R BT FT AT TWT -
®Et 9T WA F4qT /P T
=T, FTEN BT AT WeAEE

(@) Farag ¥y v § fr Sredd do
195 9 FaW UF AT MY @A
¥ 7 ATHHET 9T A o Hfugin
aifae #) sravad dsi A QA FT X
foq ag @i @@ R

(1) afx &, oY &7 59 1@ Y e
# g gu fx wit mfgat grdremat ax
T &, TCHTT T AT §F REHIHT T
T T AETETD AT ET g Y
T
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(w) afx =, Ay gad way w21

= Ay (ot A ) (%) w@TE

T 9T T NEHW & | TT HeHmE

o faefafes wWemmea o =z
‘I'N"\E ﬂ———
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HTEI Ao

(1) wmETEmE Wy 1
(2) arfag gty 1
(3) & F1FE1 1
(4) =7 F19r #7

= 1,2 17 3
(s) afor W, Ir7 3017

TTEN FT #2790 1,217 3
(6) =rg, F1Hr

faarg w1 e2me 45

(=) =17, 719y 92 fazd #1 e
FIT TR o 4T 5TTE ATMAT-
ZrY AT arfag wemeg & o aqma
¥ #, ¥ Srrwra o mfedt & ag
a7 grfagy, 1 771 F77 9T, G T
WY G #T ATt A FT ey ¥y
£ | meTErd #1T qifay weeT &
Z¥ae mfegi & A9y, SRwHE Ao
4 %1 5 9T Wiog gy Wt g9 §
T M w1 G0 WA F fod @
Ul AT HEAT TT F AT ITIAT g
qx srfafam I %) gy 9%, @e
FE To 4 W 5 T Wi 83 F aqraf
FT Jear 77 &7 T | PREH Ao
4 AT 5 9T grfadt & Wi anfy
# AR FT U FE F A 77 gaw
qafey wwer mr ¥

() (=), gw agy Izer
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DEMAND FOR COLLEGE AT KHURDA

RoAD (SouTH EASTERN RAILWAY)

9375. SHRI CHINTAMANI PANI-
GRAHI : WIIl the Minister of RAIL-
WAYS be pleased to state :

(a) whether the Railway Adminis-
tration has received representations for
the opening of a College at Khurda
Road on the South Eastern Railway or
for running a night college there in
the existing school building; and

(b) whether Government are taking
any steps in that direction ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b)., The
information is being collected and will
be placed on the table of the Sabha.

FAET 3% € e § sqafer
wifadi war swmafen anfoe
ot & IeiteaTel W o

9376. ®t WYWE WEW: : FAT iR
T g FATY 7 T w7

() 71 smgfas . o
wagfaa snfen mfadt #1 sqay 0%
Frofer ARt g gz Arad g

(=) afz gl at gz fag S s &
T AT 19578 19697F YA T
# fraq swanfedt 7 qa0 71w ga §;

(w) @t g st 5= & f¥ S fawm
Fyqay 2-F #7 3-% #r fawig
ST #X9 & qvErT GFE FHETT
fae® argsr qar 6 @t § s qEwlE
N wdfen T FE

() afx gh, 4 z& At § Iy A
FT 77 wfafear §; %

(z) wfumfa) & qfi a7 aortag &
1 F quArd o 70T Fwt & 9wt o,
gl ¥ d oA F FRor P
qErsfa &Y 9rET grerEAd a@ew gt oaf
FaiAaaAm AT AT FTOE 7

Tork st (st Aew) : (7)) 9 (@),
rafe apgfaa afa aar s gfam mfeaw
e & Irfiardt #Y ode F @ 3
gz 41 A T Al et ssifa
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qteT § gafoa Ia g s Iva-
FAT 97, FragrAIgET, AT A1 AT
g

(7) FB @ 77 fesm 1o &7
Frifeas U o adrems § g #Hamy
fea¥r 5-6 aqt & armfy Y gorer 77
wE

(7) T (%), SrogrFe & F1ew
garfad gart § 1w w77 Ty fafow
Tffg Frafeat Y &= & saadi #1
Qo gfua T T g ) T EE e,
@i & St srorrafas wd & aq @
A wfas 7w ¥ ¥u9 IqAEET F
afaFararsF gn & ar &F AUq 39
¥ F1 Jafeas JaAF €T A TRA AT
smew 9 #X fag G § | gw A F
Fwd gu f AeaT ¥ v gy A9 andm
frgsa #% faar &, 30 A@vg § AvF
Fggaqg @7 RE FHArd wvH A
faarradi &

Tfwr qg 9 & g Frdet qan
agraw Ao frdwe 1 gatfagaq &
wHurfea} &) <A wal § W

9377. st TATEATC wWrEdt : ¥
TR HadY ag aaE FY T T 0F

(%) #avag @= § fF q& aar afqw
9 WY F twy fadml aur wenaw
oy frdesi #1 w2 aefagne 1
o wfafafuaves siw & o7 foen
qr
(@) 71 mafewe &1 o) OF
I WA weqd fear m@r ar e
gfg g, s At AT g

(7) @1 "I A IAAT /AN T
fasre frar &; o

(a) afg g, arae® a1 qfomm
fawly & 7

Twd "ot (she) : (F) e

(w) < g, W Aww: @ Fay
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q of—

(i) o fadiast & daamdi s
qAET FAT AT TAFT
=FY qgET, HIT

(ii) xoe FF=rfal &1 qoer?
qra=dt foreRafat & gea
fasrar

(m) &= (9) . w@i 9% FFAMAT
F AuigT F T F sTdAR (i) A
#qrgey § od OF Fad snan i fae frar
a1 997 §, W fAwdy e sRaifi
afga gwt wifz & FA=nfeai &F agamEm
oY Fay aveedt feafag) €1 i 331

SET AT WISTT Araey| 417 & 1R F1
997 & 37 wmw 97 fasne fwan aar g
HT WIg et & s\ wverT
7% frgaq a1 § smaw fag o
TF F1 A wRwi ®r waifag fra
ST T & | A1 FAW: qoed g feqt
Y efa fRg s 73 §
wfee Al aigafeda svard guifa-
unm ¥ sfafaf quew & <o Aot @ ¥

9378. s} TMAATC WMt AT
™ wedl gy A B pA1 47 o

(%) #a1 7 w9 & & sfge e
yAafedg @A vaifaanT &
¥ ¥ uw gfafafamves 14 o,
1970 %1 399 fa=m T

(@) v wa@ wfafafusmeesr 7
I TF A S ar

(1) afz g, &t 9o = 397 §;
#T

(7) 58 v s = sfalFa
Fm 7

ToR walt (st Asan) @ (%) o &f )

(=) afz (). arersa ¥ oA wfa-
fafawves 7, 13-4-70 S @7 & 149
ofes gRww & Tf@ s@@ #
sfewfaa 1 writ &1 fors fea safa
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(1) & #rargaraTe (2) fafew
wtg FHa1fEt & g § ogwfa #T
qefra aerT 59 FE=IfeAl A7 HF
qEHA § AT |

(w) g7 =@t ov w=w & fa=
DaF ) A mEAfa e
=it #7 Fyfegi #1 @ifag @1 &
TgrT 97 Fafsa gl & weaar
a1\ Wl &% Fwarfa) #1329 92-
w9 |/ 719 F1 Y99 &, Faq fafax adig
FHfEl ¥ wws § g § wvard
g &Y 91 wAAT | UF AT @
zqifay frar mar ¢ o fawmzg o
FH=fedt & arg-ag 79 Fife & ¥9-
Tifedi §1 far meawdt fegfagi v
faare F7rr
wfgs wiedg mE ofer & wfafafa

qUEE ¥} IS HAl § WL

9379, »ff TR@ATC WIET: FT
TR 41 g7 a9TF T F0 24 o

(%) #a1 3z 7= gfx sfew widig
% afrag %1 vw gfafafy qees e
5 3aH fa=r a7 ;

(=) =fz &, A1 2aq sfafafances
# mifaer g1 @ safaadi® miw Az

(w) wfafafumea 771 39% @
g fawat 97 =g #r 0¥,

() Far &4 7 I FrT IHA
g gwt 97 fa=T frar g e

(z) afg gz, A1 37 9T 77917 71
Fa1 wfafwar & 7
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7-4-70 F1 |

(@) 7 wfafafs geq 71 Fa
ZTo Mo THo TagaT 17 =g safaagi
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() wfafafywes 7 s walr® auw
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& freafefaa fawdl &1 9@a fear nar
qn—
(1) w=mfa s7dt FwrEag |
(ii) Fgwm '
(iii) rew=m o

(iv) A=rfa® smnT o fase wife
# #9917 i FHAE w0
qaifed &7 1

(v) afesres @i & qw |

(vi) &% @1 %Y F=rgT AT

(vii) &9 Fr #@Egar 4T )

(7) Srgr

(¥) 99 & @ (7)) & IWLH

Iferfaa fafaw faodi & g7y § fegfa
19 THIT § —

(i) mst & fafws gaxwi § o=
& agam faaew 7 fasdt qf-
Faa T fa=r F7ar s @
qTaT T g

(ii) FgawmaT & @Fw & A7 IF

aifwat #Y fad) ox Sfe &
FATATAI § FIRIFT FOEA 9T
faare a2t faar o1 Gwar
T4 FHTAT BT &) K 0% Aaw
s wqifaq faar qar § o
g sH.fEi & qaag
freasg met & avaw o oY
fa=mT F%m

(iii) fawrfa sfafs i o s
T gu HT A9gE €1 & qT-
i § A ea A
Aurgw  frar mar o491 g

1-12-68 & T8 fwnfag 73
fzar man 4t 1

(iv) s e safafa gz ¥ qama,
77 @@ & f& g & fag
fagifed a%, me1 & fad sy
0 #Y swrar wfuw g, afww
A TEFTT T ATIAAT gHOT &
fagwma wHr g1
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Faifas smue o fawdl wife
7 dxfoqgs Mafal § <& 17
FHA F1 3aw fraifea #37
¥ aqa ¥ 2y ¥ auiq frazd
g1 fHe o, 5@ wm aw fa=ne
foar o1 @1 ¥ 0

afv=res FAL F1 AT H a7
T & fordl g wewa warw fean
AT TET 1 TE WO @ qdy
o 5 < s fvat & semar
=g FHarfEt w1 afvgmw
FAU R §ToH FLH T wafa
agY £ sy few | 7w aET
*1€ fgw amm wewa A 2,
e g qfemes 333 &
I9aw & for +fam wqsfogi
F1 wigfgaar & sgdr
¥ A w7 T & gFAl
% §w v f&g iy o
arfe mar & T wfug winy-
A

Fifz & T o7 afza @91
F1 JIFGAT 9 & T 97 q17-
g fag=sTT fear mar & v
T 1 ag Aifa ad § fa
&ifz % s ar e afza g9i
FY AT &Y AT |

(v)

(vi)

(vii)

(viii)

SALEM STEEL ProJECT

9380. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL
AND HEAVY ENGINEERING be
pleased to state:

(a) whether his attention has been
drawn to a report in the Hindu dated
the 21st March, 1970 under the cap-
tion, “P.M.’s Green Signal to Salem
Plant: State Can Go Ahead with
Work";

(b) whether it is a fact that the
Prime Minister has told the Tamil Nadu
Government to proceed with the Salem
Steel Project;
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(c) if so, whether the green signal
has been given with the concurrence
of the Planning Commission; and

(d) if the reply to part (b) above
be in the negative whether he has drawn
the attention of the Tamil Nadu
Government to the said news item with
a request that the wrong impression
created by it be corrected officially?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING  (SHRI MOHD.
SHAFI QURESHI) : (a) Government
have since scen the news item.

(b) No, Sir. The Prime Minister
has said nothing beyond her statement
in the Lok Sabha on the 17th April.
1970, announcing the Government's
decision to set up three new steel plants,
and this decision was not conveyed to
the Tamil Nadu Government in March,
1970, as implied in the newspaper
report dated 20th March, 1970,

(c) Does not arise.

(d) No. Sir, it was not
necessiy,

considered

ProbureTion OF STEEL BArs aND Rons

93K1. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL
AND HEAVY ENGINEERING be
pleased to state :

(a) the production of steel bars and
rods, and wire rods by the main steel
producers. secondary producers and
rerollers, separately, in the last three
years ending March, 1970;

(b) the estimated production of the
uabove items, year-wise, in the next four
years; and

(c) the quantity and value of export
of steel bars and rods and wire rods
by the main steel producers and re-
rollers, scparately, in 1969-70 and the
estimates for the same in the next four
years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI): (a) The following
table gives the figures of production
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of bars, rods and wire rods for the last three years :—

(In 000 tonnes)

1967-68 Bar Rods Total

1. Main producers .. 6461 1261 772.2
2. Secondary Producers 17-8 505 68-3
3. Billet Re-Rollers 280-7 2132 4939
4. Scrap Re-Rollers 378 890 126 -8
Toual .. 98244 488 1,461 2

1968-69
1. Main Producers .. 6763 176 -7 8530
2. Secondary Producers 189 332 52-1
3. Billet Re-Rollers 300-0 2235 5235
4. Scrap Re-Rollers 38-0 890 1270
Total : 1,033-2 5224 1,5556

1969-70. . o

1. Main Producers .. TRO -5 2850 1,065 -5
2. Secondary Producers 272 156 428
3. Biliet Re-Rollers .. 2871 1729 460 -0
4. Scrap-Re-Rollers 375 88 -5 126 -0
Towd 11323 5620 16943

N.B.: (1) Separate Statistics jn respect of
Production of Wire Rods &
Rods in Coils’ ars not main-
tained. The production f
Wire Rods and Rods in Coils®
are included in the produc-
tion of Rods.

(b) The ecstimated production for
1970-71 for bars and rods is 1.55 mil-
lion tonnes and that of wire rods
360,000 tonnes. This is based on the
Budgeted production for the current
year of both bars und rods by the in-
tegrated stcel plants and the avail-
ability of saleable billets by them to be

rolled by the re-rollers, On an assum-
ption of an optimum utilization of
90% of the installed capacity in the

integrated steel plants for the produc-
tion of bars, rods and wire-rods as wcll
as saleable billets, the production level
likely to be rcached for bars, rods and
wire rods is about 2.3 million tonnes
(excluding that from Re-rollable scrap).
It may however, take a couple of years
before this production is reached.

(2) The production figures for the
year 1969-70 may be taken
as provisional since the pro-
duction of the defaulting units
have been estimated,

(c) During 1969-70 exports of bars,
rods and wire rods by the main pro-
ducers and re-rollers amounted respec-
tively to 109,732 tonnes (Rs. 696
lakhs) 229807 tonnes (Rs. 1,704
lakhs). No firm estimates of exports for
the next four years have been made so
far. It may, however, be pointed out
that the Steering Group for Iron and
Steel has cnvisaged an export of 2 lakh
tonnes of bars and rods and 30,000
tonnes of wire rods in 1973-74, Since
creation of additional capacity for semis
has lagged behind as compared to what
was anticipated and since demand has
picked up to a greater extent export of
this order may not materialise,
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PRODUCTION OF BILLETS BY MAIN
STEEL PRODUCERS

9382, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL
AND HEAVY ENGINEERING be
pleased to state :

(a) the plant-wisc estimated produc-
tion of billets by the main steel pro-
ducers in the next four years for inter-
nal consumption and for sale, separa-
tely; and

(b) whether he feels that the estima-
ted production of salcable billets would
be sufficient to meet the demand for
the same and, if not, the steps taken
to augment production of saleable
billets during the Fourth Plan period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING  (SHRI MOHD.
SHAFI QURESHI) : (a) Information
is being collected and will be laid on
the Table of the House.

(b) No, Sir. During the Fourth
Plan period, provision has been made
to increase the capacity for billets pro-
duction by 680,000 tonnes under the
Bhilai Expansion Programme. Even
then, the entire demand for billets may
not be satisfied. Encouragement is also
being given for the setting up of clec-
tric furnace—continuous casting plants

for augmenting thc production of

hillets.

fafa s g0 smfen sfafraw
wifafus fraw ar snaw anfe

9383. il Wiy NaT
ot sria fag watfan -

F1 fafw aqr qam e AT a7
AT & FAT F4T F

(%) ¥ar ag a9 & fx fafu ga@y
F AT AW g FAET srfafaani
FT 7T vy a7 w7 8 #Y

(@) afz zi,ar 7awa7, 1964 A
a7 fagrae, 1960 7% faaq arfufard,
aifafas faawt spaar smaw a1 saEmR
faar war ?
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frfr sarrerg it qe weame frsm
& Juselt (st o gAW wew) : (¥)
¥ afufrat F fgsdy sz da
FA R T JATE qEEAT FQ@ § A
oW (faumdt) sl T & W F@
#1378 afrw w9 3% 1 F19 AW &
feedt sreawT<t gra 5w sna *r fgedr
7fqe & waedi F sndreyont & far san
ES

(@) 7aaz, 1964 & fgawaz, 1969
ax fom afufasi, Fmr faadt i<
AT FT FATE 5T AA W gTU FHAT AT,
I F HEAT 8 THFTC §imm

(1) sfafmaw 134
(i) fra= 101
(iii) s 11

REHABILITATION OF ASHOK PAPER
MiLLs LTD., DARBHANGA

9384, SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 6317 on the
l4th April, 1970 regarding the rehabi-
litation of Ashok Paper Mills Lid.,
Darbhanga and state :

(a) whether with a view to imme-
diately start production of paper, the
Central Government would allow the
Government of Bihar or the manage-
ment of Ashok Paper Mills Ltd.,, to
import pulp on rupee payment basis
and if so, the details thereof;

(h) whether Government would allow
import of some mmachine parts to
change bagassee-based sugar mills in
North Bihar to coal-based to release
bagasse for paper pulp and if not, the
reasons therefor;

(c) whether he had written to a
Member of Parliament vide D.O. No.
LT MI-17(53)/68 dated the 26th
August, 1969 that the Central Govern-
ment would examine the feasibility of
Government taking over the Ashok
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Paper Mills Ltd., as soon as any Cen-
tral Government scheme for the manu-
facture of paper is approved; and

(d) if so, whether any examination
for its take over has been or is being
made and, if not, the reasons there-
for?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) The
rehabilitation of the Ashok Paper Mills
is the concern of the Government of
Bihar who ar doing it in collaboration
with the Government of Assam. No
such proposal has been received from
cither of the two State Governments.

(b) Government will consider any
such proposal on merits, if and when
received.

(¢} Yes, Sir,

(d) In view of the fact that the
Governments of Bihar and Assam have
already drawn up a scheme for the
rehabilitation of Ashok Paper Mills Ltd.
which has been approved by the Cal-
cutta High Court, the question of con-
sideration of any proposal for taking
over this Mill by the Central Govern-
ment at this stage does not arise.

DisTRIBUTION OF IRON AND STEEL
BY HINDUSTAN STEEL LTD.

9385. SHRI S. KUNDU : Will the
Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the various iterns, quantity and
variety of iron ore and steel products
and scraps supplied by the office of the
Hindustan Steel Ltd., at Calcutta to
firms registered under and/or recom-
mended by the Director of Industries of
different States during the last one
year;

(b) the names of such firms or pro-
prietors;

(c) the names of the officers of the
Hindustan Steel Ltd., office at Calcutta
(Sales Division) who are posted there
for more than two years and the dates
of their posting;
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(d) whether Government are aware
that due to long tenure of service in
these posts, a vested intcrest grows
which leads to corruption; and

(e) if so, what remedies Govern-
ment are planning to do away with such
vested interests ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY

ENGINEERING (SHRI MOHD.
SHAFI QURESHI) : (a) and (b).
Generally, Small scale industries and

scrap re-rollers are registered with State
Directors of Industries and Hindustan
Steel Ltd. supply them practically the
entire. rate of products produced by
them such as flat products, structurals
bars and rods, pig iron, alloy steel,
scrap, tinplate etc. As regards the
number of such firms and parties and
the quantity of the different items sup-
plied to them, the collection of the
information will take a long time and
the result achieved will not be com-
mensurate with the labour involved,

(¢) The information is being collect-
ed and will be laid on the Table of the
House.

(d) and (e). Thesc are matters of
internal administration withia the com-
petence of Hindustan Steel Ltd. to
decide without reference to Govern-
ment. In taking these decisions Hindus-
tan Steel Ltd. have to balance the
consideration referred to in part (d) of
the Question with the need for conti-
nuity, experience and expertise.

RESTRICTION ON MOVEMENT OoF WiL-
Low CLEFTs BY JAMMU AND KASHMIR
GOVERNMENT

9386, SHRI SHIVA CHANDRA
JHA :  Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the
Jammu and Kashmir Government have
restricted the movement of Willow
Clefts to the Cricket Bat manufacturers
of India;
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(b) whether this particular timber,
needed for the Cricket Bat manufac-
turers is being used as fuel in Jammu
and Kashmir; and

(c) if so, the steps taken by Go-
vernment to get these Willow Clefts for
the development and expansion of the
Cricket Bat manufacture in India and
with what success ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) to (c).
According to the available information
the J. & K. Government has imposed
ban on the movement of willow clefis
outside the State. It was after a pro-
tracted negotiation that the State Go-
vernment agreed to relcasc a minimum
quota of not more than 20,000 willow
clefts per year for the manufacture of
cricket bats for export. This quota is
being utilised for only export produc-
tion and not for sale for the local mar-
ket, As this wood is cheep cnough the
same is reported as being used for fuel
and the forest Department supplies
nearly 45,000 to 50.000 maunds of
willow wood.  The State Government
have been approached by the Export
Promotion Council to release at least
5,000 maunds of timber for the manu-
facture of clefts and they have agreed
to this proposal in principle. The mat-
ter, is, however, still under further
negotiation.

The Sports Goods Export Promotion
Council, an agency set up to promote
and organisc export of sports goods
have been exploring the possibilities of
augmenting supplies of Willow clefts
from J. & K. State through permanent
arrangements with the suppliers.

SETTING UP OF STEEL. PLANT BY TISCO
IN AFRO-ASIAN COUNTRIES

9387. SHRI SHIVA  CHANLRA
JHA : Will the Minister of STEEL
AND HEAVY ENGINEERING bhe
pleased to state :

(a) whether.it is a fact that the Tata
Iron and Steel Company is going to set
up any steel plant in Afro-Asian coun-
tries; and
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(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING  (SHRI MOHD.
SHAFI QURESHI) : (a) No, Sir,

(b) Does not arise,

REQUIREMENT OF HARDWARE FOR
CHEMICAL PLANTS

9388. SHRI K. N. PANDEY : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that Govern-
ment have decided not to import hard-
ware required for big and sophisticated
chemical plants but 1o meet its requirc-
ment by encouraging the heavy engi-
neering industry in India; and

(b) if so, the details thercof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHR! F. A. AHMED): (a) and (b).
In so far as equipment requircd by the
Chemical industries is concerned, nor-
mally. import of machinery items,
which are made in the country, meeting
the specifications and the delivery re-
quired by the user industrics. is not
allowed Indigenous manufacturers are in
a position to supply complete plants like
Sulphuric Acid Plant, Superphosphate
plant, Water Treatment Plant, Solvent
Extraction Plant, Alcohol Plant etc.
and also individual items of equipment
such as Pressure Vessels, Heat Ex-
changers, Columns, Mixers etc. required

by the Chemical, Fertilizer, Petro-
chemical, and Pharmaccutical Indus-
tries.

SewING MacHINE FAcToRIES

9389, SHR1I K. N. PANDEY :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAIL

TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) the names of Sewing Machine
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factories, their location, the capital in-
vested in each, the names of the direc-
tors and collaborators of each and the
annual production of each in quantity
and value;

(b) the licensed capacity and the
actual production in the Fourth Plan
and the reason why_production targets
were not fulfilled; and

(c) the amount of foreign exchange
allowed annually to each unit during
the last three years and the names of
major components imported by them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) A State-
ment containing the requisite informa-
tion is laid on the Table of the House.
|Placed in Library. See No, LT-3481/
70].

(b) The licensed capacity and the
actual production of Sewing Machines
in the Organised Scctor at the end of
the Third Five Year Plan was 5,99,200
Nos. and 430,000 Nos. respectively.
The reasons for the short fall in produc-
tion were due to non-availability of
imported raw materials/componenis,
shortage of foreign exchange and in-
adequate supply of indigenous raw
materials.

(c) A Statement giving the requisite
information is Taid on the Table of the
House. [Placed in Library. See No.
LT-3481 70).

SETTING UP OF A CARBON PLANT AT
HaLDia

9390. SHRI K. N.
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the
West Bengal Government have recom-
mended to the Central Government an
application for licence to an Indian firm
for setting up a Carbon Plant at Haldia
with foreign collaboration; and

(b) if so, the reaction of Govern-
ment thereto 7

PANDEY :
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) and (b).
Two schemes were received from M/s.
India Carbon Ltd., Calcutta who are at
present having collaboration with a
foreign party, for setting up of units
at Haldia for manufacture of Caleined
Anthracite Coal and Calcined Petro-
leum Coke. Both the schemes were
supported by the State Government of
West Bengal.

The scheme pertaining to Calcined
anthracite coal has been approved in
principle and the terms of the foreign
collaboration are under consideration.
It has however not been possible to
approve the party's scheme for the
manufactire of Calcined Petroleum
Coke as the capacity already approved
in this line is considered sufficient to
meet the anticipated requirements by
1975-76.

19 fageaz, 1068 #1 gf wwaw &
Fferor Terk & werfeat w1 sy SAr

9391. *Y g¥W WX wOATT : AT
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# W A & Frewr aferw T A fead
Forfeat #1 frafea faar mm

(w) frofram fod @ sdwfal
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(%) 19 faam=, 1968 %1 ggare
H AT AR ¥ H07 weg WA F foad
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Elaill

CULTIVATION DN RaiLway Lasn

9397. SHRI N. R, DEOGHARE :
Will the Minister of RAILWAYS be
pleased 1o state :

(a) whether it is a fact that the Indian
Railways own land for cultivation pur-
poses;

(b) if so, the area of such land and
States where it is situated;

(c) the arca of land actually cultivat-
ed; and

(d) the income derived from cultiva-
tion during the last three financial years ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No, However
surplus cultivable railway land in the
station yards, railway colonies and along
the railway line is licensed for ‘Grow
More Food' purposes, if there is demand
for the same.

(b) and (c). A statement giving de-
tails is attached. Information is not
compiled Statc-wise but Railway-wise.

(d) Approximately Rupees thirteen
lakhs for the three years from 1965-66
to 1967-68, for which information is

readily available,
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Statement
Railways Extent of cultivable Extent  of cultivable Jand
land handed over 10 directly alloted by the
the State Governmets Railways
for GMF purposes —— A “
on 31-3-1968. To outsiders To Railways
employees *
Central 4,293.00 13195 481 -44
Eastern 9,981 -88 8-42 3,150 -00
Northern 1,253 -CO 857 -00 816 -00
N.F. 18,203.55 15.00 13,173.00
Northeast 3,470.36 1,276.78 3.584.05
Frontier
Southern 2,027.57 226.29 792.48
South Central 2,951 -89 243 82 1,329.17
South Eastern 2,255.08 1,45%9.32 1,459.35
Western 405.80 22909 939.34
C.LW 300,00
DLW 80.00
1.C.F. 56.62
T4483913 447767 26,161 45

SETTING UP OF o LaMpr MrG. CoMpany
AT Ral-BareLi

9398. SHRI P. M. SAYELD
SHR1 CHANDRA SHEKHAR

SINGH :
Will the Minister of INDUSTRIAL
DEVELOPMENT. INTERNAL

TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that he huad
inaugurated the annual conference or a
seminar of the Indian Lamp Manufac-
turers’ Association, u body affiliated to
the Bengal National Chamber of Com-
merce and Industry in the year 1969;

(b) whether the President of the said
Association is interested as promoter of
a company to set up a lamp manufactur-
ing company at Rae-Bareli;

(c) whether the said President
been accorded special privileges
matter; and

(d) if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) Yes, 1

has
in the

addressed the open session of the Indian
Lamp Factories Association in August,
19649,

(b) An application under the LD.R.
Act has been received from Shri Tapan
K. Roy of Calcutta, as promoter for a
company, to set up a factory for manu-
facturing, Incandescent  (including
Miniature types. gas-Discharge and Flou-
rescent) Lamp making machineries, ac-
cessories and spare parts at Rae Bareli
in U.P. (and not for the setting up of
a lamp manufacturing company). Subse-
quently, the promoter has applied for a
change of location of the new industrial
undertaking from Rae Bareli to Banga-
lore.

(¢} and (d). The application is still
under consideration and the question

of the applicant being shown any
special privilege does not arise.
INDUSTRIES IN TUMKUR

9400. SHR1 K, LAKKAPPA : Wil

the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the Prime
Minister had sent a letter to his Ministry
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about two years back about slarting of
one industry in Tumkur Town, Mysorc
State, as it was promised by the then
Prime Minister Jawaharlal Nehru, and on
the strength of a letter addressed by the
Member of the Constitueney to the pre-
sent Prime Minister;

(b) if so, the action Government have
taken in the matter; and

(c) if not, whether Government would
consider that one Centrally sponsored
Industry is located at Tumkur, to mevt
the challenge of the unemployment ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL
TRADE AND COMPANY AFFAIRS
SHRI F. A, AHMED) : (a) to (c).
Information is being collected and will
be placed on the Table of the House.

RESOLUTION SENT BY MAHARASHTRA
Apivasi M.L.As. REGARDING RECOGNI-
TION OF SCHEDULED TRIBES

9401. SHR1 DEORAO PATIL : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether Government are in re-
ceipt of the Resolution or a copy of the
Resolution passed on the 20th Novem-
ber, 1969 by the Adivasi M.L.As, from
Maharashtra requesting Government to
recognise only those tribes as Scheduled
Tribes, which were recognised on the
basis of their social status, geographical
contiguity, culture and education in the
year 1950; or prior to that by the British
Government; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR, (SHRIMATI)
PHULRENU GUHA) : (a) Yes,

(b) The whole question of revision of
lists of Scheduled Castes and Scheduled
Tribes was considered by a Joint Com-
mittee of both the Houses and the Com-
mittee’s report is before the House,
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MEMORANDUM SENT BY ADIVASI M.L.As,

FROM MAHARASHTRA REGARDING IN-

CLUSION OF CERTAIN TRIBEs IN LIST OF
SCHEDULED TRIBLS

9402. SHRI DEORAO PATIL : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Adivasi M.L.As. from
Maharashtra have sent a memorandum
dated the 20th October, 1969 regarding
the objections to new proposals for in-
clusion in the List of Scheduled Tribes
in the State of Maharashtra; and

(b) if so, whether Government will
lay a copy of the memorandum on the
Tablc of the House ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR, (SHRIMATI)
PHULRENU GUHA) : (a) Yes.

(b) The memorandum was addressed
to the Joint Committee on the Scheduled
Castes and Scheduled Tribes Orders
{Amendment) Bill, 1967. The Com-
mittee’s Report is already before the
House.

MEMORANDUM SENT BY MEMBERsS OF

PARLIAMENT FROM MAHARASHTRA RE-

GARDING SCHEDULED CASTES AND SCHE=

DULED TriBES ORDERS (AMENDMENT)
BiLL

9403, SHRI DEORAO PATIL : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state -

(a) whether Government are in
receipt of a memorandum dated the
24th December, 1969 sent by Members
of Parliament from Maharashtra along
with :

(i) the resolutions passed on the 20th

November, 1967 by the Adivasi
M.L.As. from Maharashtra; and

the memorandum dated the 20th
October, 1969 sent by Adivasi
M.L.As, of Maharashtra regard-
ing the Scheduled Castes and
Scheduled Tribes Orders (Amend-
ment) Bill; and

(b) if so, the details of the memoran-
dum ?

(ii)
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THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR, (SHRIMATI)
PHULRENU GUHA) : (a) Yes.

(b) The memorandum dated 20th
October, 1969 was addressed lo the
Joint Committee on the Scheduled Castes
and Scheduled Tribes Orders (Amend-
ment) Bill, 1967. It was about the list
of Scheduled Tribes in Maharashtry and
was mainly against the inclusion of some
communities.

DEVELOPMENT OF RATLWAY IN  MAHA-
RASHTRA

9404, SHRI DEORAO PATIL : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether the proposal for the
development of Railway in Maharashtra
under the Fourth Five Year Plan has
been made by the Maharashtra Govern-
ment and, if so, the details of the pro-
posal, and

(b) the decision taken thercon ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Repre-
sentations have beecn received from the
Government of Maharashtra for cons-
truction of several new lines in that State
during the Fourth Plan. Due to shortage
of funds it is not possible to consider ull
the proposals for construction. However
it has been decided to undertake, in
1970-71, survey for a new line from
Apta to Mangalore.

MOVEMENT OF WAaAGONS ofF A Goons
TRAIN WITHOUT ENGINE ON S.C. RAIL-
WAY

9405, SHRI RAM AVTAR
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that nearly
thirty wagons of a Goods train raced for
a distance of nearly six miles without an
engine between Godamgura and Maila-
ram stations on the Secunderabad-Wadi
Section of the South Central Railway;

(b) whether Government have ordered
any investigation in the matter; and
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(c) whether any action has been
taken against persons found responsible
for this ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) Ycs, the accident
occured on 20-4-1970,

(b) Yes,

(c) Suitable action will be taken
against the defaulting staff, if anv, on
finalization of the inquiry,

BIFURCATION OoF M/s, ITHAD MoToOR
TRANSPORT (P) LTD.

9406. SHRI JAGESHWAR YADAV :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state -

(a) whether it is a fact that M/s.

Ithad Motor Transport (P) Limited was
bifurcated into two Companies viz.
Group ‘K' and Group ‘V' some years
back;

(b) whether it is also a fact that be-
fore bifurcation, the Company had sold
some more shares to those persons who
were already shareholders of the Com-
pany;

(c¢) whether the Court while ordering
bifurcation also passed orders to the
effect that the increase in number of
shares will not be recognised and the
shareholders will be returned their share
money by the two Companies viz. Group
‘K’ and Group V' in the proportion of
9: 7T

(d) whether Group V' Company has
not paid the share money of some of the
share-holders while making payment to
the relatives of the Manager/Directors
etc.;

(e) if so, the reasons therefor; and

(f) the action being taken by Gov-
ernment in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) The
order dated 12-5-61 of the Delhi High
Court visualises bifurcation of the

company into two companies,
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(b) As per the records maintained in
the office of the Registrar of Companies,
Delhi no return was filed to show that
there was such allotment of shares to
the existing shareholders,

(c) The copy of the Court order filed
with the Registrar of Companics, Delhi
contains no such indication,

(d) to (f). In the records of the Re-
gistrar of Companies, Delhi no informa-
tion is available in this regard.

CENTRE'S OFFER OF COMPENSATION TO
STATES FOR INTRODUCING PROHIBITION

9407. SHR1 VALMIKI CHOUDH-
ARY :
SHRI DEVINDER SINGH
GARCHA

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state :

(a) whether Government's offer to the
State Governments regarding compensal-
ing half the loss incurred by them towards
the introduction of prohibition has not
been acceptable to them;

(b) if so, the names of these States;

(c) whether they have given any
counter proposals for compensation; and

(d) if so, the details thercol uand
Government's reaction thereto ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LAW AND IN

THE DEPARTMENT OF SOCIAL
WELFARE [DR. (SHRIMATI)
PHULRENU GUHA]: (a) to (d).

Statement indicating the reaction of
State Governments to the offer is laid
on the Table of the Housc. [Placed in
Library, See No. LT-3482/70].

RESTRICTION REGARDING PRESCRIPTION
ofF CosTLY DruGs FOR RAILWAY EM-
PLOYEES IN T.B. SANATORIA

9408. SHRI GEORGE FERNAU-
DES : Will the Minister of RAILWAYS
be pleased to state :

(a) whether there are standing ins-
tructions issued to the T.B. Sanatoria
with beds reserved for the Railway
employees that costly drugs and medi-
cines should not be prescribed for the
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Railway employees suffering  from

T.B.;

(b) if so, the purpose behind thesc
instructions;

(c) whether he would direct
Railway Board to immediately
draw these instructions; and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(h) to (d). Do not arise.

the
with-

AUDIT OBJECTION Te.: MISUSE OF
RaiLwAy RisT HOUSES ON THE SOUIHe
ERN RAILWAY

9409. SHRI GEORGE FERNAN-
DES : Will the Minister of RAILWAYS
be pleased to state

(a) whether the Chief Auditor of the
Southern Railway had about two years
ago pointed out the misuse of the Rail-
way Rest Houses by the Railiway Offi-
cials while not on duty or while on
transfer;

(b) if so, what was the exact nature
of the irregularity pointed out;

(¢) whether it is a fact that the
Chief Engineer, Southern Railway has
failed to reply to this audit objection;
und

(d) if so, the reasons thercfor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No,

(b) to (d). Do not arise in view
of reply to (a) above.

Goons MANUFACTURED BY HINDUSTAN
STEEL LIMITED

9410, SHRI BENL SHANKER
SHARMA : Will the Minister of STEEL
AND HEAVY ENGINEERING be
pleased to state :

(a) the quantity and value of goods
manufactured by the Hindustan Steel
Limited, Plant-wise, during the years
1966-67, 1967-68 and 1968-69;

(b) the quantity and value of goods
exported, if any, with the names of
countries to which exported during the
said period;
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(c) the quantity and value of goods
sold to the Government concerns and
other private individuals in the country,
separately, during the same period;

(d) the net profit or loss during the
above years; and

(e) in case it is a continunus process
of loss, the reasons therefor and the
ways and means that have been thought

MAY 12, 1970

Pig iron

176

Written Answers

of to counteract the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI) : (a) The quantity
and value of the main saleable goods
manufactured by the Hindustan Steel
Ltd., Plant-wise, during the years 1966-
67 to 1968-69 is given below ;—

(Quantity in 000" tonnes)
(value in Rs./million)

Saleable Amonium Calcium  Value

Steel Sulphate  Amm. Nil-

rale (20.5

u" Nl'
1328 22 1100
1252 21 - 1202
1344 27 1205
6K3 0-7 |48 752
640 70 190 TRR
m 14 236 1066
550 10 485
527 10 - 511
560 10 - 630
2-42 - 15
66 — — 19

237 — - 44

Plani
for sule

Bhilai
1966-67 449
1967-68 656
1968-69 591
Rourkela
1966-67 58
1967-68 64
1968-69 147
Durgapur
1966-67 ]|
1967-68 278
1968-69 375
Alloy Steels
1966-67 —_
1967-68 —
1968-69

(b) During the period 1966-67 to

1968-68, HSL exported 2:1 million tonnes
of lron & Steel and 4,000 tonnes of By-
productes valued at Rs. 818-63 million.
The countries to which exports were made
during this period are indicated in the attach-
ed statement.

(c) The quantity of pig iron and suel
despatched to Government departments,
stockists (including HSL stock-yards) and

others during the years 1966-67 1o 1968-69
was as under —

(in 000" tonnes)
Gowt. Stockists  Others
Gowvt. Stockists  Others
depart- Including
ments HSL
stock yards
Pig Iron 216 213 112
Steel 2119 1163 3307
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The information as to the value of
despatches sector-wise is not readily avail-
able, is being collected and will be laid
on the Table of the House.

(d) Hindustan Steel Ltd. sustained
a loss of Rs. 229.39 million in 1966-67,
Rs. 401:19 million in 1967-68 and Rs.
399.17 million in 1968-69.

(e) The various factors responsible
for the loss of Hindutan steel Ltd. had
been indicated in the pamphlet “Perfor-
mance of Hindustan Steel Lid."* laid on
the Table of the House on S5th April, 1968.
The measures undertaken to contain and
reduce the loss and to increase the effi-
ciency of the plants as mentioned in the
pamphlet referred 10 above are being
pursued. Concerted efforis  are  alo
being made to  stap up production and
to remove as speedily as possible the
various difficulties standing in its way.
This should help improve the working
results of the Company. In fact. it is
expected that as compared (o the pre-
ceding two years, the loss of the Com-
pany during the year 1969-70 would be
substantially lower.

STATEMENT
Abudhabi Ghana
Afganistan Hongkong
Argantina Indonesia
Australia Iran
Bahrein Iraq
Bulgaria Italy
Burma Japan
Cambodia Jordan
Ceylon Kenya
Dalai Kuwait
Dammam Malayasia
Doha Mauritius
Dubai Newzealand
Egypt Singapore
Formosa South Arabia
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South Korea U.S. A,

Sudan U.S.S.R.
Thailand Yugoslavia
Turkey Zambia

U. K. South Vietnam

WIDENING OF UNDER-BRIDGE IN Niza-
MABAD TOWN (ANDHRA PRADESH)

9411. SHRI M. N, REDDY : Will
the Minister of RAILWAYS be pleased
to state

(a) the progress made with regard
to widening of the under-bridge in
Nizamabad Town in Andhra Pradesh;

(b) the estimated cost and the cons-
truction agency; and

(c) what proportion of the cost 1s
being borne by the Railways and how
much time it would take for the com-
pletion of the work after its com-
mencement ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No progress
could be made with regard to widening
of the road under-bridge at Nizamabad
as the Nizamabad Municipality have
neither communicated their approval to
the plan nor deposited the estimated
cost so far even though the detailed
estimate was sent by the Railway to the
Municipality as early as January, 1969.

(b) The estimated cost of the work
is about Rs. 2 lakhs and no construction
agency has been fixed in view of (a)
above.

(c) The entire cost is to be borne by
the Nizamabad Municipality and the
work will take about 9 months to com-
plete after its commencement.
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DISPARITY BETWEEN TEMPORARY OFFI-

CERS AND DMRECTLY RECRUITED CLASS

1 OFFICERS WITH REGARD TO FUTURE
PROMOTION

9412, SHRI VIDYA DHAR
BAJPAI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there is any dilicrenc:
in the pay scales, naturc of duties and
responsibilities of temporary  officers
and directly recruited Class 1 Ofiicers
on the Railways; and

(b) if not, reasons for vast disparity
between two sets of Officers with regard
to their future promotion ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No

(b} The temporuary officers were re-
cruited through Union Public Service
Commission on the basis of ad-hor
sclection for filling purcly temporary
posts, whereas directly recruited Class
1 Officers were recruited ihrough Union
Public Service Commission against per-
manent vacancies in the Class T cadre
on ‘thc basis of open competilive exami-
nation.

Promotion to higher grades is made
on the basis of scniority-cum-suitability
within the Service. The Temporary
Officers do not helong to the Class 1
Service butl are eligible for considera-
tion for' appointment to the Service
against an annual quota determined in
consultation with the Union Public Ser-
vice Commission. After appointment
to the Service they bccome eligible for
promotion in accordance with their
seniority and suitability. However, even
as temporary Officers they are cligible
for temporary promotion (0 Senior
Scale.

LeavE RESERVE STAEF IN SIGNAL AND
TELECOMMUNICATIONS DEPARTMENT

9413, SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) what is the strength of the Elec-
trical Signal Maintainers Grade I, II
and II. Mechanical Signal Maintainers
Grade 1, II and III and Inspcctors of
Signal and Telecommunications De-
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partment in the Dclhi and Bikaner
Divisions;

(b) what is the strength of Leave

Reserve staff existing in each category
mentioned above what is the strength of
Leave Reserve stafl required as per
rules;

(c) whether it is a fact that the exist-
ing strength of Leave Reserve stafl in
the above mentioned category is much
Jess than that required under the rules
and also similar position is existing all
over the Indian Railways in Signal and
Telecommunications Department; and

(d) what steps the  Administration
proposes to take to recoup this shortage
of Leave Reserve staff and when ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d), The
information is being collected and will
be laid on the Table @f the Sabha.

YARDSTICK FOR POSTING aND EQUITABLE

DisTRIBUTION OF WORKLOAD OF L[EM-

PFLOYEES IN SIGNAL AND TELECOMMU-
NICATIONS DEPARTMENT

9414. SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleased 10
stale

(a) whether some yardstick approv-
cd by the Railway Board exists for the
posting and equitable distribution of
workload of the employees of Signal
and Telecommunications department on
the Indian Railways;

(b) if not, the reason why such a
yardstick has not heen evolved so far
especially when the Signalling and Tele-
communications system is an important
section directly linked with the efficiency
and safety of Rail traffic and has ex-
panded a lot in recent years: and

(c) whether the Railway authorities
intend providing an approved yardstick
for the Signal and Telecommunications
Department and, if so, when it is likely
to be announced ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). For
determining the strength and jurisdiction
of the maintenance staff of the Signal
and Telecommunication Department,
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the individual zonal Railways arc already
following their own yardsticks which
take into consideration local conditions
and quantum and type of equipment.
In order, however, to bring about a
certain measurc of uniformity in these
yardsticks, the Railways have been
given further guidelines based on the
maintenance requirements of latest
equipment.

SHORTAGE OF BILLETS FOR RE-ROLLING
MiLLs 1Ny TamiL Napu

9415, SHRI K. RAMANI : Will the
Minister of STEEL AND HEAVY
ENGINEERING be pleased to siate

(a) whether it is a fact that therc
is a shortage of billets for supply to
the re-rolling mills in Tamil Nadu;

(b) whether Government have  re-
ceived any complaints from the owners
ol the re-rolling mills;

(c) if so, the details thercof and the
action taken by Government in the mal-
ter; and

(b} if no action has been taken, the
rcasons thercfor 7

THE DEPUTY MINISTER IN Thb
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAF1I QURESHI) : (a) to (d). The
supply position of billets is acute be-
cause of increase of demand without a
corresponding increase in  production.
As the present production is not suffi-
cient to meet even one shilt capacity
of Registered Re-rollers, it has not been
possible to meet the requirements of
the Re-rolling Mills. Complaints have
therefore. been reccived from  several
Re-rolling mills, including those of
Tamil Nadu, about inadequacy of allo-
cation and non-receipt of billets to the
extent of allocations. Efforts arc being
made to step up productioin and dis-
patches from the Steel Plants, Recently,
the position was reviewed and a revised
policy has been adopted for equitable
distribution of the available quantity of
billets to all -the Registered re-rollers.
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CRITERIA FIXED FOR GUARD INCHARGE
OF A TRAIN

9416. SHRI ISHAQ SAMBHALI
Will the Minister of RAILWAYS be
pleased to state the criteria in details
fixed for a Railway servant to work in-
dependently as a Guard Incharge of a
train ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : Although the ques-
tion is not quite clear, the hon. Member
presumably desires to know the condi-
tions to be fulfilled by a Railway servant
for appointment as a Guard, Recruit-
ment is made as Trainee Guard by direct
recruitment to the extent of 22% of the
vacancies in the lowest grade of Guard.
On successful completion of the training,
they arc posted to work independently as
Guards. The remaining vacancies are
filled by promotion/posting of staff in
the various Transportation and Commer-
cial categories (such as Commercial
Clerks, Ticket Collectors, Trains Clerks,
Yard Statl and Brakesmen) and they
are also given some training as ncces-
sary to make them fit to work as a
Guard,

LEAVE RESERVE IN CATEGORY OF GUARDS
ON RAILWAYS

9417. SHRI1 ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be
pleased to state

(a) whether it is a fact that 24 per-
cent Leave Reserve have been sanctioned
in the category of Guards which too has
not been implemented in tofo by certain
Railways;

(b) whether it is also a fact that the
All India Guards Council had requested
to pay minimum 150 Kms to such Guards
who are not booked for want of any
vacancy and are made to sit idle for the
siame vacancy with no compensation of a
duy’s average mileage ie. 150 Kms;

(c) if so, what action is being taken

o protect their minimum day's  kilo-
metrage; and
(d) il no action is being taken, the

rcasons therefor ?
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d), The in-
formation is being collected and will be
laid on the Table of the Sabha.

PROCEDURE FOR SELECTION To CLASS

11 POST OF ASSISTANT SIGNAL AND
TELECOMMUNICATIONS ENGINEERS ON
NORTHERN RAILWAY
9418. SHRI RAIJDEO SINGH

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
procedure adopted for Class Il sclection
for the post of Assistant Signal and
Telecommunications Engineers in the
Northern Railway was different from the
procedure of other Railways e.g, Cen-
tral and Western Railways etc., and
whether some procedurc is prescribed
for this sclection by the Railway Board;

(b) if so, what is that procedure and
if not, whether the Railway authorities
propose to issue instructions in this re-
gard;

(¢) whether the Railway authoritics
have noticed any pamphlet on behalf
of some ‘Sufferers’ showing their frust-
ration, suspecting some favouritism in
recent selection of the above post on
the Northern Railway and whether the
Railway authorities also reccived some
complaint in this regard:

(d) if so, the action
matter;

(e) whether some improvements in
the procedure of selections on the lines
of University examinations of UPSC
are being considered to eliminate the
chances of malpractices; and

(f) if so, what measurcs the authori-
lies propose to take and when ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) and (b). In-
formation is being collected and will be
placed on the table of the Sabha.

() Yes,

(d) These are being investigated.

(e) No, With the approval of the
UPSC a uniform selection procedure
has already been laid down.

(f) Does not arise.

taken in the
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UNIFORMITY OF LAw FOR RELIGIOUS
ENDOWMENTS OF ALL FAITH

9419, SHRI MRITYUNJAY PRA-
SAD . Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
State -

fa) whether we have achieved com-
plete uniformity in Law, so far as
limitation by time and payment of
court fees and other court processes
are concerned for religious endowments
of all denominations, professing various
religious faiths;

(b) whether there are discriminations
in favour of and against endowments
made by persons professing various
faiths and, if so, the details thercof and
the reasons for discrimination;

(c) whether Government intend to
abolish such discrimination and, if so,
by when:; and

(d) if not, the reasons thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI M. YUNUS SALEEM) :
(a) (i) Lémitation : The Limitation
Act, 1963 applies to all the cases but
in the case of causes of action for pos-
session of immovable property belong-
ing to wak{ which had arisen bctween
14-8-47 and 7-5-54, the ‘period of
limitation has been extended upto 31st
December, 1970 by the Public Wakf
(Extension of Limitation) Act, 1959 as
amended by Act 9 of 1969,

(if) Court fees : Diflerent provisions
obtain in different States.

(iii) Courtprocess The provisions
of the Code of Civil Procedure, 1908
govern all cases and hence there is genc-
ral uniformity. However, it is open to
High Courts to make amendments to
the rules contained in the First Schedule
to the said Code. But the High Courts
cannot make rules or amendments of a
discriminatory nature in exercise of
this power.

(b) The Public Wakf (Extension of
Limitation) Act, 1959 was passed be-
cause of the fact that several Muta-
wallis had migrated to Pakistan conse-
quent no partition and no one was avail-
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able in a number of cases to detect
cases of unlawful pccupation of wakf
properties or to take action for recovery
of possession of such properties. By the
amendment Act 9 of 1969, the period
had to be extended upto 31st December,
1970 because there was a large num-
ber of cases in which action for re-
covery of possession had to be taken.

(c) The special period of limitation
under the Public Wakf (Extension of
Limitation) Act, 1959 cannot be re-
garded really as amounting to any
discrimination because of he special
circumstances justifyng the extended
period of limitation in cases covered by
that Act. In any case the period of
extension will expire on 31st December,
1970.

(d) Does not arise,

INSPECTION OF NATIONAL SMALL SCaLE
InpUsTRIES CORPORATION  LTh,  BY
STAFF INsPECTION UmiT

9420. SHRI RAMAVATAR
SHASTRI : Will the Minister of IN-
DUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

{a) whether it is a fact that the
statf Inspection Unit of the Ministry
of Finance, while inspecting the Na-
tional Small Scale Industries Corpora-
tion Ltd., confined its studies only to
the lower grade staff  and did not
examine the strength of higher grade
staff; and

(b) if so, the reasons for not exami-
ning the set up at the higher level ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT TRADE AND COM-
PANY AFFAIRS (SHRI F, A
AHMED) : (a) No, Sir,

(b) Does not arise,

CHARTER OF DEMANDs FROM EM-

PLOYEES' UNION OF NATIONAL SMALL

SCALE INDUSTRIES PROTOTYPE PRrODUC-
TiIoN AND TRAINING CENTRE

9421, SHRY RAMAVATAR
SHASTRI : Wil the Minister of IN-
DUSTRIAL DEVELOPMENT, IN-

TERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :
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(a) whether it is n fact that a
charter of demands was submitted by
the Employees' Union of the National
Small Scale Industries Prototype Pro-
duction and training Centre;

(b) whether it is also a fact that a
committee was appointed to rationalize
the various grades of the employees; and

(c) if so, the results thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) Yes, Sir.

(b) A Committee was appointed by
the N.S.I.C. to consider revision of the
existing recruitment and promotion
rules and to make recommendations,

(c) The matter is under the consi-
deration of the Board of Directors of
the N.SI.C.

DIiFFERENCE IN  METHOD OoF ProMo-
TioN ©OF JUNIOR CLERK To SENIOR
CLERK IN ACCOUNTS DEPARTMENTS AND
OHTER DEPARTMENTS OF RAILWAYS

9422, SHRI BHALJIBHAI
PARMAR : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there is any difference
in the method of promotion in the
Accounts Departments and other De-
partments of the Railways from Junior
Clerk to Senior Clerk; and

(h) il so, the rcasons therefor ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) Yes. In the
Accounts Department, 25% of the
vacancies of Clerks Grade 1 in scale
Rs, 130-300(RS) arc filled up by pro-
motion of clerks Grade I1(Rs. 110-180)
on the basis of seniority-cum-suitability
and the remaining vacancies are filled up
by promotion of Clerks Grade II who
qualify in the Appendix 11 Examination
conducted by the Department. Clerks
Grade 11 in Departments other  than
Accounts are promoted as Clerks Grade
1 on the basis of seniority-cum-suita-
bility to the extent of 90% of the
vacancies; the remaining 10%  of the
vacancies are filled up by departmental
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competitive examination limited to

Clerks Grade II,

(b) In the Accounts Department, an
adequate knowledge of financial and
Accounts rules and regulations is re-
quired for Senior Clerks. This is tested
by Appendix II-A examination.

DIFFERENCE BETWEEN COMPETITIVE
AND QUALIFYING APPENDIX II-A Ex-
AMINATION

9423, SHRI BHALJIBHAL
PARMAR : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Appendix lI-A cxami-
nation of the Accounts Department is
considered as qualifying or competitive
for the purpose of promotions of em-
ployees belonging to the Scheduled
Castes and Scheduled Tribes;

(b) if it is not treated as competi-
tive examination the reasons therefor;
and

(c) the fundamental difference bet-
ween competitive and qualifying exa-
mination ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Appendix II-A
is a qualifying examination for the pur-
pose of promotion above Grade Il of
the clerical staff of the Accounts Dc-
partment including the staff belonging
to the Scheduled Caste/ Scheduled
Tribes,

(b) As the objective is only to test
whether the candidate possesses fair
knowledge of rules and procedurcs, a
competitive examination is not consi-
dered necessary.

(c) while a qualifying cxamination
seeks only to test whether the candi-
dates have attained the requisite stand-
ard and no preference is given to rank
or order of merit, in a competitive
examination, only such number of can-
didates as are necessary to fill the re-
quisite number of vacancies arc select-
cd in order of merit.
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PROMOTION OF SCHEDULED CASTE AND

SCHEDULED TRIBE EMPLOYEES AGAINST

RESERVATION QUOTA ON THE BASIS OF
APPENDIX 1I-A EXAMINATION

9424, SHRI BHALJIBHAI
PARMAR : Wil the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that Appendix
1I-A examination is considered as quali-
fying for the purpose of promotions of
the Scheduled Caste and Scheduled Tribe
cmployees;

(b) whether this procedure leaves no
scope or provision for the Scheduled
Castes and Scheduled Tribes to get pro-
motion in the Accounts Department
against reservation quota as exists in
other Department;

(c) whether such procedure is
malous and discriminatory; and

(d) if so, the steps taken by the Ad-
ministration to remove such anomaly
and discrimination ?

ano-

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, it is so for
all Grade II clerks (including those be-
longing to Scheduled Castes and Sche-
duled Tribes).

(b) Promotion upto the rank of Sub-
head are madc on the basis of inferse
scniority from amongst the qualified em-
ployces and there is no reservation quota
for these posts, which are non-selection
posts,

(c) No.
(d) In view of the reply to part (c),

no action has to be taken by the Admi-
nistration,

SCHEDULED CASTE AND SCHEDULED TRIBE
EMPLOYEEsS IN ACCOUNTS DEPARTMENT
OF WESTERN RAILWAY

9425. SHRI BHALJIBHAI
PARMAR : Will the Minister of RAIL-
WAYS be pleased to state :

(a) how Mang employees belonging
to the Scheduled Castes and Scheduled
Tribes are working in the unit of Baroda,
Dohad, Ratlam and Kotah, category-
wise and what is their percentage in the
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Accounts Department of the Western
Railway in each of the categories;

(b) whether due percentage is given
to the Scheduled Caste and Scheduled
Tribe ecmployees in the vacancies filled in
each of the categories; and

(c) if there is any deficiency, what
action is taken to fill up the vacancies ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). Infer-
mation is being collected and will be laid
on the Table of the Sabha.

SHORTAGE OF NYLON POWER IN SMALL
ScALE PLAsTIC UNITg

9426. SHRI K. RAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS bc pleased to
state

(a) whether it is a fact that there is
a shortage of Nylon Powder for supply
to the Small Scale plastic industrial units;

(b) whether Government had taken
any steps to supply enough Nylon pow-
der to these units; and

(c) if so, the details of the quantity

supplicd during the first quarter of
1970 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL

TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) No, Sir.

(b) Does not arise,

(c) The Small Scale industrial units
were allowed Actual Users’ import licen-
ces during 1969-70. No actual supply
is madc to them by the Government of
India.

FOREIGN ASSISTANCE IN DESIGNING NEW
STEEL PLANTS

9427. SHRI S. R, DAMANI : Wil
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that India is
now self-sufficient in the matter of desig-
ning steel plants to be set up in future;

(b) the agencies which are now doing
this work, both Indian and foreign and
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the payments made to them during the
last three years; and

(c) whether the establishment of threc
new Steel Plants recently announced by
the Prime Minister will receive foreign
assistance in designing and if so, on what
terms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI) : (a) Yes, Sir, With
the steps taken by Government to fill in
the gaps in the know-how and to keep
abreast with the latest developments
abroad in steel technology, Indian con-
sultants arc now competent to  design
modern steel plants,

(b) The Agencics now doing consul-
tancy work arc Central Engineering and
Design Bureau of Hindustan Steel,
Dasturco and Gipromez of USSR. The
amount paid to them during the last three
years is being ascertained and will be
placed on the Table of thc House.

In addition, M/s. Atkins & Company
and M/s. Kuljian are also in the field
rendering services in the private sector.
The precise nature of such services and
the amounts paid to them are not avail-
able with Government,

(c) The threc new steel plants arc
proposed to be planned and engineered
by the Indian consultants, though it is
open to the latter to draw upon the
knowledge available to them undey
agreements with foreign parties.

SUSPENSION OF WORK ON HASSAN-MAN-
GALORE RAILWAY LINE AND WITHHOLD-
ING OF PAYMENT T0 CONTRACTOK

9428. SHR1 LOBO PRABHU : Will
the Minister of RAILWAYS be plcased
to state. :

(a) for how long the work on Reach
X of the Hassan-Mangalore Railway linc
has been suspended and how long the
completion of the project will be dclaycd
thereby;

(b) the value of the ecstimate in the
tender as accepted and as revised;

(c) what was the lowest tender in the
fresh tenders which were called any why
this was not accepted; and
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(d) the total amounts due to the ori-
ginal contractor which were withheld and
on what ground ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The work in
Reach X of the Hassan-Mangalore rail-
way line has never been suspended. There
are more than 10 tenders for different
works in this section. Only one contrac-
tor out of them, M/s. V. L, Roche &
Brothers did not commence their portion
of the work and the contract awarded
to them had to be cancelled and given
to another contractor. However, no de-
lay on account of this in the completion
of the project is expected 1o arise.

(b) The value of the original accepted
tender of M/s. V. L. Roche & Brothers
was Rs, 30.35 lukhs. The value of the
fresh accepted contract for reduced quan-
tity of work is Rs, 23 .44 lakhs,

(¢) The value of the lowest tender
wus Rs. 2292 lukhs but this could not
be accepted as it did not conform to the
Tender Conditions.

(d) As the railways may have to in-
cur additional expenditure on account of
the abandonment of the contract by M/s.
V. L. Roche & Brothers, sufficient amount
from the firm is being withheld to meet
this extra expenditure in terms of the
Contract Conditions. The actual amount
to be withheld is yet to be assessed.

ENGINEERING  UNITS IN

COIMBATORE

SMaLL Scale

9429, SHRI K. RAMANI : Will the
Minister of INDUSTRIAL DEVELOP-

MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) the total number of Small Scale
Enginecring units in Coimbatore Dis-
trict;

(b) the kinds of goods produced by
them;

(c) their total annual requirements of
pig iron and of raw materials; and

(d) the steps taken by Government to
maintain regular supply of raw materials
to them ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F, A. AHMED) : (a) to (d).
The information is being collected and
will be laid on the Table of the House.

PAYMENT OF COMPENSATION TO PERSONS
WHOSE LAND WAS ACQUIRED FOR CONS=
TRUCTION OF JARAUDA NARA STATION

9430. SHR1 LATAFAT ALI KHAN :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that some
twelve or thirteen years ago a Railway
staton named Jarauda Nara was built on
the Delhi-Saharanpur  Section of the
Northern Railway;

(b) whether any compensation has
been paid to the owners whose lands had
been ucquired for the construction of
the station buildings and staff quarters
and, if not, the rcasons therefor; and

(c) by what time Government would
tuke a decision and pay the compensa-
tion ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Jarauda Nuara
Station was built in 1963,

(b) and (c). Railway has placed full
funds at the disposal of the State Govern-
ment who are to make payment of com-
pensation to the owners of the lands ac-
quired for this station, but so far award
has been issued by the State Government
for only onc acre. For the remaining
25,832 acres the award is pending with
the State Government.

TRAVELLING TICKET ExAMINER OF
KACHEGUDA (ANDHRA PRADESH)

9431, SHRI TENNETI VISWA-
NATHAM: Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 4040
on the 16th December, 1969 regarding

the Travelling Ticket Examiner of
Kacheguda (Andhra Pradesh) and
state ;

(a) whether the Senior  Vigilance
Inspector in question was charged with
taking his children unauthorisedly in a
First Class Compartment on the 13th
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February, 1969 and whether excess
fare was collected from him;
(b) whether the Divisional Officer

submitted any report about this inci-
dent;

(c) what was the action taken against
the Senior Vigilance Inspector; and

(d) if no action was takeg, the rea-
sons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) No. The Divisional authorities
had only forwarded a copy of the report
about the incident submitted by the
Senior Ticket Collector.

(c) and (d) The complaint against
the Senior Vigilance Inspector was in-
vestigated by the Vigilance Directorate
of thc Railway Board and the results of
the investigation had been referred to
the Central Vigilance Commission for
advice. The Commission advised that
the complaint against the Senior Vigi-
launce Imspector had no substance.

AMENDMENT OF INDIAN BOILERS ACT

9432, SHRI LAKHAN LAL
KAPOOR : Will the Minister of IN-
DUSTRIAL DEVELOPMENT, IN-

TERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the Cen-

tral Boilers Board has recommended
certain amendments to the Indian
Boilers Act:

(b) if so, the nature of the amend-
ments suggested; and

(c) whether these amendments will
have any adverse effect on the export
trade of the country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) At the
recent mceting of the Central Boilers
Board held at New Delhi from 25th to
28th March, 1970 the Board recom-
mended certain amendments to the
Indian Boiler Regulations, 1950, framed
under the Indian Boilers Act, 1923, so
as to bring these Regulations in greatcr
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conformity with the 1.S.0. Boiler Code
prepared and published by the Inter-
national Organization for standardiza-
tion.

(b) The amendments suggested by
the Central Boilers Board are in respect
of (i) materials, design, construction
and workmanship, testing and inspec-
tion in respect of boilers coming under
the purview of Indian Boilers Act, 1923,
and (ii) certification of boilers made
in the country to fulfil the requirements
of foreign code for export

(¢) The amendments suggested in
respect of the Boiler Regulations, and
which are under consideration, are in-
tended to boost exports,

COMMENT OF A U.S. ENGINEER ABOUT
HIS VISIT TO INDIA TO CARRY OUT EN-
GINEERING JOB

9433. SHRI K. LAKKAPPA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that one U.S.
Engineer, Mr. J. D. Edmunds of M/s.
Western Knapp Engineering Company,
has expressed that his visit to the coun-
try to carry out engineering job was
unnecessary;

(b) the total amount spent on this
foreign expert; and

(c) the steps taken to avoid such un-
necessary visits of foreign experts for
which technical know-how is available
in the country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F, A. AHMED) : (a) to (c).
Informaton is being collected and will
be placed on the Table of the House.

AUGMENTING OF TEACHING STAFF OF
RAILWAY PRIMARY SCHOOL AT PURI

9434, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of RAII -
WAYS be pleased to state :

(a) whether his Ministry is aware
that the Government of Orissa and the
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Railway educational authorities, of
South Eastern Railway though agreed
to in principle to augment the teaching
staff in the Railway Primary School at

Puri, nothing has been done in this
direction so far; and
(b) what steps Government have

taken to augment the staff of this school
so far ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). The
information is being collected and will
be placed on the table of the Sabha.

DEMAND OF CYCLE MANUFACTURERS
FOR INCREASE IN PRICE OF BICYCLE

9435. SHRI GEORGE  FER-
NANDES : Will the Minister of IN-
DUSTRIAL DEVELOPMENT.
INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the manufacturers of bi-
cycles have sought an incrcase in the
price of bicycles;

(b) if so. the dctails thercof:

(c) whether Government propose 1o
grant any increase in the price of bicycle;
and

(d) if so, the details thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED) : (a) and (b).
The Cycle Manufacturers  Association
of India have made a request for an
increase in price of Rs. 16.00 per
bicycle. They have stated that this in-
crease has been necessitated on account
of an incrcase in the price of raw
materials and bought-out components.

(c) and (d). The request is under
examination.

Coca Cora BOrrLING PLaNTs

9436, SHRI GEORGE FERNAN-
DES : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be p'eased to state :

(a) the total number of Coca Cola
Bottling plants in India;
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' (b) whether more such plants are be-
ing put up;

(c) the terms of collaboration bet-
ween the parent company in America and
the Indian bottling agents; and

(d) whether Government would con-
sider cancellation of collaboration agree-
ment resulting in repatriation of profits
in euch non-essential sectors as aerated
water 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F.A, AHMED) : (a) The total number
of registered Coca Cola bottling Com-
panies in India is twenty two.

(b) A few expansion proposals in this
regard have been received,

(c) The agreements, if any. between
the botting Companies and the foreign
company or its branch in India arc not
subject to  Government's approval as
these would not be in the nature of
technical  or  financial  collaboration.
Coca Cola concentrates are manufactur-
ed by the Forcign Company’s branch
in India and supplied- to the bottlers
which arc Indian Companics. Necessary
investments for the operation of bottling
plants arc provided by the bottlers.
They also provide marketing arrange-
ments and are required to manufacture

and  bottle Coca-Cola according to
quality and specifications.

(d) Does not arise.
PowtRs VESTED IN  OFFICERs TO GET

RAILWAY LAND VACATED FROM UN-
AUTHORISED OCCUPANTS

9437. SHR1 RAMSHEKHAR PRA-
SAD SINGH : Will the Minister of
RAILWAYS be pleased to state :

(a) whether there is any system or
rule in the Railways to get its land vacat-
¢d from an unauthorised occupant:

(b) whether there is any Officer vested
with authority to get unauthorised occu-
pation vacated; and

(c) if the former lessee in a particular
case does not vacate the plot and does
not permit the legal occupant to occupy
the plot, what is the remedy left to the
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Railways to exercise its right in getting
the real person occupy the land and how
the Railway would realise its rent for the
period of unauthorised occupation ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) Yes. Unautho-
rised occupants of Railway lands can be
evicted under the Public Premises (Evic-

tion of Unauthorised Occupants) Act,
1958,
(b) and (c). Some of the Gazetted

Officers on the Zonal Railways are noti-
fied as Estate Officers under the above
mentioned Act, by the Central Govern-
ment. They are vested with powers for
eviction of unauthorised occupants under
the said Act. The offending parties are
required to pay the rent and/or damages
as assessed by the Estate Officer for the
unauthorised use and occupation of rail-
way land.

NON=PAYMENT OF RENT TO RAILWAY
rok PLoT No. 2 AT CHUPRA RAlLWAY
StaTion (NoRTH EAsSTERN RaiLway)

9438. SHRI RAMSHEKHAR PRA-
SAD SINGH : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that Plot No.
2 at Chupra Jn. Railway Station in North
Eastern Railway is in possession of the
old lessee and he is enjoying the bene-
fit of the land without paying any rent
to the Railways or to the real lessee of
Plot No, 2.

{b) whether it is also a fact that the
Railway authorities of the North Eastern
Railway have taken no steps so far to
get this land vacated by the old lessee and
to get it occupied by the real person;

(c) whether it is further a fact that
in respect of this case, the old lessec
has filed many suits in the court and
all have gone against him, yet he is not
vacating the plot and is using it himself
and also through subtenants: and

(d) if so, how the Railways are arran-
ging to get the land vacated from the
old lessee and what steps are being taken
to realise penal rent for the period this
land was under the forceful and unautho-
rised occupation of the old lessee ?

VAISAKHA 22, 1892 (SAKA)
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes. This plot is
under unauthorised possession of the
old lessee.

(b) No. The Railway have already
filed an eviction suit under Public Pre-
mises (eviction of unauthorised occu-
pants Act of 1958 for evicting the un-
authorised occupant.

(c) No. He has filed only one suit
in the court of Munsif, Chapra, which
is not yet decided.

(d) The Railway have filed an evic-
tion case before the Estate Officer, N.E.
Railway under Public Premises Act of
1958. Recovery of arrears of rent and
damages will be effected from the old
lessee as per decision in the eviction
case, as and when this is decided,

13.21 hrs.

RE FIREMEN'S AGITATION ON
SOUTHERN RAILWAY

SHRI NAMBIAR (Tiruchirappalli) :
Sir. before you proceed to the next item

I want to raise the question about
the situation in the South in regard
lo the firemen's agitation in the

Southern Railway. Many railway trains
have been cuncelled. | want to have
some information about it from the
Minister, | have alrcady given a Calling
Attention Notice.

SHRI G. VISWANATHAN (Wan-
diwash) : Many trains have been can-
celled in Madras.

SHRI NAMBIAR: It is a very
serious situation, and we should get a
clarification from the Minister,

SHRI S. M. BANERIJEE (Kanpur):
Let the Minister make a statement.

ot srzw fagrt g (wETRYY)
AEqeT WEIRA, ATIA AR T &Y oY |
fams 377 & =T

SHRI G. VISWANATHAN: Several
trains have been cancelled in Madras.
(Interruption).

Mr. SPEAKER: 1 had allowed him,
but you had not met me. There is
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[Mr, Speaker]
nothing on the agenda. Kindly sit down.
This is a very bad practice. 1 do not
approve of this practice of Members
getting up abruptly.

13.22 hrs..

MATTER UNDER RULE 377

NaTiONAL Foon CONGRESs

it = fagry arodgat (o)
fraw 377 & svania & oo 4 Toaa
¥ oF AgEqw fawg @A § TEWT
amEaT g oww @ 2 fF Ff
AT WAl A 3w wHT qeA | fAvrem
€1 oemd wEEE, W #Y qar g
fo o g T § A g FEE
#T v gy v & | TH FOOw @
yre Ffe qar @ warEg T
Y FIETIET E—F W FIH A H A~
I &I fRar T 2 WA & Oy
o0 96 FUq 7 91 9 w1 e
T T qAT A A g A L L

ot fir =7 AT (RUAAT) o aeme
wERA, AN FE HEAT AT XN
fod |

it sew fagrdt wonday © Afe o
Far=TT 9al § A gur & fF doma )
FTHTT A IW FTIT F7 AfGFT F3 #7
i frr & 1 wEw STAAT SRAT R
Ffgede & Frevr agr §, T & Ao
o1 fog & F0 99" qF # I9
sHg & s @A w1 fig W@
qzr ?

HEAW HEET, AT AT AA E,
#1T TS & R I F amiaE e
# 99 7 UF gEaqu qfewr 71 fAak
fear & | afww wae 7 foet & 0
BT e w9 @y & & S oo
# 7dA F@EIC T T FEAT ATHAT
& AR qar 7 ¥ fif oo & Ao s
HAY faseft F a3 4, g U AAT AT
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AT @A 9 1 I A Fr e
FI 9t 5 o e gf Y 99 &
AT farsereare #1 W1 gEuE A
far mar | & wf Tar arw v e
q STAAT A R oW Wi § oo
FARMAIT ST AT E 7 S qom
WA WA g% Tw & AT 77w wem
FTMRE?

SHRI HEM BARUA (Mangaldai) :
We have submitted a Calling Attention

Notice on this particular subject All
these can be treated as one motion.

MR. SPEAKER : Already there is a
Calling Attention motion on it, T  will
admit it tomorrow and we will see.

(Interruption)

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM)-: Since the point has been raised

Mr. SPEAKER: Tomorrow; a Calling
Attention motion is alrcady there,
There is no use making a statement now.

(Interruption)

ot sew faprdt ot o s
HERA, T RAl AR AHweq 2T
e, MAmemafa 7 w9 W
A Mg HAT WERW ® aser X
faar ar

M WEET : WIT AT AR
g7
ol s fugd awed) - gz A9
wwE § A AT AT Ay AT A AW
oA AE A wfgd At ar wre
HIWA A9 T OHT AR w
arfed ar | &1 T 7 F07 g
AT FI HEWT 7 AT @ 2 7 &
aF TH ATAA A T g1 Arger ¥4 fw
FIAFTASF FATHEI I8 |
Soqw " ¢ & X qaran fs F
WAy, dad wg W iF W=
oFWA A AT A AT T |



201

»it oz fagrt W ;9@ 9 A
W wRET F5M faar SR FE AERET

FAAETFEATARAE . .. . .
W wRIRW : AT FTA A
Ao & 1 qra &1 o & A I 9

AT ATH, THAH FTOTAR 7

st ®o Ao AN (FTYT) : T
fagm 377 & o190 & qoiow & & Y
Y WErEg T wArT 24 ANy |

st Tw daE gEm (arTEa)
Heqe WEIEA, WL HAl AT O FEAT
ATEX § AT AT IT AT FIA AT

SHRI1 JAGIIWAN RAM: The
matter has been raised, Either the mat-
ter should not have been permitted to
be raised, or, if it has been raised it has
been raised now - 1 would like to clarify
it. The position is this. This year, for
the first time, we are having the National
Food Congress. We have invited
people who have a standing in the coun-
try in their individual capacity and also
representatives of the State Governments.

Mr. Gurnam Singh has been invited
in his individual capacity.

SHRI HEM BARUA : He is ncither
an economist nor Chief Minister nor any-
body else now.

SHRI JAGIJIWAN RAM: He is a
public man.
SHRI NATH PAIl (Raipur) :

Which public men qualify for this invi-
tation ? :

SHRI JAGJIWAN RAM. Those who
have experience of food and agriculture
and who have themselves done that.
But that does not preclude the State
Government, because he does not repre-
sent the State Government, That way,
other people have also been invited who
belong to some party other than the
party in power in the State Government
and I do not think any other State
Government has taken objection to it.
Perhaps this has arisen due to some
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misunderstanding. It has been said
that Mr. Gurnam Singh is going to pre-
side over the conference. That is entire-
ly incorrect because it is being presided-
over by me. 1 am the President of the
Congress. In my absence, the Minister
of State will preside. Usually the pract-
ice in such conference is that they break
into a number of  sub-committees.
Mr. Gurnam Singh will preside over one
of the sub-committees. Last night, 1
think after that letter was received by
the Minister of State, a reply has been
sent. We have not released our reply
to the press. He released his letter to
the press before we received it. I am
sure after our clarification, the misunder-
standing under which he was suffering
will be removed and I still appeal to
him to attend the Congress.

SHRI NAMBIAR (Tiruchirappalli):

Is it so unimportant, Sir?  The
have stopped in the south. There
was anp agitation due to the treat-

ment meted out (0 the firemen after the
1968 strike. 1 would request you to call
the Railway Minister and ask him to
make a statement,

Mr. SPEAKER: Why don't you give
something o me in writing ? (Interrup-
tion),

SHRI G. VISWANATHAN (Wan-
diwash) : T have given notice of a
motion about it. (fnferruption).

Mr. SPEAKER: There is a statement
by the Minister and I do not think
there is any use of a calling attention
motion on this regarding Punjab (Inter-
ruptions) .

13.28 hrs..

RE : COMMUNAL DISTURBANCES
IN MAHARASHTRA

SHRI M. MUHAMMAD ISMAIL
(Manjeri) : 1 sent an adjournment
motion yesterday with regard to the
communal disturbances in Maharashtra.
I have received telegrams from Bombay
that the disturbances are spreading and
that is confirmed by the newspapers this
morning. You said yesterday that you
will consider the question of admitting
the adjournment motjon. What we
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[Shri M. Muhammad Ismail)
now find is, tomorrow you are allowing
a discussion of short duration wunder
Rule 193, on not only the present distur-
hances but on the whole gamut of com-
munal disturbances in the country,

Mr. SPEAKER: Yesterday 1 said
that I would put it beforc the Business

Advisory Committee. There was some’

difficulty about it. The matter is impor-
tant and urgent discussion is requested.
But I very much doubted whether
this subject, which was within the juris-
diction of the State Government could
be discussed through an adjournment
motion. I was very clear about it but
still 1 wanted to be more sure. There
was a calling attention notice also. 1
laid this before the Business Advisory
Committec, There was a unanimous
decision there that we will have a dis-
cussion under Rule 193 for three hours
tomorrow and there will be enough op-
portunity. Where there has been a doubt
about the admissibility, this has been
the practice. There was a very genuine
doubt in my mind. Therefore, we have
fixed the discussion tomorrow.

SHRIMATI TARKESHWARI
SINHA (Barh) : 1 would like to
submit that when riots took place in
Ahmedabad a dclegation of the Mem-
bers of Parliament visited that place.
I think what has taken place in Maha-
rashtra is probably more serious than
what has happened in Ahmedabad....
(interruptions) Sir, you yourself know
that a parliamentary delegation visited
that area and it went a long way....
(interruptions)

Mr. SPEAKER: 1 would request her
fo resume her seat. Now, papers to be
laid on the Table,

13.30 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATIONS AND RULEs UNDER Fogr-

WARD CONTRACTS (REGULATION) AcCT

AND NOTIFICATION UNDER TRADE AND
MERCANDISE ACT

THE DEPUTY MINISTER IN THE

MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRI
BHANU PRAKASH SINGH) : Sir, on
behalf of Shri Raghunatha Reddy, I
beg to lay on the Table :

(1) A copy each of the following
Notifkcations  (Hindi  and
English versions) issued under
section 6 of the Forward Con-
tracts (Regulation) Act,
1952

(i) S.0. 1192 published in
Gazette of India dated
the 26th March, 1970.
[Placed in library. See
No. LT-3471/70.]

S.0. 1193 published in
Gazette of India dated
the 26th March, 1970.
[Placed in library. See
No. 1.T-3472/70.]

A copy of the Forward Con-
tracts (Regulation) Amend-
ment Rules, 1970 (Hindi and
English versions) published in
Notification No. 5.0, 1231 in
Gazette of India dated the 4th
April, 1970, issued under sec-
tion 28 of the Forward Con-
tracts (Regulations) Act,
1952. [Placed in library. See
No. LT-3473,/70.]

A copy of the WNotification
No. $.0. 1355 (Hindi and
English versions) published in
Gazette of India dated the 11th
April, 1970, making certain
amendment to  Notification
No. S.0. 2601 dated the 25th
November, 1951, issued under
section 5 of the Trade and
Merchandise Marks Act, 1958.
|Placed in library. See No.
LT-3474/70.]

(ii)

(3

—

—_—

13.31 hrs.
BUSINESS ADVISORY COMMITTER

FIFMETH REPORT

THE MINISTER OF PARLIA-
MENTRY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : 1 beg to move :(—
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“That this House do agree
with the Fiftieth Report of the
Business Advisory Committee
presented to the House on the
11th May, 1970."

MR, SPEAKER : The question is :

“That this House do agree
with the Fiftieth Report of the
Business Advisory Committee
presented to the House on the
11th 1970.”

The motion was adopted.

13.32 hrs.

The Lok Sabha adjourned for Lunch
till thirty minutes past  Fourteen of the
Clock.

The Lok Sabha re-assembled after
Luncl ar thirty-five minutes past Four-
teen of Clock,

[Mr. DEPUTY-SPEAKER in the Chair]

UNIVERSITY GRANTS COMMIS-
SION (AMENDMENT) BILL

AND

MOTION RE: ANNUAIL REPORTS
OF UNIVERSITY GRANTS COM-
MISSION—cont:.

MR. DEPUTY-SPEAKER : The
House will take up further considera-
tion of the University Grants Commis-
sion (Amendment) Bill and the annual
report of the University Grants Com-
mission. Dr. Rao may continue his
speech. 4

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V, K.
R, V. RAO) : Sir, 1 had told the House
yesterday something about the history of
the events that led to the Government
proposing this amendment to the Act
which has already been passed by the
Rajya Sabha. 1 was pointing out that a
major recommendation of the Sapru
Committee, subsequenitly examined by
the University Grants Commission itself
and by the Education Commission, and
finally by Government and embodied
in the amending Bill, which has been
passed by the Rajya Sabha, related to

U.G.C, (Amdi.y Bill VAISAKHA

and U.G.C.
Reports (M)
the composition of the University Grants
Commission,
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The original composition of the Uni-
versity Grants Commission was nine
members of whom three were to be
drawn from the body of Vice-Chancellors
and one would bhe the Chairman of the
Commission, the Chairman to be a
whole-lime and salaried member. The
proposal now is that the membership of
the Commission should be raised from
nine to twelve. The twelve members
are to congist of one Chairman, two
officiuls of the Central Government,
which is exactly what existed in the
Grants Commission, five members who
are to be selected from amongst officers
or teachers of universities, and the re-

maining four, presumably, to be
selected  from husiness industry,
commerce. law,  other  professions
and eminent educationists. This is
the new composition of the Uni-
verity Grants Commission that has

been embodied in the Bill which has been
passed by the Rajya Sabha,

I would like to say one or two words
about this composition. In the original
Bill there was no reference to five mem-
bers being drawn from amongst those
who are either officers or teachers of
universities. This was an amendment
which was moved in the Rajya Sabha by
Shri Vaishampayan and, after discus-
sion, accepted by Government and it
forms part of the amending Bill. In
regard to this there is an amendment
given notice of by an hon, Member of
this House wanting the word “officers”
to be removed: in other words, if the
amendment is accepted, these five people
will be drawn from among those who
are teachers of universities. [ propose
to accept that amendment when the
amendment comes up before this House
so that the five members will be drawn
from amongst teachers of universities
and not from officers and teachers.

I also propose to move an amendment
myself to clarify the fact that this cons-
tricting clause on the  composition
applies to members when they are origi-
nally appointed. [ am saying this be-
cause the Bill also provides for three
full-time members in addition to the
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Chairman and the full-time members
will be salaried members; therefore, if
we do not have this amendment, which
1 shall be introducing in this House, a
situation might arise when the three
whole-time members might all be drawn
from the educational world, five people
drawn from the teachers of universities,
two officials and one Chairman, leaving
only one person 1o represent the entire
range of eminent educationists and in-
dustry, commerce, trade, agriculture and
all the learned professions. Obviously,
it is not the intention of the House or
of the framers of the Bill. Therefore, 1
propose to move this amendment merely
for the purpose of clarification.

1 must also add that the Bill specifi-
cally excludes Vice-Chancellors and
heads of institutions which are eligible
for direct assistance from the University
Grants Commission, from being mem-
bers of the Commission. As 1 told the
House yesterday, there was some con-
troversy. On this, both the University
Grants Commission and the Education
Commission did not like the idea of im-
posing this restriction. In the House as
well as in the considered opinion of the
Government, it was felt that it would
be but proper and fair from the point of
view of giving a picture of utmost ob-
jectivity to the University Grants Com-
mission that institutions which are direc-
tly benefited from the grant-giving acti-
vities of the U.G.C, should not be direc-
tly represented on the University Grants
Commission, but the teachers of the uni-
versities can be represented. I am pro-
posing to accept the amendment of re-
moving the word “officers” and because
Vice-Chancellors are not thereby defini-
tion and the heads of institutions are go-
ing to receive grants and, if the officers
are to be brought in, it will create an
anamolous position. That is why the
five persons should be confined only to
teachers from the universities,

Then, 1 may state in passing that it
is an enabling clause and the Govern-
ment has taken the power to appoint
three persons out of these 11 persons,
because the Chairman is already a full-
time member. as full-time members.
Again, after the Bill has been passed in
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this House and then, because of amend-
ments that we arc accepting hcere, also
in the other House and gets the assent of
the President, it is my intention, if 1
continue in office. to suggest that full-
time members should be appointed be-
cause, 1 believe, there are certain things
which very badly require full attention
and it is very difficult for the Chairman
who is burdened with the entire work of
the University Grants Commission to
give that much attention. In particular,
it is my intention that there should be
one full-time member who will be merely
responsible for looking after the stu-
dents” welfare, students’ activities and
students’ problems in the universities.
The students’ problems, as the House
knows, have become extremely import-
ant. The university Grants Commission
is a coordinating authority in this coun-
try. It has influence on the universities
and it has also an influence on them by
the power of giving grants, more than
the influence of the Education Minister,
and. it will be a good thing if one of the
Members were to concentrate attention,
without of course being devolved from
other responsibilities attached to the
membership. on the subject of students’
welfare and students’ problems in uni-
versities,

It is also my intention—again, I want
to make it clear if 1 continue in my
office; 1 cannot bind my successor—that
the second member also should be a
whole-time member of the Com-
mission. . ..

SHRI RABI RAY (Puri): It
be provided in the Bill.

DR. V. K. R, V. RAO :
the Bill.

SHRI RABI RAY : It is a promise
given to the House.

will

1t is not in

DR, V. K. R. V. RAO : You will
know about it later.
I would like to propose this. The

colleges constitute a very important part
of the university complex. In fact,
nearly 80 per cent, if not more, of the
student-body of our country are the
students of colleges. Of course, the col-
leges are affiliated to the universities.
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But the universities also are, in a way,
live bodics in themselves in so far as
they have unive sily depaitments. Some
of them have university colleges and
there is a possibility that the colleges
may not get that full-time attention
which is required on the part of the
University Grants Commission. 1 must
say. in all fairness, the Univers.ty Grants
Commission will concentrate on this
matter in the course of 5-6 months and
they are taking very keen interest in
colleges. Very subslaniial grants have
been made to a laige number of colleges
in the country for libraries, for hostel
buildings, for staff quarters, for labora-
tory equipment and other activities. But
all the same, I feel that since we have
got more than 3,000 colleges in the
country, it will be desirable if one of
the members of the Commission were
to devole whole time to looking after
the affairs of the colleges which are both
assisted or which seek assistance from
the University Grants Commssion.

I also propose, if 1 am able to do
s0, that the third full-time member should
also be appointed—all these things have
to pass the gamut of finance—from the
point of view of the follow-up work of
the Commission. I find the Commission
has tuken on itself a very large number
of useful activities, covering a very wide
range of aclivities, from revision of
syllabus, review commiitees which go
into the syllabus in different subjects and
make suggestions for reviews, to look-
ing after the needs of students and so
on. And with regard to the large range
of activities the Commission undertakes,
I am not quite sure in my mind whether
the Commission does have within itself
at the present moment, within the exist-
ing membership, sufficiently comprehen-
sive and adequate machinery for follow-
ing up all the recommendations that are
made by the Commission or following
up all the conditions on which grants arc
given to the various bodies and seeing
to it that the fullest value is obtained
from the money that is spent by the
University Grants Commission for re-
form and maintenance of higher stand-
ards in the field of higher education.
Therefore, it is my intention that once
this Act is passed, then I would like to
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exercise the power given by this enabling
clause and suggest that three whole-time
members be appointed one of whom
would look after students’ affairs, an-
other would look after colleges and the
third will look after what 1 have called
the follow up work of the Commission.
These three Members together with the
Chairman who presides over the entire
Commission and holds the scales even,
plus the part-time members will make
the University Grants Commission a
much more competent and comprehen-
sive and adequate body to solve the
various and enormous and serious prob-
lems which we are facing in the field of
higher education,

I would also like to draw the attention
of the House to the fact that in its com-
position we are making, we are trying to
give specific accomodation for industry,
commerce, agriculture and other learned
professions, It is felt that the University
Education should not be run merely by
academicians and there should be some
closer liaison, some more intimate con-
tact between those in charge of what we
may call business of activity and those
in charge of preparing people for opera-
ting in the business of activity. There-
fore, the amending Bill makes specific
provision for membership to be drawn
from commerce, industry, agriculture
and other learned professions in addition
to education.

The other major change which the
Bill makes relates to its functions, At
the moment, as the House is aware, the
University Grants Commission has, so
to speak, two-fold functions. As far
as the Central Universities are concern-
ed, the University Grants Commission
is responsible both for maintenance
grants and development grants. For-
merly, it was the Central Government
which was directly responsible for the
maintenance grants of the Central Uni-
versities, But, then, at some stage later
it was decided that from the point of
view of both academic functioning as
well as for a proper planning of the
activities of the Central Universitics
it would be better if the same body were
to have the power of giving both the
maintenance grants and the development
grants to the universities, To-day the
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budget of the University Grants Com-
mission includes the maintenance grants
and the development grants of the cen-
tral universities as also their specific
activities.

The other function of the University
Grants Commission which in part coin-
cides with the part of the Central Uni-
versities is in regard to development.
The University Grants Commission
finances the developmental activities of
all universities in the country, not only
the Central Universities but also of all
the State Universities. All these Uni-
versities, for the purposes of develop-
ment, for special purposes or general
purposes, can come before the Univer-
sity Grants Commission and the Univer-
sity Grants Commission, if it thinks fit,
can give them development grants. The
University Grants Commission is even
giving development grants to institutions
which are very peculiar to this country
and which we call ‘Deemed Universities’,
Certain institutions in our country are
called Deemed Universities. These
Deemed Universities get their main-
tenance grants from the Central Govern-
ment. But, as far as the development
grants are concerned, they fall in the
same category as the Central Universities
and the State Universities in so far as
they can come before the University
Grants Commission for special or gen-
eral grants for the purposes of develop-
ment, That, Sir, is the existing position.

Now it has been felt that taking the
question of maintenance grants, a sug-
gestion has been made and I have no
doubt that the suggestion will be wel-
come if it could be implemented that
the University Grants Commission
should make itself responsible not only
for the maintenance grants of the Cent-
ral Universities but for the maintenance
grants of all the State Universities.
This suggestion was not accepted by
the Government. Government felt
that State Universities constitute a State
subject and the burden of the responsi-
bility of maintaining State Universities
should fall squarely and unambiguously
on the State Governments,

At the same time, it was felt, from the
experience of the U.G.C. all over the
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years that when development grants
are made to the State Universities, very
often , there is no guerantee that the
developmental activities will be continu-
ed beyond the period for which the
University Grants Commission makes
the grant.  Usually the UGCs
developmental grunts cover u period of
5 years and quite often the State
Governments say they do not have
the resources to pay their share of the
development  grants.

Sometimes the development grants
were given on o matching  basis and
almost invariably for a period of 5 years
and guite often the State Governments
were not able to fulfil their part of the
obligations, with the result that even
though the university was fitted and
qualified and could undertake the spe-
cial or devclopmental activity, it was
not possible for the University to under-
take this kind of activity,

Also, in regard to thesc developmental
aclivitics there is one important aspect
which I would like 1o mention, and the
House is very familiar with. These are

what are called Centres of Advanced
Studies.  As you know, in the course
of the last 3 or 4 years the UGC has

tried to establish what are called centres
of excellence in different subjects in
different universitics, which are over and
above the normal departments, where
special attention could be paid to re-
search. specialisation in post-graduate
training ctc., which could act as training
people to become leaders and pace-set-
ters in these different disciplines,

We have already 30 such centres of
advanced Study 17 in the field of natural
sciences and 13 in the field of social
sciences and humanitics. And  these
are not confined to Central Universities;
the bulk of them are to be found in the
State Universities.

The University Grants Commission
holds the opinion, with which 1 am in
entire agreement, that these activities are
not merely State activities. They are
not concerned with particular region
only. These Centres of excellence ful-
fil national purpose, they are not merely
State purposes; and therefore it was
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felt that it would be appropriate for the
UGC to make itself responsible not only
for giving the development grants for
the special activities with which the UGC
is prepared to entrust the State Univer-
sities, but also to give  maintenance
grants.

Now, this is a very important depar-
ture in principle because till now no
maintenance grants at all were given
to the State universities. Now, under
this Bill. (as it has been accepted by the
Rajya Sabha) the University Granls
Commission will be empowered to give
maintenance grants for special or gen-
eral purposes for developmental acti-
vities which in its opinion the Univer-
sity is competent and  wellfitted to
undertake.

Now, that, Sir, is an important ad-
dition to its functions which do not exist
before.

Then, the second addition which has
becn suggested is that in the case of the
so-called Deemed  Universities, it was
found that there was lot of complication
involved when one body gives the main-
tenance grants and another body gives
the development grants and it is not
possible to bring ahout proper planning
in the working of the Deemed Univer-
sities. for the same reason, due to which
the Central Government in  the past
divested itself of this function of giving
maintenance grants to the central uni-
versities and passed on that function to
the University Grants Commission, In a
similar kind of way. the Amending Bill
provides for power to the University
Grants Commission to give maintenance
grants also o deemed universities in
special cases. The word ‘special cases’
has heen put, | suppose, for some kind
of safeguard. But gencrally, as far as
my understanding is concerned, I think
the Deemed Universitics will come be-
fore the UGC for the maintenance grant.

SHRI NAMBIAR (Tiruchirapalli) :
Why cannot  you make them good
universities ?  1f they do not deserve,
scrap them.

DR. V. K. R. V. RAO : I will come
to that in a minute. Mr, Nambiar is
a very patient man and I rcquest him to
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Therefore, the major addition to the
functions are these. This Bill enables
them to give maintenance grants for the
developmental activities of the State
Universities over and above the develop-
mental grants the State  Universities

receive from the University Grants
Commission.
The other thing is, maintenance

grants to be given to Deemed Unversi-
tics over and above whatever develop-
ment grants they receive in regard to
their special activities, approved by the
Commission.

‘Then. Sir. 1 will come presently to the
point raised by Mr. Nambiar, which is
covered by the Amendment by my
friend Professor Madhok.

But before 1 come to that, 1 must ex-
plain the third important difference in
the functioning of the University Grants
Commission which has been suggested.
The University Grants Commission,
under the amending Bill, is now speci-
fically prohibited from giving any assis-
tance to the universities established by
the State Governments without the pre-
vious approval or concurrence of the
University Grants Commission and the
Central Government.

Sir, this is not a very happy state of
affairs.  But, we have found by exper-
wence that due to various reasons, even
the State Governments feel that, these
being political bodies they are not al-
ways able to control. We find that a
proliferation of universities was started
without proper planning and without
adequate  resources. And we have,
before us, in this country, to-day, a
numher of universities with very inade-
quate financial resources which are in
great difficulties and they are causing a
lot of unrest both among the staff and
also their students. We wanted to stop
that proliferation of universities and we
wanted to make it clear that the State
Governments wanting to have a univer-
sity without the concurrence and the
approval of the University Grants Com-
mission and the Central Government,
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must also simultancously take upon it
self the moral and the legal responsibility
of meeting the entire requirements of the
universities they propose to establish.

Therefore, in order to make this
specific and clear, this has also been ad-
ded in the amending Bill. The rest of
the Bill is dealing with formal delega-
tion of powers of the Chairman. Also
I must add here that the University
Grants Commission is now empowered
1o elect a Vice Chairman as at the mo-
ment there is only a Chairman and there
is no Vice-Chairman. Onc of the full-
time Members can be elected as a Vice-
Chairman when the Chairman is on
leave or is very busy with the other
matters. Shri Nambiar and other
friends have made a reference to make
it a pucca organisation, These are the
major features of the Bill that 1 want
to say with regard to this Bill.

Before 1 pass on from the Bill, T want
to make a very few brief remark about
the University Grants  Commission's
Report. 1 would like to deal with that
at the time of my reply. Prof. Madhok
raised a question about the future uni-
versity beirig permitted to be affiliated
to the existing university or should be
brought under a Central university.

Shri Nambiar, on the spur of the
moment, also suggested as to why can-
not we make these deemed universities
as pucca universities. I know what is
exercising the minds of the hon. Mem-
bers Prof. Madhok and others. As far
as his thinking is concerned, I am also
rather allergic to the whole concept of
the deemed universitics. When these
deemed universities come into existence,
they are registered as such under the
Societics’ Registration Act, 1860 with a
memorandum of association and so on
and yet they are treated as deemed uni-
versitics.  Under the new Bill, when it
is passed. they will come before the Uni-
versity Grants Commission both for
maintenance and for  developmental
grants as the other universities in this
country established by law whether of
the Central Legislature or of the State
Legislature,

So, it is not possible to accept the
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amendment as has been suggested by
Prof. Madhok. It is not possible to
make them affiliate themselves to these
universities. Nor is it possible to bring
all universities under one umbrella, For
example there are ever so many varying
organisations like Jamia Milia Delhi,
Kashi Vidya Pith, Gurukul University,
Gujrat Vidya Pith and the Indian Insti-
tute of Science. 1 think the whole
question of the sub-universities requires
some cxamination in depth. And it is
my inlention in due course to appoint
a small Working Group of experts who
will go inlo the working of these univer-
sities and  will make proposals as to
whether we can really make them as
proper universities so that they will
come under the statulory legislative
control either of the Centre or of the
States or as the case may be. That is
the position at the moment about these
universities. 1 hope that with the as-
surance that 1 am giving, my hon, friend
Shri Madhok will not press his amend-
ment. He will not also say anything
about the organisations which he has
got in mind. He can tell me all that he
wanls about these arganisations when the
time comes. T hope he will be satisfied
with the assurance that I have given and
he will not press his amendment.

I am now in a strange position in
moving two motions—one for the con-
sideration of the Bill and the other that
the annual reports of the Unversity
Grants Commission of 1965-66, 1966-67
and 1967-68 to be taken into considera-
tion 1 really feel awfully shamed that in
the year 1970 thesc reports are to be
taken into consideration. (Interruptions)
Government may or may not be asham-
ed but T am speaking here as the
Minister for Education and I think that
it is appropriate for the Ministers of
Education from time to time to be a
little ashamed of themselves.

15 Hrs,
SHRI NAMBIAR : Education is the

centre of culture, and, therefore, this
feeling must come.

DR. V. K. R. V., RAO : A proper
sense of shame is part of culture,

I want to inform the House how this
has happened. The report for 1965-66
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was laid on the Table of the Lok Sabha
on 29th March, 1967. Notice for con-
sideration was given on the 17th May,
1967 itself, that is to say, a few weeks
after the laying of the report on the
Table of the House. Notice had been
given seven times, and yet it was not
possible for the Business Advisory Com-
mittee in their wisdom to find time for
the consideration of this report.

AN HON. MEMBER : He can find
fault with Shri Raghuramaiah.

DR. V, K. R. V. RAO : | find fault
with nobody excepting myself. The re-
port for 1966-67 was laid on the Table
of the Lok Sabha on 3rd May 1968, and
notice for consideration was given almost
immediately, and notice for considera-
tion had been given six times, and yet
there was no time to take up that reporl.
The report for 1967-68 was laid on the
Table of the Housc on 14th March,
1969, Notice for consideration waus
given four times, and yet till today the
House did not find it possible to take
up this item.

SHRI NAMBIAR : We arc not
giving adequate attention to education.

Dr. V. K. R, V. RAO: | am very
glad that the powerful and persuasive
voice of ‘Shri Nambiar has spoken and
I hope that this powerful voice will be
raisedd more frequently in this House
so0 thal proper priority may be given to
education.

On the subject of the report, I am
very anxious to hcar the hon. Members,
and I think that it will be more appro-
priate for me to speak at some length
when 1 come to my concluding speech
after all thesc matters have been dis-
cussed.

SHR1 RABI RAY: Shri Shiva
Chandra Jha says that the hon. Mini-
ster has already made his concluding
spexch also.

Dr. V. K. R. V. RAO : | am entirely
in the hands of the House. 1 want to
tell the House that while it is true that
professors as a rule like to hear their
own voices, yet, after I have become a
Minister, 1 have been hearing my voice
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so many times that even my profes-
sorial inclination to hear my own voice
is pgetting rather diminished in is
enthusiasm.

As regard the funclioning of the
UGC, it has been looking after the
maintenance and coordination of stan-
dards in higher cducation. It is a
very vast term of reference, and under
it many activities are covered. I sha_ll
just briefly mention some of these acti-
vities, without going into the - details.

First of all, and most appropriately,
we have the maintenance of academic
standards, the making of up-to-date
syllabi. the sceing to that what is taught
is up-to-date and is taught in as up-to-
date a manner as possible. For this
purpose, the UGC had appointed a
number of review committees consist-
ing of eminent experts in the field.
The reports of these committees have
heen sent to all the universities, and
in a number of universities, action has
been taken by them to reform and re-
structure their courses, syllabi and stu-
dics on the basis of the review com-
mitice's recommendations, Incidental-
ly. the recommendations of the review
panels of various disciplines will also
have the indirect effect of introducing
a certain element of standardisation,
and, therefore, the maintenance of
standards on a uniform basis in all the
universities jn this country.

Then. the UGC has been making
development grants to the universities.
These development grants have been
made for purposes of libraries, labora-
lories, and for establishing new depart-
ments, for strengthening the staff and

* for increasing the number of professors,

readers etc. etc.

Another thing which the UGC has
done, and to which I attach very great
academic importance, is the cstablish-
ment of what has been called by its
distinguished chairman as centres of
academic excellence or advanced cen-
tres of study. These advanced centres
of study have been esteblished already;
as 1 said before, therc are 17 such in
the field of natural sciences, and 13 in
the field of social sciences; they are
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scatlered over a number of univer-
sities, and they have just been started,
and yet, within the short period of time
for which they have becn working, we
have reason to hope that they will
really become pace-setters and leaders
in bringing about innovation, research,
and new ideas and new thiking in
these various academic disciplines.

Then .in order to make the general
membership of the teaching profession
familiar with uptodate theoretical tea-
ching methods, the UGC has organised
a number of summer institutes, espe-
cially science institutes. They have
had a large number of such institutes ;
nearly 9,000 college teachers have been
covered by this  programme. They
have also had summer science insti-
tutes for school teachers; about
12,000  school teachers  have  been
covered. All these relate to the primary
subject of academic stundards, main-
tenance, development and promotion
of good standards in the uacademic
ficld.

The UGC has also been giving a con-
deruble amount of thought 10 the vexed
subject of examinations  which  has
figured in this House and I have no
doubt is going to figure uguin. Exa-
mination reform is onec of the most
important subjects, It is nol academic
subject, it has hecome o politically
and socially explosive  subject.  The
UGC has set up a number of commits
tees. They have given several sugges-
tions lo various universitics, Some of
the unjversities have undertaken exami-
nation reform. Some have introduced
what is called the scmester system
which means more periodic cxamina-
tions without loading the student wilh
a test on all the knowledge at the end
of three years or four years, as the case
muy be,

In u number of universities, attempts
are being made to ‘introduce inlernal
evaluation. The subject is still in 2
process of cxperimentation, 1 myself
have the feeling that much more needs
to be done on the subject of examina-
tion reform, particularly in the context
of all tha has been happening in recent
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months is this country, I do hope
through the UGC and also through the
Central Advisory Board of Education
we will see that some steps are taken
which would be effective in dealing
with this problem.

The House will be interested to know
that the UGC has also tried to do
something for  teacher’s welfare. As
the House is aware, it was responsible
for making suggestions to Govern-
ment for improving the scales of pay
of university teachers. These recom-
mendations were accepted by Govern-
ment and are being financed by the
Cengral Government for a period of
five years. The Commission has also
been responsible subsequently for sug-
acsting improvement in the grades and
scales  of pay of college teachers.
There also the Central  Government
have agreed to meet 80 per cent of the
expenditure,  With the exception of
three States, with whom we are in
negotiation, most of the Stales have
accepted this rccommendation and this
is put into effect more or less over the
whole country. The Commission has
been doing what it can by suggesting
to  Government many things for im-
provement.

The UGC has also been helping
universities and colleges for establish-
ing teacher’s hostels and staff quarters
for teachers, What has been done is
not adequate to meet the requirements,
Only Rs.4 crores have been spent in
the last 8-9 years for the purpose of
staff quarters for teachers,

Then 1 come to the most important
subject—student welfare. The UGC
has also been making itself responsible
for  this. It has suggested, and
Government have recognised, that edu-
cation depends on laboratory, library,
class room accommodation, on the
quality of staff, on the welfarc of the
stafl and of the students. For this
purpose, they have initiated a number
of programmes. In a number of univer-
sitics, health centres have been opened
for students. In a number of univer-
sities, student homes and non-resident
student centres have been established.
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Text-book libraries have been estab- SHRI NAMBIAR : Even without

lished in nearly 2,000 colleges in the
The UGC makes a generous con-
tribution to what is called student’s
aid fund through which grants are
given to students in those colleges.

The House will be glad to know that
this year the Government of India has
provided a sum of Rs. 3 crores in the
UGC's current budget for the purpose
of student welfare. We hope that
would be an annual feature over the
Fourth Plan. We will see to it that
the minimum needs of students by way
of textbook libraries, study centres,
day centres, hostel amenities and so on
will be made available to the vast stu-
dent population,

Lastly | come to the subject of
student unrest. Naturally the UGC
is also concerned with this prob-

lem of student violence, student indis-
cipline and so on. It has set up a num-
ber of committees which have analysed
this problem. The UGC had other com-
mittees also. They have gone into the
subject of the reasons for this unrest.
It is also concerning itself with the sub-
ject of student participation in the gov-
ernance of universities. This  subject
was raised in this House during the
carlier discussion. In  my inaugural
address to the Vice Chancellors’ con-
ference which was held immediately 1
took charge as Education Minister, I
mentioned it. A committee appointed
by the UGC is now going in great de-
tail into the subject of how one can
provide for students’ participation in
the governance of universities, at what
levels, in what manner and so on.
The problem is a complicated one, but
the UGC is siezed of it. They have also
recommended to all universities that
they should establish joint teacher-stu-
dent councils where the teachers and
students would meet to discuss their
common problems. Finally, the UGC
had also been promoting research in the
problem of student unrest and already
four studies had been commissioned for
studying in depth the reasons and when
this analysis becomes available I think
it will help us arrive at an intelligent,
imaginative and oonstructive approach
to this problem,

such research, I can say that it is due to
unemployment,

DR. V, K. R. V. RAO : 1 hope Mr.
Nambiar does not add to the unemploy-
ment problem by some of the activities
for which he is not entirely irrespon-
sible,

While the UGC and other educa-
tionists can do a great deal to deal with
the problem of student unrest, we must
never forget that students live in society
and are bound to be influenced by
society and they cannot be isolated and
put into ivory towers where professors,
vice-chancellors, UGC and Education
Ministers might give them pills and
doses by which they can make them
healthy, intellectual and disciplined mem-
bers of the community. Therefore, the
problem of student unrest cannot be
solved merely by educationists; society
also has  got 10 play its role. This
House has a very important role to play
in this matter and 1 take this opportu-
nity lo express my thanks for the atti-
tude it took on onc or two occasions
when we discussed these matters. That
had a very good effect on the student
community in terms of maintenance of
discipline and allaying student unrest. .
(Interruptions.) 1 should like to hear the
views of the Members on the various
steps to be taken. I commend the
adoption of this Bill by the House. I
move that the Bill be taken into con-
sideration. Hon, Members may during
the general discussion on the Bill also
make their observations on the working
of the UGC and I shall reply to them
while T reply to the debate.

MR. DEPUTY-SPEAKER : I should
like to remind the House that discus-
sion is on both : the Bill and the three
reports of the UGC. Five hours have
been allotted for hoth,

Motions moved ;

“That the Bill to amend the Uni-
versity Grants Commission Act, 1956,
as passed by Rajya Sabha, be taken into
consideration."”

“That the Annual Reports of the Uni-
versity Grants Commission for the years
1965-66, 1966-67 and 1967-68, laid on
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the Table of the House on the 29th
March, 1967, 3rd May, 1968 and the
14th March, 1969 respectively, be taken
into consideration.”

SHRI P. G. SEN (Purnca) : From
what has fallen from the lips of the
Minister of  Education, it seems the
whole department is confused. He says
that this Bill was brought in the Rajya
Sabha in 1966.

SHRI C. K. BHATTACHARYYA
(Raiganj) : It came in 1966 and was
passed but it lapsed and was brought up
again in 1968.

SHRI P. G. SEN: 1 come to that.
The statement says that it was originally
placed before the Rajya Sabha and pass-
ed by the Rajya Sabha in August 1966
and lapsed on the dissolution of the
Third Lok Sabha., What more can you
say 7 It only shows the importance you
attach to this Bill. The UGC Act was
passed by this House in 1956,
Then the University Grants Commission
came into being. After that, there was
a great grouse, and feeling, ahout educa-
tion in the country and still it is continu-
ing. There is no lessoning of it. No
one is satisfied with thc mode of teach-
ing, whether in the primary schools or
in the colleges. They have brought in
this Bill again now, after going through
all the lacunae and all the defects. There
was the Sapru Committce—Committee
of Members of Parliament—hcaded by
the late P. N. Sapru, and there was an-
other review committce and all these
things were gone into and then this Bill
was put beforc the Rajya Sabha. May 1
ask the Minister in charge why this Bill
lapsed, when this was passed by the
Rajya Sabha ? The Bill lupsed because
the term of the Lok Sabhu, the third Lok
Sabha, terminated. Why did not thc
Government bring in an ordinance to
keep it alive? The other day brought
in an ordinance for the nationalisation
of banks, thc House was going to sit
just three or four days later, and yel
they could issue an ordinance for Lhe
nationalisation of banks. But they did
not bring an ordinance for this measure

and allowed it to lapse because the
period of the third Lok Sabha
terminated.
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SHRI 5. KANDAPPAN (Mettur) :
To give an opportunity to three eminent
people, because it had to pass through
three hands !

SHRI P. G. SEN : That is why he is
feeling ashamed now. My point is this.
No importance is being attached to edu-
cation as such. So far as primary edu-
cation is concerned, I can tell you one
thing. There is none to ask the children
that they should not hold their pen
tightly, The other day, while I was in
the Parliament Library, one of the em-
ployees in the Lok Sabha working in the
Library was writing something. I ask-
ed him why he was holding the pen so
tightly. He told me no one had told
him up till now how to hold it. I put
this question to some boys also: why
do you hold your pen tightly ? That is
why you cannot write well.

The other day I was reading the auto-
biography of Gandhiji. So far as hand-
writing is concerned, Gandhiji says he
wanted to correct his handwriting but
he could not because, first of all, he had
no time, and then he says it is the sign
of imperfect cducation. Likewisc, it is
a sign of imperfect cducation that our
students cannot write well. You ask
anybody ; any graduate; ask him to
write a line or two and you will find
what he is writing and how he is writ-
ing, though he is hankering for employ-
ment, for entry into service,

The other day I asked students why
their handwriting is not good; when you
ask for jobs, the main thing will be, you
will have to write, and for that you
requirec a good handwriting. So, when
your ultimate aim is to secure a job,
somc employment, that employment will
require that you should write and read
well. But they cannot, because even
teachers do not impress upon the students
the necessity to write well. Further
why should they insist on them to write
well, to develop a good handwriting—A
BCD or Ka, Kha, Ga, Gha—when they
know that what the students are writing
is anyway better than what the tcachers
themselves write ? So, there is no qu-
estion of good handwriting.

What I was going to say is that as
time rolls on, they are not doing good
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work in the field of education. 1 do
not know ; there is a lot of thinking
about it. There was the Education
Commission. Then there is this Bill.
The Public Accounts Committee has
pointed out one thing. In regard to the
governance, 1 think the Government
ought to have brought in some clause
here in this Bill to empower the Central
Government to make a review of the
working of the  University Grants
Commission. But there is no clause
like that. Up till now, from 1956 to
1970 there has been no review of its
working. Now in last chapter of the
fourth Parliament this Bill has been
brought. So, there has been a lot of
thinking. The Public Accounts Com-
mittee have said that Government ought
to have gone in for a review of the
working of the UGC, but in this
there is no clause which empowers the
Central Government to review the work-
ing of the UGC. 1 find there are so
many reports. We are going to discuss
the UGC reports for 1966-67. 1967-6%
and 1968-69. The Minister should in-
corporate_some clause to empower the
Central Government to have a review
of the working of the UGC.

The  Financial Memorandum  says
that the UGC will have a budget of
Rs. 20 crores. The Bill was brought in

1968. So, the budget must have in-
creased now. There are, I think, 70
universities in this country. If Rs. 20

crores is the budget of the UGC, what
will be the fate of the universities ?
What ubout their development, mainte-
nance, elc.? Those who know the
working of the universities all say that
Putna University, Calcutta  University,
ctc, are going to collupse because they
cannot pay the salarics to the teachers
and staff.

The Public Accounts Committee have
pointed out some other lacunac. UGC
had to waive the rules and waive the
recovery where overpayment has been
made, because they could not realise
the amount. Even utilisation certificates
could not be produced by the UGC,

15.24 hrs.
[Surt K. N. TIWARY in- the Chair]
Delhi University, for ° instance, pur-
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chased a press and that press had to
incur losses to the tune of Rs. 3.47 lakhs
from 1961 till 1968. Most probably
the loss has increased further now.

On the question of the UGC giving
grants to  institutions outside the juris-
diction of the universities the name of
the lnstitute of Economic Growth has
been  brought in. The  question is
whether this should be included within
the meaning of “university.”

Then it is seen that in the Banaras
Hindu University machinery and equip-
ments worth lakhs of rupees are lying
idle for the last 10 to 15 years and yet
the Commission was not even aware that
they were lying idle. When this ques-
tion was raised the Committee were told
that there are not enough trained people
available to handle them. When the
purchase was alrecady been made an
answer is given that there are no persons
to handle them.

In the case of the Annamalai univer-
sity there are  instances where the un-
spent  grant has been  utilized for the
normul  cxpenditure of the university.
So. you can imagine how the affairs are
going on. Then there are over-pay-
ments and the UGC has failed to recover
the louns. No systemic accounts are
maintained by the  universities as per
utilisation  certificutes. Only entries
regarding receipls of grants for various
schemes are made ; there are no entries
for expenditure and so the balance of
the grant at the close of the year cannot
be arrived at. Then, UGC gives grants
to some colleges for three-year degree
courses when, in fact, those institutions
are not providing instruction for three-
yeur degree courses.

By referring to all these irregularities
and Jlapses I am not minimising the
importance of the work done by the
UGC. Tt consists of experienced and,
learned people who are doing a very
good job. At the same time, the work-
ing of the UGC should be e into.
I think some provision sh be made
in the Act so that government will have
power to review the work of the UGC.

Then T come to student unrest. It is
a very sad cc try that i are
making bombs in the  universities.
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Whether it is the Presidency College or
other colleges, the laboratories are being
used by the students for manufacturing
bombs. So far as the tackling of this
problem is concerned, UGC has mise-
rably failed.

The education that is imparted to the
students in the schools and colleges is
such that they have nothing to look for-
ward to. There is no proper relation-
ship between the teacher and the taught
and the teachers arc not respected. We
are told : Vidhya vinaye dadathi, But
where is vinaya now? Also: Shrad-
dhavan labhate gyanam. But where is
that shraddha ? It is not seen anywhere.

The Ramakrishna Mission have
taken up education as one of their acti-
vities and they have their institutions in
Madras, Calcutta and Bihar which are
doing a very good job. Many people
want to send their wards to those insti-
tutions. It is a good thing that the
number of the Commission’s members
has been increased from 9 to 12 so that
you could accommodate people from
other interests like engineering, law and

icine and they can be iated.
1 think if education is entrusted to such
people who can command respect—
there is dearth of such people—then
only the salvation can come.

SHRI C. K. BHATTACHARYYA
Mr. Chairman, Sir, I thank the Minister
of Education that at last it has been
possible for him to find time to come
to this House with all these reports along
with the Bill. The Bill was discussed
in the Rajya Sabha for two days—only
the Bill itsclff—and here we are cabined
and confined within five hours to discuss
not only the Bill but also three reports
of the University Grants Commission
each of which should have deserved a
separate discussion by itself. The result
will be the speakers who speak will have
to limit themselves either to the Bill or
to the reports—Mostly, to the Bill and
less to the reports because the Act is
most vital thing which is agitating and
attracting their attention. I will also pro-
ceed that way and the reports will be
left to the care of the hon. Minister him-
self to make the best that he can do
out of them.

-
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The hon. Minister has stated that the
amendment of the University Grants
Commission Act which he has brought
before the House is based on the Sapru
Committee Report. I happened to be a
member of that Committee and know
how the Committee worked. The main
objective of that Committee was that
Education should be made a concurrent
subject and if the Minister with his per-
suasion and eloquence could prevail upon
the State Governments to agree to make
Education a concurrent subject along
with the Centre, 1 think, the pcople
would have thanked him for all the time.
The Committee recommended :

‘We, therefore, recommend that
university and higher education
should be transferred from the State
List to the Concurrent List retaining
intact entry 66 in the Union List.”

In this the Sapru Committee was not
isolated. It had proceeded on the pre-
vious recommendation made by the
Radhakrishnan Commission. The Radha-
krishnan Commission had felt that Edu-
cation should be made a concurrent sub-
ject and to that also there is reference
in the Report itself that Education should
be made a concurrent subject. But the
Government could not find its way to
accept that particular recommendation of
the Radhakrishnan Commission and we
now find difficulty in bringing about the
coordination and maintenance of similar
standards in different universities, bet-
ween the different States and between
the Centre and the States.

The object of the University Grants
Commission Act was defined in Section
12 ¢

“Promotion and coordination of
university education and for deter-
mination and maintenance of stand-
ards of teaching, examination and
research.”

This could not be effectively done unless
Education was made a concurrent sub-
ject between the Centre and the States.
The University Grants Commission has
tried its best to have it done within the
scope within which it has to work. But,
I believe, it has not succeeded to ghc
extent that it might have if educalion
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was a concurrent
State subject,

subject and not a

Of course, the hon. Minister referred
to the different activities of the UGC and
what further activities are there in their
contemplation. 1 believe, he will con-
tinue o be our Education Minister and
will see that the contemplated actions are
fulfilled and brought into effect to the
good of the UGC and education.

The Sadler Commission was the first
commission that was appointed to go
into university education in India, Of
course, its terms were confined only to
the Calcutta University but it made re-
commendations which could be made
applicable to all the universities in India.
Along with the Montague-Chelmsford
Reforms came Sir Phillip Hertog who
submitted the Hertog Report. Then Sir
John Sargent came who submitted a re-
port. Then the Radhakrishnan Com-
mission came and after that we had the
last commission which cost us Rs. 16
lakhs, T do not know whether with any
proportionate advantage to get out of it.

One thing remarkable in all these pro-
cedures is that before the recommenda-
tions of one commission are thoroughly
put into effect or utilised, another com-
mission is appointed. That is the diffi-
culty which needs looking after, 1f there
is any check or scrutiny to be made any-
where, it has to he made here.

I may refer 1o the recommendations
of the Radhakrishnan Commission, One
of the recommendations of the Radha-
krishnan Commission was the three-
years’ degree course but to this day—the
Education Minister, T believe, will agree
with me—the three-years' degree course
has not heen adopted all over India, Tn
some States they are still following the
old system of intermediate and B.A.,
two years and two years. The Govern-
ment of India, with all its efforts, could
not persuade and prevail upon the Gov-
ernment of UP to come in line with
the recommendations of the Radha-
krishnan Commission. The Govern-
ment of UP continued to put up its
demands for money and ultimately that
demand came to an extent where the
Government of India Yjust kept back
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and UP was allowed to continue in
its own way. That is a thinking which
requires looking after.
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The recommendations of the latest
commission that we had were abridged
by a committee appointed by Parlia-
ment. They just took up only some
of its recommendations and made their
own recommendations on the opinion
that was given by the Education Com-
mission. Even the recommendations
of the Committee of Parliament have
not been made effective up to the
moment. That means g loss of
money and energy where, I feel, we
should have been more careful,

The hon. Minister has referred to
some of the activities of the UGC
about development grants and main-
tenance grants; in fact, this Amendment
Bill touches mainly three sections—
sections 5, 6 and 12. In section 5 it
makes a notable omission. I shall draw
the hon. Minister's attention to it, In
section 5(3) there was a provision :—

“The Central Government shall
nominate a member of the Com-
mission, not being an officer of
the Central Government or of any
State Government, € be the
Chairman thereof.

The provision that no officer of the
Central or State Government could
be made the Chairman of the Commis-
sion, has been omitted, 1 do not know
whether the hon. Minister has looked at
it from this point of view that there
should not be any chance of a Govern-
ment official becoming the Chairman of
the Commission being nominated or
appointed by the Central Government. I
would request him to scrutinise this fact
and assure the House that only an edu-
cationist will be the Chairman of the
Commission, an assurance which his
predecessor in office had to give to the
members of Rajya Sabha when they
raised the same gquestion which I am
raising now. In fact, when Dr, Sen
gave that assurance in the Rajya Sabha,
the Members of the Rajya Sabha wanted
that Dr. Sen’s assurance should be put
in a statutory form. That was not done.
In spite of that, if the assurance of the
previous Education Minister stands, if it
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is confirmed by Dr. Rao, I believe, sure-
ly, save an educationist no official can
be appointed as the Chairman of this
Commission.

My hon. friend, Shri P. G. Sen, was
raising the question about the Central
Government's authority on the U.G.C.
I believe, under Section 26 of the Act,
the Central Government has the power
to issue directives to the U.G.C. though
the Central Government has the power
that power uptill now, The Central Gov-
ernment has that power which it has not
used or put into effec’. 1| believe, that
may suffice.

Then, amendments to Section 12 are
very material and also the addition of
clause 27 where the delegation of powers
is allowed to the Chairman and other
officials. 1 do not know whether the
delegation to other officials should be as
proposed here, to its Chairman or any
of the whole-time members or officers.
This word “officers” creates an allergy
in me. Since it is a body mainly of the
educationists to look after cducational
matters, [ believe, as the hon. Minister
has suggested just now that he will re-
move the word “officers” from the other
Section, he might think about it whether
the word “officers” should remain here
also so that the possibility of delegation
of power of the Commission to an offi-
cer of the institution may not be there.
It will be for him to bring it in line with
the other suggestions that he has himself
made. 1 only draw his attention to this,

Regarding the development grant, |
would make a submission to him. These
development grants at times put  the
universities in a very difficult position,
They accept the development grant, set
up the entire paraphernalia of a depart-
ment appointing rcaders, lecturers, clc.
and after five vears or so, there is no
knowing whether the State will come
to their help, whether the U.G.C, will
come to their help. They find themselves
stranded. In fuct. it happened in the
Caleutty University, 1 believe, it was
in Geology that readers found themselves
stranded and the University could not
renew their services because the period
for the development grant had expired
and the assurance -from the Statc was
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not coming that they would help the Uni-
versity with an equal amount of money.
So, these matters require consideration.
If the U.G.C. encourages a university to
have a set-up in any subject, 1 believe,
the U.G.C. should stand guarantee that
the university will not be stranded for
want of proper funds at the end of any
period fixed in establishing the new set-
up and other things,

Regarding the salaries of teachers, the
U.G.C. gives money. But from my
knowledge, I can say that the teachers
do not get the money in time. One of
the causes of the unrest amongst the
teachers is that, It is not only amongst
students,

At times, the unrest comes anongst
the teachers also.  Previously, it was
limited to school teachers. Now, it has
spread to university teachers also. They
also lead processions. AL Limies,  they
come Lo Delhi also. One of the teachers
told me that he will be coming; he has
not come. ...

SHRI HEM BARUA (Mangaldai)
He will come: don't woiry,

SHRI C, K. BHATTACHARYYA :
One of the causes of the unrest is that
they do not get the money in tune. The
money given by the U.G.C, is not dis-
tributed in time so that they may get
it along with their monthly salary. This,
the University Grants Commission should
see and the hon, Minister should also
sec.

He has referred to the students’ unrest,
That is a very delicate matter and I am
not going into it. Regarding the hostels,
1 will request him to find out as to what
the condition is in the hostels to-Jday.
In fact, in yesterday's paper or to-day’s
paper, it was reported that the Police
has raided the students’ hostel of the
Ballygunge Science College and Tound

Nuaxalite material.  The entire North
Bengal  University is  closed. The
University campus had become a
working centre of the Naxalite
movement. OQut  of the 450 acres
of land that ~the University has
got, only a small part of it is cons-

tructed upon and the cntire university
arca is left at night for their work and
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for their movement. That is the position,
The - Vice-Chancellor of the Calcutta
University comes here at times. He was
here, 1 believe, two or three dovs hack.
I will request the hon, Minister to talk
to the Vice-Chancellor himself and as-
certain from him as to what is the
condition of the hostels in Calcutta.
What is the condition of the Hardinge
Hostel ? What is the condition of
Hazra Road hostel ? What is the condi-
tion of Vidyasagar Hostel ? What is the
condition of Bangabasi College hostel ?
In fact all the colleges to which these
hostels are attached now want to get rid
of the hostels and they have approached
the University that they should take over

the hostels. The University also is not
in a position to take them over. This
matter requires an inquiry and 1 will
request the hon. Minister to make that

inquiry.

I do not know what has happened to
the model Act that was to be framed by

the University Grants Commission for
adoption by the universities or to be
followed by the universities. If it has

been made, it should be circulated to
the universities for their adoption. T will
request him further that in the matter of
working out the objective of the Univer-
sity Grants Commission itself, he should
kindly think over again whether the
proposal that was made by the Sapru
Committec and was once attempted to
be put into effect to bring about con-
currence between the States and the
Centre in the matter of education can be
revived and examined again.

SHRIMATI SUSEELLA GOPALAN
(Ambalapuzha) : We are discussing a
problem which vitally affects the entire
social life of the country, The future
of our country depends upon how we
are moulding the entire educational sys-
tem. Sir, it is an unfortunate fact that
the entire educational system in our
country is based on the same old colo-
nial forms of education. There is dis-
satisfaction among the students. The
standard of education is low and even
among teachers there is great dissatisfac-
tion,

Even after 22 years of our Independ-
ence, we could not change the medium
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of instruction to the mother tongue, We
could not so far give prominence to the
regional languages. We are saying that
the standard of education has fallen, We
have to consider whether this has any
relation with the medium of instruction.
Even after 22 years of Independence we
are discussing whether we should have
Hindi or English as the medium of
instruction as if the majority of the peo-
ple are talking ecither Hindi or English.
That is what we really think. That is not
the real position, Regional languages
dominate in various States. 1f we can
give prominence and put that into prac-
tice that the medium of instruction is
the regional language, then the standard
of education can also be raised. What
is taking place during the course of 10
or 12 years is this : They study in the
regional languages in their school and
when they join the college they have to
follow another language, So, it means,
they will have no knowledge either in the
rcgional language, the mother tongue or
in the other language. This is the posi-
tion. So, this actually retards the pro-
gress of the students. At least now we
have to think about it. Even we are
thinking whether we should have Hindi
or English, That is the main hurdle in
the way of development of our Educa-
tion. So, we have to think about this
and evolve methods.

In this connection, | wish to say this,
that there is not a single country in the
whole world which after years of inde-
pendence, has not included the mother
tongue as the medium of instruction.

Secondly, coming to the problem of
dissatisfaction among students after their
education, what is it that we find ? What
is their future ? Lakhs of people are
coming out of their collcges and schools
and they do not get emplovment. Of
course, in a copitalist way of develop-
ment, they cannol get employment. That
is another aspect of it. But, under the
present circumstances we have to see
how our education can be channelised
in such a way they get some employ-
ment and for this purposc, job-oriented
education should be there. For that
purpose in Secondary Education, we have
to introduce the polytechnicalisation of
the*. education,  Because, now, the
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secondary stage, it is not a complete
study, They think they can complcte
the study and so they want to go to the
colleges and they think by this their pro-
blem could be solved. That is why
there is such a great rush to the colleges.
Thousands and thousands of students
seek admission to the colleges. No hos-
tels are there; no other facilities are there.

Therefore, what 1 feel is this : If
we can reorganise our entire educational
system and start this polytechnicalisation
of education at the secondary stage level
1 think, that will help us a lot in the
matter of solving the problem. The rest
of them can come to higher education.

Thirdly, I want to point out one thing.
1 am really opposed to the entire con-
ception of the present UGC, Centralisa-
tion is there in the Educational system
and the UGC is centralising this colle-
giate education and I think this should
not be there.

Qur opinion is that the entire amount
should be given to the States according
to the proportion of the population and
there should only be a coordinating cen-
tre. As UGC there should be a coordi-
nating body or committee to look into
the affairs of the entire country. The
money should be given to the States and
it should be a State subject, and the State
should have more powers in this field.
That is cur opinion,

In this Bill itself we find a tendency
for the Centre to wield more and more
powers. It has been said that if they
do not get the previous sanction of the
U.G.C. or the Central Government, no
university will get the grant. 1 do not
know what is the justification for that.
Even if a university satisfies the specifi-
cations of the U.G.C. what is the diffi-
culty of giving a grant ? If the State
Governments want to start University,
they cannot do so, without the prior
approval of the U.G.C. and the Central
Government.  This is the position.
Therefore, more concentration of power
is there in the hands of the Centre, That
is what is meant by this Bill,

There is another danger in the Bill.

There is d chance of more and more
officials from Government getting into
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the U.G.C. That is a danger which we
see here. 1 think that there was a pro-
vision in the previous Bill that these
officers would not be allowed to become
the Chairman of the U.G.C. But, that
is taken away under the present Bill.
That means the Government wants the
bureaucrats to wield more and more
powers in the U.G.C. This will create
more and more difficulties.

Coming to another problem, 1 say that
we are facing in our institutions more
and more of infiltration of foreign
agents, What we are seeing to-day in
unjversities is that in the name of Ford
Foundation, and so many C.1.A. ascncies,
as many scholarships are being given to
the students. Not only the aid is given
to these institutions by these foreign
agencies but more and more foreign per-
sonnel are also infiltrating in our institu-
tions. Actually we are mortgaging our
intellectuals to the foreign agencies,
America is considering education as the
fifth dimension of their foreign policy.
They are taking the educational zid as
part and parcel of their foreign policy.
That means there is a very dangerous
implication in the education field, And
we are having more and more of these
people in our educational institutions.
We are talking of brain-drain, What is
the use of speaking of all these things ?
We shall not only lose our personnel
but there is also a danger to the security
of our country if such people are allowed
to penetrate into the educational field in
our country.

Coming to the educational institutions
the conditions in the educational insti-
tutions are very pitiable in our country
1 know about my own State. There,
even for getting admission for a pre-
degree or B.Sc.—not only for engineer-
ing or medicine—we have to give Rs.
2.000 or 5,000 as a capitation fee. This
is bigger cven in the schools. Not only
that. Even the teachers have to give
Rs. 5,000 or 10,000 according to the
category of the job to secure employ-
ment. 1 would like to ask the hon.
Minister as to how he is going to res-
trict these things, The U.G.C. should
take a stand that they will not give
grants to those institutions which are
taking capitation fees from the students
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and the teachers. I would like to have
a categorical reply from the hon.
Minister as to whether he will see that
these institutions which are taking capi-
tation fees will not be given any grants
from the U.G.C.

Likewise, the conditions of the teachers
in our own State are not good. Teachers
were taken on employment but  after
some time, they are sent out, As a
result of this there were strikes and there
were so many troubles last year in our
State. The service conditions of these
teachers in private institutions are not
good.  Actually, these private institutions
are playing with the lives of these teach-
ers. The Minister should do something
in regard to these private institutions.

Now, I want to tell something about
the Ernakulam University which the
U.G.C. has approved. It has not been
implemented. This was approved in
1966-67. It has not yet come into cxisl-
cnce, At the earliest, the U.G.C, should
give its consent for starting the Ernaku-
lam University.

16.00 Hrs.

There is onc other thing that 1 would
like to point out, In the educational
institutions, the students have an urge
to learn more and more idecas. They
want to know about all the political
thoughts in the world. But at present,
they are not having that opportunity,
because only some distorted versions of
the various political are
given to them. We have proclaimed
that our aim is the establishment of a
socialistic society. So, the students must
know what scientific socialism is, But
only a distorted version of the scientific
socialism is given to them at present in
the universities.

I would like to ask the Education
Minister whether he is prepared to muke
arrangements for teaching Marxian philo-
sophy to the students, and whether Marx
and Engels books be taught to them
and not the distorted versions of the
Marxian philosophy, Let the students
be taught the books written by Murx
and Engels. Since this is the age of
socialism, the students must know what
scientific socialism is. So, let him study
Marx and Engels also, Let them study
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Gandhian philosophy, but along with
that, let them also study the Marxian
philosophy. They must be given a chance
to read Marx and Engels. Otherwise,
only the distorted versions will reach
them, and they will then take part in the
Naxalite movements etc, ([nterruptions)
Why should hon. Members protest so
much against it ? They are learning so
much about the Gandhian philosophy.
So, why can they not study also Marxian
philosophy ? They must actually know
what Marx and Engels say; otherwise,
they will go behind all sorts of propa-
ganda that is taking place and they will
go behind the Naxalite movement. When
they know what is real Marxism, then
they will try to follow the actual marxian
theory. So, I would like to plead with
the hon. Minister that some such educa-
tion also should be imparted to the
students in the universities.
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&, o oy § ot FRgEfaeH AT
&, g AT # e awd g |
oY STeH ®1 & FHAA T 7 €Y dwa
&1 3w ¥ fag o owar ¥ fam & &
Fad § | gw fae oft sem Y FEAT
afrer & 7Y Y@ § afer s S 3m
* fga =1 @y & 1 wfeman fafemar #1
e gfrafady aqmee @A a4 Amdo
arfo &o M o Ffafadt q@mT
TR T | TEW g 7 W AgE gfa-
ot a7 <@ § S6F 919 THT CRITATE

FT AT
TEh qIq a1g A9 FEA F T
At W QRE ) & T
wRE, fer & afew s
w3 qf gfrafed @ ad
t | o W 9g & R 9N e
wiitw g qE fear @ od a@
# Ry gwrm gm fF S WEw
STEAE TR QAT A€ ST T I
o gfaur Hifwg 1 a1g gAY FToe G
¥ fau w7 ¥ T AWA7 ATH 9@
e §, ¥ AgAd #C gy § A A

MAY 12, 1970
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TTH a1 GF e & N fam e w0
FHF A N A F I H 7 IR
g famr feeft # weg & &t g sy
gfgar & 1 smow wrfadew ¥z fig
Ry am AR A AT
1 TH A% ¥ o ATOAT aga ¥ w0
@ 9% @ § W fow a7 gaar dur
T FTAT I%AT & 9F 99 WA AT
AT FESi F1 oY fowelt & a1ge T
gear & F ot faeoht & & o aw A
4% T 99T T FHA | IH a9E § AT
TgT AT TTEH AT O A% BT AT
& 7g 9 9@t 1 F ag a7 o faoeht
 fau & @ #7 @ § afew o
gfrafadra & srgde Tragm ¥ amEt
&1 gfagr faadft wrfgg | 7g o
qgq €1 wTawEF g wWifE I F aew
it forew &% 7 97 Y & IES A9
TG FTS @EEL Q0 AL #%
qFFTE |

za% sfafea gfvafadm 7 am-
7, agw FmAc @7 fufawd qam
F fau A F15 sy a7 F771 g0
o AR et 7 gfrafadt  wmae
AT & TR 9% w7 gAw giatad
g1 3g AT T g | AT g £ f5 -
FE § AY wE@Te gfAatadt a1 "
gfrafadt 7 @@t 1 T4 AwAT EhIT
afgr ol gfrafadiar & sigee ==
& &t g ? A & e A oY W
gey &, ofersaw €, frewd grise
s i & wow € fiw wfew
F-adfrr sy &) o gfeafadt
% wrq faware fFar wmar & 1 #gr-
o+ Fafuar s wer w3w & &
afer 2w W # sfqmemia wfgan
§ ¥ gve gfrafedt #r gewfa o
st agr AT A<WT FTH ) TG a7 AfHA
qifaferw Owvw & afere &
T® e o< fear w1 w@r q9-



253 U.G.C. (Amdr)

Bill
i fafaar gaafa @F & v =g
§7 ¥ g ¥ gadfaql ¥ «faw
| W IR A AWAL F
AT H Sk 18 wEfaw  dE-
TE gA1 wmfgd 1 o SEe @g-
MY IAFT Wew HX gWE g
Imfgw | sy R ¥ qifadfme
#t o sirdew ®1 ¥ Y €, gfa-
fofre & age stiwe aamey, faAe
#r§ o 777 ot wewmA AEF g
g1 =4 awg & e Fgr 97 TAfefa-
e a7 o @ o @ agT aw
FTCOT ATER FWAL F1 AT fagfe
e = gt ¥ Foeg F oS
frfawe fgse w< & waw & =
dzw v o1 @ E | e W e
| wré i gar fafaes 2 Qv afed
ifE oF ower =< 7 @ 1 faeh oft
fafeasr 1 awt wiee dnit wafs a3z
UF ¥=er 9% grm | ge fuefas ww
¥ F9 919 15 °HS UF FEA F 9@ |
asft soar e g1 aFdr & 0 &
fafawsr ggrar adl, wife sgde &
a1 F3w gefafsex § ag Fo9 §
fefafem dmeq adf &7 a1 &
TEF TAFT AR 4G F qOF £ |
& qra 9T W go Mo o F faame
FT a1y |

qEl aw St # FEAr TEar g,
wd A1) a@ wE) Ty § fr oag wed
AT FG AT W@ F AW oo™
qm & IO AU WY o @ ¥
FraTdt FHIwE A forer wreaw 1Y wLAw
WIYT & ¥ A wE | @ Qe
He &Y w7, foaw ¥ s oy g
& Aar 4 9N 39 FT guda frar, 5@
7TA ¥ W N wEawa ow fear
TR I F AT O R g 2
To Mo o M A ¥ area-atawd
N &1 7g FRE T FFAT §7

VAISAKHA 22, 1892 (SAKA)

and U.G.C. 254
Reports (M)

“The conference considered the
question of the place of regional lan-
guages in higher education and
affirmed its conviction that cnergetic
development of Indian languages and
literature is vital for the promotion
of higher education and national cul-
ture generally.  The subject of
change-over of medium of education
to regional languages, the conference
stressed, could only be considered as
an integral part of a deliberate policy
and plan with a view to improving
the quality of education, promoting
creativity and national integration
and bringing education closer to the
needs and aspiration of the commu-
nity.”

TE TEF FET | oI AT AT FT FEN
g fF avit gm S oA T FT Ew |
weT A9uE F14 F firg S S F i
# 78 qT AT A GAC e & ford
S T FT FATH g 2T A g |
# quar @gar § & o aifearde s
garfae fedtam a1 i w1 werd
FHw it e €, g% amg ag W
favig & fs 10 W aF Sor AT A
F3, O qFVE A fomw o
7@ W, 98 FEr 4% 99 §na g
AFgN AR E FF @ w F a% 3
FT €@ §4% & favag & o @k aw
FY EEEAT WY FT W § 1 W AW
Tamy § f5 &red daw et ¥
=2 1 gEFAT §7 W7 A TG HAWS
¢ & gy sl ar=e faaror &, avwn
fagr &, <Y e 7 |r=ar T avear §?
FIAT AT WTHT R F1E T3 TGN a7 qwar?
weed wY AAAT ¥ AT WA F=WH
AT §, AT qRAT #1 qfewy v
AT Slet F AT AT AT RTE g,
FwATfET AT & |

& et g To Ua fgY wmar oy
qam wrel & fOd Ag g
e ford & ¥ ag dareg ww @}
pasarifs goarhe W g famar
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(sft wwTw e ) -
st 7 fafgg wvd @10 o3g amw &
S g¥ ® § | wHE faw &\ 3
SN A FH TR @ F
|9 FEAT 95471 & 1% =To TA & F A
F AR @ AT fFT T W
oI A faor & &
oY, st Hifagt IFN Faw 1 41, 9W-
g firar w@r S ST 39 9T FWEE-
T & srwer HfAd, Fr S ot it
WIS & QX H W1 S g A 9 2,
™ % Bifed |

at g fae & wgromar § %
To Site &Yo FT F1H & 3w 7 fomert &1
TEFAT FT WX T, a¢ W F OFAT FT
WTEAT 43T F9 | WAL F quAT W0EAr §
& g oafodiTo 77 TaY 7T W1 87 T
& Jear FT W@ ¢, qg A1 4 FArEa
dar T w1 & fo #7799 7 g37 ATV
ST ATAT & | AT A qW A wAT AT
OFAT FY WIEAT AZN ST ®EAT 2
Fw #Y OHAT AW FY WIS F g AT
AW &Y TF WTAT FT IR ATAT FAH A
# 3g war fg=r &Y g ;A g
¥ T fe=r W &, W F A
g & faama fewdt & sw 2w & set #78
TEWTAT 7L &1 Fwat | |1 AW & fordt
oF Exfwe feqrrdt gt wnfed arfe
WE ITF Hel TF Ay FFEA W
g A awm F e oF fafy @
arfgd, ST ag AT forfa g =nfgd
%, @, T, A warsl 7 & ¥aw fofe
AT A= g1 F% qm Agd & fF
THA ¥ AA@T L

SHRI S, KANDAPPAN : 1 am sorry
to interrupt Mr. Madhok but the Tamil
alphabets are not like that.

ot TEUIN 7w ;. Almost Y0% part
of the country has the same alphabet.

Wi o gemr & fx 2w owan

MAY 12, 1970
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1T wraTewRw wwer & fad @t s
I yEwE § A frem F ARI =
FOAT AT 1T AW AT WIS F
forg = fafa s sremsa AT 8
¥ o 7L wmarg § afew fafo
3T # oF & gatey fafe & W
F W1 AIGAT WA & | gETT AT
wTard ATl fafe & foedr o a4t &
7 fawafaaeai § w=x §o of-
A FTAT Irfed, g7 AT foret F =T
ag |1 od W1 AW w1 ey § W
7 & 6T, T AT AT AT Ofa |
ZH WU F@rfeew w ¥, ofyew § oA,
¥ OA " I TH YEIL & QI I
Hfed @1 AW F w77 AT F A AR
Aife it @1 3w Afaw fvar fawy, 3o
ety farer fae farm & gamd forsa =
faw® & dar 7 &7 afex 07 aw dar
& foad qrg wwh T T g
31 3w ¥ ok wgra w0 AT AF

ffr zm foiie & wgr oo 2 fF
gfrafadt v wmEETr g =Ew,
WTEIATHY AT F1 FEr TE B W oY
yEATdY ¥ qw ® g we gfaafaEr
F1 AT FT Hawd ag A8 & fF 7w
w1 faagw gz 2 &) & wweAr g
fe ot gfrafedy &Y wiew fu=wdr &
vF Fwudr faww 7 & fam oavg
AT FT wAT TR A §, R ag
SHAT & w99 & "9 fawEre fear amar
¥ | gafem AT FT q99 a8 A6l
fmq\af’lolﬁot{?iﬂm%%ﬁ
wTE T FT A | Fo Fo o T
syt wrfez 1% g anfgw i gfa-
FFEET & WET WEC I aifEe
w2 | § guawar § e oow gfvafady &
YREAT 9 £ " AE 9347 | T
grT faare sravas 2
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fore Tt wrde Aehu A q@ wE
T ¥ | AR aga o O § o=
W ITwT T Wfgd | & ;e A
¥ wgm fw feely & argoe argo o
& AT FYA G| T faR, W qEn
HEITEE ¥ ¥ OF TF FAL | AT
AT AT Y E, T A 90 @
FEHi &t g Mfww gfead &Y
FEANIT | & aTF AT FAT FT
w® & o @l avw o gl F
m e @) F wgar g fFoamw
TN IF W F, A R A
I @ F1 Afmw gfaad fae
Med | T T FEAT F A< B
IR CHAFIA (Fer(d F1, T& EMfaw
FT, 59 WFL FT T g fomd gwem
ZETEHE WY Y o1 AEHT &7 qHT ST
FH {0 | FAG AT A T A q
F7 & § fF ez swiw # awan
gfai w2 7 &, &9 #a1 F¢ g4a &, w1,
AETEAT | gardY awey gfai €Y qmea
g faw &1 g s fefaem &, gm0
q FTew SEr g, farfaat w1 s
Afqer FoFrorg dar § 9wE For
I E 1 I T S |t A
IH HT LAGAT 0T A0EH | gW IART
9 2 T TW T® O A
Hfed | 37 F F I Afywfat
ot 7 fumwi &7 FAfeEi & F @
X | AW A Q¥ o qga & foeer
graey fier & & i< ofems omw &
W] | T A ITHY FX @A &, AT
I ¥ AT & | F FEAT WA
T8 ifearde & fvaw Txe o § famat
firrr & awr &, WX oA, e
FHE A, AOH foT W FE T AeA
WY ST wgaw foar @7 agi 9T
gE gfrafedy |, a1 o gfrafeds
gt §, A fee Y afers &7 W
wga foar §7 sqOke w23 € fF amre

T A ot 4% § 9= FT a@ A

VAISAKHA 22, 1892 (SAKA)

and U.G.C, 258
Reports (M)

g @ gurd g A el e §
FEAT ATEAT § A AEN, A oy
et €, W fafae @99 & a
T AT W Y § AR forw v ¥
AT FEARHAT FC @ § ot mferi
*1 qifeamie & s, ag IfTr Al &
HE qX | A9 [T #1 |

o I AT FEAT AEATE HAF |
ug fast smav 1 faw sewT 1 AW
gfrafedt e Wi 1 foreiege
FH AT T §, TART AT FA AT
RE 1 T @ a7 &Y wfwat €1
wgT W 7g Fay & fF e e At
A0 AT, IEh w= ¥ ofes A
8 e | o e £, e
F w7 fomsr gy ofeqs Y 994
g ITHT AT AT FATA AL FT ;O
o forer #1 o=ar ¥ w1z Ag) T,
zafaw § A g7 7 =T, S9H 9w
% T THT & A0 famer afeqw w7y
AGH 97 g9 § IART AET T@N 1 AL
FA-ATEET F1 SO, I QErEgE
TA-AIEET 1 AN AT qE weT &
froig ov T g %y | gEfem
!:‘{\oq"’fo!ﬂ»'c»ﬂmﬁaﬂ{ﬁm
a7 o fa=are 730

45 oY sz fagn g, 99 yHENE &
yv=T HA ®1E 7 gfrafady giem o aw
& wE | AT wgr fw oo gfrafed
W € AT vt 78 v gimfade
g a1 1§ fao ®m7 7E v oY, *F
aifra-fafaar & ar s frendis
&, I oEw ay faseadt qfrafedy
g 9T &) TR agt AT gfa-
fadre § a8 s & i Tk o A
¥ FAA £, FN ARG F MT @R
F1ore § AT AT T8 FHY ATy gfaafadt
7 gwfun £, awry qfaafed &
ufefede g afge, sAE & sEw
g gfrafady & wfefaz i ofgd |
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(st wwTw wwve) -
T AR AR A oiw-gH f ¥ Wenw
¥ q=T g 9A%1 agt w7 gfvafedy &
e fem srre arfs gawr aw fas a9
agl # ATEAS FT, AL T
gt fedt ot afafedt w1 saq ==
IAA W TATAA AET EAT iR
A AANG & A I9Q §, T F
wa 99q §, sfar-fafaar & =
IHX &) wAT w7 fawew 0w g
Afge | qg AqA-qd q€ §F ArAEd
g1 folt ot gfrafaet w1 sor
T FY, mﬁa’gsﬁzgta‘rngr
TArET ALY EFY IIfRE ) wET & T
TER FS UiaeT g &, SR gET ¢
HHA & AR T ¥ ATFH[ F1 T@AT
fe # wFrae and

gar gffafedte #1 #72 aa
wffey, @ F farm F1 & AR WA F
TrET I F Wrg AT F1 A EHET
g7 oferar & @ a3 faswe F1 wvaer
& srawgsar g 5 gl gfmafedmi
% ar€ ®7 AW g1, g afrafadr &
waifear #1 39 &), gurd Ifafedy
F qrer &Y 37 g1, fadfmar 7 Jgw
g1 godltodo wifirer # fr Ifeaw
e, wepfa &Y yad, gfeaw faed
¥aE 37wt 1 gfrafadi & o €7
& ¥EA € e et & s fir-
TENHE T AT Ao SEpla, FeaT F
sfa &7 421 &1 W ¢ 1 FAET AqE-
afFeae qar q@ ofwa & 20 # 5w
SHTT B JTF T FIF JoAYodlo 7
FA WITT ®T OHAT K T 2 AHAT
qvRy IR TR AW awi, Juw, s
zeqrfE & g o gAY uEAr 1 9
q5% F GFAT ¥ | F AT FAT G
fE wdt gAY TH TATAT 9T ATET-
g% fa=re &6 |

st AfeT ww wa (faatsm) -
gwmafy warwE, & fmer g8 @we wa

MAY 12, 1970
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F1 oyErE F3a1 § F I vt
FEE WA ¥ Eune faw ¥ agry
&9 Eg ¥ 9Tyl &1 g4 2w W finar
TAEgTE & At F faviasT sow foen
F T F F917 F79 7 0F 99 47
fFar g

w7, fawafaamg 1 F gwgwn
gaggt WM A A ad & oW
gw Areear [avafaareg @ aerfoan
favafaara %1 a1z %@ £ &t smma™
1 AT wES TRA & F=T 21 v 2
W g7 1 9% wyaT & fF ok awE A
FRUGT T T I AT AT qe-
forer & s fow awg & faandt and
4 W1 gure 3w A1 deFply W Ay
o Y gr=A foearslt &1 97y FH F |
I &W AW A1 3fe & aE sgemar
g1 4fFA FrenaT § a7 gnrd aoafaq
AT FT ATH IIT FT AT B
AT UF goT W S gy g
TV R g1 0% | fafew myA Fa F
gvgT uF A% fomerr agfa #v gy
TAT | AT & g AW fEW Aa0F A
EHT ZH F1 FEET F1 94 fa1 g9 99
favafaarmemt &1 o1 @€ §, 9= gAR
fagafaam=at #1 9 feaf § 599 gum
TE FT aFd £

Fwt 3 fow foen ogfa & gy
ugt fawre fear 9w & 8 99 & gf4-
T fifg g dr feag w3 & @
sy darT ¥ A AT =« w7 fafew
AR % GEATE g HR W
#epfa 91 AT oY ooTae € 39 &
¥ T FT TVERT AW FT qOIITHT
FI AGATT HTT IT FT WA TAGA F4
FT w17 2 I 3@ fafew wmTSm-
wTEY & S Iy § 3 T A |
g faed Jwe 7 i smatdt &
a2 guT? favafamrem Fae améo wlo
UHo AT AHNE WA & F0T 2T
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FW 9 AT g Froow # gt fava-
faareat & @ @ aw & FagAwi A
% UL arfeae 1 e ard &
Trw favafaag &1 A9 39 G-
fas & 92 74 F qTq THLOT FEAT ATRAT
g 1 sfagre sw ama #1 awdt § i A
favafrgrag smardt & s &7
ST F7g a7 AT AT | qE IR TR
SAMTOT FT HH AT TAT | W A T
29 & AYAIHT § OF ATHTE FT TTIA
qqr FT & @ | §F Fgr Agan g
TS & T gAT Favafaare gATd
TETET F T W 4, #x 9 fomn
& 3w #1 oF qwrY faerey o T A3-
T4 AYFATT HTX AT FATHT H ATHL AW
1 ArATEY F AU s@er s a9 9
FTFON 2 fF arwrgwTe AW & fava-
fararrerat & faae & Y gwgd femm e
qyonfaat @ AT AW A # Sy
& 1 s reg R favataerery &, FaFar
favafearers & a1 sage  fawm-
faerrerg 7 31T ag favafaemeat & W
faad fow 37 arferardez &, 39 @Og &
g A I & 41X A uei @y fRA g, ar
7 adt fawfaardl § & qwE,
TEAE HIT AeETET FT /T AT @I |
wi favafaares & gfem w3 £ @
¥, o gEaT™ W wewA AW Q@ £
wraraTa § gfea saw T @ &, T
AW 6% ¢ AT T o S o fear
qywrfaar daT &1 &, 97 AR TEAfEt
¥ ¥ & o g g f oenfac g
a7 FTOor & o) avg ¥ g AM &
TMFENaE I IRE, g@AaE AN
faarr fagre € ot ag g foq OF
T fawed o A a gu @ @
FgT 9TgaT g 5 g@e a8 § @ faaw
9 1R X Y et e, fve Y
IW W gEAET L FE HTOTC AL
frww arer 4 & 9w aw gw -
T AT XY FEAWA T ys2T AT IA AT

VAISAKHA 22, 1892 (SAKA)

and UG.C. 262

Reporis (M)
BN ® FY Ffow G K77 q@ %
T a9 AT TG & |

sfaww aga T@ T AfET wmn
adrar frwar? fimer warem & aree
T3¢ fewrar &3 & AfFw 3w A wwen
frew | awt & a9 gaw & X
afew Sawlt @ T &1 gER
ufa w@ffr Tro TEEwaE A, Mo
THTEE A HIT Fas gar 3w & fine-
faz & avY ¥ fawr sz oY &) R
wraT & wrr foar @ sefae e gw
yEA A€ FT gwA ) gATe fme
wfeat ¥ st 3w F foer omfeai §
< fa=ar suwa £ A qbr Y Y fw
BT 2W FY qdwT v a@fa & swgw
I afada g anfen | g &g
# gATT A ATET ¢ orEw & I Afw
g @A wA Aifgd ag  mmEA
T @ 2 AW g ¢ fe il
qfeq F8% & oF AT R #
Fgr a1 f& Zart favafaaem o €Y
g9 ¥ ¥ g arfge 1 gy faws-
faerrerg wTRAaTATE & ¥ g0 wfEe |
gk favafaareg o &, @edl &7
7€ @ F I AT g & 77 faw
' & § Ao wiew & wY | qg 9w
97 IEA FEr a1 | AfEA ¥ a0 @
qeAT 1At § 6 o fres aw iy awt
# gur favafaarera) ¥ a1 a8 =9 gaTi
Ao e A § 7 T s A fear
g o 337 gas fou faein faw e
¢, daw ag faardi § 9 AwaeTEE AW
@ §, #aw ag famdi § M e
# T qtunfaay ¢z ST @ E? 7 v
aTEaT g fr ww €Y o § gery afardy
ad &, gurdt wwef § 1 A gETa
foredr waom A TH AT W @EEA
XY YT TEN FT G E | I AT AW
AT qEE T g AE @, AT
tAfaw & ara gfmdt o & afw

_ﬁﬂwﬁmmaﬁiﬂ.mwiﬁ
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[sit sitere ww ) ST O Ty AT fEgRma & 6
v} fr g oy favafearei & @ 7% 99 91 g &, o A 9 I
SfawTa oT AE % A S AW AT AT 7O b (AUTag) & Aerw & 5T @ A

fmor &2 gaar §, TR FT AT F
awd § W A7 FAT-famin #Y gy
7 R |

T TH 3 X1 WA qGAT &, TH AW
F w0 A A fawm s}, R
iy Ga ® @Y o1 faam & &9 7 2,
frr & & ¥ 21, &Y 39 2w F AFhio
frrr & aET AT Y IE) qE & wTEr
1 O 1T 3T A gy § 5 9w
Foredardt & 1 ag g favafaareat &
X AT HA F AV E, AR &
VTG 47 g7, ATEg UEA ¥
w1 g, WA F fafew G711 |
®H OFGT | AT FT OFTH O FLG,
Y FTH FUI! AW a8 FEIT §, AT
ag wifraat & fsred | wq e I w1
gfefwde 2 & 39 ¥ ag a8 Tvaw,
Tt A £, 3% F19 A faear
# gwwar § fv g T Aaew &
fardardr & & gardr {wer faenfagd
¥ fad waEry g1, gwr favafaarmi
¥ faanfagt #1, wfavras o=t #1 fmen
o 9 & a1 frow g a7 fad
%Y A AT 98, I agi & faer | Afwa
Iq T TR I F W A 2 gy ALY
L1l

E afafe aw  favaframgi
=1 WATew O gral | 2, for & fawm
T ¥ 99 A1 T &, & frwm
AT T F geE feww €, 0 & quA
A 31T AT TAFTLE AT A HA FY
wfem Y, g Jaar A, fow & o
% T AvnfasE afw@da s g, Fw
¥ gt 7€ ey wmrfa ok &, awee
® FEwE €1 X AW WA F, ¢ A
T FWTEA ¥ TH GHET € §F F ®
yaTe Wit e g wofr v e |

Fort F 99 £ 1 IR gy Wi g
WA o @ o favafaaredt &
ATEA ¥, AT ¥ WA F Areww A 7H A
oF T R T

e foraar & aenw &7 @ T
TS HAAT 7 w7 agar e v &, wfw
0 oW ¥ fagd @A WmEy £
FRE AEE 7 foe wareg F, g6y
¥ fareqr oifeamt & ws w3 & g0 7 1
f gt favafagremi & o €1 Avegqw
#1 gl 97 Fa AT WKW W
AR =rfed | A A wE e favia
a7 7@ 2 ey gl g Wi @
AT A AFT A FAAT TG IR FI
e F4 afz fg=y a=t 7 SEra-
qu fifq 7 Fm faar ) afew § S
a1 sreen § fF W afae 2, 9 -
A 21, T AR BT, A9 a%F g9
NTTATE WTITT AR AEY q40 R I F
=@ & =@ geawi w1 i wE Enm
A9 9% gW w9 famafaaredi & v
gfawram w@Et &1 fawer 4@ F7
a5 |

F U @1 § wgAT AR g |
g favafaareat 7 s # forear &7
& A fie man § f g faandt
wray A Y @ E 1 g g for-
fag g& #1 w=f s &1 AfeT /T
% fdt furers an et & & & 79 434
T ST v @Y &7 F ®w
e g g ¥ s foerwi ¥ @
qrarfas @ 72 (Far & af gy
¥ fmrs oot e I wT A €,
7€ TR ¥ T e wgfaETEET W)
favafaarat # firrel o1 s FQAE )
TTX ETH ® FENF I € 6 AwET
e frwm | gt gk Rt ®
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Ft TFCTE A & 78 gLy forer 0%
TN R I A I ag g 5
favafaarerdi & ¥ & 1% of@aq
gt &1 781 & o gArdy AL i dm &
Ta-fafe & fag &t & =gt & a%
farafamremt & s 78 21 @ 2
Ao o WY FT 597 A VRl
g 9 gw 39 %1 frafa & & fad
T7d € A1 gIFT A I g7 §, o
q TG AT & 1 3H 1 AT AT
¥ T OF A wE A% gAY fomem-
et T fawiaTe 99t 9T 48 gu A
fRodt wramr 7, ARIW A AU T
TEY 7, A4 aF AT FAA F fAwhT
H gH ZF AHEATAT FT FF RN F7 AFA |

= § § Fgm {5 ane fawafaarag
FrfmrinFaaism fammaand
A F v § %% aid 3 A1 § FE
e g 5 s favafeet 7 foersi
Fr arfas frgfa sw=ar =9 &, s
ATART & HETT 9% 29 A ferei AT Ao
T FgET &, 99 F1 AmAaE feafy
west 7 gf & 1 AT £ |19 gl w1
w1 g faaet =1fed, o@mEm 1
qfaurd, grasr=at F1 qfaumd, a8 are
ot gt &1 FWTY qIA wOET ST
arfad | ¥+ AT AT F A oFAT F
F g g Mfgd | Ty #7178 fawg
1 g ot F g wvgan g F gar fmery
FT A1 ®9 &, I5 UF @AT AfgF o
I8 ¢ ¥ET fAgEw AT afed
A TaT & gftr & 9l e A
WTETF 32 § TF a9 7 g waEm
Frfaa Y a%a £ |

7 fe s a5 ot afew
= g, Y foft e o7 wrAr &,
fedy snfa fadw gro ar ew faviw
T WETY o7 T €, IT6T oY A el
e fear @ wrfed A

'
VAISAKHA 22,

and U.G.C. 266
Reports (M)

T o T & frer £ 3fee & g 0w
FaH A7 AW TN AT T & fawrw
7 wag faseit | 99 et | gRTA farear
AN FY 9T A9 HIIA HEgH WE
[Eeuidl

77 SRl F WY F AT HRAK
gfamﬁgﬂﬂmmma’mﬁm
e famm )

DR. M. SANTOSHAM (Tiruchen-
dur) : The Minister was profusely apo-
logetic for having placed the annual
report of three different years at the
same time before this House for review.
He seemed to be very happily ashamed
over it; but, although it is a difficult
thing for Members to go through three
annual reports together at the same
time there is also an element of hidden
blessing in it in the sense that it gives
us an opportunity to study the working
of the University Grants Commission in
its continuity for three continuous
vears,

1892 (SAKA)

What was a contemplation in 1966 of
the  University Grants Commission
should have become a matter of fulfil-
ment in 1967. What was fulfilment in
1967 should have brought about some
kind of achievement in 1968. But, go-
ing through these reports, as far as 1
can sce, 1 find that these three reports
are totally dissociated and it is not possi-
ble to make out by going through all
the three reports that there had been
any continuous process -of improve-
ment in the working of the University
Grants Commission.

Sir, Higher Education centres in our
country are situated in a wide geogra-
phical area and are governed by so
many universities of different patterns
and these universities are all autonomous
bodies. It is all very good and right
that university education centres should
bhe autonomous bodies, but when these
autonomous bodies are scattered all
over the place, the respomsibility of the
Ministry of Education at the Centre and
that of the University Grants Commis-
sion become all the more greater be-
cause of the need to undertake the res-
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ponsibility of coordinating the educa-
tional activity which is spread all over
the country, and this responsibility rests
with the UGC and with the Central
Ministry of Education,

If Education has to serve any com-
mon purpose at all in this country it
should have been necessary for the
UGC to lay down, first and foremost,
the national objective of the educational
system in this country. We find in the
Annual Reports here and there scatter-
ed statements about the objectives of
higher education in this country, but 1
find) fhere is no particular chapter
where the national objectives of educa-
tion are stated. There is no continuity
also in the three annual reports regard-
ing the achievement of the objectives.

Granting that you have got different
objectives, if the object of higher edu-
cation is to provide employment for
people, there, we have failed. 1f the
objective is to fill up our country with
self-employed technicians, there too, we
have failed. If the intention of higher
education is to produce unity and in-
tegration in this country, there also, we
have failed.

So, in every possible field of national
objective, whatever it may be, our edu-
cation has proved a terrific failure, So,
at this stage, it is necessary for us to
wake up and think in terms of the pat-
tern of education that could be adopted
by different universities, and in all these
there is to be one binding common pat-
tern aimed towards national intevra-
tion, 1 higher education cannot produce
national integration in this country
nothing else can produce national inte-
gration.

Because of the linguistic provinces
our country has been reduced to the
shape of a scrambled egg. Everybody
realises that the forces of disintegration
are raising their ugly heads everywhere
every now and then. Our river water
disputes and inter-state border disputes
are a matter of everyday occurance and
I am quite sure that the local prejudices,
prides and ‘the local jealousies of
various regions are on the increase day
after day and it is, therefore necessary
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that there must be a common pattern
in education which should be able to
bind our students’ minds together to-
wards a one nation outlook. I heard
the other Members saying that educa-
tion should be imparted in regional
languages. 1t is well and good arguing
that education can be imparted best in
the regional languages. The people
can learn the subjects in their mother
tongue easier and they can develop their
knowledge easier. It is very necessary
that for the purpose of evolving one
single pattern of education for the
country, he should be able to make the
people. express themselves in one com-
mon language, so that we may be able
to get them together in a symposium
or in a conference where the people

of higher education belonging to
different areas can sit  together
and  discuss among themselves.

Imagine the situation twenty years later,
if all our universities are going to teach
various subjects like Science and Social
Studies in different regional languages.
After twenty years, if we are going to
have a symposium of the learned peo-
ple of this country on any particular
subject, just imagine what kind of a
pandemonium_ it is going to be there.
If in twenty different languages the
translation system is going to be arrang-
ed, by permutation and combination I
cannot readily work out the arithmetic
—it is necessary that we should have
chambers which should be filling up
practically the entire city of New Delhi.
That will be the difficulty. Therefore,
the only bridge at present which is con-
necting one region with another region
in the matter of thinking and in the
matter of pattern of expression is the
English language. And to just blow
out that only linking bridge will be the
most derogatory step, and that would
be the first step towards disintegration
of the country into various pieces which
we have now made it into.

The great fancy for calling Hindi as
the national language and therefore cer-
tain universities entirely calling them-
selves as Hindi universities and teaching
in Hindi, as a result of this, immediate-
ly retaliation comes out and you find
the Madurai University has now an-
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nounced that it will call itself an entire-
ly Tamil University. 1 cannot imagine
what will be the fate of those students
who study in Tamil University entirely
in the Tamil medium their subjects
or Science and Social Studies. 1 do
not know what they will do. They will
be actually frogs in the well if they
are going to learn the entire thing in
Tamil.

Therefore it is necessary that the ex-
tremists of both sides should get to-
gether and think in terms of the practi-
cal difficulties.

SHRI S. KANDAPPAN : In Tamil
Nadu we are very cautious about this.

DR. M. SANTOSHAM : I know.
It is necessary when people are studying
in the regional languages, it is essential,
if there are six questions or nine ques-
tions in an examination, that the
students must be able to answer at least
three questions in English, so that their
own subjects they can teach in terms
of English and so that they will be able
to express themselves in English. Then
only there can be an expansive know-
ledge which will go on expanding. (/.-
terruption). 1If 1 use my language aid
speak to you on my subject in my lan-
guage, you will not understand.

Therefore, the purpose of education,
the university-level education should be
such that the university should be actu-
ally a laboratory where the minds of
our young men and our young women
must be cultured in such a way that the
future citizens at least in our country
should be able to have a sort of homo-
geneous thinking and homogeneously
working society, If that society is not
to be built now, it cannot be built here-
after

Therefore, the responsibility of the
Minister of Education is not a very
ordinary thing. Posterity will blame
you if you are going to adopt somc
measure by which this country is going
to separate itself into various cubicles
in different parts of the country, poste-
rity will blame you that the cause of the
disintegration of this country and the
cause of the ruin was the Education
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Minister who was sitting on the destinies
of the education of our younger child-
ren in this State,

Here I would like also to talk about
the University Grants Commission’s
endeavour to do student services. In
varjous fields they have made efforts to
improve the hostels, to improve the
laboratories, to improve ‘the libraries
and so on. But in spite of all that,
student unrest is still on the increase.

MR, CHAIRMAN : Will the hon.
Member continue tomorrow ? Let us
now take up Discussion under Rule 193
on the aircrash of the Chief Test Pilot
of the Hindustan Aeronautics Limited.

Shrimati Sharda Mukerjee.

17 hrs.

DISCUSSION RE.
AIR CRASH OF CHIEF TEST PILOT
HINDUSTAN AERONAUTICS LTD.

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : Mr. Chairman, Sir, I
would like to express my gratitude to a
large number of Members of the House
who have evinced interest on the discus-
sion of this subject. This discussion
concerns the air crash resulting jn the
death of Group Captain Das, the Chief
Test Pilot of HAL at Bangalore on the
10th January, 1970. On the 11th
January, 1970, some of the press
reports mentioned that Group Captain
Das was killed while flying the HF-24
jet aircraft on a routine flight. However,
what is well konwn is that he was test-
ing the advanced version of the HF-24
known as HF-24-1-R. We do not know
whether the new engine had been fully
cleared and whether this model of the
HF-24-1-R had been certified as air-
worthy, How is it then that such mis-
leading reports came in the press ?

A few days ago, that is, on the Ist
May, 1970, there was a report in The
Staresman :

“The Bangalore Division of Hindu-
stan Aeronautics Ltd. has done it
again. It has added one more feature to
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its cap with the successful test-flight of
HF-24 Mach 1 Trailer.”

Who is to say whether this model of the
HF-24 was actually the same as the one
flown by Group Captain Das ? Or was it
that Group Captain Das was testing a
rc-heated Orpheus 703 engine ?  What
the Government have done is that they
have publicly honoured Group Captain
Das with a Padma Vibhushan, but pri-
vately, they have dishonoured him with
the most serious indictment—the indict-
ment of negligence.

To a pilot, the esteem of his collea-
gues in life or death is worth much
more than a bagful of thesc badges and
medals. If Group Captain Das has
been indicated by the inquiry committee
of negligence, then 1 must say that
equully, the Government also stands and
must stand indicated of injustice. ..

SHRI NAMBIAR (Tiruchirappalli) :
Dereliction of duty.

SHRIMATI SHARDA MUKERIJEE :
Of injustice.

There are certain doubts regarding the
inquiry committee. Who were the judges
and who were the witnesses? As you
know, in such departmental inquirics,
the witnesses and the judges are both
of the concerncd department, in this
case, the Ministry of Defence and the
Hindustan Aeronautics Ltd. Yet, the
HAL is a public sector undertaking and
this ‘plane was a product of that under-
taking.” Why then this secret military
inquiry ? That is what I would like to
know.

The important fact alleged to have
cmerged from this inquiry is—because
such things do not remain secret in the
service—that Group Captain Das's air
crash was caused mainly by the fact that
the canopy was not properly locked by
him. This is totally untenable and un-
believable in the case of a pilot of the
standing of Group Captain Das, a man
who was long-experienced in flying and

of outstanding ability.

What are the alleged findings of the
inquiry committee ? The committee is
said to have found that the canopy not
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being locked, turbulance would have
developed in a jet aircraft, and this
would have resulted in the engine stall-
ing. Secondly, the committee is said
to have found that the ejection cartridge
had becn fired, but the committee
assumes that the ejection cartridge was
fired on impact of the aircraft. In
other words, what the committee implies
is that Group Captain Das failed to
eject himself out of the plane, which
he could have done, and thus he could
have avoided being killed and that hc
must have rcalised that the plane was
not gaining height.  Therefore, which-
ever way you look at it, the blame is
squarely put on Group Captain Das,
and nothing is attributed to structural
defects or mal-functioning of any part
of the aircraft.

let the House remember that what
we are discussing today involves not a
single accident of an air crash resulting
in the death of a pilot, but the question
of justice to scores of young men serv-
ing in the air force. Let us demand
that justicc be done to those whose
vaices are muted by death and to thou-
sands of others still in the service.

Let me put beforc the facts as 1
know them, firstly, facts concerning
Group Capt. Das. secondly facts con-
cerning the HF-24. Group Capt. Das
was a renowned pilot whose ability was
recognised all over the world. I shall
quote to you from a letter he wrote to
me in 1961 when he joined the HAL as
their Chief Test Pilot. Hc wrote to me
on the 26th June, 1961. That was the
occasion when he flew the HF-24 for
the first time. He said therein :

“For some years, I had been a
test pilot in the IAF. Last month I
went to England and France to fly
some supersonic plancs. I flew the
Mirage in France at double the
speed of sound. I came back to
India. On the 11th I took over the
duties of Chief Test Pilot at HAL.
On the 17th June, I flew the HF-24
for the first time. The inaugural
flight was on the 24th. You might
have seen the news in the papers.
These two great days were great days
in the history of Indian aviation, to
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HAL and IAF. Needless to say,
they were great days in my life as
well.

In this hour of happiness and
achievement, I “feel T must personally
write to you to tell you that thanks
to your late husband's hard work and
determined effort against tremendous
opposition, we are about to get a real
front-line plane in the IAF in the
near future which will be on equal
par with any foreign product.”

I need say no more about the patrio-
tism and ability of this man. As far
back as 1961, he had already flown a
plane at twice the speed of sound. Fur-
ther, Group Capt. Das was one of the
few Asian pilots to have participated at
the Farnborough Show when he dis-
played the Gnat. Is any further testi-
mony required of his ability ? Can you
believe that a man of this experience
would neglect the first duty of a pilot
and leave open the canopy of a jet
plane ?

It is true, as the papers said, that he
was on routine flight. But it was not
routine in the sense you would under-
stand it. But it was a flight. though not
the first flight, of HF-24-1-R. Equally
it is true that he had complained on a
number of occasions of the malfunction-
ing of the locking system of the canopy.

Secondly, any pilot of experience
would be able to confirm that it is next
to impossible that the ejection cartridge
would get fired on impact of the air-
craft with the ground. Therefore, what
must have happened is this, that Group
Capt. Das did fire the ejection cartridge,
but it did not work, because the aircraft
showed that there was just a slight
scratch in the canopy. I would request
the Minister to inquire into this

17.09 HRs.

[SHRrI SHRI CHAND Goval in the Chair]
Is this possible ? If the ejection cart-

ridge had been fired while the aircraft

was in flight, would it have just left a

slight scratch on the canopy ?

Secondly, this aircraft had been under
development since 1956, One would
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like to know how was this decision
taken to equip the air frame, which is
already 15 years old, with a modern
Mach 2 engine.

The crux of the point is this.

Was this a political decision ? or was
it a decision at the instance of qualified
technicians 7 If so, which technicians ?

SHRI NAMBIAR : Is it only this
plane that had that engine ? Or is it
that the others also had the same type
of engines ?

SHRIMATI SHARDA MUKERIJEE :
HF-24 which h¢ flew in 1961 did not
have this, this had the Orpheus 703.
This was a new version and the air
frame was old: the engine was new.

Secondly, if it was a decision of the
technicians was there any attempt made
to ascertain whether this air frame of
an ohsolete aircraft could be matched
to an advanced modern plane with
Mach II capacity? HF-24 has had a
very tortuous history; it has been colour-
ed by high politics and international
pressure tactics. This is made quite
clear from his letter to me as far back
as 1961 when he talked of hard work
and determined against tremendous op-
position.

Government in their wisdom appoint-
ed two committees—the Tata Commit-
tee in 1963 and later the Subramaniam
Committec. But one has sadly to ad-
mit that the full reports of these com-
mittees have never been made available
to Parliament or the public; an abridged
or summary version of the Subrama-
niam report was available; it is not the
full version; 1 have seen the summary
version about a vear and half ago...

(Interruptions.) In Britain you heard of

Lord Powden's Committee. This re-
port was made available to every body;
it was discussed in public and in Parlia-
ment, What is wrong in this, especially
when vou ar= meanufacturing planes

.cven for civilian uses—for example the

Avro 748, is this not a matter where
you should have a true assessment of
what in ooine on in the aircraft indus-
try ? Therefore, I request the hon.

‘Members in the House that they join me
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in demanding that first of all the full
text of these two reports be placed be-
fore the House. Secondly, there should
be a new committee appointed to en-
quire into the manyfacture and deve-
lopment of indigenous planes. What
is more, that committee should have as
its chairman a man of high esteem, a
man who will inspire confidence among
the people, especially in the Air Force.
There should also be qualified techni-
cians on it. I may add that those
technicians should not in any way be
associated with the Ministry of Defence.
Thirdly, there should be some Members
of Parliament on it. Above all, the
chairman must not be a political person
or a person who hopes to hold
political office in the future. Why do
1 say so ? Take for instance the mana-
gement of the HAL. This has been
managed by Service Officers through the
years. One can understand this hap-
pening at the beginning. Now it has
been in existence for years and even
today it is managed by Service Officers.
It is no gain to the industry and it is
a loss to the service. First of all they
have no managerial, production or
design experience or experience in hand-
ling labour. the HAL Division at
Bangalore is having constant trouble
with labour, They have no experience
of cost accounting and such sophisti-
cated matters. These officers are posted
on deputation and thcrefore, at best,
they can only have a temporary interest.
The most important point is this. The
users cannot be the suppliers also. So,
you have the present trend of pheno-
menal expenditure and negligible out-
put and the risk of sub-standard air-
craft for the Air Force and the facts
about them will always remain sup-
pressed as they had been in the case of
Group Capt, Das’s crash, Today, your
aircraft industry has undertaken sup-
posedly very vast responsibilities. You
have the Avro-748 which, as I said
before, is being manufactured at Kan-
pur, and it is being used for civilian
purposes. You have the Mig-21 and
HF-24 and the Gnat and so on.

Let me put to you the human angle
of it. Do you know what was the salary
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of Group Captain Das when he died ?
His salary was only Rs, 2,000 plus
Rs. 500. This man was a test pilot in
1961. That is all that he got. What
do you give to your IAC pilots ? What
is the usual amount ? It is approximately
about Rs. 6,000. The other day, when
Group Captain died, he was 49 years
old. Now, Sir, it is well known that
by the time a man is 35 to 38 years
old, he is past the age of flying a Mach
I or Mach 1II aircraft, It might be said
that Air Chief Marshal Arjun Singh
flew a Mig-21 on the day he retired.
But it was not a test flight. That is
the main thing. It was not a test flight.
Why was the Group Captain kept
therc ? Could he not have been utilised
semewhere clse ?

There was a news item that he was
going to be appointed as Deputy Gene-
ral Manager two days after he actually
crashed. But this is totally unfounded.
(Interruption) He was to be appointed,
when he died two davs before. But it
is totally unfounded. I found that
before he died he was told that there
was no such thing in the offing.

Then. his widow is not going to get
any pension. You know that a test
pilot has to be heavily insured and the
Government has to bear this insurance.
All that she is going to get is Rs.
1,25,000; no pension at all.

In conclusion, 1 would like to say
that the House can assess the sort of
system which perpetrates this diabolic
injustice and which shelters and protects
inefficiency and muddle-hcadedness of
a number of people who are occupying
comfortable, cushy jobs, while young,
patriotic people of ability are pushed
to the wall and are ultimately somctimes
sacrificed.

MR. CHAIRMAN : Please conclude.

SHRIMATI SHARDA MUKERJEE:
Sir, this is a system which succeeds in
suppressing facts by appointing com-
mittees whose express function is to
simply exonerate the guilty and to con-
demn the innocent, and that is why
the whole country is today eruptine
with violence and anarchy because of
this double-standard which the Govern-
ment maintains. We want the country
to progress, to progress especially in the
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direction of self-reliance where equip-
ment of the Armed Forces is concerned.
But to achieve this, let us have the
courage to admit our mistakes and
learn from them and then condemn.
Therefore, let this House raise its
voice in the name of justice and national
security, Let us demand an impartial
and objective enquiry into this whole
matter of the aircraft industry and lct
the enquiry’s findings be made known
to Parliament and the public. This
is not purely a military matter so that
the Government should have no hesita-
tion whatsoever in conceding to this,

The only fitting tribute that we can
pay to this gallant man who sacrificed
his life in the service of his motherland
would be to sce that his death was not
in vain, as indeed I think it would be
if the circumstances responsible for his
aircraft crash were sought to be covered
up. Sir, there is a strong and indefin-
able bond betwecn those who serve in
the Air Force, 3 bond which is woven
through years of comradeship against
a4 common and relentless enemy. The
epemy is death by air crash, So, 1 say
it Group Captain Das has died so that
hundreds of young aircraft boys might
fly in safety, then his death shall not
have been in vain. But now, it is the
duty of Parliament to see that we ensure
safety of the young boys who are flying
in the Air Force,

I appeal to the House to support me
in making this demand, to enquirc into
the shortfalls and mistakes of this un-
fortunate system which has come into
being and which will be disastrous to the
morale of the Armed Forces of our
country.

SHRI RANJEET SINGH (Khalila-
bad) : Sir, I add my voice to the power-
ful voice of my lady comrade. She has
put the case across very beautifully. |
would appeal to the Defence Minister
because doubts have been raised in the
House as well as in the press about the
happenings in HAL and also about the
capability of HF-24, and such doubts
scep across the frontiers of the country.
We know that we shall not be benefiting

from the production of aircraft for our.

own Air Force unless we really become
not only self-sufficient but are in a posi-
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tion to export aircraft, especially such
aircraft, good trainer aircraft or even
military aircraft, to foreign countries.
There is nothing wrong in selling military
merchandise. After all, their Gurus are
doing it. Every single advanced country
is doing it. Therefore, we should have
an eye on the export potential of our de-
fence products, Therefore, 1 say that
these doubts should be cleared and they
can be cleared up only by an enquiry
commission of the type suggested by
Shrimati Sharda Mukerjee. The reason
why Members of Parliament should be
associated with it is that now Parliament
is becoming more and more concerned
with the defence affairs of the country.
It is only the voice of the Members of
Parliament which can dispel the doubts
from the minds of the people at large.
They arc not ready to believe today a
committee in which the Government has
interest. Therefore, it is necessary to
associate Members of Parliament. |
would suggest not only two, but at least
one member from each major party and
group should be there.

So far as the findings of the Enquiry
Committee which enquired into Group
Captain Das’s crash are concerned,
there are two points. One is that
he flew with the canopy not fully
secured. It seems to me that this is a
deliberate finding for onc reason. It
occurs to me that the court of enquiry
had been given instructions to exonerate
the designers, the manufacturers, and to
put the blame on the pilot. Therefore,
they put a point in their finding there,
about which anybody knowing anything
about aircraft, would immediately say,
“this is wrong, puerile, foolish”, Every
pilot has got a flight check card. As soon
as he gets into the canopy he makes
those checks. Before he takes off, hc
makes those checks from the check card.

He might have had 20,000 hours of fly-
ing. Even then, he will not rely on his
memory. He will take the card out
and one by one he will read out each
check and ensure that those checks are
carried out. One such check is to secure
the canopy. Morcover, in advanced air-
craft, the canopy is of such a design that
unless it is fully secured. there will be
indications on the instrumental panel
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that the canopy is not fully secured.
Therefore, to say that he flew with the
canopy not fully secured is, I think, one
of the most foolish statements that could
have been made. I think this finding was
deliberately given to show to the country
that this is a false finding, a wrong find-
ing, but we are under pressure to give
such a finding. Such a finding has put
the blame of the crash on the pilot and
as the pilot was to blame for the crash,
we have the phenomenon of his family
not getting anything after his death. This
is absolutely ridiculous. T would request
the minister—after all, he was not res-
ponsible for the crash and he should not
take it that we are criticising him. But
he must also make a thorough enquiry
into this. He might go through the
flight check card and see whether this
is one of the points he should have
checked.

There are other maltters arising out ol
it.  Why should we continue with the
HF-24 development ? We are going in
for MIG-21. | belicve we are going in
for some improvements in MIG-21. Both
HF-24 and MIG-21 are fighter-intercep-
tor aircraft. Under certain circums-
tances, they can be used for ground
support role also. What is its great sup-
eriority that we should stick to an air-
craft which we visualized about 13-14
years back when in this world design is
changing so fast ? And there are coun-
tries which are actually making an air-
craft to last in their air force for only
two or three years. The Soviets are not
bothered about keeping an aircraft for a
longer service in their air force. They
kept their MIG-15 for three years; then
they switched over to MIG-17 which
they kept for two years; then they switch-
ed on to MIG-19 which they kept for
four years and then they had MIG-21
in service for three years. Now they
have gone to MIG-23 and then they will
pass on to some MIG-24 or so. They
are not interested in keeping an aircraft
in service for a long time.

Here we are not only keeping it in
service but we are trying to design it
for fourtecen years., And this adventure
of Egyptian collaboration, where we
asked them to make an E-300 Mach-2
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engine for our aircraft, that particular
venture or misadventure shows some
very foolish thinking somewherc at the
top regarding the designing and manu-
facturing of aircraft in this country. Who
could ever think that a country could
try to become self-sufficient in military
aviation—if the air frame was designed
here and the more sophisticated engine
designed three thousand miles away in
unother country.

Now we have lost money on that and
the worst thing is we have lost time on
that. For the development of an engine
for HF-24 we had paid I think, Rs. 2.4
crores lo a British firm and, as pointed
out in the PAC Report, that money has
just gone down the drain. They said
that unless we give the money they are
not going to design it. So, we gave them
some money.  After that we said “we
want this change”. They wanted more
money. We have paid them somcthing
like Rs. 2.4 crores and this whole amount
has gone down the drain. This is the
state of affairs with the Planning Division
and that is why the Committee on Public
Undertaking commented :

“It had not fully realized the com-
plexities of production of this aircraft
and made an optimistic estimate, HAL
Production  Planning  Organisation
needed to be changed.”

This is the comment of people who have
gone into it. What more do you want ?
Then there were allegations in an article
by Dr. J. P. Chawla, one of our foremost
technocrats. When these are casting
doubts, why does the government not
come out and say “we are clean and,
therefore, we do not mind a committec
probing into our affair™. Or, if the gov-
ernment itself doubts that everything is
not clear, then again it should say : let
the committce go into it and find out
where the bottleneck lies, where the
fault lies, so that corrective measures
can be taken.

After all, these all affect not only the
procurement of a few aircraft, the pro-
duction of s few aircraft, these affect
the life of our pilots, and we have played
about too much with the life of our ser-
vicesmen. We have put them into battle
under-armed; we have sent them to the
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mountains under-clothed. Ewven now wce
are trying to give them weapons for
political reasons. Therefore, for their
morale too and their safety we should
have this committee and the committee
should go into every aspect of aircraft
production, especially at HAL,

Now, another point that arises out of
this is the training system. I would like
to know from the hon. Minister what
training system do they have for produc-
ing test pilots. Test pilots are mot just
picked out of any Tom, Dick and Harry.
Major Ranjeet Singh or Natha Ram or
somebody clse cannot test fly these
planes. Test pilots are something special,
Test pilots are technocrats as well as
pilots. They are engineers as well as
pilots; then they should have flying ex-
perience under varied conditions on
various aircraft. 1 would like to know
from the Minister where are we training
our test pilots 7 How many such test
pilots have we trained ? Or are we going
to rely on just one or two test pilots ?
When Group Capt. Das died there was
no other test pilot to take over from
him . Certain planes had to be tested
and for onc month we had to wait be-
cause we did not have proper test pilots
with us. We had not of pilots, no doubt.
There was Air Marshal P. C. Lal who
took upon himself the duties of a test
pilot. But it should not be done. The
person who is now Chief of Air Staff
should not be asked to become a test
pilot. Apart from thec position there is
the question of age. In supersonic speed
the slightest change in the path of the
aircraft, the slightest change in the
straight path into a parabola induces in
the pilot a pull of gravity that sometimes
is six to eight times more than the normal
gravity, There is black out. Therefore,
the age limitation is always there for
test pilots. I would like 10 know from
the Minister as to where and how we
are training our test pilots? How many
of them have we got ? We should not
try to take shelter behind secrecy be-
cause there are certain very obvious
things publicly known and the Defence
Ministry says it is not in the public in-
terest to disclose. Only the other day
when 1 asked a question as to whether
we had entered into an agreement for
manufacture of an anti-tank guided mis-
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sile with a foreign firm; if so, what was
the name of the foreign firm, to which
country did it belong and what was the
production schedule; the answer given
was : (a) Yes—meaning we have gone
into an agreement with a foreign firm.
As regards the name of the foreign firm
it was stated that it was not in the public
interest to disclose. We are signing an
agreement with a foreign firm. It is no
secret with them but it is a secret to the
Members of this House. [ do not under-
stand the logic. Therefore, I would re-
quest the Minister to agree to a Com-
mittee to go into this question,

SHRIMATI SHARDA MUKERIJEE :
Group Capt. Das was in the habit of
taxiing to the end of runway and then
locking his canopy,

SHRI K. P. SINGH DEO (Dhenka-
nal) : Today we are discussing a resolu-
tion moved by Shrimati Sharda Mukerjee,
one who knows the Air Force from in-
side out, who has becn the first lady of
the Air Force and who has spoken with
a lot of feeling from a mother's heart
about the decath of a brilliant young flier,
an outstanding Indian flier who has flown
more than 4,000 hours, who has 35 years
of magnificient flying career, who has
more than 2,000 hours of production
test flying and prototype test flying.

Then we heard Major Ranjeet Singh
who has served in Air Force and Army
and, as such, has a mate knowledge of
the things he was talking about. As a
layman 1 may say that it is not only
just a pilot who has died but it is a
patriot, somebody who has sacrified his
life and I would go further and say that
in my opinion it amounts to pure mur-
der because for the simple reason our
development of the Hindustan Aero-
nautics Ltd. right from the beginning
has been shrouded in mystery and doubts

have raised in the Press, public and in
the Parliament.

I would like to refer to the two re-
ports—the Seventieth Report of the PAC
of the Third Lok Sabha and the Eighth
Report of the Committee on Public
Undertakings of the Fourth Lok Sabha,
which my hon. fricnd, Major Ranjeet
Singh, referred to, Utter disregard has
been shown by the management and the
people at the helm of affairs right from



283 Aircrash of HAL's

|Shri K. P, Singh Deo)
the ex-Defence Minister onwards whose
handpicked men are still running the
show, who are in key positions and who
are perpetuating the wrong which has
been carried on for so many years.

1 do not have much time to go into
the details of this. Hon. speakers, who
spoke before me, have charged that there
has been foreign pressure, international
intrigue and politics, which have waylaid
our aircraft industry. Major Ranjeet
Singh also referred to how we lost Rs.
2.4 crores in trying to develop an engine
and losing so many years. Even after
that loss of Rs. 2.4 crores, the Soviets
also promised to develop an engine for
us for which they took morc than five
years and we lost another Rs, 2.8 crores
on which the PAC has also reported.

Under these circumstances, when the
reports of the Subramaniam and Tata
committees have yet 1o see the light of
the day, when a departmental inquiry
has been held, when pcople have vested
interests to guard and hide certain things,
1 would reiterate the demand made by
Shrimati Sharda Mukerjee and Major
Ranjeet Singh that a full judicial inquiry
or a high-power committee in which
Members of Parliament and other emi-
nent citizens of the country should be
represented, should go into this so as to
remove doubls, put at rest thc demorali-
sing effect on the morale of our people
in the Air Force as well as in the country
and in Parliament, and put an end to
the sordid affairs that are going on.

oft fre wox Wy (WuEAY) . FREN
TFE A T AN gEE faar @R
IqFT g ama & fou fe dw amee
# fo goFwecitad 7 g gl S
& qAGT FETE | TR O qw g
a7fgd o IawT fede AT A0 IA 4§
o ®t WY sEE FIEr S e |
=g 17 w1 IR F WA 97 fermar
U, T AL AT

AT} T SrEATH # ar ZEn fE
FHAET F AOg A At qeeT gav
1 o 30 F g A1 g | ag g
¥ o wogdl & fam gw & aw
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I & g 9 wigey & fag &
FIH IT % qT GWAT &7 §F |

SHRI SAMAR GUHA (Contai)
Mr. Chairman, Sir, Mrs. Mukcrjee has
done, 1 should say, a national service by
raising this question in this House, We
all tried our Questions, Short Nolice
Questions and Call Attention  Notices
but we failed. But she persisted and,
as it was expecled of her, because of her
personal association with the first Indian
Air Marshal Mukerjee, we have seen
how by her persisting in it, ignoring all
sorts of criticisms, she could get this
motion before this House today,

We have lost one of the most brilliunt
pilot India ever produced, 1 should say,
in the form of late Group-Captain Das
who had many feathers in his cap as one
of the most capable and courgeous pilot,
It is very extra-ordinary that in the in-
quiry it has been said that it was due to
the failure of locking of the canopy that
the tragedy or the crash occurred. It is
on record that Group-Captain Das, not
unce, several times complained to the
authorities that an automatic arrangement
should be there so that if locking of the
canopy fails, there should be a red glow,
as a danger signal. That was not done.
It is also there that Group Captain Das
several times made suggestions that there
should be an automatic arrangement for
cjection. That was also not done. Had
it been done so, perhaps, this tragedy
would not have occurred. If what they
have said is true which 1 don’t think so
that such an experienced, such a bril-
liant, pilot could even fail to lock the
canopy, even if that was done, a signal
would have been there and the tragedy
would not have occurred. Even if the
canopy failed, if an automatic ejection
system was there, he could jump out,
bale out, of the plane. But now you
will be shocked to know, after his tragic
death—because certain expenditure was
to be incurred, it was not done—they
have now introduced an automatic system
for locking up of the canopy for low-
flying ejection.

1 want to know from the Defence
Minister whether it is not a fact that the
person in whom you trusted to enquire
into the cause of the tragedy. Group-
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Captain Suri, failed, in 1961, to fly HF
24, whether it is not a fact that as a
result of that, he was replaced by Group
Captain Das and whether it is not a fact
that it was only Group Captain Das who
succeeded in that. Even so 1 want to
know from you, the person who failed,
who was replaced by him—naturally,
human clements are there; the question
of rivalry and other things arc there—
must show some cause also as to why
Group Captain Das failed. That is, |
should say, it was nol an inquiry at all.
It was a farce of it. The discredited per-
son must be replaced by a more efficient
and capable pilot and he is allowed to
inquire into the matter. But then again
what is strange ? The first evidence has
to be taken from nobody; it has to be
taken from the wife of Captain Das. But
here evidence was not taken. I would
not dilate on other aspects. I would say
that this is a matter not of the loss of
one brilliant pilot only; it is a matter
which concerns our future pilots who
should have confidence in the defence
machinery. We ask them to undcrtake
testflying. Therefore, don't consider it as
an individual case. For other pilots who
will be working as test pilots as also
manoeuvre all other Indian aircraft, you
should really undertake such an inquiry
which will create confidence in the minds
of not only the people of India but also
in the minds of other pilots in the De-
fence Department. Therefore, I  will
agree with Mrs Mukerjee that it is «
concern not only of this House but it
is the concern of the entire nation. So
far as the Committec to inquire into the
incident is concerned, a non-Departmen-
tal committee should be constituted with
technicians—I quite agree, not from the
Defence Ministry—and with Members
of Parliament and that Committee should
be presided over either by a Supreme
Court Judge or an eminent High Court
Judge.

Sir, it is almost cruel, I would say,
that the Government wanted to deny
the elements of compassion in the form
of compensation to the bereaved family.
Why, because it was his fault ? The de-
vice for antomatic locking of the canopy,
the device for the automatic ejeotion was
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made—by whom ? Whose fault is it ?
I would ask. We should point out that
man who is guilty. The designer is the
man who is guilty in indirectly killing
him. He did not give credence to his
suggestion. Therefore, it is not only
cruel but it will also be demoralising to
future test pilots and also to the other
aircraft men in many of our Defence ins-
tallations if the Government deny the
clementary right in the form of giving
compensation and a  non-departmental
committee presided over by a Judge is
a must that this Government will have
to comply with.

SHRI BR1) RAJ SINGH—KOTAH:
(Jhalawar) : After all this galaxy of
great experts and the time taken, I don't
think 1 will take more time of the House.
But 1 shall ask what were the findings
of this crash? From what we know,
the plane took off and crashed soon after.
It is inconceivable to any persoh who
knows a little bit of aeronautics that mere
not securing of the canopy would cause
a crash A crash can only happen be
cause of power failure. Sir, there is an
article here by a reputed technocrat who
says that the findings are that the left
engine failed and that is why the HF-24
crashed.

We know how HAL is working.. We
also know how the Chief Designer was
sclected. What were his qulifications be-
fore he was selccted ? Was  he  really
competent cnough to be selected for the
post that he now holds ?

These are questions that make the
House very much concerned about thesc
matters and the way the HAL is running.

I would suggest to the Minister to
keep in mind the bad record of having
certain unqualified service officers run-
ning the show of Defence Research and
Devclopment Organisation. If this House
is scized of this problem of probing into
the question of how our entire Research
and Development is organised, how
HAL's running is to be geared up, I
think it will be doing a national service.

Besides this, I want to point out one
thing. The Tata Committee Report has
not been placed before the House, at
least, not to my knowledge. The Subra-
maniam Committee report is put out to
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us as a summary, as if we are a bench of
little children and we cannot read the
full edition of it. Only we are given the
abridged edition. It is not even available
in the library. We wanted to go through
it.

These are various things which per-
turb the hon. Members of this House
and we demand that proper enquiry
should be made into this crash. Why has
it crashed ? Why this test pilot had to
lose his life ?

Also, I would like to know as to what
is the Government's policy with regard
to the pay of a test pilot. I would like
to know what other countries pay to
their test pilots and whether they belong
to the services or not.

Sir, the test pilot performs a hazard-
ous job. They have to test new planes,
they have to test new modifications in
them. and they have to be absolutely in
a state of perfect physical and mental
health, with proper reflexes for rcactions,

Their life is very hazardous. They
should get better pay.
The hon. Member Shrimati  Shardu

Mukerjee said that the test pilot Group
Capt. Das was only getting Rs. 2,500
whereas the Boeing pilots who fly for
Air India and Indian Airlines pilots who
fly the Caravelles are getting more than
Rs. 4,000. This I think this is certainly
a matter of great discrepancy and it
necds certainly to be gone into.

A doubt had been raised in our minds
as to why this frivolous little canopy is
being held over our heads as the cause
for this crash. [ hope the Minister will
answer all the points raised by me.

THE MINISTER OF DEFENCL,
AND STEEL AND HEAVY ENGI-
NEERING (SHRI SWARAN SINGH):
Mr. Chairman, Sir, 1 would first like to
give the Honourable House the facts as
1 have got and thereafter only I will try
to answer some of the points that have
been raised by the hon. Members.

Sir, I need hardly say that I very
much regret that the HF-24 I.R. Proto-
type crashed on the 10th January, 1970.
This prototype had been flying since
March, 1969 and had done nine flights
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before it crashed. It was most unfortu-
nate that in the crash both the aircraft
and the pilot were lost. Gr. Capt. Das
was one of our ace pilots and his death
is really a national loss. He had been
flying the HF-24 aircraft since 1961 and
had contributed a great deal to its deve-
lopment.

In view of the seriousness of the
matter, the Government decided that a
Board of Investigation should be appoint-
ed by it and I would like to clarify that
this Board of Investigation or Board of
enquiry was not constituted by the
H.A.L., who were the manufacturers of
this aircraft that was flown. But, it had
been constituted by Government al-
though the normal practice is that it is
the manufacturer who would constitute
the Board of Enquiry. Here, the Board
of Enquiry was appointed by Govern-
ment and was asked to investigate. ...

SHRI RANJEET SINGH : Here who
was the manufacturer ? Was it not the
Government ?

SHRI SWARAN SINGH: HALL. is
an autonomous body. The Board of In-
vestigation was asked to investigate and
determine the circumstances and causes
of the accident and other allied matters.
The Board consisted of as many as ten
members and 1 would like to give their
names. They are :—

(i) Air Cdre. R. L. Suri who was
the Presiding Officer.

SHRI RANJEET SINGH : There is
no Air Commander.

SHRI SWARAN SINGH : Probably
the hon. Member might have heard me
as Air Commander. Actually I meant
Air Commodore. The other members

are [ —

(2) Gp. Capt. R. J. Hermon,
I.A.F. Member.

(3) Gp. Capt. S. N. Roychou-
dhary, Director, GTRE, Mem.
ber.

(4) Wg. Cdr. K. Yadav, LAF,

Director, GTRE, Member.

(5) Wg. Sdr. S. P. Varma, LAF,,
Member.
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(6) Shri S. K. Sahiar, Representa-
“tive, DTD&P (Air), Member,

(7) Shri S. C. Das, HAL. (Dec-
sign Deptt.), Member.

(8) Shri Guru Dutt, HAL. (De-
sign Deptt.), Member.

(9) Shri R. Varadarajan, C.R.E.

(Aircraft), Member,

(10) Shri V. R, Sinha, C.R.E. (En-
gines)., Member.

This was an cxpert body of eight senior
officers—they were all technicians who
came from the Users'—Manufacturers'—
Department and Designs Organization
and the Engine Manufacturing Depart-
ment and from the Directorate of Train.
ing.

SHRI SAMAR GUHA: Who was
there to decide whether the designing
and everything was all right ?

SHRI SWARAN SINGH : You may
have some doubts and I may have some
doubts in such matters. But, in a matter
like this, it will be a wrong approach to
think like that. 1 shall say all these arc
experts in designs. They arc indepen-
dent officers.

SHR1 RANGA (Srikakulam) : They
are not independent.

SHRI SWARAN SINGH: [ have
mentioned the names of the officers
drawn from the Air Force.

SHRI RANJEET SINGH : They are
all from HALL,

SHRI SWARAN SINGH : There are
as many as five or four officers from the
Air Force. And then, there was a Direc-
tor of Training. 1 would appeal to the
hon. Members not to have this kind of
approach that the senior officers of the
Air Force are responsible for training.
And the senior officers who belong to
the designs Department and the aircraft
manufacturing side and the aircraft cn-
gine development  side—all of them—
conspired and tried to white-wash the
affair !  This will not be a correct ap-
proach becduse all these persons are in-
terested in ensuring and seeing that the
right causes of the unfortunate crash
should be known. So, why should they
be intcrested in not finding out the
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correct cause of the accident? And
why should there be any doubt ?

SHRI NAMBIAR : It is easy to find
fault with a dead man and with a dead
machine and get themselves saved.

MR. CHAIRMAN : Will the hon.
Members kindly hear the hon. Minister ?

18 Hrs,

SHRI SWARAN SINGH : There is
no question of making any suggestion of
the type that anybody was interested
cither to cover up the fault of anyone
or apyone was trying to find any excuse
for this accident. Is it suggested that
these people belonging to the Air Force
who were interested in seeing that the
‘plane that is deveioped is the right type
of plane’ and who were very much in-
terested in ensuring this, were interested
in not finding out the real fault? The
manufacturers were equally anxious to
cnsure that there was no fault left in the
manufacturing programme which should
remain undetected.

I would plead that the basic approach
which has been highlighted by some hon.
Mcmbers is not correct. They start with
this presumption as if afiei the happen-
ing of this wunfortunate incident,
this unfortunate crash, anybody was in-
terested in not finding the real reason, I
do not see any basis for this Tear, and 1
would appeal to hon. Members not to
view it from that angle.

1 would like to give very briefly the
report of the Board of Investigation.
The report of the Board of Investigation
has been received by Government. On
the basis of evidence available, the board
has come to the conclusion that the
canopy was left unlocked inadvertently
by the Chief Test Pilot, and the port
cngine also flamed out due to a combi-
nation of distorted flow at the intake
caused by the open canopy and fast
apening of the throttle. . ..

sft tfa g qt : WA F arx gETT
MTTEZN

SHRI SWARAN SINGH: 1 would
like to remind hon. Members that with-
out knowing the reasons given by the
Board of Investigation and without
knowing the result of the inquiry of the
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investigating team, they should not rush
to conclusions. .

SHRT SAMAR GUHA: This is a
very farcy report.

SHRI BRIJ RAJ SINGH—KOTAH:
We also know something about flying.
We have also done some flying. We are
not children to whom this kind of infor-
mation could be bandied about that the

canopy was open and, therefore, this
happened.
SHRI RANJEET SINGH: If the

canopy was shot off in war, would it

have crashed ?

SHRI BRIJ RAJ SINGH—KOTAH:
Docs he mean to say that a pilot cannot
fly without a canopy ? I have seen a
“Seahawk' take off from the “Vikrant”
without a canopy and it landed in
Cochin most comfortably.

SHRI SWARAN SINGH : The Maha.
rajkumar of Kotah may be a pilot and
he may be an expert, but I am not, and
I have to go by the advice that I receive
from my experts. 1 would appeal to
him that we should view it objectively.

SHRI BR1J RAJ SINGH—KOTAH:
This is not objective.

SHRI SWARAN SINGH : They are
criticising the report of a body of ex-
perts.

SOME HON. MEMBERS :
cntitled to criticise.

SHRI SWARAN SINGH : They are
entitled to criticisc; 1 do not dispute their
right, but T am entitled to press my point
of view. . .

SHRI SAMAR GUHA: We want
him to be objective. For that purpose,
we want an objective inquiry by a non-
departmental man and on whom there
cannot be cast any reflections.

SHRI SWARAN SINGH : 1 would
like, first of all, to complete the report
that has been given to Government
about this. It was further mentioned
that the power available was thus in-
adequate to sustain the level flight. This
conclusion has been reached after carry-
ing out certain wind-tunnel tests.

We are
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The Board of Investigation has also
given the following possible reasons as
to why the pilot did not make any
attempt to jettison the canopy or
eject :—

(a) HF-24-1-R aircraft was the
only prototype of its type; it is
likely that the pilot attempted
to save the aircraft by force-
landing.

pilot’s awareness of the proxi-
mity of Marathahalli village
very near the flight path of the
aircraft.

(c) pilot's awareness that releasing
the fully open canopy is likely
to damage the control surfaces
and aggravate the emergency
since the thrusters are not avail-
able to clear the canopy away
from the aircraft.

The Board has also stated that the in-
vestigations reveal that even if the pilot
had attempted to jettison the canopy,
this would not have been possible from
the fully open position. The Board of
Investigation has recommended that a
red light indication should be provided
so that the pilot can find out whether
the canopy. .

SHRI RANJEET SINGH : If it was
not there, then it was a serious matter.

SHRI SWARAN SINGH : ....had
been locked or not. I am giving the
House all the information that I have.
If they have any further comments, they
can make them afterwards.

SHRI RANIJEET SINGH : We are
not blaming him.

SHRI SWARAN SINGH : T do not
tuke it as any blame on me or on any-
body else. But even those who are not
here are entitled to be judged objective-
lv, and whatever is the information
available should be known to the House.

1t is only thereafter that we can form
an opinion.

SHRI RABI RAY : Why not agree to
another committee ?

SHRI SAMAR GUHA : Why as the

flight allowed without making the
arrangement for that automatic glow ?

(b

~
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SHRI RANJEET SINGH : Why dozs
he think that the committee we have

suggested is going to put the blame on
those who inquired into it ?

MR, CHAIRMAN: He has not
answered that.
SHRI SWARAN SINGH ; 1t i very

tempting for me also to enter into a run.
ning dialogue and take each question
raised, but I would not indulge in it. I
would first give you the basic information
thereafter, if there are questions, 1 am
prepared to answer them.

Another recommendation is that the
design of the canopy should be such that
its hood sheers off at air loads corres-
ponding to a speed of 120 knots,

Several other recommendations have
been made covering procedure for flight
development and trials. The report of
the team of invesligation is under consi-
deration. The House will, however,
agree that a certain amount of risk is
involved in all development flights. In
the present case, the engines were test
flown after necessary clearance had been
given by a committee duly constituted
for this purpose. This answers one of
the queries raised as to why was a test
flight permitted at all. No test flight is
permitted unless a committee consisting
of all the concerncd experts goes into
every aspect and it is only after they
give the clearance that any particular
test flight is undertaken. That proce-
dure had been gonc through in this case
also before the actual test flight took
place.

All the same, deficiencies are noticed
in the course of development flying from
time to time and corrective action taken.
This is how development work is done
everywhere. It is important to note that
engines developed by the Gas Turbine
Research Establishment have becn fly-
ing in HF-24 Mark 1A since Sept. 1964
and even the prototype which crashed
had flown 9 times carlier. Between these
two aircraft, the cngines had already
flown 260 times.

On the test bed, the engine has been
running for about 2,000 hours.
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I must express regret for this unfor-
tunate accident. We are fully conscious
of the seriousness of the matter. | would
like 1o assure the House that we would
very carefully examine the recommenda-
tions of the board of investigation
and take all measures to prevent acci-
dents during prototype development to
the extent possible.

Having given this basic information, I
would now like to touch upon some
points raised. Some hon. members had
indicated that there could be sabotage.
Here is the report of the investigating
committee consisting of experts before
me.

AN HON. MEMBER : Nobody sug-
pested snbotage.

SHRI SWARAN SINGH: What
could be the sabotage, what could be its
nature, who could be concerned in it,
who would be interested in it—this is a
matter which has to be gone into. T fail
to understand what prima facie sugges-
tion or doubt has been raised that should
create the feeling or suspicion that there
could be sabotage (Interruptions).

SHRI C. K. BHATTACHARYYA :
Let the hon. Minister answer Mrs,
Mukerjee's questions first.

SHRI SWARAN SINGH : So far as
her questions are concerned, a large
numbers of them have been answered
by the report of the investigation team.
They have gone into all those aspects
and their report is before the Govern-
ment.

SHRIMATI SHARDA MUKERIEE :
Will you lay it on the Table ?

SHRI SWARAN SINGH : I shall
consider it after getting expert opinion
on that report. 1 shall get it examined
further with all the expertise that is
available and if therc are any further
points that arise as a result of that inves.
tigation, 1 shall get it probed further.
Raising doubts—a layman's reaction as
mentioned by some hon. Members—
without any basis and without any co-
gent evidence is not fair. Just raising
a doubt and throwing the onus on the
other side is not just.
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In regard to the general questions
about the functioning of the HAL, dis-
cussions on P.A.C. report or the report
of the Committee on Public Undertak-
ings, there are well-known procedures
how these reports are dealt with. In this
particular case, a discussion was raised
on a specific instance where one of our
bright and brilliant test pilots met an
unfortunate end. W, regret this very
much and I share the sentiments so feel-
ingly expressed in this House.

About compensation, | should like to
say, that a sum of Rs. 1.25 lakhs had
been paid to the dependents. This is the
insurance amount on a policy for which
premium was paid by the HAL. Money
can compensatg only upto a certain point
in such cases. The loss to his family
and to the country is great indeed.

SHRI RANJEET SINGH : The nor-
mal pension paid to an officer who dies
on duty should be puid to his family.

SHRIMATI SHARDA MUKERIJEE :
She should get Rs. 500 a month.

SHRI SWARAN SINGH : 1 shall go
into that aspect. As I said the HAL paid
the premium on this policy. It is only
to cover such unfortunate cases that
they had taken upon themselves the
responsibility to pay the premium so that
if the unfortunate incident took place,
as in this particular case, some imme-
diate amount should be made available
to the family and the dependents. That
payment has been made; if it has not
been made, it will be made.

About pension and other retirement
benefits, the family will certainly get
what is due under our rules. 1 cannot
make a statement just now about it. If
there is any discretion that is to be exer-
cised, it will be in favour of granting
those benefits rather than for blocking
them. [ am fully in tunc with the senti-
ments of sympathy that had been ex-
pressed on the floor of this House by the
hon. Members.

It has been suggested by the lady
Member who raised this discussion, sup-
ported by several other hon. Members,
that it is a case in which there should be
an independent Committee presided over
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by either some high court judge or
some other outstanding public man to go
into the various circumstances of the
case. A case of this nature is concern-
ed with highly technical matters and in
such matters, it is those people who are
familiar with the problems, those who
are ......

AN HON. MEMBER : Assisted by
technicians.

SHRI SWARAN SINGH: ... in
the know of things, who know as to
what type of problem is involved. . .
(Interruption)

SHRI SAMAR GUHA : In all such

enquiry committecs, they are presided
over by judges,

SHRI RANJEET SINGH :
is a very technical matter.
heading it ?

SHRI SWARAN SINGH : I am not
heading an enquiry.

Defence
How is he

ot <fx T : @ 9gF gaT s
# a3 4 @ ara nend § geag
fear & 'Her wgEm AT 9 W
g E |
SHRI SWARAN SINGH : In this
particular case, ten experts belonging to
different wings, who know their jobs,
have sat on this enquiry and their report
is before us. 1 have alrcady given the
assurance that the recommendations, the
findings of this Committec, would be
carefully scrutinised with such further
technical bias, with such technical know-
ledge as Government can muster, and in
the light of that, if any investigation is
necessary, any further cnquicy is neces-
sury, we will certainly undertake it, but
| cannot sce any useful purpose will be
served by constituting another court of
enquiry or another enquiry presided
over by a high court judge to enquire
into a matter which is essentially techni-
cal and which is a matter of very great
importance. [ would like to assure the
hon. Member that there is no politics in
this; prima facie there is no foreign
hand and it will be a poor approach for
us if in the case of any tragedy, any diffi-
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[Swaran Singh]
culty, we start seeing a foreign hand in
such matters. It was a case in which
our own experts, our technocrats and
engineers, our technicians have been
associated in evolving this prototype. It
is all our Indian test pilots who have
been flying all this time. HF-24 is al-
ready in squadron service and our pilots
are very happy about its performance.
(Interruption) So, 1 am opposed to
holding an enquiry of the type which
has been suggested by the hon. Member,

SHRI SAMAR GUHA : Sir, on a
point of order. Nobody in this House
used the word ‘sabotage’ or ‘foreign
hands’. 1Is it right on the part of the
Defence Minister to try to introduce
something new, when he is answering
the points made by Members in this

House ? Is it fair on the part of the
Minister 7
SHRI SWARAN SINGH:

Pryf.
Samar Guha was not present throu&-
out; the Chairman would bear me out
that several hon. Members had mention-
ed this word. ([Interruption)
SHR1 BRI} RAJ SINGH—KOTAH:
You can go through the records.
SHRI SWARAN SINGH: We can
check the record. (Interruption)

MR. CHAIRMAN : Mrs. Mukerjee,
did you mention that ?

SHRI SWARAN SINGH : Sir, are we
to cross-examine here ?

SHRIMATI SHARDA MUKERIEE :
1 said “international pressure tactics.”

1 remember my words : international
pressure tactics.

L/M 21L8S/70 GIPF.
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SHRI RANJEET SINGH : 1 did not
use the word “sabotage™. I think that
the Minister is mixing up the point with
the enquiry on the crash of the Kashmir
Princess.

SHRI SWARAN SINGH : Therefore,
I would like to say that if there is any
insinuation or suggestion that there is
any foreign pressure, it is not correct.
What could be the foreign pressure in a
matter like this? Which could be the
foreign agency which could induce us
to develop this prototype and create a
situation where one of our test pilots
flies? T absolutely fail to understand
what is the relevance of this foreign in-
sinuation or pressure.

SHRIMATI SHARDA MUKERIEE :
Kindly rcad the reports of your own
Parliamentary Committecs—Public Ac-
counts Committee and the Committec
on Public Undertakings,

SHRI SWARAN SINGH : They are
there, but now we are concerned only
with the unfortunate incident. We should
not bring into this debate other general
wider questions which can be discussed
separately, about which I can give in-
{formation in greater details, but this
limited discussion was on a specific issue,
relating to this unfortunate incident. 1
have already given the information and
said that ap investigating team has gone
into it and there is nothing further that
can be done or should be done and no
useful purpose would be served by ap-
pointing another committec.

18,21 Hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday, May
13, 1970/ Vaisakha 23, 1892 (Saka).
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